Thursday, June 16 1977
Jyaistha 26, 1899 (Saka)

LOK SABHA
~ DEBATES

(Series)

Vol. O

Second Session, 1977/1899 (Saka)

(Vol. I contains Nes. 1 to 10)

LOK SABHA SECRETARIAT
NEW DELHI



CONTENTS

‘CoLumNs
No. s, Thursday, June 16, 1977/ Fyaistha 26, 1899 (Saka)'
Jral Answers to Questions :
*Starred Questions Nos. 62 to 64, 66 and 67 I—30
Written Answers to Questions :
Starred Questions Nos. 61, 65 and 68 to 8o 30243
Unstarred Qucstwns Nos. 569 G 636 638 to '706 and 708 to -

768 -, 43232
Papers laid on the Table . . . . . . . 232—36
Calling Attention to Matter of Urgent Pubbc Importancc—-— .

Alleged dossiers on Judges . " .. 236—45
Dcm.m'.ls for Excess Grants (( j ieral), 1974-75— T B
" Statément presented . G e e
, Presidertial and Vice-Presidential Elections (Amendmcnt) e v

Bill —Introduced . . . T T 245—46

Demands for Grants (Rail\.u'ays‘i, 1977-78 ETIUNTI ‘24‘6,”—
.Shri K. Suryanarayana . . . . . . ‘ 249—S1

Shri_Dharamasirhbhai Patel . et e, 27377

Shri P. K. Deo e e e el e el 27780

Dr. Sushila Nayar « g . . 281—87

Shri Purna Sinha . . . ; : ; . . 287—93

Shri Janardhana Poojarp . : : . . . . 293—96

Shri Ram Fanwar Berwa . X . . s ; . 296—30I

Dr. Laxminarayan Pandeya . . . . . . 301—309

Shri Vayalar Ravi . . . : : & . 310—I§

Shri Laxmi Narayar. Nayak . . . . . . 315—20

Shri P. K. Kodiyan . . . ' . . . . 321—323

*The sign+ marked above the name of a Member indicates that the question:
Was actually asked on the floor of the House by that Member.



(ii)

CoLuMmNs
Shri Krishana Chandra Hallder . . . . . 324—325
Shri Shambhu Nath Chaturvedi ” . = 326—331
Shri T. Balakxi_;hni?h . 5 . . . . 331—336
Dr. Ramiji Singh . . . . . . . 336—345
Shri P. A. Sangma . . R . . . . 3457346
Km. Maniben Vallabhbhai Patel : . : : . 346—349
Shri Mahmud Ali Khan ’ . : . . 349—352
Shri K. B. Choudhari . . . . . | » . 352—354
Shri Amrit Nahata : : . : . . . 354—355
Shri Kanwar Lal Gupta . . . . . . 355—358
Shri Kalyan Jain : : . . ; . .\ 338—361
-Shri Abdul Lateef . . . . . ; . 361—368
Shri Harishankar Mahale . " . 5 . . 369—373
Shri Tulsidas Dasappa . . : . . . 3713377
Shri Shakti Kumar Sarkar . . . . . . 377—379
Shri Bhagirath Bhanwar . . . . . ) . 380—387
Shri Raghavji ; . . : , . . 387—392

Shri J. Rameshwara Rao . . ) . . ) . 392—399
Shri Hukmdeo Narain Yadav . . : : . 390—400



LOK SABHA DEBATES

LOK SABHA

—

Thursday, June 16, 1977/Jyaistha 26,
1899 (Saka)

—_—

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Number of Public Sector Steel Plants
Employees allotted Quarterg

*62. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of

2

STEEL AND MINES be pleased to
state:

(a) the number of employees work-
ing in Steel Plants in Public Sector

and number of them allotted quarters;
and

(b) the percentage of steel emplo-
yees provided with accommodation at
Durgapur, Bhilai, Rourkela, Bokaro,
Plant-wise?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) and (b). A statement is laid on
the Table of the House.

Statement

(a) and (b). The information askedfor is given in the table below:—

Name of Steel Plant

Number of Number of Percentage

(1)

—-—

DurEapnr Steel Plant - . . .
Alloy Steels Plant Durgapur * . .
Bhilai Steel Plant - . ' * '
Rourkela Steel Plant .

Bokaro Steel Plant - . : .

jndian Iron & Steel Company * : '

employees employees of employees
provided provided
accommo-  acCOmmO-
dation dation
%
(€)) ) (4)
* 31,561 16,704 53°0
7,044 3:194 46°5
53,293 31,599 5929
36,457 21,007 576
. 33,286 18,036 54°2
’ 29,500*

7,572% -~ 25°8*
- ¥

. *Inclusive of Kulti Works.
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SHRI KRISHNA CHANDRA HAL-
DER: Mr. Speaker, Sir, from the
statement 1 find that the Indian Iron
& Steel Company has got 25.3 per
cent of the accommodation. 1 want
to know from the hon. Minister now
Jong it will take to provide quarters
to all the employees who are working
in the Steel Company and other steel
plants in the public sector undertak-
ings?

SHRI BIJU PATNAIK: The
hon. Member has mentioned ubout
the Indian Iron & Steel Company
which has provided 25.8 per cent of
the accommodation to its employees.
I have provided substantial amount
in the current year to raise jt to 34
per cent. But that is not enough.
The general thinking in the previous
Government was that the expenditure
on housing and labour was an un-
productive expenditure. In one opin-
ion of this Government, it is a futile
thinking and is sought to be corrected.
For example, in 1976-77, the total
outlay for the housing for all the five
steel plants was about Rs. 5 crore.
In the current year, I have provided
more than Rs. 13 crore, But we are
also taking other steps to allow ‘he
labour and other people who are con-
nected with the housing to form what
is known as cooperative housing.
That will also ease the housing
situation by allotting plots. In fact,
1308 plots are proposed to be allotted
of which 20 per cent will be given to
the supporting population for 1the
steel plants—the shopkeepers, the
vegetable sellers and the other peco-
ple. So, that will also assist in solv-
ing this housing problem. I can assure
this House that within five years, we
will break the back of this problem.

SHRI KRISHNA CHANDRA HAL-
DER: The hon. Minister bad just now
nentioned that within five years the

problem will be solved. In view of
of quarters, -

the acute shortage
thousands and thousands of workers

of the steel plants and other workers
from Burdwan and Asansol have to

come to Durgapur with great diffi-
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culty. There is no adequate arrange-
ment for their coming by trains. So,
I want to know from the hon. Minis-
ter what urgent steps Government
propose to take to solve this problem
within a short time?

SHRI BIJU PATNAIK: I have al-
ready mentioned that, in the current
year, 1 have allotted more than 2j
times of what was allotted in the jast
financial year. You cannot expect a
hundred per cent housing to be done
by the steel plants themselves. There-
fore, we are allotting "plots to private
people, who are supporting them who
are not directly employed but indirect-
ly employed. so that they can build
their own houses for themselves and
also for renting out. To those who
do not have houses, we give house
rent allowance. I am in full gym-
pathy with what the hon. Member is
trying to say. What has not been
achieved in 10 or 15 years in sought
to be achieved in the next five years.
I think, the hon. Member should be
quite pleased with it.

W) FER WX ETAW : QT WEIRT,
% g% mTegw ¥ FrAArg wAT AT R
T ST g fF 3w ST &
w7 AT AFTA € agfagn 3F a1 2
€ FET aet WY TR T & ITH 7O
a6t § = o 9w w1 "pfew v
Frea™i 7 A, ¥ qAOFTT 1T @wriAA
& & s w7 ag Av= §8 feA &
Az I F Y ATE 77 TFTT W GIAAT
A &1 NTA ALET ¥ faare § wm@n?

SHRI BIJU PATNAIK: 1 have al-
ready ‘said -in the second part of my
answer that we are going to allot
plots to people to build houses—to
those who are connected with the
steel plants directly or indirectly.
Assistance will be made available to
them through various financing insti-
tutions and various financing schemes
for house-building. Apart from pro-
viding housing for the workers and
their families, the steel plants and



s Oral Answers

\
this Mi;fistry are greatly interested in
accelerating the housing programme
in this country to be able to sell their
owqn product. We are sponsoring not
only in our area but in other areas as
well.

ot gEA WL wFAQ ;AL XA
€T IATAL WTAT | T §EATA FTL@TAI
¥ GATAT FEL TG AT GIFTC AT
ot & axt ot ag gfaar & sogeA?

MR. SPEAKER: He has answered
that. They are giving sites and they
can construct by themselves if they
want.

SHRI S. KUNDU: I would like to
know from the hon. Minister wnaether
it would be possible for the hon.
Minister to bring a new outlook in the
allotment of quarters in this public
sector wundertaking, i.e., whether the
quarters could be allotted on the basis
of need and not op the basis of status.
In some of the places 1 have seen
senior officers, whose families consist
of just husband and wife, living in
30-roomed quarters, and they tnem-
selves complain that they have no
time to maintain such big houses. I
want to know whether it would be
possible to change the criterion so as
to make it need-based and not
status-based.

Secondly, 1 want to know what is
the percentage of workers in Rour-
kela Steel Plant who have been allot-
ted quarters and how much time it
will take to provide quarters to
everybody there.

SHRI BIJU PATNAIK: As far as

Rourkela is concerned, the percentage

of employees provided with accom-
modation is 57.6, and in five years’
time it will reach a figure of, I should
say, about B0 per cent. Apart from
this, as I have said earlier, housing
facilities would be given by allotting
Plots. The problem is being attacked
from both sides, and I think, it will
reach the required minimum for
housing everybody.

JYAISTHA 26, 1899 (SAKA)
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As regards some odd cases where
officers have got big houses, etc. this
is a bigger question; this is part of
the totality of the economic question
whether any family should have more
than 2,000 sft. space or something of
that order. That is engaging the
attention of the Government at the
moment and as and when a final
decision js taken, it will be placed
before the House.

PROF. R. K. AMIN: May I know
from the hon. Minister whether, in
the allocation of houses, he would
take into account the work effi-
ciency or the possibility of increasing
the efficiency rather than the status
or the need, because in the case of
both these criteria we are not in a
position to measure them relatively
while work effiicency or the possibi-
lity of increasing work efficiency or
some such criteria such as these, could
be measured relatively.

SHRI BIJU PATNAIK: One of the
major considerations for increasing
efficiency is increased housing.

Earth Stations in Country

*63. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

-

(a) whether there are Earth Stations
in our country;

(b) if so, the number and their locas
tion; and

(c) the main features thereof?

THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNAN-
DES): (a) Yes, Sir.

(b) and (c). There are two stand-
ard communication Satellite Ecrth
Stations located at Arvi near Pune,
and Dehradun. These have a 29 meter
diameter fully steerable antenna, and
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are operated by the Overseas Commus-
nications Service for handling inter-
national telecommunication traffic via
INTELSAT, Indian Ocean Satellite.

Four satellite earth stations are
experimental Two of these are locat-
ed at Ahmedabad and Delhi. The other
two are mobile transporiable type.
These are used for conducting experi-
ments with various satellites. TLese
are operated by the Indian Space
Research Organisation.

SHRI P. RAJAGOPAL NAIDU: Is
‘Government going to increase the
number of stations?

SHRI GEORGE FERNANDES: There
is no such proposal at the moment:
nor is there any need for increzsing
the number of stations The existing
two stations are capable of meeting
all our traffic.

DR. MURLI MANOHAR JOSHI:
Will the Minister inform the Hcuse
whether these stationg will also be
interested in carth-resourceg technique
studies—that is, studies of the resour-
ces of the earth in our country?

SHRI GEORGE FERNANDES: At
the moment these stations are con-
cerned only with our telephone. telex
and telegrapl traffic; they are not ccn-
cerned with any other activity.

AN HON. MEMBER: May I know
whether the Covermnment ig satisfied
with the effectiveness of the earth
station near Pune?

SHRI GEORGE FERNANDES: Yes,
Sir, it is handling all the overseas
telephones, tele-communications and
telex traffic.

SHRI P. RAJAGOPAL NAIDU; Are
you going to utilise them for the
transfer of printing work?

SHRI GEORGE FERNANDES: No,
1 don't think go,

JUNE 18, 1877
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Accountg of Vishwayatan Yogashram
and Central Institute of Yoga, New
Delhi

*64. DR. MURLI MANOHAR JOSHI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleused to
state:

(a) the amount of grant-in-aid,
financial assistance and other conces-
sions to Vishwayatan Yogashram and
Central Institute of Yoga in New Delhj
and its branches located out of Delhi
during the last three years and the
reasons therefor;

(b) whether Government have en-
sured that these grants etc. have been
utilised for the purpose for which these
had been sanctioned;

(c) whether the accounts of the
above institutions have been audited
and if so whether a copy of the audit
reports will be laid on the Table of
the House for each of the said years;
and

(d) whether Government propose to
institute an enquiry on the functioning
of the institutions?

(st 77 AW ) @ (F) %
farzor AT 9T 97 v frmr g
[arg & war wor | tfwq &=
1> 2 360/77).

(=) wrx (n) feafrer waga™
oEs (Trr) O & AT wAEE™
srar a1 favargaa g € A€
fereeit o wzTr deort AT ¥ feqar wrATAl
wrat 1974-759T 1975—-76 % faC
W1 Gz HYT foT W Y I & @i
N FET-ghar ox ¥ JETer aq
N 7Y, 7R ta 97 7o feforar
¥ Fwi ¥ Far oOfaa faaor
llﬂ!tﬁviﬁmg'arnmﬂ'ritt
[srarag % Tt TfY Ifwq T T
e 36077]
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3 (W) e s T (d)
WX 71 & g gqEgw e
1 1 g2 w93 feg 1@ 7 I &
IIGTT & AT H 9 & AH K AT JH
&1 fosr od @AM S HATAG
g fawmgaa grmaw &1 A1 "I
AT AT T @, ITHF IO HF AL H
T IFT F OF AT FT QAT fFqT
ACTET R AT AT T & g I
2 38 ¥ qfomweaeg SHT a1 GA QTR
FTITY FEG qA7FIA 24 9%, 1977
FT UF GEQTI ATLT KT AIA G §F
faar 2.

o ATA wAZT WA : ~ FWT HaAY
A FAAAH f& AT faaeo WA 9T
939 97 7@ g, I9 W WIG-H § §I9
Tygdaramsfr g & f& Aafam
gl gra € wWu fqar @ 4,
INF ATA T § WG-H A Ty 14T
o T gFT w1 fEmm owmT 0 EEE
I ¥ ATEE aFTIEe= A fawriow
& & wrag wraw w1 ga IS & feg
dF T AT 9 ?

{wiq‘.t{ism-qﬁa;w ozt &,
X afrfm & ferm ¥ 7Y @ T E—
T EH & AT H qIFTT A w4 A7 w4
§?

T & g erw daeze Wt wfafew
Ffeam ¥ aff varmar @ 1 SEH
FE ¥ wrgzww g N v E, Fewwe
Tdzw Wik dAfaw ohew & €W OH
g1 ¥w & wfafom fedt wiw a1 afe
1 N wwifagdr gwrIe AT g,
qifra ag WY A @ T 0 W@
T /7 aral & ard F wrf o= # srdandy
g ak Hrargar s
T WYforg |

st T ATCRAW : AW WIS &
waT & ¥ gg @i v ww Ao faega
e ¢, 7 ¥% F wEEd) w AAHIS
% fe & qg § arfs T8 T & o we
feca SBr™t:

"fawmaaa avmraw amm A oF daeed

HTATEEY 1940 # Tavfa 71 af o)
AT F T F wew Qi
& &g |9 ag w fafga & fw awr -
faar & fafww agemat & weagw
wtT fireror &1 Fgrar fear s
TH QETSE §T Nag OF a1 W16
Y FIAT & WX 9W AT WE
FET & FANTT 9T T AFILC § :

(1) warat ¥z xg=rd
Aafor gy
s %o gHo wrAET: 7 FJWNTAE ?
TT F ¥GT ATH 99T 7

8 T ATC@Y :  EETHT  HIGE
¥EgITA | EE FpArd foar R, W
IR I K0 A AT wgIrd
qIT | WY F A F gOA WK
W99 |19 IAN g, a1 |T FL |

=T SN T AT cEwE H IT &
fasms afree ST FE &1 T

Y T ATCTE : gAY §, A0 AT =4,
qEEATHRE GHIH IS, WA W FET
(3) 7t sitdw= wgrera, qEATRe,

(4) =t T®e wuwAo fa,
wagd @6y €= ...... Ty

&



I Oral Answers

(5) fimen wareg w1 wfafafa
(= go THo awATY, IT-

(6) widm  fawear Wi
graddr ¥ ¥ we-
wuTy ofez & fadws
(%10 d¥o TAo Ao FEY) T

2. fae=t WX $eq {oorar  TaAT
fega gmaw § & FET ®7 qrAET A
wATFAT =« & fag frar sa=a 1957-
58 ¥ GIZIA AT WT T R

a3 s & gfAw ) 3w aug fen
WA ®19 §, AT AT JIATAT AEA )

1963 ® fwey gt & 99 TH
gmmeaw & faeg @ At IrAETH
wifz wadY forsrad qg« & gfvorms-
ey 5w fau I Iy AT WA
OF ¥ X favg gfew =qrraT aan
HEHATHTL ®1 TAXT A F1 F79 AW
g4 &7 faurg foar m@ar 91 | I *
FTEAET 1963—-64 W17 1964-65
¥ #r gz af fzmr man ) feeg
TGRSR & 4 geEedT FTATHRE T
qegr ¥ & fom fagea & orEr
qvfamnﬁrfwﬁfﬂ'wﬁw a7 forsr
HATIT A 1965-66 7 WTH WATTA &AT
we ¥ far 1 1976-77 AF ¥
g & T 2T ¥-21 ®T qTAAT AA
¥ fq 10. 67 7T TIC w YT GATIAT
@4 ¥ fAT 4. 53 @19 TIC KT T TN
Sraf

g7y fafeam agfa a1 gngr-
41 57 39 waEETT ofcar o o=
T § W1 AT wATAY § WdA &
4t ¥ gaHe™ ¥4 } | a% favaraA
Faraw, at faeeflt ¥ gaw g2t @t
- WTFE Al & WA, & i oW
qar tyafrelt s qEw (@)

JUNE 16, 1977
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wred & forg wgwa €Y v fored wuwg,
ot grfe dx fafew <Y a3 oI &
qTWTAT FT W FAeq smiwm ® fag
fafwrs s g2 gy o P & s
1 wegg fear arar fafees govr
™ fea® wEu oww §7 qrET
fafeear ogfa ok Framddt & ¥=iw
w e oftag 7 frefafan we
far 7 . —
(Interruptions)

MR. SPEAKER: Il does not matter.
No further supp'ementaries now. It
gives ug full information.

st T AW : @ q; WERA, 3
T 8 Te a7 i—

1969-70 30,000 %o
1970-71 1,89,875 %o
1971-72 3,41,727 %o.
1972-73 2,35,000 %o
1973-74 2,44,770 %o
1974-75 3,00,000 %o
1975-76 5,00,000 %o
1976-77 8.00,000 %o

A e AT TR foer w1 e
42 A3 wqqr v agr | gg fmar
fram o garr  FATREm fawrw TE
®r grz 7 frgr mar

wrrAtn  fafs @ agfa gz grar-
it ¥T F=frg e ofrag & dwfar
gargEx ark  (gmr) ¥y fawfom
& wmarr gy, qfwy & s@OEE
afafa & 4-8-73 ®1 g Wt d=%
¥ fagiae: gg aver w517 & ff fawaraas
qrmreaw foga qgTAET ST ¥ 9 W@
fefrat wqre oxs () w!
mzﬁwqmammwumm
wmi’quﬂmqm(:ﬂw aF
fear w1 7 % £ wqEeaTT AeTT
or et TR R ww R 1-1-76
¥ @A T T a1 ) ’
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SOME HON. MEMBERS:; What is
this? It the hun. Minister goes on
like this, what will happen to other
questions?

MR. SPEAKER: This gives full in-
formation. No furthtr supplementar-
ries now. In one way it is good. The
Minister should conclude now.

SHRI S. R. DAMANI: Are you go-
ing to allow him to read out the whole
statement?

MR, SPEAKER: He has to give fig-
ures—so many lakhs in one yzar. He
80 many lakhs in another year. He
cannot make a mistake. Every Min-
ister has to read it correctly. After
all lakhs of rupees are involved.

SHRI A. C. GEORGE: Is it an ex-
ercise?

Y W ATOUW : gH garag X
favargas amman feafasy TR
TEE (TTT) F 6T AR F I gHur
#eqr (arr) 1 f7o A0 ow & g
* AT 7 oW 777 & frw oF gfgerd
&1 fros femr ar | i wfasrd
a o faE &t § 3EH 9T F Iounr F
o wfrafararei 51X favigrt fafe-
fafaa art w1 =1 T@man oo g —

(1) *=rq wgeaT sw=ar (dwr)
% frdwr mmt 7 agwar ww-
ifwri & s=AwTe & qTee & faan feey
tferr ¥ s A RE ;

(2) m= awfa, w=t W I9-
Wiew qeqet wifx w1 #7¢ fgaa fara
T T o g

(3) w¥grez gFw &7 mTEl
W Feaferm) ®Y ooff eqrTor T
FAET T | ;

(4) ¥ ) goawr o7 & @
W o g

Oral Answers 14

fvar garwg gra fag T Rl
¥ gag ¥ ot Jar oo wiwwrd &
stferer feoaforat & § 1 farar warera
gra &t feg ¢ wEw # fog o ag
dferea faracor ¥ ag o grar & e fawan-
gaT armaw ¥ seraar g 1 TR
gfafe fator ok smaw daeg
I N TEEE & 9T &Y T oA
&1 W1 Ifa Ivaw g fear war ¢

gg e g o g fe favamaew
avreaw & fag 8T awTe g dY
g gaafugil It #§ Ifwa a9 7
@ wu § WX “frargas gwmsw’’
& A fafea aATeA F F19 F wegaeqr
g€ ot SF ¥ ATHAT e
(ZmT) ®1 AW IUEET €T F AL
T AT § W afs @ wwmER
w oY TATE @ # wafa & af
& gTY gAafn €1 gEEE g
TgH T EWTEAT &)

od: o fga § T IugE sgaean
wA s aams arar T g e
g favaamaw amaw @uT FT
HAFETA HEA, AT & FFW HT ATEH
a1 a9 1 waty & f9¢ 99w g §
¥ ¥ X F= ¥ 9" W "afg &Y
T 9 A% FT wafy aF TJgF w7 A
afer & 1| 98T & Wix favEma
grEmaE W ¥EE wAEuT (F)
FY AR @D G Afd @<
F1¢ g fauifea &Y sl S w<g =
gear & faq freifa  #9Rew
o safegwa W1 frast aar
fafreii & waT & gvir @@ gEd
e aTr fammas awew WK
FAT  w(EE W (d) %
fex wfafe? &1 sy ==m & fog
oF wures 1 fre & gt 30
¥ TF TTH FHE & Fq A
WM (A ™| ® TOW & fag



T 9w oF gt Sy o
g1 xmwr ¥ fogw wiafaa @
¥ I ow Q@ E ) oF@Ar g™
#Y WG, FE A WM, FA W

T & 99 § ®T ¥Q g, TEET

MR. SPEAKER: When they ask the
question you can answer,

(Interruptions)

MR. SPEAKER: He has answered
so well and so elaborately 1 will go
to the next question.

(Interruptions)

MR SPEAKER: He has given the
whole information

(Interruptions)

MR SPEAKER: Will you kindly sit
down Mr Halder? What is all this?
You must sit down now.

(Incnruptio-n;)

thrnl SPEAKfn: If the House has
Pleasure, i

everybody. will allow each and
b d '-.:

e
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st oW Areraer @ G | ST T
& TRt wrar ¥ W X AT wEAv g o
7 T e Amw § wer
gy ¥ W Fuw wew e o
twr arfafewm ¥ x®@ & gy faar
g

MR. SPEAKER: Do you want to
read the whole writ petition?

SHRI RAJ NARAIN: This is a writ
petition filed by him in the Supreme
Court,

MR. SPEAKER;: You need not read
it

SHR] RAJ NARAIN: I am not go-
ing to read the whole of it.

“Because the impugned ordinance
is the result of the mala fide action
of the Respondent who without any
justification any material in their
possession have tried to penalise
Petitioner No, 1 by way of revenge
and retaliation jn view of his asso-
ciation with the family of former
Prime Minister Shrimati Indira
Gandhi. The present Health Min-
ister Shri Raj Narain who contest-
ed election against Shrimatj Indira
Gandhi, the former Prime Minister
of India, hag used this ordinance to
take full revenge on the first Peti-
tioner,v.."

qg AT FATY IYT AMTAT A
tr v @ ¥ &foww ¥ fv sz
maaly ) o W fomr & fr o
JAEATH AYE ¥ oY gATT HEEd
qT) IAF 7T A & aqwT WA
T Y E, A wig ¥ ary & I
¥ it v wr f ) oww
LU &

MR. SPEAKER: He has given very
detalled information. You cannot have
one question for the whole one hour.
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I thin what he has given would be
enough for the whole session.

st TN ATCQO : AT AN AW
§ ] Y af § ag w2 T
T waard ¥ qza |

SHRI L, K. DOLEY: We do not
have any objection to his personal
vengence against the former Prime
Minister and Shri Jawaharlal Nehru.
The exceptional protection given to him
to make such a long statement pre-
venting others from asking supple-
mentary questions is undesirable. We
have to put questions.

MR. SPEAKER: There are a num-
ber of other questions. You can put
a question later on. Please sit down.

Proposal for improvement of Calcutta
Telephone

*86. SHRI SAMAR GUHA: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether complaints have been
voiced by the people and press of
Calcutta against functioning of Cal-
cutta Telephones, and especially re-
garding operation of ‘Cross-Bar’ sys-
tem of new exchanges;

(b) if zo, the reaction of the Gov=-
crnment thereabout;

(c) whether the Government pro-
mised op several occasiong earlier re-
garding (1) giving additional phone
connections (ii) connecting Calcutta
through STD with other cities of India
and (iii) improving its operational
system; and

(d) if so, the stepg taken or pro-
posed to be taken by the Government
for development and improvement of
Calcutta Telephones?

SHRI GEORGE FERNANDES: We
CATIONS (SHRI GEORGE FERN-
ANDES): (a) and (b). Complaints
have been received. A special pro-
Eramme for improving the function-
ing of the various exchanges of the
Calcutta Telephone System, the in-
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door and outdoor plant and equip=-
ment and the subscribers’ fittings and
installationg is under way.

(c) and (d). Over 28,000 new tele.
phone connections have been provid-
ed during the last 3 years. Installa-
tions are in progress to add 40,000
lines to the telephone system most of
which are expected to be completed
by March 1878 when a substantial
portion of the present waiting list
would be cleared.

Calcutta stands connected to _19
towns on STD including Delhi, Bom-
bay, Madras, Patna, Hyderabad, Bhu-
baneswar and Muzaffarpur,

To improve the operational -effici-
ency about 50 per cent of the subscri-
bers installations would be inspected
and attended to this year. All strow-
ger equipment ig being overhauled
and cross-bar exchange equipment is
being upgraded. Underground cables
are being pressurised. Some adminis-
trative and commercial work js being
gradually de-centralised and put un-
der the Area Managers,

SHRI SAMAR GUHA: Recently a
few new exchanges of the cross-bar
system have been installed in Cal-
cutta. It js a general complaint of
all the subscribers that these cross-bar
systems have miserably failed to func-
tion. In his statement the Minister
said that he wantg to upgrade it. I
just want to know whether this is due
to the chemical fault in the system
itself or due to any operational fault,
I have myself some experience of the
cross-bar system and on my request
they reverted to the other system.
What I want to know is this. I want
to know whether the difficulty is due
to the equipment itself or due to
operational faults and so on. If so L
want to know how you are going to
handle this matter,

SHRI GEORGE FERNANDES: We
have number of problems in Calcutta,
There was this problem . with the
cross-bar system but many improve-
ments were made In the cross-bar
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system. These equipments are func-
tioning much better now than in
the earlier years. Calcutta’s pro-
blem is much more than these equip-
ments, There is lot of developmental
-activity going on in Calcutta; Cal-
. cutta streets get soaked and our cab-
leg get damaged. As I said, we have
started pressurising these under-
ground cables. We will be able to
monitor better if any cable gets de-
maged so that remedial action could
be taken immediately.

Then, Sir, we have also the problem
of power in Calcutta. There is a lot
of load-shedding. Ag you know, the
telephone equipment is g very sensi-
tive equipment and all our telephone
exchanges are airconditioned. Now,
whenever there is loadshedding. these
exchangeg are invariably exposed to
the elements. The dust comes in and
the sensitive equipment tends to get
damaged. This is one of the pro-
blems with which we are faced which
is due to power shortage in Calcutta
as a whole.

These are the problems that we
normally face jn that city and in
course of time, we should be able to
improve the situation,

SHRI SAMAR GUHA: Sir, I had
the privilege to attend the Telephone
Advisory Committee meetings twice
and these are the straight answers
that we were always given when we
were present at the Committee meet-
ings. It is not a question of mechani.
cal fault only; there are operational
faultg and human faults also. We all
know the functioning of the CME.
Very frequently all newspapers of
Calcutta are complaining about the
functioning of the Calcutta telephone
exchange. Would you kindly accept
the suggestion for a small committee
of Members of Parliament being con-
stituted to go into details about the
nature of the complaints, the cause of
defects ang what are the improve-
ments that could be made so that Cal.-
cutta Telephone Exchange could real-
ly function. Actually, Calcutta Tele-
Phone Exchange does not function.
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SHRI VAYALAR RAVI: May 1
know from the hon. Minister whether
in Calcutta he has installeg the old
cross-bar equipment and whether it
has been installed in collaboration
with the ITT a multinational Corpo-
ration? ] understand that your mini-
stry has introduceq the new techni-
ques with the Indian technicians' help
with some modiflcation. Will you in-
troduce or install those new machines
in Calcutta and make them all right?

SHRI GEORGE FERNANDES: Just
now we are concerned with expansion
programme in Calcutta where we are
installing about 40,000 telephone lines,
Of these, 20,000 are op the new cross-
bar system—Japanese Cross Bar sys-
tem—which will be installed in
Tiretta Bazaar while the remaining
20.000 lines on the improved cross-bar
system.

ST waTE : fEad f S &
a AT T A §, ¥ wrware
T4z & faay § av armgsifadz S
AT 2AYETT AT H A3 E, ITET awg A
faax &

gt A wAtafew : AR wena
agrza v Aaeard &1 wf Al ey
W1 FEEgr R W w0 wreiA w8 o
AT & | THET PATIA T TATH A
gl

Measures to benefit Families of

Yictims of Forced Sterilization
=t

*67. SHRI K. A. RAJAN:
CHAUDHARY HARI RAM
MAKKASAR:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state the measures Government pro-
pose to adopt for the bencfit of the
families of those who died of forced
steri’isation during the Emergency?

rareeg sie oficare wearer W

. (= 7o wreraw) : afx A5 qradw
X a1y i @ wialww ¥ W
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Wea g Y & o gk ofvfae o aefY
w1 waar gfx awr ofy acft sifea =
& AT IAE JraT IAAFTF w75,000
T WANZYAT qFAAT Xy WX W
wifaar § | @7 aX F T TG
wifz w1 wrenfaitg agmoar 232 &
gqrew fay a3 &

SHRI K. A. RAJAN: Mr. Speaker,
Sir, the Minister has stated that he
has issued instructions for compensa-
tion payment. So far so good. 1
would like to know from him the
statewise break-up of those cases if
he could just give us. This flat com-
pensation will not be relevant in those
cases because the dependents of the
families of the victims may differ
from individual to individaul. S, in-
stead of a flat compensation if you are
thinking in terms of compensation
which has some relevance with the
dependents of the families that would
be better. I want to know whether
any action had been taken against
those people who had been found
guilty.

MR. SPEAKER: That is a separate
question. Now, the first question will
be answered.

it TrH ATTTOW ¢ gHA OF JAIRTH
qifadT T & fF I §  FTCO
frawr gaa gt €1, A% xafew w1
5 TATT Y HIHTL 2 | FEIT §FILC A
T AETA & fr=araer 97 TTE) 5997
& fag7 &, Wt e goTa A Fommdrort
¥ qre wqqT At feqr 31 fomda 1
farr eq7 « wirrTRaT AT § TR
T AoeTe ¥ ¥ @ ¥ fedy Tew
qaFIT A, feet wEme 9 W g
ag frerae 1 wY & fs 97% o9 W
¥Y w3 & 1 FAOT FTHTL AL Fga?
ITdr & fr o oY T8 T & fol fome
T N e g, g A & frg A
1w Awewy & wrov fedt €
A g€ &, ot g Suw anfoe wY I_T@T
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& ATY qiw FAT AT 39 & foq awrEw
TET @ E

SHRI K. A. RAJAN: I yould like-
to know what measures are proposed
to be taken by the government against
those who are guilty of this action?

5t T ATCAW : gHA @
HAT=T ¥ oF wiw &« aav femar
ar gt wrA A s R E 1 99
g7 H ow At ¥ woofudl & s §
T THes fod a1 @ &, Wi a1t wiws
o I ST R+ Afew it aw gw
qmE gL WiFE AL o9 § | THIAET &
gy ot sgrefaat g€ €, F¥w @<
97 I A9 & fAU oF W@ a=wa
T & 1 T Aa aW WX AiwE IR
qre ¥ ATE |

Nt ® T ST : FAT AT I
g wfrdg g ¥ ag @T MAT
o & 9T & =11 /Ty F FTOT A
wg, o7 fFay ST FT I TN g
wWa ¥1 wAaw faar o I+ § ?

st T Aerawr ¢ gy ow IfEa
SET & | TSW ATET T T AT AGY,
gq% dIX IR EqeEq HaTag &1
urr ¥ famr mar 1 SfET gwaw &
grq ¥z qTar § f& o s A
sl 7% AT 9TH % g W ag
AAT I FFCILTAT AT RE I F
frq a7 a9 &, ag aw aew A
gz Wt wTor ) wwar € v o
T woAr wfeaar & s gg w6
AET FAT ATgaT § | AT g femd
g fe g o0 ¥ AEEsr F SO0
ﬁ-a?tarrrrﬁ oYd AT ®GY FT
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ot w0 spT @ & syfwwa aE-
T & WTHT 9T AT Igar g f5 QX
FE TN F AR F TS /IS FY
guar & wf g, o1 WA=y ¥ w0
AT Ay § Ffew s s ag
g€ Ia% I ¥Y ¥Eg w@TFE waAr
& faar 1 IFA FJamr & T
qEEd w1 wrzw &y 47 § (| qfea
TG ATHTA F1 WX & 9TH aF TF WY
=fea 1 WAz 7@ fear mar g
fage & a1t § & ymar g, AT AR
w W ad feafa &

st qHo I WA [P : ARTAT
¥ 77 A T dwreAr Al AT
afes waT AGIRT TR-AT F@AT /T
IFATA FT AT F W & | WT IRET
afcermy ag & T fr wnt wrf safer
fdy o vt & w0 @, Afew 3AET
THa=Y g% &, a1 I9% A ¥ g foqnd
& 97 FFAY & fF ag Fga=<T § FTIO

rE- IR
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7o &) wEw gfe & fag gawr
IRT ¥ Ffefrwr A7 qwAar ¥ 0
T WM W afgex giar ¢, ¥
Tt wr Ffg-faew g & Wik o
arr afg fawiaar & < & vwm 0F
Z 1 & faaza wewr fv xfg-faaimar
¥ o A | TR wT alEfewz
a4 9T g fasndter I7wr Ty M
W e § fevws e T T o &) A
qT AT AT HATAT ¥TH Jr@ ¢
I X @ ¢ fE Iarear & arg cAwy
T gATT Tay ww T fear st wnfgw
. oo . (=mEET)

MR. SPEAKER: I am on my legs.
Will you kindly sit down? My point
is this. Those who have already put
supplementary questions are again
getting up. 1 will give chance only
4o those who have not put any ques-
tion at all. I am not going to allow
those who have already asked a sup-
plementary question.

oY T wEAvaar : ¥ Har "5greg
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qA A § IR T ai@ & fag
LU B B 2B S

Y W AT oA aga @
W wrzw gt ® fa7 nw § 1 mTA-
g gzeg war 9@Ea ar § gEwr
&1 ¥ oF uw wrw fwoar moar
WL %g AT LA & gIA 9T @
AT AT AT AT TTW ALETLT X AR
wa § 1 IAF ag g war g fw
afz Faa<t & s fedr #1 Far
FITAT FT TQ & T IAFT WI FLHEIC
AT TATH ¥ WY Fq44T @A &
wE ¥ AT SHET W qEr TS FL
THat @ fedt v g1 TEE s
®1¢ 2597 A & ar famsr wmer A
gE & WY 7z WATE AT IHF; ARAAT
w1 AFAT T & faq off arER Aoy
§TT A gEAtAT FT

uTh w17 SR A g saw fag
W & q41 § f& FAa=t a4 F

ﬁuﬁtm.sﬂtnhﬁﬂﬂ‘i
T oAC g 1 AT IT A & fag W
I8 wrEAfnge wfaew & a@ @7

MR. SPEAKER: Now, the whole
house wants to put questions on ‘nus
bandi’. I will call all of you one by
one.

SHRI K. LAKKAPPA: After Raj-
harainji took over the Health Ministry
he was very generous in announcing

Oral Answers 26

ex-gratia payment to victims of steri-
lization campaign; I welcome that.
Is it a fact that the Finance Ministry
has declined to respond to his an-
nouncement and if so what are the
reasons? Is not the Finance Ministry
going to stand by the announcement
made by the hon. Minister?

st TR ATTAW : FHAT AT AT A
& ¥ A FT TAAT "AWaAAT AU
fr wgam fafet 7 wmar &6
TrEg AE & 1 ZETL e AGE
F 9T TTAT BT & WX WY BT ¥
g owqar 2 @ & faww @AW
fafa= 71 =€ T 7 &

Yl TR AW FIATET W HAT AT
 gamr f& A9E=T § G FT THO-
qF 9T 9% 94T 24T SToEm o W@
7T a1, foas1 w=afe &Y 0% Ia%
fag &7 mifaq fear o fF &g
AHTET § T 41 AT ! Og  WHIO-
qa 1 fa= awar @ & sadr aga=r gl
oaf Ffes Faa=r F T IF T A
gfmg dx fag gm ? w3F & =@
w=afez g 1§ HIT JAFT GEE-ATET
o A guT A gy 7 qrfaq o ?

WY TS ATO@Y : qHALH AT A
g7 & sfed wa semr & 0 g
wfsarE #mwg awg gz, faw fasr ¥
g9 WY Fgl IfemT wT WX ¥ gATR
ama wrE & fF W= W omr ar ¥
grfa feay #q Afex w1 70 g av
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7Y, IR 7EE AT S qEA T AQ
g an Wt 347 ay § i war THET
3 wr€ gATK FFqT, FIT AFI= O*
Frear Wt w§ An ¥TAAT gwr, fE
nix § #1§ dw Fvmr, ety g,
ar fraw & Aga=Y F FToor
TIAT T | W A QT w7 AT
f ¥ W 9T Ar@Az w1 XT A @
WX gHTAT WA wroarg  fafes
qgft &1 fasfer w73 F fAo graar
TarE g )

st TRAItm gmEnr ;o gsud
ngrza, oF A g ag g fr faaa
THa<t g€ ¥ 37 W W frrx o@
arT § AT 99ATT ¥ T AT FIX I
g o1 7 fex fra M & afz-
ez o WA, Tz A w1 AaA
T AF 1 gF AFTET a1 ToE w2y
gE & arr arz ¥7 g & W Am
FAT TI1 T AN I E

q’t‘t‘rm-m:miwm#‘m

mﬂzﬁam&m 4
FEC WY awWI g ® 150 17
*T WAAT 7T 1T 30 ATA ¥ FAAT
TA—IZ 180 ATH FT F1F FA7T
qAHTE S WA ¥ fazr T oA
g Aarqx G &, AmufEra ¥ oo
7z faz =ff asmm g1 KT Ma A
F7€ g g f& T3l sammAe
waat ®r g€ g 1 I &% v @
I7% arq gfew T v, ag zfoaal
WX dxaE A ¥ a3 A WY IR
wxaz=fr I5r FET X IH H w7 AT )

% fgare 3= W w1, gfgmm ¥ gy,

4T °f f 39T & | 9T 3T T,
qarfedi wY qfam & 7% # @z #2
q T AR e qmay W &
ITAT w41 owr ¥ fe Ay wa
w i, *u afzferz @R, gz *fs-
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A & s & o gra fadsw
& wrgar § & 180 W ®\ oMY
¥y ¢ az 5T WA w0 #F fw2, 9w
W T FT WF /TN | gH W TR0
1 gw N7 QWA & W1 WX RF
FL ?

st mw g am ;& ww
e waAl AT F JrAT wvgm § e
for gt FEw ¥ FETTEIw fwar
T}, I WIT FAAT AT I, afva
F1¢ W QTTHT ATA AYEFT A7 AT
IR |17 FTA 1 AqUe AE g 0
IT FATT T AT VTR F owrwew H
oY 4T EArqT Ty MR E ?

oY TTw ATTOW ¢ ag qfTaTT w8
7 weafas gva ¥, tafaa saer anfa
FAT fagr ar 1 wrfzy 1 O §aT W
FT TS #9 E1—ag AT 5T £ |
w1 F gt For gofqar £F, 9uv ITH
a7 # faqrz a7 FeaY @ 917 & TRIMY
& a1 fedY w=T ¥ ATE ¥ A9 IAET
wTEY #¢ ) OF/7 g1 gFTAT R, WA
ggfa # gz a= wAr of } fr ox
ATRIV, O AT TOT] FY ATET 7 AEAT
2, warg, dvg, wz ¥ FIET T LT R,
Afyw qz 4 7 /%A § 1 wHifAy &
qTdl 1 qg qATT AT AT E )

st gHo wWTTo wraTef : & war
7FZT A AT wWwAT g% @
T ¥ o H F ar e W § 7
waT & O\T AARY § f5 Tl @ g
grawar g ?

S (oo™ : FEHTT A WA
guT-ge ¥ ¥ A w1 famgw e
w7 fear § fr wfmad aga=t saf
T8 gy, Y gvft, A gt |
Feay ¥ gw W fandt § 1 wefER
TaX ufrard wear o wex & fear §
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WX w9 Farag &1 Ay ‘qftane
fraym"” w1 az= ¥ “qfcarT Taamor”
w1 fxgr &, wWifs “‘gfare faarea”
WX [AT TH  AAT AT 97 | TAX
g T g4t fx ¥ o= § FE O F
a7 # wfawars dar 7 g1 i gv «r A
FE qUA TR 9T 9 I |, THAY
TH waZ ¥ az+ fzar | wfvand aaa<r
whw +f g, gvfre & &,
e aff ot | wRt AW T W
qmg g, TR ¥ g w5y 3, oHr
o g gt &

Nt oo feg s @ e
q9¥GA qT AIFAF F AgT Teq ALFL &
Ivw-ufusrfrgi & wzw ¥ dar fean
AT T & R A 7 §, 39 1 qmrer-
oz At fagr sm @ &\ QAT 9Imw
92 ITA< I3 & w7, wigwifa 1
g AWM AT 7§ ArATY, IWE A
FATAE 7 TG TN AW ¥ foremaad wrd
1 ¥ gaT ARy 7 SrAAT qEA g
w1 3T wfawrfral & fasg o w1
FIAAET F7AT I § AT A FE—
TART QL ATTETE 27 #7 F97 Ffaq

&) T ATOEw @ FATOET We(A Ay
wifoar gq e & fox a2 Y
HTY WY, ST WERA, ITRT WY AE
7 aa & 1 wafear & St T A @
Tamafr g 3o TN AOA oRATAE
ST F=T FRAT T 97 FT IAN faeA
ITX ATl ¥ g wA § oW g
HIRHT I9% qTH AT §, A g A /W
X §—w1 7 TR-N-TRT WETHT Y,
afer gz ogr § @ afpm wd
T A ImHEr W w4
afer 1€ 707 ¢, pat-am, ¥ g
faoer & foamr @y =g forere @,
SEET & T Y A E ) @A A
TT @ fawrd g foel & St
Wt fasft § wix fafaa =7 ¥ W o
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sgfeaa 3w & gaTe 9w faerad o §
fa forede 2o S0 #Y  TTEATET X
&1 TG A § | THAY W ¥
TR H FErar 7 wga & F wmw
T & @ € WX 7€ aIFi 9 [ewi
# 77 97 Wr § W1 W § T FAT0TL
Wi arga & sy § a1 9% qeETT
7 T €1 w19 I T gETa F g
I ATAT HT A ATSC | WA {7 Foaz}
1 geTAT & W fwas1 wgi W 8,
T #a q7a § ATfE TEAT )

MR. SPEAKER: The question hour
is over now. But I see a large num-
ber of people who want to ask ques-
tions on this subject. This is a very
important matter. The subject of
health is very important anq if you
want we can have half-an-hour dis-
cussion later on. I see a large num-
ber of them wanting to ask for somie
information. 1 am sorry to say that
only two questions on health have
taken 45 minutes. Anyway, I would
look into it about allotment of time.
When the discussion ou the Health
Ministry comes. 1 will see that some
time is given and most of you Lave a
ckance to speak.

WRITTEN ANSWERS TO QUESTIONS

Problem of Steel Production and
Consumption

*61. SHRI S. G. MURUGAIYAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether some working groups
have been engaged in studying the
problems of steel production and con-
sumption; and

(b) if so, the facts thereof and by
when these groups are expected to sub.
mit their recommendations?

THV MINISTER CF STEEIL. ALD
MINES (SHRI BLJU PATNAIK): (a)
Yes, Sir.



31 Written Answers

(b) Six Working Groups consisting
of representatives of Steel Plants’
Managements, gnd Trade Unions have
been constituted to study wvarious as-
pects of the working of the steel in-
dustry as indicated below and to make
available to Government their re-
commendations/suggestions for its
improved functioning:—

(i) Production and Productivity.

(ii) Workers participation at all
levels.

(iii) Welfare and social objectives.

(iv) Marketing, pricing and fin-
ance.

(v) Modalities of having one
Union for each plant angd one Union
for the stee]l industry at the na-
tional level.

(vi) Perspective of expansion of
steel plants and setting up of new
steel plants on the basis of funds
obtained from outside.

The Groups have already met once
and will be meeting again from 5th
to 7th July, 1977. It is expected that
their recommendations would be
available soon thereafter, by end of
July.

farr & perrary, femAgT e aforre
# Zetem gwrww
wT

*65. &l T FAw gATQ : wW@T
AT HAT LE AT &7 FU4T w4 fy

(%) = fagT® gowag, fewa-
93 74T AfR § a=< 9% e
mrraw 5 @ W §r w9 fen
amii; W

(&) war dgdr Fafaar aar fast=
() % 77 g W A ?

ware s (s wmh rinfew)
(¥) fewrgzr % 25 @reAl w1 o
NETEA FTH F G | TFeH"w ¥ v
TR T @YET T e agi g Ow
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FRafE IR ST Fw FT AT L |
FvaT ¥ ATH, 1971 ¥ 25 ATKAN *T
oF oEgSw gET Tar 9 fmw 10
TV § | JIWEETHT gTIIT 29 Tfer
T WET A} T A F FTC0 AETE, 1974
¥ gg UFTIN T FAT q¥T | qgr
o¥ arEwfas TERIT 9T FTH FT W
2 | oA ¥ TwRy fT ¥ T w
*1 %1 g A ¥

(w) fafamr & uw adwfaw
TR 9T ¢ 1 AXAN # wrE "rdwfAw
Zdam 9T ad ¢ 1 fadtw @ o,
1972 % 25 WTEAT ¥T TF  C¥FHEASA
& T 4T q1 fa|E 15 FAwWE q )
ITETFATHT ZraT 29 Tfor & warwft 7
fem a1 & wrIor wTA, 1977 W A
oFgSA a5 F7 fEgT TEr | T W
qT FAIWET ¥ g1 " Agy g e
TEES " F7 wifyew fag g

Expansion of Central Government
Health Scheme

*68. SHRI BLJOY KUMAR MON-
DAL: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether there is any proposal
for expanding Central Govermment
Health Scheme: and

(b) if so, the outlineg thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes, Sir.

(b) A statement showing the out-
lines for the expansion programme of
Central Government Health Scheme is
placed on the Table of the Sabha.

Statement

The outlines of the perspective
Plan for 1974-84 which was prepared
in 1973 are as follows:

. (1) expansion/consolidation  ©of
the Scheme in cities where jt i3
already functioning; and

- - v
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(2) extension to new cities
Cities having a concentration of 7,500
families or more of Central Govern-
ment servants will be brought within
the purview of the Scheme.

The expansion/consolidation envis-
aged to:—

(1) Bombay-Construction of a
CGHS Hospital and coverage of ad-
ditional families.

of 40,000
conetruc-

(2) Calcutta-Coverage
additional families and
tion of a hospitai.

(3) Kanpur-Construction of a
hospital and coverage of 10.000 ad-
ditional families.

(4) Allahabad-Coverage of 5000
additional families and sotting up a
polyclinic.

(5) Meerut-Opening of a poiy-
clinic and coverage of 5000 addi-
tional families.

(6) Madras-Construction of a
hospital and coverage of 10.000 ad-
ditional families.

(7) Nagpur-Setting up a poly-
clinic and coverage of 5000 addi-
tional families.

The new cities which are expected
to be brought within the purview of
the Scheme are:—

. Poona.

. Agra.

. Lucknow

. Varanasi

. Jabalpur

. Tiruchirapalli
. Kharagpur

- Dehradun

. Gorakhpur

- T R - *)

Tt
=

. Bikaner

—
—

. Jhansi
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12. Vishakhapatnam
13. Ajmer

14. Jodhpur

15 Jaipur

18. Asansol

17. Ahmedabad

18. Shahjahanpur

The position regarding implementa-
tion of the Scheme may have to be
reviewed depending upon the avail-
ability of resources, administrakive
convenience, accommodation etc.

Oune Union for one Industry

*69. SHRI G. Y. KRISHNAN: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether there is any proposal
under the consideration of Central
Government to restore the practice of
one union for one industry: and

(b) if so, the salient features there-
of?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). One of the proposals under
consideration is to have as the sole
negotiating agent for all collective
demands in one unit/industry, a legal-
ly constituted body of which all
workmen would be ipso facto mem-
bers irrespective of whether one is a
member of any registered trade union
or not,

Rourkelg Steel Plani Contract
Labourers

*70. SHRI ROBIN SEN: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Government are consi-
dering to absorb all the contract
labourers in Rourkela Steel Plant in
permanent jobs; and

(b) if so. the facts thereof?



35 Written Answers

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). No, Sir, it is not possible to
absorb all the contract labour in
Rourkela Steel Plant. However, to the
extent possible, contract labour is
being absorbed in a phased manner
for jobs of permanent and perennial
nature, in accordance with the pro-
vigion of Contract Labour (Regulation
and Abolition) Act 1971

fam & afpifedt w1 dcaTerd
sfafafa syw v
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g) afz z, M sH¥r faaww
T ?
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wairEr ¥ ara ¥ ufa s frv=w=ay aqr
2 391 Twa gu 3z & fafew g &
arAdia, #=%1 W7  faare-famo &
Trasq & fAq ox drgzerdr gfafafy
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¥ |

aafaa ¥riww Aqre w77 ¥ oo
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graar rqfiry w7 N € ¥ ) Sfe=,
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Demand for Probe into working of
Post-Graduate Institute, Chandigarh

*72. SHRI G. M. BANATWALLA: °
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased 1o
state:

(a) whether a demand had been
made recently by the Punjab and
Chandigarh Peace Foundation to
hold a thorough probe into the
working of Post-Graduate Institute,
Chandigarh; and

(b) whether the demand has since
been considered by the Government
and if so. the result thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RA.
NARAIN): (a) There has been no
written request received in the Minis-
try to this effect from the Foundation.
Some reports appeared in thc Press
about a statement given by the Secre-
tary of the Foundation in which he
made certain charges against the
working of the Institute.

(b) The Government is already con-
sidering the question of setting up a
Review Committee to go into the
working of the All India Institute of
Medical Sciences, New Delhi as well
as the Post Graduate Institute,
Chandigarh.

Enforcement of Minimum Wageg for
Agricultural Workers

. *73. SHRI P, K. KODIYAN: will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be plcased
to state:

(a) whether the minimum wages for
agricultural workers fixed or revised
by State Governments are not enforc-
ed in most Stateg due to lack of any
enforcement machinery; and

(b) if so, what steps the Centre has

taken to ensure enforcement of minl-

mum wages for agricultural workers?
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THE MINISTER OF PARLIAMEN-
TARY # AFFAIRE AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b), The matter falls predomi-
nantly in the State sphere. The State
Governments have been advised from
time to time to take effective steps
for the enforcement of the notified
minimum wages. Strengthening the
administrative set up, utilising the
services of staff of Departments like
Revenue, Agricultural, Rural Develop-
ment, in addition to those of Labour
Departments and increasing the num-
ber of claims authorities have been
some of the measures that have been
taken.

QOutstanding Telephone Bills of former
Ministers and Members of Parlia-
ment

*74. SHRI SHEO SAMPAT: Will
the Minister of COMMUNICATION be
pleased to state:

(a) the amount of telephone bills
cutstanding against each former Cen-
fral Minister and former Member of
Parliament and the period for which
the amount relates;

(b) the steps taken to realise the
amount in full; and

(c) whether it is proposed lo start
some legal proceedings against the de-
faulters for realisation of the amount
and if so, particulars thereof?

THE MINISTER OF COMMUNI-
CATIONS (SHRI GEORGE FERNAN.
DES):(a) to (c). The information
sought coverg more than G0 former
Ministers and 500 former Members of
Parliament. The outstanding dues on
Private account of these [former
Ministers and former Members of
Parliament involves scanning of a
large number of bills in respect of
telephones spreagq all  over India.
This is being arranged and the in-
formation about the outstanding
amounts and the steps bei,ng taken
Tor realising the amounts as per the
Tules of the Department is being col-
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lected from the Units and will be
laid on the Table of the House as
soon as it becomes available.

Reduction in Prices of Steel Products
in Stock

*75. SHRI M. KALYANASUNDA-
RAM: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government have de-
cided to reduce the prices of stee] pro-
ducts in stock with the public sector
steel plants;

(b) if so, the normal stock that each
of these plants can have;

(c) the present stock position in each
of these plants; and

(d) the extent to which prices are
proposed to be lowered?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) There is no proposal to reduce
the price of steel in stock with the
public sector steel plants. However,
temporary rebates were given in
certain slow moving categories and/
or damaged rusted products.

(b) Considering the present pro-
duction and sales programme for
the vear, a stock of about 1 million
tonne with SAIL Group in the whole
system—at the plants, in transit and
at the stockyards (home & Export)

is considered normal as detailed
below: —

Tonnes
At Plants 225,000
At Home Stockyards 415,000
At Export Yards 100,000
In transit . + 250,000

- 990,000

or say onc million tonnes,
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(¢) Stock position as on 31-5-77
at each of these plants is indicated
below:—

(In "000 tonnes)

t. Bhilai . . . B9 1
2. Rourkela . . . 65°8
3. Durgapur . . . 42+6
4. Boharo . . . 283
5. 1ISCO . . . 19-0

(d) SAIL International js authori-
sed to adjust prices from time to
timg depending on internal and ex-
ternal demands,

Release of Pakistani Nationals

*76. SHRI K. MALLANA: Will the
Minister of EXTERNAL AFFAIRS
be pleased to gtate:

(a) whether Government of India
have decided to release 200 Pakistani
nationals detained in India on various
charges;

(b) if so, whether some Indian na-
tionals are also in custody of Pakistan
at present: and

(c) if so, their number and position
regarding their release?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Government of
India have decided to release 188
Pakistani nationals detained in
India. )

(b) and (c). Yes, Sir. According
to present information, their number
is around 9%0. Pakistan has so far
confirmed the detention of 37 per-
sons. Arrangements are underway
for their repatriation, The position
©of the remaining persong hes yet to
be verified and confirmed by the
Government of Pakistan, -
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Expansion of Bhilai and Bokaro Steel
Plants without Soviet Cooperation
#78. SHRIMAT] PARVATHI

KRISHNAN:
SHRI M. N. GOVINDAN
NAIR:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have de-
cided not to have Soviet co-operation
for the further expansion of Bhilai and
Bokaro Steel Plants;

(b) if so, the reasong thereof; and

(e) whether Government intend to
have technical co-operation for the ex-
pansion of these twg Plants from
abroad?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK):

(a) No, Sir,
(b) Does not arise.

(¢) Government has decided to
be fully self reliant in the field of
steel technology. Only if unavoida-
ble, Government may consider hav-
ing foreign technical co-operation.

Measures to check Population
Explosion

*79. SHRI SHAMBHU NATH
CHATURVEDI:
SHRI NIHAR LASKAR:

Will the Minister of HEALTH
AND FAMILY WELFARE Dpe plea-
sed to state the measures Govern-
ment have taken or propose to take
to check and control population ex-

plosion in the country, short of
compulsory sterilization of eligible
couples?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
RAJ NARAIN): The Government

of India have reviewed the imple-
mentation of the Family Welfare
Programme, specially in the light of
the declared policy of the present
Government to pursue the program-
me on a wholly voluntary basis.

Family Planning will be pursued
vigorously and as an integral part
of a comprehensive policy covering
Education, Health, Maternity and
Chilg Care, Family Welfare
Women’s rightg and nutrition. The
approach will be educationa] %nd
wholly voluntary, but there will be
no slacking of our efforts in the
direction of achieving a reducticn in
the birth rate from the present level
to a level of 30 per thousand Ly
1979 and 25 per thousand by 1984.
All methods of contraception  will
be made available freely and people
will be encouraged fo =adopt the
method of their choice. Integration
of Family Welfare Programme with
Maternity and Child Health Sche-
meg and Rural Health Schemes will
be achieved for furthering volun-
tary acceptance of the small Family
Norm. Involvement of voluntary
organisations, Public Opinion Leaders
and Local Bodies will be actively
sought,

The revised approach to the
Family Welfare Programme hag also
been discussed with the State Health
Ministers nat a Conference on
28-4-1977 and the Statement >utlin-
ing the new approach is laid on the
Table of the Sabha. [Placed in library.
See No. LT-361/77].

Scrapping of Payment of pPension te
former M.Ps.

*30. PROF. P, G. MAVALANKAR:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government propose to
bring forward in the current .Budget
Session the legislation scrapping the
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provision of payment of pension to
former Members of Parliament; and

(b) if so, the salient features there-
of?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND
LABOUR (SHRI RAVINDRA
VARMA): (a) and (b). Representa-
tions have been received both for
repealing the provisions regarding
the granting of pension to ex-Mem-
bers of Parliament and for liberal-
ising them. The whole questiun is
under consideration.

Construction of P & T Building
at Sewagram

569. SHRI SANTOSHRAO GODE:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether a foundation stone of
a Posts and Telegraphs Building was
laid by his predecessor Shri Bahu-
guna at Sewagram:

(b) if so, the date of laying the
foundation stone;

(c) the time by which the building
will be completed; and

(d) the reasons for delay in com-
pleting the building?

THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNAN-
DES): (a) and (b). The foundation
stone for a Post Office building at
Sewagram was laid by Shri H. N.
Bahugunu, the then Minister of Com-
munications, on 4th August, 1973.

(c) The building is likely to be
completed by the end of March, 1978.

(d) The Secretary of the Sewagran
Ashram had offered the land for con-
struction of the P.O. buildings. But,
later on it was learnt that transfer of
land to the P&T Department could
not take place without a “no objec-
tion certificate” from the Charity-
Commiwloner, Bombay. The various
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formalities for the transfer of land
were completed and possession of
land was taken over only in February,
1977.
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Help gought by Sri Lanka

571. SHRI OM PRAKASH TYAG
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Government of Sri
Lanka has sought help to check In-
surgent activities; and .
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(b) the nature of help rendered by
the Indian Government to guard vital
installations and the coastline of Sri
Lanka?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) No, Sir.

(b) Does not arise.
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Steel Stocks

573. SHRI R. KOLANTHAIVELU:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the position of monthly stocks
of steel with public gsector steel
plants from January, 1977 to-date and
their percentage to production;

(b) whether the stocks are in con-
siderable excess of the norms;

(c) if so, the reasons therefor; and

(d) the steps taken or proposed to
be taken for their meaningful utilisa-
tion In rapid econuomic development of
the country?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) The position of monthly stocks

of steel with the integrated steel
FaTe W T S (s dty qeaTae ) plants under the Steel Authority of
India Limited in the public sector
(%) 3, 71 from January, 1977 to-date and their
percentage to production is as
(7) wv3 F# 32T ) follows: —
("o00 tannes)
Janwary  Februarv March April May
Production of sal able steel . . 424 413 458 388 42-
Sreel Stocks . . . . 1407 1388 1290 1225 1160
Stzel stocks in terms of annual produc-
tion (1976-77) -+ ¢ - 29°1%  28:7% 2677, 25" % 2470%

(b) No specific norms have been
Prescribed for stocks of steel but the
Present stocks are not considered to
be alarmingly high.

(¢) and(d). Do not arise. How-
ever, the main reasons for mccumula-
tion in stocks are higher production
2s compared to the previous years,
slow down ip building construction

activity and reduced off-take for raii-
way rolling stocks and by irrigation
projects. It is expeccted that as a re-

sult of measure: taken recently the
present trend of gradual depletion of
stocks will continue. Efforts are also
being made to step up exports still
further.
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Appointment of Teclephone Operators

575. SHRI JAGANNATH PRA-
SAD SWATANTRA: Will the Minis-
ter of COMMUNICATIONS be pleas-
ed to state:

(a) whether Government (Delhi
Telephones) have conducted an exami-
nation for the appointmient of Tcle-
phone Operators in March, i977; and

(b) whether Government propose to
offer appointments to candidates select-
ed on the basis of above examination
prior to those already working as
daily wage workers and seiecied on

the basis of examination held in July,
19767

THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNAN-
DES): (a) Yes, Sir.

(b) As per the existing recruit-
ment rules those candidates who are
selected against regular vacancies on
the basis of March, 1877 examination
will be ouffered appointment prior to
the daily wage workers (known as
short duty operators selected on the
hagis of examination held in July,
1976) subject to their having per-
formed 120 days service during the
preceding months.

Indo-Bangladesh Talks on Farakka
Dispute

576. SHRIMATI MRINAL GORE:
SHRI P. RAJAGOPAL NAIDU:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether a delegation had recent.
ly been to Bangladesh to discuss the
Farakka dispute; and

(b) if so, the main feotures of the
lalks held?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes, Sir. A dele-
cAtion led by Shri Jegjivan Ram,
Minister of Defence, went to Dacca
from 15—18 April, 1977, to resume
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Ministerial level talks on Farakka,

which were held in December, 1976
and January, 1977,

(b) At the end of the talks, an
understanding on the element of a
possible agreement was reached. The
details of the agreement are being

worked out in official level negotia-
tions. ,

Missing Credits of P.L.I. Tolicies

577. SHRI S. D. SOMASUNDA--
RAM: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the number of P.1.1. Policies

which are not upto date cue to missing
credits;

(b) the reasons therefor; and

(c) the rate of bonus heing declared
al present for Life Insurance and
Endowment policies and the reasoas
for not increasing the rate of bonus?

THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNAN-
DES): (a) The number of policies

having missing credits of premium is
1,67,8735.

(b) The main reasons are:

(i) Non-intimation of change of
address by the insurants or by
their Drawing/Audit/Accounts OM-
cers, when the insurants are trans-
ferred to another post of station;

(ii) Non-payment of premium by
the insurants while on leave or
deputation or under suspension;

(iii) Failure of insurants to cuc-
tinue cash payment of premiums at
a post office till recovery of pre-

miums from pay commences, in res-
pect of new policies.

(iv) Non-receipt and belated re-
ceipt of premium recovery sche-
dules from wverious offices, mistake=
and omissions in the preparation of
these schedules; and occasional
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lapses' especially on the part of
newly posted officials, to observe

- the prescribed procedures for post-
ing of credits.

(c) The rates of bonus declared by
the Government of India during the
last three valuation periods are indi-
cated below:—

Reversionary Bonus
per thousand  sum
assured r°r ycar.

Valustion Period Life Endow-
Policies ment
Assurance
Policies
Rs. Rs.
1967—69 2% 32
1969—72 32 23
1972—75 a3 25

It will be seen that the bonus rates
have in fact been continually increas-
ing with every valuation. The next
bonus will be due for the period from
1st April 1975 to 31st March 1978,
and will be declared in 1979.

Opening of 8 Post Office near D.NA,
Flats ot Hari Nagar
New Delhl.

578. SHRI D. B. CHANDRA GOW-
DA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether there s any yraposal to
open a Post Office near DDA (Pocket-
B) LIG Flais at Hari Nazar, New

Delhi; ang

-
(b) if so, the time by which tne Post
Office will start functioning?”

THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNAN-
DES): (a) A proposal to open a
Post Office in B.E. block, Harl Nagar,
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near DDA (Pocket-B) LIG Flats is
under consideration.

(b) The Post Office is expected to
be opened as soon as suitable accom-
modation on reasonable rent is
available.

Implementation of Bhagwati Commit-
tee Report on Unemployment

579. SHRI A. BALA PAJANOR:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) the present position of imphe.
mentation of the recommendationsg of
the Bhagwat! Commitiere Report on
unemployment

(b) whether Governmerit consider
that the recommendations of that
Committec afford a sound base for a
meamngful effort for solving the prob-
lem of unemployment; and

(c) it so, whether there is a Lime
bound programme for implementation
of this report?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) (a) to
(¢). Out of a total of 221 recom-
mendations made by the Bhagwati
Committee on Unemployment, which
were referred to the concerned Minis-
tries and Departments for necessary
action. final views and details of
action in respect of all the recom-
mendations have been received from
them. While 102 recommendations
have been accepted and are being
implemented, another 95 recommenda-
tions have been accepted in principl¢
and are being acted upon within
available resources in various Minis-
tries. It has not been possible for the
concerned Ministries/Departments to
accept the remaining 24 recommenda-
tions.

In pursuance of its declared objec-
tive to eradicate destitution within a
time frame of 10 years, Governmcnt
will no doubt make use of all avail-
able suggestions which may help in
the achievement of that objective.
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Proposal by Khargone District Advl-
sory Committee of M.P, for opening
Post Offices

580. SHRI RAMESHWAR PATI-
DAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether the District Advisory
Committee of Khargone district of
Madhya Pradesh had sent proposals of
opening of post offices in the district
for the approval of the Central Gov-
ernment in 1974.75, and 1975-76;

(b) whether those proposals have
not been considered so far; and

(c) if those have been considered,
the names of the villages of the district
where pest offices arc to be opened?

THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNAN-
DES): (a) The Small Savings Co-
ordination Committee, Khargone Dis-
trict in their meeting on the 27th
December 1975, requested for open-
ing of post offices at (i) Bamkhal and
(ii) Kodliya-Khedi;

{b) One proposal has been con-
sidered and the other is under
cunsideration:

(c) A Post Office at Bamkhal has
been opened. The proposal to open
a post office at Kodliva-Khedi s
under examination.
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Cases of embezzlement of medicines in
C.G.H.S, Dispensaries

582. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether a number of caseg of
embezzlement of medicines in the
CGHS Dispensaries in Delhi were de-
tected during emergency period; and

(b) if so0, the facts and action taken
against the doctors and others in each
case?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b). The Crime
Branch of Delhi Police detected cer-
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tain cases of embezzlement of medi-
cines during August, 1976, which,
inter alia, involved Pharmacists snd
Dressers of some of the Dispensaries
under CG.H.S. Delhi. The Pharma-
cists and Dressers involved in these
cases have since been suspended and
the Crime Branch of Delhj Police is
investigating the case. No doctor was
involved.

Labour Unrest

583. SHRI VASANT SATHE: Will
the Minister of PARLIAMENTARY
AFFATRS AND LABOUR be pleased
to state:

(a) whether labour unrest is on in-
crease over the past two months;

(b) if so, the names of industries
affected; and

(c) the action taken/proposed to
normalise the position?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
to (c). The required information is
being collected and will be laid on
the Table of the Sabha in due course.

JUNE 16, 1977

Written Answers 55

Relaxation for Telephone connections
in Hilly Areas of Himachal Pradesh

584. SHRI DURGA CHAND: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of applicationg for

telephone connections pending st pre-
sent in each Telephone Exchrnge !n

Himachal Pradesh and the earliest
date of an application In each Ex.
change,;

(b) whether the rules for providing
telephone connections in hilly areag a-e
the same as those followed in the
plains; and

(c) if so, steps belng taken by Gov.
ernment to rclax these rules in respec
of hilly areas wilh rough terreins
scattered villages?

THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNAN-
DES): (a) A statement giving the
required information is enclosed as
Annexure.

(b) and (c¢). The rules for provid-
ing telephone connections are appli-
cable uniformally to all exchanges
irrespective whether they are located
in the hilly areas or in the plains.
There is no proposal under considers-
tion with the Government to relax
these rules jn respect of hilly areas.

Statemen:

Enchange wise Waiting List in FHimachal Pradesh

Sl Name of Exchange No, of Date of the
No. Pe "ding vldest
application  application
1 2 3 4
-1 Simla - . . . . . ¥ ‘. . 14 4=-8-72
2 Maushobra . . . . . . M . -z 2-2-76
3 Suondernagar - . . . . . . . 2 30-12-75
4 Soan - . . - . . . . . 3 12-5-77
§ Bilaspur - . . . . - . . - 4 21-3=73
6 Chamba - - + .« . .. . . 1 27-1-76
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I 2 3 4
Dalhousie . . . . . . . 4 23-1-76
Dera Gopipur . . . . . . Nil
9 Dharamshala - . . . . . o . 2 30-4-77
10 Hamirpur . . . . . . . . 1 3-9-76
11 Jubbal - . . . . . . 18 4-11-7%
1z Kangra - - N . bl . 4 23-4-77
13 Karsog - . . . . . . . 16 26-4-74
14 Kasauli - . . . . 1 30-4-77
15 Kotkhai * . . . . . . 33 6-11-7%
16 Kulu . . . - . o . . B 4 2-4-70
17 Mandi .z . . . . 12 26-12-74
18 Nahan . ) o = ) . i Nil
19 Palampur . . . . 2 31-10-7§
20 Pushar . . . k} 1-3-76
21 Thandedar o 36 27-10-7§
22 Theog . g g . . g . . Nil
23 Una . . . . 2 26-1-77
24 Ani * . = 28 2-2-76
25 Amb . 11 29-12-75
26 Arki : : I 7-3-77
27 Oudh . : . . . 2 27-10-7§
2R  Barsar . . 1 1§-12-76
29 Baggi . ) . . d . : 7 8-7-70
10 Bagthan - - R ' 3 29-10-76
i1 Baiinath - . . . : s . . : I 21-10-76
32 Bakloh - : d . . . ' 2 28-11-76
33 Bhangrotu . . : : 2 4-12-72
14 Banjar . . B s 1 1-2-77
35 Barotewala . . . o . - . . Nil it
36 Bhawarana - . S : Nil
37 Bhuntar - . . . B . ' . 1 19-2-77
3% Chail ) i . . . . . . Nil .
39 Chauntra- - I oo Nil
4o Chowari - . . . . . . . Nil
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1 2 3 4
41 Chopal - 3 . . . : Nil ain
42 Chinpurni - . . 2 31-10-7§
43 Dadahu - . . . . . Nil .e
44 Dagshai - B . = 11 11-11-76
45 Dharampur - . . . . . 3 25-3-77
46 Gaggal - . . . . . . 1 25-10-76
47 Gagret - . . 1 14-4-77
48 Gl'mmll.'\b'il:l . . . . 4 27-10-7§
49 Golar . . . . 4 1-02--7§
so Haripur - . . . . 1 26-10-76
1 Jaisinghpur . . . 3 11-11-7%
$2 Jeari o . . . Nl
$3 Jogindernagar - . . . 3 30-7-76
$4 Jwalamukhi . . . Nil
ss Jahu - . . . 3 24-10-75
§6 Kandaghat . . . . . 1 1-11-76
§7 Katrain . : 23 T=3-74
sg Kiari . . 24 11-1-76
59 Kumarsain . * . = 5 24-11-73
60 Kunihar . . . . . Nil o
61 Matians - . . » . Ni) .
62 Manali . . . - Nu .
63 Mechatpur . . . 2 26-5-76
63 Nadaun - . Nil .
65 Nagrota Bhagwan . . 1 4-2-7¢
65 Nalagarh - . . 6 24-4-75
67 Narkanda . . . . Nil
68 Nihri + - . . ' . 6 16-10-76
69 Nurpur - . . . . . 4 28-3-77
70 Pandoh - . 0 . . . . Nil .
71 Paragpur . . . . . . 1 2-5-77
A y 7 € 30:476
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1 3 4
73 Pangna - . . . . . . 1 15-2-74
74 Rajgarh - . . . . . . . 4 21-6-73
75 Rohroo - . . . ' . . . 7 30-12-75
26 Subathu - . . . . . . o 2 30-3-77
77 Sarahan - . . . . . . . . Nil ..

78 Sarahan Bushahar - . . . : o o Nil

79 Sarkaghat . . . . . . . 2 14-11-73
80 Sawra - i . . : : . . ) Nil .

81 Shahpur - . . . . . . . 3 10-2-76
42 Shogi - . . . . . . . Nil

83 Slapper . . . . . . . = - 4-9-74
84 Suijanpur Tira . . . . . . . Nil .

85 Sun . . . . . . . . . I 30-6-76
46 Tivsa - . - . - . . . . Nil -

87 Yol . . . . Nil

Practising Modern Medleing by Practi-
tioners of Indigenous Sysiem of
Medicine

585. SHRI R. K. MHALGI: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether the joint meeting of
Central Council of Health and Family
Planning on the 19th April, 1975 had
recommended in resolution B(ii)
“the right to practise modern medi-
cine by practitioners of Indigenous
System of Medicine whose course
provides for training in subjecls of
modern medicines, at present restrict-
ed to the respective States under
S-17 (3x) (b) of Indian Medicine
Central Council Act, 1976 should be
extended to the whole of India”;

(b) whether on the 13th Septem-
ber, 1976 the Ministry of Health
issued a Circular No. 26011/4/75-AY
Desk to all the State Governments
and that this circular is vague and
does not fulfil the said recommenda-
tions; and

(c) the steps Government propose
to guarantee the rights of these
practitioners to implement the above
recommendation?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes.

(b) and (c¢). The circular is speci-
fic and conveys the Central Govern-
ment’'s decision on the recommenda-
tions made by the joint meeting of the
Central Councils of Health and Fami-
ly Welfare. It is for the State Go-
vernments to take action jn the light
of that circular.

Bauxite Deposits in Last Coast

586. SHRI P. K. DEO: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether any survey has been
made on the extent of Bauxite deposits
in the East Coast, and

(b) if so, the quantily of Bauxite
ore and the percentage of aluminium
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and silica are expected in the following
deposits; Rakta Konda, Galhi Konda
ip Andhra Pradesh, Pottangi, Panenpat-
mali, Sasbahumali, Kutiumati, Bafla-
mali, Karlapat, Lanjigarh, Gandhaml.
can in Orissa®?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK):
(a) The Geological Survey of India
and Mineral Exploration Corporation
Lid. are still continuing the survey
cf the Bauxite deposits on the East
Coast.

(b) The ore bodies so far investi-
geted show that the oré is unique jn
its low silica and low titania cootent
and average alumina content varies
jrom 45 per cent and 40 per cent and
is of good metal grade in quality.
The reconnaissance survey of the belt
in Orissa and Andhra Pradesh and
exploration work already done indi-
cate the possibility that the total re-
serves might ultimately turn out to
be as much as 1000 million tonn<s.
The precise details of grades and
quantities of Bauxite ore in individual
weposits will be known only after the
detailed exploration is completed.

Facilities to workers of Indian Tele-
phone Industries. Palghat

587. SHRI VAYALAR RAVI: Will
the Minister of COMMUNICATIONS
te pleased to state:

(a) whether facilities givea to the
workers of the ITI, Bangalore and
ofher places regarding their work:ng

conditions, housing etc., are not being
given to the workers of the ITI, Pal-
ghat, Kerala;

(b) if so0, the reasong therefor and
the steps Government have taken to
Bet the same to the workers of ITL
Falghat; and

(c) whether Government have re-
celved  any representstion of the
workers Unions in this regard and
the steps taken thereon?

JUNE 16, 1877
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THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNAN-
DES): (a) and (b). The facilities
provided for each unit are based on
the growth of the unit, the local con-
ditions and requirements. The ITI
Unit at Palghat js in the process of
being set up and has only recently
commenced production. Facilities re-
garding their working conditions mre
being gradually extended to the
workers. [ESI health facilities have
been made available. Provident
Fund facility has been introdueed
well before the time under statutory
regulations. Cooperative canteen
adequately subsidised is being run
smoothly. State Government i3 be-
ing pursucd for provision of quarters.
State Transport Authorities huve
made adequate arrangements [ar
running buses to suit factory timings

tc) Represcntations have been re-
ceived by the Management from the
Unions from lime to time on the:e
matters. These have been suilabiv
replicd to and the Unions are awart
of the position indicated above.

Paris Conference

588. DR. BAPU KALDATE: Wi
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether ludia was 1cpresenicd
at the meeting of 27 rich and poor
nationg held recently at Paris;

(b) it s0. the objective of this mect
ing; and

(c) the outcome thercol?

L
THE MINISTER OF EXTERNA
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes, sir.

(b) The objective of the Cﬂﬂ-l
ference was to work out concrel
proposals which would constitulte ;;
significant advance in Intemah::.
economic cooperation and ma .-
substantial contribution to the fm'-‘;g
mic development of the develop!
countries. -
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‘Y (¢) The results have fallen for
ahort of our expectations, though
there was limited progress in the fleld
of Official Development Assistance to
developing countries, Food and Agri-
culture, the creation of an infrastruc-
ture, particularly in Africa, etc.
There was also an agreement, in
principle, on the creation of a Com-
mon Fund, though its purposes, objec-
tives and other constituent elements
will have to be further negotiated in
UNCTAD.

.s’ Grievances Cells

589. SHRI PRADYUMNA BAL:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state the number of grievances cells
established State-wise so far, in the
country in order to give compensation
to the persons who have been steri-
lised forcibly during the emergency?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): State Governments/
Union Territories have been advised
to set up a grievance cell at the State
Family Welfare Bureau to vprocess
expeditiously the complaints regard-
ing use of coercion and harassment of
the Government servants and mcm-
bers of public and complaints of mal-
practices etc. A similar grievance
cell is also functioning in the Depart-
ment of Family Welfare of Govern-
ment of India.

States of Uttar Pradesh, Haryana,
Orissa, Sikkim and Union Territories
of Andaman and Nicobar Islands,
Delhi and Chandigarh have so far in-
formed that “they have set up State
level grievance cells. No separate
Cell hms, however, been established
exclusively for giving cash compensa-
»tion to those alleging forced sterilisa-

tion. In fact Government have not

devised any scheme to give cash com-

Pensation to those who allege that

they have been forcibly sterilized.
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Opening of Medical Colleges im Tamil
Nadu

591. SHRI R. V. SWAMINATHAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether the Ceniral Government
propose to set up some more Medical
Colleges in the State of Tamil Nad._u;

(b) if so, whether there are many
villages in the State where no hcspitals,
medical shops are available and people
in these villages have to die due to
non-availability of medical facilities;

(c) if so, whether Government are
considering to open mini hespitals und
mobile hospitals in every village; and
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- (d) if not, what are other proposals
being considered to provide medical
benefits to villages also?

"THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) No, there is no
scheme in the Central sector for
setting up of" Medical Colleges in the
country during the Fifth-Five-Yeur
Plan.

(b) Medical facilities in the rural
areas are provided through a net
work of Primary Health Centres,
Sub-centres, Taluka and District
level Hospitals and all citizen can
uvail of these facilities.

(c) and (d)., Government of India
have no proposal to open mini hospi-
tals or mobile hospitals in every vil-
lage. Efforts are being made to
develop new schemes for delivery of
Health Services in Rural areas in
accordance with the Janta Party's
manifesto.
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Strengthening of Friendly Relations
with Nepal, Bangladesh and Pakistan

593. SHRI SUSHIL KUMAR DHA-
RA: Will the Minister of EX-
TERNAL AFFAIRS be pleased te
state:

(a) what are the plans of Govern-
ment of India for further strengthen-
ing friendly relations with Nepal
Bangladesh and Pakistan;

(b) steps being taken in this direc-
tion; and

(c) if he is likely to visit any of
these countries in the near future?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Consistent with
the policy of friendship with its
neighbours, the Government of Indi#
will be continuing the process of fur-
ther strengthening of relations with
Nepal and Bangladesh and normalisa-
iion of ties with Pakistan.
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(b) As a part of this process, the
Government of India have recently
taken important measures to solve
some of the outstanding problems
with these countries.

Insofar as Nepal is concerned, ijt
was made clear during the King of
Nepal's recent visit to New Delhi that
the Government of India have po in-
tention to interfere in the internal
affairs of Nepal and would seek to
promote healthy and good neighbour-
ly relations as well as co-operation
on the basis of mutual respect.

An understanding has been reached
with the Government of Bangladesh
on the Farakka problems and bilate-
ral negotiations are going on to reach
a comprehensive agreement. We
have also informed the Government
of Pakistan of our willingness to have
talks on the Salal Project and the
Maritime Boundry.

(¢) No visit by the Minister of
External Affairs is planned at pre-
sent to Pakistan or Bangladesh. A
formal invitation to visit Napal has
been received but due to other prior
commitments, it has not been possible
so far to avail of it.

Alleged Complaints against misuse of
Funds of Vishwayatan Yoga Ashram,
New Delhl

534. SHRI KANWAR LAL GUP-
TA: Wil the Minister of HEALTH
AND FAMILY WELFARE be pleused
to siate:

(a) the total amount of grant and
loan given by the Government to Shri
Dhirendra Brahamchari and bhis Yuga
Ashram;

(b) complaints which came into the
Dotice of the Government against the
Misuse of funds of Ashram;

(c) what action has been taken by
the Government over those coraplaints;

(d) does Government propose to

take over the Yoga Ashram Into its
Possession; and

70

(e) if so, what steps have beern taken
8o far in this connection?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Grants  totalling
Rs. 42.69 lakhs have been given to
the Vishwayatan Yogashram and
Central Research Institute for Yoga.

(b) There have Leen complaints of
embazzlement of public funds, for-
gery and gross irregularities in the
utilisation of funds of the two Yogo
Societies.

(c) to (e). The management of the
Vishwayatan Yogashram (New
Delhi and its Centre at Katra
Vaishnodevi) and Central Research
Institute for Yoga which is also func-
tioning in the Yogashram premises at
New Delhi, has been taken over by
the Central Government on 25th May,
1977. under the Yoga Urdertakings
(Taking over of Management) Ordi-
nance, 1977—No. 8 of 1977 and Gov-

ernment have appointedq an Adminis-
trator, for the two institutions.
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New Steel Plants during Fifth Plan

598. SHRI GANANATH PRADHAN:

SHRI K. A. RAJAN.

Will the Minister of STEEL AND

MINEg be pleased to state:
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(2) Vijayanagar Steel Project,
; Karnataka; Detailed Project Report
under considzrution by SAIL.

(3) Visakhapatnain Steel Project,
Andhra Pradesh—Detailed Project
Report under preparation by the
consultants.
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(a) whether there are any proptsals
to set up new Steel Plants during the
Fifth Five Year Plan; and

(b) it so0, the States in which these
will be get up?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): (a)
and (b). The three new steel plants ere
in the fullowing stages of progress:

(1) Salam Steel Plant, Tamilnadu
lﬂ.‘mge - under implementation, ~
h kA . o g .
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Continuation of Tripartite Apex
Body

508. SHRI CHITTA BASU: Will the
Minister of PARLIAMENTARY
AFFAIRS AND ILABOUR be pleased to
state:

(a) whether a ftripartite Apex
Body wag formed to keep watch on the
industrial relations in the country dur-
ing emergency;

(b) whether the said Body stil] con.
tinues to function; and

(c) if s0, the reasons therefor?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND 1.ABOIR
(SHRI RAVINDRA VARMA): (a) A
Bipartite (and not Tripartite) National
Apex Body was formed during emer-
gency. '

(b) No.
(c) Does not arise.

Changes in Diplomatic Pocts

-_')99. SHRI R. K. AMIN; Will the
Minister of EXTERNAL AFFAIRS be
Pleased to state:

_(a) whether Government are plan-
hing for a change at high level dip-
lomatie posts; and

(b) it 80, when it will be given
effect to?

THE MINISTER OF EX1ERNAL
ffmms (SHRI ATAL BiHARI
m;"""AYEE): (8 and (b). As the
m'::'j"l of high-level Diplomatic
abl _abroad is 5 matter of consider-

€ importance, the question of send-
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“ing appropriate persons from within
the Foreign Service or from public
life to represent the country ig a mat-
ter that constantly engages the atten-
tion of Prime Minister and Foreign
Minister. Changes are made from
time to time in the public interest.

Passports Impounded during Emer-
gency

800. SHRI JYOTIRMOY BOSU: wWill
the Minister of EXTERNAL AFFAIRS
be pleased to state: §

(a) the number of passports im-
pounded during emergency: i

(b) how many of them belonged to
people with political background;

(c) how many of them belonged to
businessmen; ang

(d) whether the persons in authori-
ty concerned have been proceeded
against and the impounded passports
have been returned?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) to (d). During the
Emergency, the {otal nuiaber of persons
whose passports were impounded or to
whom passport facilities wére cenied,
for political or economic reasons, by
invoking the provision in the Passpcrts
Act, 1967 relating to the interes:. of
general public was 2,023, The pass-
porls of 237 persons were impounded
or passport facilities denicd for politi-
cal reasons, e.g. anti-Emergency acti-
vities. Passport facilities were with-
drawn or withheld _in 1,786 cases for
economic reasons under the Conser-
vation of Foreign Exchange and Pre-
vention of Smugaling Activities Act.
In 2568 cases impounding and refusal
orders have been cancelled. Passports
have not yet been returned in the
case of 1.767 persons as the matter is
undere consideration. The action taken
to impound passports or withhold
passport facilities was taken under the
authority and with the approval of the
Ministers concerned.
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Educateq and ;iednuu unemployed
o ‘,_ in India’

-1'601. SHRI V. M. SUDHEERAN: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) the total number of unemploy-
ed youth in India, both educated and
uneducated, State-wise; and

(b) the short-term and long-term
proposals before Government, to pro-
vide them employment?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) The

available information relates to the
number of job-seekers (all of whom
are not necessarily unemployed) on
the live register of Employment Ex-
changeg which iz given in the gtate-
ment attached.

(b) The Government iz conscious of
the seriousness of the unemplcyment
problem and will follow an empoly-
ment- oriented sirategy with due em-
phasis on the development ol agri-
culture, agro-industries, small and
cottage industrics especially in rural
areas. High priority will also be
given to the provisions of minimum
needs in rural areas and to integrated
rural development.

Statement
{Figures in thousands)
State Union Territery Number cf job-seekers on the
Live Register ¢f Employment
Exchanges as on 31-13-1976
Un-edu- Educsted Total
cated@ aa
1 a2 3 4
STATE
t Andhra Pradesh : : . 3499 3175 667" 4
2 Assam . . . N . . . 106°0 890 1950
3 Bihar . " i . . . 481-2 505 4 986°6
4 Gujarat . . . 170°9 208§ 379°4
Haryana . .

Himachal Pradesh .
Jammu & Kashmir . :
Karnataka

Kerala . . .

10 Madhya Pradesh
11  Maharashtra .
13 Manipur

I3 Meghalaya .

——

¥ w0 N & oa

104° § 1380 242'5
. 47°S 365 840

. 32'3 20°3 526

. 181°9 274" 5 4564

. 34472 4094 738°6
316-1 256-3 §7a%4

. 391'2  479's 8707
v ey 345 23'4 479
N 69 s. 1 13°0
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.

2 4 5

P
1w

4
14 Nagaland . . g . . . . . . 1°4 06 2°0
1§ Orissa . . :

. . . . . . 221-8 1326 3544
16 Punjab . . . . . . . . . 153°0 168:9 321°9
17 Rajasthan . . . . . .

18 Sikkime® . . . . . )
19 Tamil Nadu . . . . .

. =

. 136'8 135'2 2720
. . 421°0 499°9 830-9
. . 232 28-9 52X
21 Utar Pradesh . . . . . . . 479'2 6337 1112°9

20 Tripura . . . . - .

23 West Bengal . . . 3 : . . . 588-2 6140 12022

UNION TERRITORIES
1 Andaman & Nicobar Islands. . . V . . 30 07 37

2 Arunacha] Pradesh® . . . . . -

3 Chandigarh . . o . . . . . 18'0 21'0 390
4 Dadra & Nagar Heveli® ) . . . . . . .

§ Delhi . . . . . . . - ) 46-2 168-0 2142
6 Ga . B . . . B . B . 14°6 16-8 314
7 Lakshadweep . . . " . . . 1°6 0 7. 23
8 Mizoram . . . . . . . N 3-8 15 53
9 Pondicherry . . . . . . . . 11°3 83 19°6

ToTAL . - " . 46802 5104 I(R) 9&4-3

-

Note* @ Below Martic including illiterates.
@@ Matriculates and above,
1. *No Employment Exchange is functioning in these States/Union Territories.

2. All the job-seekers on the Live Register of Employment Exchanges are not necessarily
unemployed.

3. Exclude figures in respect of University Employment Information & Guidance
Burcaux ecxccpt for thi and Maharashtra.

4. The figures may not add-up to total due to rounding off, 4

= Be LR ATS ';.‘; 5“!." rn?
.. 5. R: vised. I""-}‘.. . '.“ bl‘?: ~.~_<u::?¥ o

EBN
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Progress of Salem Steel Plant during
1977

804. SHR! C. N. VISVANATHAN:
SHR] K. RAMAMURTHY:

Wil] the Minister of STEEL AND
MINES be pleased to state the pro-
gress of Salem Steel Plant during 1877
and whether any further allocation of
money has been made for the comple-
tion of the plant?

THE MINISTFR OF STEEL AND
MINES (SHRI BIJU PATNAIK): In
March, 1§77, Governinent gave #ppro-
val for the first =tage of Sazlem Steel
Project involving an investment of Rs.
126.81 crores. Necessary preparatory
Wwork and infra-structure facilities for
the first stage of the project have been
almost completed. Expenditure in-
Curred on the project so far amounts
to Rs. 13.30 crores..

JUNE 16, 1977
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Offers have been received from in-
ternational stainless steel makers for
supply of production know-how.

An allocation of Rs. 13.07 crores has

been proposed for the project during
the current financial year.

Restoration of “Realignment Scheme”
e in P&T

605. SHRIMATI BIBHA GHOSH
GOSWAMI: Will {he Minister of COM-
MUNICATIONS be pleased to state:

(a) whether the previous Govern-
ment had arbitrarily flouted the “Re-
alignment Scheme” agreed to by the
Government and the P&T Unions in
1854 which brought about one Fede-
ration (NFPTE) in P&T with 9 affi-
liated unions, by floating ai parallel
organisation immediately following
the 1968 strike;

(b) if so, whether the new Govern-
ment are contemplating to restore the
“Realignment Scheme” jn the P&T;
and

(c) whether Government are con-
sidering restoration of recognition to
elected office bearers of NFPTE and
some of jts affiliates which was with-
drawn by the previous Government
and granted recognition to parallel
bodies?

THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNAN-
DES): (a) No. Sir; The “Realign-
ment Scheme"” was agreed to in 1954.
Following the September, 1968 strike
when the NFPTE and its affiliated
unions were derecognised, the staff’
organised themselves into new unions.
These new unions affiliated theinselves
to the new Fedderation, FNPTO. Lale:_
the NFPTE was re-recognised in Nov-
1969, but since the FNPTO
and its affiliated unions were already
in existence they continued to bLe re-
cognised. -

(b) No such action is under consi-
deration.

(c) There were d.isputes.l_ in the
NFPTE and four of its affiliated
unions. The disputes in NFPTE and
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two of itg affiliated unions have been

sorted out. The disputes 1n the other
two unions are being gradually sorted
out.
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Non-release of amount of Hyderabad
Telephone District Employees’ Co-
operative Consumer Society Ltd.

607. SHRI GADADHAR SAHA* Will
the Minister of COMMUNICATIONS

be pleased to stale;

(a) whether about Rs. 60,000 belon-
ging to Hyderabad Telephone District
Employees’ Cooperative Consumer
Society Ltd. has been withheld by the
General Manager, Telephone, Hy-
derabad for the last 8 months lospite
of the directive by the Registrar of
Cooperatives to remit the amount 1o
the Society;

(b) whether General Manager, Tele- *
phones, has not adhereg to constitu-
tional provisions of the Society b%
withdrawing the Departmental shares
worth Rs. 2,500 by adjusting from 111?;
amounts recovered from the Members
pay bills; and

(¢) whether instructions will be I*
sued to.General Manager, Telephones
o, Hyderabad to releage the wnhheld
amount to the Soclety? '



8s Written Answers

4THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNAN-
DES): (a) The total amount with-

held by the General Manager,
Telephones, Hyderabad is Rs.
50,93484. After the directive of

the Registrar to remit the
amount to the Co-nperative Society
was received, there wes further corres-
pondance between the General Mana-
ger; Telephone and Registrar conse-
quent on the rejection of Society's writ
appeal for remittance of recovered
amount by the High Court. The Re-
gistrar's final stand was that it would
not be desirable for him to interfere
in the matter till the main writ peti-
tion was finally disposcd off.

(b) Departmsnta] shares worth Rs.
2,500 have been withdrawn: the pro-
cedural details are being examined.

¢c) Instructions have already Leen
issueq regarding procedures to be
adopted before releasing the witheld
amount.

Implementation of Contract Labour
(Regulation and Abolition) Act,
1970 by Paradeep Port

808. SHR1 SARAT KULIAR KAR:
Will the Minister of FARLIAMENTA-
RY AFFAIRS AND LABOUR be pleas-
ed to state;

(a) whether the Contract Labour
(Regulatiop, and Abolition) Aet, 1970
ig being implemented by Paradeep
Port; and

(b) if so, the action taken for the
appointment of workmen by the con-
tractor executing the Dumper House
at Paradeep Port?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) Yes, Sir.

(b) According to the information
Made available by the Ministry of
Shipping ang Transport, the work cf
Dumper House is being executed by
M/s. Gralthwaite Burn and Jessop
Construction Company Limited. The
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Contrators’ establishment had initially*
obtained a licence for employing 108
contract labour sng have subsequently
applied for licecce for additional 100
workers which is being procestea by
the authorities concerned. =

£

Message from Pakistan’'s Prime
Minister

609. SHRI F. P. GAEKWAD. will
the Minister of CXTERNAL AFFAIRS
be pleased to state:

(a) whether a high functionary in
the Pakistan Foreign Office arrived in
India to deliver a personal message
from Pakistan’s Prime Minister, as re-
ported in the Press on 5th April, 1977;
and

(b) if s0, the nature gnd contents
of the message?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYFF):. (a) Mr. S. Shah Nawaz,
Additional Foreign Secretary in the
Ministry of Fureign Aflairs, Govern-
ment of Pakistan, visited New Delhi
ag the special Envoy c¢f the Prime
Minister of Pakistan from Apzi! 4 to 7,
1977. He called un the I’rime M.mister
on April 6 and handed over a letter to
him from Mr. Bhutto,

(b) Communications belween Gev-
ernmesnis are confidential in nature.
In general, however, Mr. Bhutto ex-
pressed hig desire to continue the pro-
cess of normalization of relutions bet-
ween the two countries.

Deaths ete. due to forcible sterilisation
in HP.

610. SHRI BALAK RAM: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state;

(a) the number of persons died or
rendered physically invalid due to for-
cible sterilisation under the so-called
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non-officia] 5-point programme during
emergency in Himachal Pradesh parti-
cularly in Simla District;

(h) the gmount of compensation, if
any, proposed to be given to the fami-
lies of the deceased or those rendered
Physically invalid; angd

(c) the action taken or contemplat-
ed to be taken against all those res-
ponsible?

THE MINISTER OF HEALTH AND
FAMILY WEIFARE (SHRI RAJ
NARAIN): (a) Government of Hima-
chal Pradesh have reported that there
has' been no case of this type.

(b) and (c). Qu=stion dces ot arise,

Enquiry in Allegations against
PM.G., West Benga]l Circle, Calcutta

611. SHRIMATI AHILYA P RANG-
NEKAR): Wil the AMinister of COM-
MUNICATIONS be pieasecd toc state:

(a) whether there are complaints
of vindictive actions on politica] con-
siderations against the staff by the
Postmaster General, West Bengzl Cir-
cle, Calcutta;

(b) jf so, whether Post and Tele-
graph Department is considering in-
quiry intp the allegations against the
PM.G; and

(¢) whether Governmeny are consi-
dering to transfer the gaid Postmaster
General from the West Bengal lo faci-
litate impartial enquiry?

THE MINISTFR OF COMMUNICA-
TIONS (SHRI GEGRGE FERNAN-
DES): (a) nd (h). Some complaints
were received aguinsit the acdm:misira-
tion of the Pu:ztmasier t:ereral, West
Bengal Circle. Inquiries made how-
ever, reveal that’ no vindictive action
was taken by the Postmirster General
against the sia‘f or Political consicera-
tions.

L(c}_leon not nr!:!e.l .

Supply ef Public and— Private Seedor
= Steel to Marwti» o
% 3
612. SHR] SOMNATH CHATT
JEE: Will ths Minuste: of STEEL AND
MINES be p’eassd to state:

(a) total quantity of stecl supplied
by the Public and Private Sector
Steel Plants to Maruti Ltd, Haryana,
to-date since its inception;

(b) manner in which this quantity
was utilised by the company;

(c) whether any allegations of ir-
regularities and misuse of stee] had
been brought against the company;

(d) if so, the facts thereof; and

(e) action, if any, proposed to be
taken by Government in this regard?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK); (a)
to (e). The information is being col-
lected and will be laid on the Table
of the House,

Performance of Public Secter Steel
Plants

613. SHRI S. R. TinMANI. Will the
Minister of STEEL AND MINES be
pleased to slate.

(a) the performmnce of public gec-
tor steel plants in the year anded 31at
March, 1977 and how it compares with,
that of the previous two years;

(b) whether stocks have accumulat-
ed with plants for want of demand;
and

(c) if so, the actual up-to-date po-
sition of stocks, the reasons of the
slack demand and the steps proposed
for quick disposal?

THE MIN.STER OF STEEL AND
MINES (SHRI BUUU PATNAIK): (a)
The following tnble ir.dicates the an-
nual installed cnpacity of and ectual
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4
production from e€ach of the public

1974-75, 1975-789 and 1075-77 ir: tlerins
sector steel plarts during the yecsrs

of Ingot steel and saleable steel: —

(In "ooo tonnfn

Plant Annual Actual production during
capacity
1974-75 1975-76 1976-77
INGOT STEEL
Bhilai * . . » . . 2500 2001 2209 2302
Durgapur -+ : . . . . 1600 819 1001 1091
Rourkela - . . . . . 1800 1066 1282 1503
Bokaro . . . . . . - 122 342 956
1ISCO . . . . . . 1000 5§32 630 667
SALEABLE STEEL

Bhpjai s B - * * . 1956 1693 1850 2019
Durgapur - - : . - o 1239 520 751 901
Rourkela - i . . - . 1225 812 1041 1174
Bokaro . . . . . . . .. 150 736
IISCO N . . . . o 8o0 414 500 542

*Units under erection/gestation.

(b) and (c). There was a fall in de-
mand for steel in the year enced 3ist
March, 1977. As cn 31st March, 1977
the total siccks with the intcgrated
steel plants in the public seclor (in-
cluding stocks in trensit ang the stcck-
yards an4 e:ports) amcunied to 1.38
million tounec. These, however came
down to 1.24 million tonnes as on 31st
May, 1977, The mait. reasens for accu-
mulation o f stoens were higher pro-
duetion us co npased to the Grevieus
years, slow dnw1.in budr.ng cons-
truction astiv:ty and reduced cil-take
for railway ro'lirp stccks ane by frri-
gation projects,

It 1s expeted that ag a result of
meagures talen rerently the presmt
trend of gradua] depletion of stocks
will continue. Efiotig are also teing
m“df_ to ctep vLp exports sti'l h:rll_::er.

Reinstatement of Union Activists by
Management of ‘Statesman’,
Delhi

614, SHRI MUKUNDA MANDAL:
Will the Minister of PARLIAMEN.
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the management of
“Statesman” in Delhi had suspended
18 umion activists in the month of
May—August, 1974 including Presi-
dent, Vice-Preside@t, Genera]l Secre-
tary, Organisation Secretary etc.; and

(b) if so, the stepg taken to
reinstate them? .l

THE MINiSTERt OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA);: (a)
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and (b). The matter falls essentially
in the State sphere. According to the
information made available by Delhi
Administration, the management is
reported to have suspendeg 18 work-
men belonging to the States-
man Employees Union for alleg-
ed misconduct violent behaviour
etc. Of these 183 are re-
ported 10 huve setilea their accounts
in full =nd final settl*men: of thetir
claim with the manaxe¢ment. Appio-
val applications fiied by the runage-
ment in respect of snother 2 woi1limen
who were dismisse? from rervice were
pendin‘ tefore the Ad-itional Indus-
tria] Tribunal Delhi. Another emplo-
yee whose servicegs were terminated
because of continueq ill-health is re-
ported to have received compensation
as per the provisions of the Industrial
Disputes Act. Enquity proccedings ‘n
respect ¢f the remiiming 12 worxmen
were in progress  and the workmen
concerned were being paid. it 18 re-
ported. suzne<iom allowance 1.8 per the
orders ¢f Delhi High Court.

Scheme of Kerala Government for
Student Population

615. EHRI C. K. CHANKDRAPFAN:
Will the Mmnister of HEALTH AND
FAMILY WELFARE be pleased lo
state.

{a) whether the Health Minister of
Kerula, while speaking in the Confe-
rence of Health Ministers, spoke about
the schemes of Kerala Government to
minimise the entire population of Ke-
rala between the age group cof 0-5 and
also to check up and provide treat-
ment to the entire student popula-
tion in that state;

(b) if so, the outlines of the scheme;

(¢) whether he gought Central gssis-
tance, if 50, the decision thereon; and

(d) whether the Central Govern-
ment propose to put forward such
scheme for other States?

THE MINISTER OF HEALTH AND
FAMILY WELFARE: (SHR1 RAJ
NARAIN); (a) Yes

(b) The State proposes to cover the
entire population under the age of 5
years with immuniration agmnst smell-
pox, tuberculosis, dyphtheria, tetanus
and whooping cough within a period
of 3 years. The State also proposes to
take up Scvnuol Heulth Frogramme to
cover 55 lakh chiddren of cver 12,000
schools in a phased manner.

(c¢) The total cost for immunizations
is estimatad to be Rs. #3 lskhs. The
total cost for the School Health Pro-
gramme is estimated at Rs. 55 lakha
The details c¢f the schemes have hLeen
received recently and are under exa-
mination.

(d) The Ministry of Heulth & Fami-
ly Welfare has alresdy sponsored
immunization against small pox and
eradicateq the disease. The Govern-
ment continue to sponsor immuniza-
tion again:t small-pex. Immunization
againsy iubercu'osis, is also sponsorcd
through the Natienol Tuberculorsis Cob-
trol Programme in all the States
Limited immunization against diph-
theria, whooping cough and tetanus
also sponsored by the Central Govern-
ment in 1l States and Un:on Tern-
tories

qaqe  sfwal gror Ssterr et 9T
fwaqr mar wma
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Reinstating dismissed employees of
P & T Department

. 617. SHRI F. H. MOHSIN: Will the
Minister of COMMIINICATIONS be
pleased to staio:

(8) whether the dismissed employees
of the Post and Telegraph Depart-

ment during the past strikes have been
reinstated;

(b) if so, how many have been re-
instated and how many remain to be
reinstated;

(c) whether the period between the
dismissal and reinstatemen: could be
considered as on duty and the re-
muneration would be pald to themy
for the period and the estimated ex-
penditure on that account; and

(d) whether after reinstatement of
such dismissed employees, any retren-
chment of the existing staff would
take place, if not how wlil they be
accommodated?

THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNAN-
DES): (a) and (b). Yes Sir, except-
ing one case which jg also being pro-
cessed in consultation with U. P. S. C.

(¢) The issue o! instructiorns in this
regard is being finslised in consulta-
tion with Department of Perconnel
and Administrative Reforms.

(d) No retrenchment is involved.

Child Exploltatien

818. SHRI M. RAM GOPAL REDDY:
Will the Minister of PARLIAMEN-

TARY AFFAIRS AND I.ABOUR be
Pleased to state:

(a) whether Government are awsre
8t there iy widespread prevalence
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Written Answers 9%

of child labour and that at least there
are 25000 of them in the capital itself;

(b) it so, the facts thereof; and

(c) what remedial steps Govern-
ment have been taken or propose to
take to abolish child exploitation?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(e). According to the 1971 Censusg, the
total numver of workers helow the age
of 15 years was 10.74 millicn, includ-

ing 17,000 1n the Union Territory of
Delhi.

Employm=at of children is regulated
or prohibilsed under wvarioug Lzbour
enactments, such gs: —

(1) Thildren (Plecging of Labou)
Act, 1933.

(2) Employmeat of Chiliren Act,
1938.

(3) Factories Act, 1948.

(4) Plantationg Labcur Act, 1951.
(5) The Mines Act, 1152.

(6) Beedi & Cigar Workeis (Con-
ditions of Employment), Act, 13686.

A working Group on Employment
Children set up in April, 1874 by the
Department of Social Welfare in the
Ministry of Education & Social Wel-
fare has made some recommendations
on the sabjest which are under the
examination c¢f the Governmenl

Creation of posts of postmen and
Clags IV employees in P&T

619. SHRI BHAGAT RAM. Will the
Minister of COMMUNICATIONS be
pleased to sfate:

(a) whether All India Postal Em-
ployees’ Union Postmen & Class v
submitted “standards for creation of
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postg of Postmen & Clasg IV” after
thorough study by its General Secre-
tary, in the year 1966-67; ‘

(b) if so, whether the P&T Board
has considered the above suggestions
of the Union; and

(c) whether the new Ministry is
considering cancellation of ad hoc
standards and acceptance of standards
prescribed by the Union afte; mutual
discussions?

THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNANDES):
(a) to (c). The All India Postal Em-
ployees Union Pcstnen and Class-IV
had suggested certain stancirds for
the creation of Posts of postmen ard
Class-1V in 1966-67, Keeping these
suggestions in view certain standards
were evolved by the Work Study
Unit and orders have been issued after
the the approval of the P&T
Board in 1374. for Class IV (Postal,
and in 1975 fo: the Postme: for :m-
plementing the standaris. There is
no proposal £t present for cuncelli.tion
of these standa-dc.

Rolling Mill for Bokaro Steel Plant

620. SHRI D. D. DESAI: Will the
Minister of STEX1., AND MINES be
pleased to si-te:

(u) whether it has been decided to
manufacture the rolling mil] for Bo-
karo steel plant in India itself;

(b) if so, reasong thereof; and

(c) whether this will involve any
delay in the completion of the Bokaro
stee] plant at 4 million tonnes stuge?

THE MIN!STER OF STEEL AND
MINES (SHR1 BIJU PATNAIK): (a)
Yes, Sir, so far as it relates to the Cold
Rolling Mill Complex (4 MT S'sge) of
Bokaro Steel Plant.

(b) It is considered that the Indian
Organisatiois such as Metallurgical
and Engineering C('onsultants (India)
Limited, Fngineesiig Projects (India)
Limited, Baarat Heavy Electricals

Limited, Heavy Engineering Cerpora-
tion Limited and cther Indian manu-
facturers in the putlc and private sec-
tors between themselves pussess the
capability ol unde:taking this work
with minimum foreign assistance; the'r
being on trusted with this work will
not only create a wide technical base
but also lead to much greater self-
reliance in 2u arca ol highly sophirti-
cated tecaauloyr in lhe steel sector.

(c) No, Sir.

Uniform prices of Iron and Steel
Products

621. SHRI RAM.II LAl YADAV:
Will the Minister of STEZEL AND
MINES e pleared 1o state:

(a) whether the priceg of Iron and
Steel products are not the same for
large consumers, lifting ruke-loads
and those lifting less than a rake load
from stockyards of Hindustan Steel
Limited;"

(b) if not, whether this policy has
not resulted in price preference to
large scale consumers; and

(¢) whether a uniform policy for all
types of consumers of Iron and Stech
is proposed to be followed?

THE VINISTER OF STEEL. AND
MINES (SHRI BIJU PATNAIK): (?]
and (b). Accosding to the policy I
force while consumers requiring steel
in rake-loads can get supplies direct
from the Stcel Planis at JPC price
others have to get lheir requircments
from the produce-g' stockyards it
stockyard price which 1s normall¥
higher than the JPC pnce. State small
Scale Industries Corporations, Rail-
ways and Def: ice, howeve, enioy M€
facility of direct despatches frcm tne
Steel Plants at JT'C price even if theY
are {n wagon losds.

"
- (¢) No, Bir.
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Proposul for Fresh Enquiry Re; Death
in a Kanpur Hospital due to Glucose

£23. SHR] HAR]| VISHNU KAMATH:

Wil] the Minister of HEALTH AND
FAMILY WELFARE be pleased lo
state: ~

(a) whether it is a fact that some
three years ago a large number of
beople dieq in a Kanpur hospital,
after having been injected or other-
Wise (reated with what was then des-
tribed as “Killey Glucose™;

(b) whether any inquiry was insti-
tuted in the matter by the predeces-
Sor Government;

(c) whether it js fact that the in-
quiry was halted halfway through, if
1t hag been initiated gt all;

(@) if g0, the reasons therefor; and

FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes.
(b) Central Government did rot

held any inguiry.
(c) and (d). Does not arise.

(e} No such proposal is under con-
sideration. The contro] over the
manufacture and sale of the drugs is
exercised by the State Gouvernments
under the provisions of the Drugs
ang Cosmetics Act and Rules. Hence
the inquiry was initiateq by the Gov-
ernment of UP. and the offenders
were conmitted to the sessions. The
case is al present sub-judice.

Recommendations of Madan Kishore

Committee on Extra-Department
System
624. SHRI R. F. DAS Will the

Minister cf CO!\};‘.IUMCATIONS be
pleased to state:

(a) whether some of the recom-
mendations made bv the Madan
Kishore Committee on Extra Depart-
ment system were not accepted by
the previous Government; and

(b) if go, whether new Government
are considering review of the earlier
decision in this regard?

THE WMINISTER OF COMMUNICA-
TIONS ‘SHRI GEORGE FARNAN-
DES): {a) Yes: Sir.

(b) No wholesule review of the ear-
lier decision has been undertaken. In
two cases the decisicn taken earlier has
heen reviewed. In one case the recom-
mendation which wag earlier not ac-
cepted was accepled on review cnd the
Extra Departmental Dclivery Agents
have been authorised to book the regis-
tered articles like the Village Pcsimen.
In the other case relating to the grant
of Gratuity to the Extra Neparimental
Agents in the event of their quitting the
service on accoiat of infirmity, &
review is under way.
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Overhauling of Indian Missions abroad

625 SHRI S, KUNDU: Will the
Minister of EXTERNAI. AFFAIRS be
phased to state:

(a) whether there is any move to
overhaul the work of the Indian Mis-
sions abroad; and

(b) if g0, whether any direction has
been given in this regard?

THE MINISTCR OF LXTERNAL
AFFAIRS (SHR! ATAL BIHARI VAJ-
PAYEE); (n) ana (L). The wourking of
Indian Missions is under constant
review and suitable directions are
given to Missioas t¢ impruv.: their etli-
ciency. ‘vhenever necessary.

Reducing the working hours gf watch-
men of Tele-Communications

626. DR. SARADISF ROY. Will the
Minister 0! CGMMi NICATIONS re
Pleaseq tn siale.

(a) whether Post and Telegraph
Departmeny is extracting 12-hour duty
from the watchmen working on the
Tele-commur.icationg gide; ang

(b) if so, whether ins‘ructions are
proposed to be issued to the authori-
ties to reduce the working hours of
watchmen op telecom side?

THE MINIST:iR OF COMMUNICA-
TIONS (SHRI GEORGE FiRNAN-
DES): /a) Tre dny hours of wulch-
men called chowkidars deperd upoun
the nature of cuty, they have tu per-
form. Chowhidars maintain a general
watch over th: rroperty and stores.
They also keepr o walch over buildings
at night Such Chowkidars are crdi-
narily given 12 kours d.iy a day. On
the other hand where chowkidar: are
required {) maintain active watch over
the property or stores, which involves
sustained inental and/or physical eflort
and/or alertness the duty hours of
such chowkidars are 48 hours per
week, they are wlera.l]y given & hours
duty a day. g
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(b) The duty hours of chowxidars
are under review. ..’ g‘w’f‘:%‘
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Indo-British Talks on Non-Alignment

628, SHRI R. K. JAIN: Will the
Minister c¢f EXTERNAL AFFAIRS Lle
pleased to staie:

(a) whether any talks between
India and Britain were recently held
in London reiterating India's desire
to pursue genuine non-alignment in
world affairs; and

(b) if s0, the outcome of talks?

THE MIN'STFR OF EX1ERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
FAYEE). (a) Yes, Sir.

(b) Both sides: exchanged views on
varioug international and bilateral
fcsues. This resulted in a cetter appte-
tiation of ench other's policies and
|'ositions.
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Provision of Phone Facilities to Vil-
lages of Ahmedabad

630. SHRI PRASANNBHAI MEHTA:
Will the Minister ¢f COMMUNICA-
TIONS be pleas:d to state:

(a) whether Government have
undertaken a scheme for providing
phone service to 2000 more villages in
Ahmedabag this year;

(b) if so, the number of villages
which will still be Jeft uncovered;

(c) the number of total applications
received upto April, 1977 for telephone
connectiong in the Ahmedabad alone;

(d) the steps which gre being taken
to provide the connections; and

{e) when the Governmeny; are likely
to connect the each and every village
of the Gujarat State provided with
phone service?

THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNAN-
DES): (a) No. Sir. In  Akmedabad
revenue rils:i'ict 51 villages are provid-
ed with telephme facility ana one more
village is propi=ad to ke provided with
this facility during 1977-78.

(b) 653 villages will be left uncover._
ed as at the end of 1)77-78.

(¢) The to:2]1 number of epplications
for telephone connections pencing at
the end of April, 1477 was 8,354,

(d) Adequate expansion of Ahme-
baq Telephone system has been plan-
ned in '977-76 to n:eet the atcve de-
mands substanliall .
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(e) There are about 18500 towns ang
villages in Cujarat " State. The Gov-
ernment ‘s making special effertg to ac-
celerate the pace of te'ecom. develop-
ment in backward and rural areas of
the country. As at present the policy
is to provide telephone facility irres-
pective ¢f retorn in all Distriet/Sub
Division ° Tehsil/Sub  Tehsil/Block
Headquarters and places with a popu-
lation exc2eding 10,00¢. Places with a
population of 000 or more and situat-
ed within 12-5 Kms of an existing ex-
changeg ars planned to be provided
with phone facility f the articipated
revenue is at least 25 per cent of the
annual recurring expenditure. In
case of backwa'd and hilly areas the
population limit is relaxed to 2500 and
minimum rever.ue to 15 per cent and
10 per cent of the annual recurring ex-
penditure respectively. Places more
than 40 Hms away from an exisling
exchange will also Le considered for
telephone fac:lity if the mmimum
revenue cxceeds 25 per cent of the
annual recurring expensiiture .n case
of ordinary areas. ‘This linut is re-
duced to 15 per cent and 10 per cent
in respect of backward and hilly areas
respectively. The telephene facility
wil] also be provided in case, where the
proposals are financially vicule.

Reinstatement of Workers

631. SHR1 SHYAMA PRASANNA
BHATTACHARRYA: Will the Minis-
ter of PARLIAMENTARY AFFAIRS
AND LABOUR be pleased to tate:
the total number of industrial workers
reinstated jn their services after the
formation of Janata Government at
the Centre. State-wise and industry-
wise?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Infor-
mation is being collected and will be
laid on the Table of the Sabha after
it is received.
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Indiang geported from Kenya

633, DR. VASANT KUMAR PAN-
DIT: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether 20 Indians viz, Dr,
Yusuf Najamuddin brother of Bohra
Head Priest Dr. Syedna Burranuddin
and his party of nineteen were de-
ported on or about 15th March, 1977
by the Government of Kenya for in-
dulging in anti-social activities; and

(b) if so, hag the Government en-
quired into the matter and if so. the
facts of the case?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) and (b). Dr. Naja-
muddin and a party of 11 arrived in
Kenya on 21st December, 1976. They
took part in several Bohra community
functions, including the inauguration
of a new Jamait Hall by the Kenyan
Foreign Minister. On 16th March,
1977, while on a visit to Mombass,
the visitor permits of the party were
cancelled. However, they were later
permitted by the Kenyan authorities
to extent their stay, and the party
actually left Nairobi on 23rd' March,
1977.

Government has been kept inform-
ed of the incident by our High Com-
missioner in Nairobi. While no rea-
song were given for the ecancella-
tion of the party’s visifor permits, it
is believeq that the Kenyan authorities
feared that Dr. Najamuddin’s continu-
ed stay would provoke disturbances
between opposed sections of the Bohra
community. According to our infor-
mation Dr. Najamuddin and his party
ere not charged with any anti-social
activities, neither were they deported.
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Expenditure on Foreign Tours of
Director-General of ESIC

638. SHRI K. RAMAMURTHY:
Will the Ministey of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) the total amount expended on
the Director-General of Employees’
State Insurance Corporation, Shri T. N,
Lakshminarayanan, for the many for-
eign tourg undertaken by him;

(b) the body which met his above
expenditure; and

(c) the utllity of his foreign tours
to the advancement of Employees'
State Irsurance Corporation and the
details of reports, if any, submitted
by the Director-General in thig re-
garg?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
{SHRI RAVINDRA VARMA): (a)
Rs: 1,20,130_82 (From April, 1973 to
April, 1977).

(b) Employees’ State Insurance
Curporatlon_

(¢) The Director General. ESIC,
Who is a titular delegate to the
Council of the International Social
s'f}lrit.v Association, Geneva, from
India hgs 'been participating in the

various meetings of the ISSA. He
hag also attendeq a meeting of Social
Security Experts of the IL.O. at
Geneva. These meetingg provide an
opportunity for useful exchange of
information with experts and parti-
cipants from other countries, Such
exchange of information has been
of immense help, particularly in
implementing the large scale ex-
pansion programme undertaken by
the Corporation.
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Workers' participation in Indusiry at
Shop Floor and Plant Level

640. SHRIMATI RENUKA DEVI
BARKATAKI: Will the Minister of
PARLIAMENTARY AFFAIRS AND
1.ABOUR be pleased to state:

{a) the stepg taken by his Miristry
to implement the scheme for workers’
participation in industry at shop floor
a+d plant level;, and

(b) the pesponse received from the
managcements?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). A Scheme for Workers'
participation in Industry at Shop Floor
and Plant Levels wag introduced by
the Government through their Re<olu.
tion of October 30, 1975 to cover in-
dustrial establishments employing
500 or more employees in the manu-
facturing and mining industries all
over the country, Copies of the Re-
solution were gsent to all State Govern.
ments, Union Territories, Central
Ministries, Bureay of Public Enter-
prises and Central Organisations of
Employers and Workers for purpose
of setting up shop councils and joint
councilg envisaged in the Scheme. The
Union Labour Minister also ywrote to
al] Chief Ministers and State Labour
Ministers to secure implementation of
the Scheme, Necessary measures were
also taken f[or giving due publicity to
the Scheme through various media
like radic, television, ete. to acquaint
the workers and management of the
basic principles of the Scheme. The
Scheme was also reviewed in the Con-
ferences of Chief Ministers and Labouvr
Ministers during 1976 with a view {o
improving the working of the Scheme.
The Scheme has, by and large. Leen
well recrived 1n 1the country. In many
States, the Scheme has been modified
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*o extend it tov ‘mits employing less
than 50G woike:s. According to the
information 1ec2ived by the end of
May 1977 from 25 State Governments
undertakings. 2013 units in public as
tir dertak: g+, 2015 units in public as
wel] ag private sector have implemen-
ted the Sciune or taken steps to do
so or hav» '‘nade alteinative arra~ge-
ments to waapleirent it.

Plans Lo provide Posy Office in every
Yillage s

641. SHRIMAI: MRINAL GORE:
Will the Minister of COMMUNICA-

TIONS be plcased to state:

(a) whether the Government hawt
ary plan to provide a post office in
every village irrespective of the re-
quired number of population; and

(b) if not. whay steps are being
taken to reduce the difficultieg of vi!-
lagag who do not have post office faci-
lities within a range of five miles?

THE MIVISIER OF COMMUNICA-
TIONS (SHRI GEORGE FERNAN-
DES): a) No, Madam.

(b) The following steps have been
taken to prw.ide postal facilities in
villages without post offices: —

(i) All village Postmen and Ex-
tra Depsiinicatal Delivery Agents
are now 1cquired 1o carry postage
stamps and postage stationery with
them, while cn their beats, for
sale to ih2 villagers.

(i) About 96 per cent villages ®
India have Leen (overed under
the Dalv  Deivery Scheme
Efforts arc scniinwng to cover llqe
remsl i1 { villages under this
schem= Suring 1977-%6.

(lii) In villages where there 8¢
no Post Offices, agenig have been
appointed for sale of posm:e

« stamps and postage stationery on®
commission basis. More such age” s
will be appointeg In 1877-78.
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'\(i\r) More letter boxes are being
instal'ad 11 villages without Post
OfMice/letter boxes.

Providing Yoga-Therapy in Hospitals
of Country

642. SHRI R. K. AMIN: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state,

(a) whether the Yoga Therapy has
been provided for the first time in
CGHS hospital in Delhi;

(b) it so, how many certres are
there for Yoga Therapy in Delhi; and

(c) whether Goverrment have for-
mulated anv schemc for providing
Yoga Therapy in various hospitals all
over the country?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) to (e). Yoga
Therapy has been provided by
CGHS not in hospitals but
ul a CGHS dispensary. A regular Yoga
Centre has been established at CGHS
Dispensary, Chitragupta Rouad to im-
part training to CGHS Beneficiaries in
Yoga Therapy. The Central Govern-
ment have nct so far fermutasted gny
scheme {or prividing Yoga Therapy in
various hospitals all over the country.
Morever, Health keing a Stale subject,
it is for the State/Union Territory
Governmz.ts (o l»0k into the recessity
of fermulating,’esteblishing Ycra
Centre in hiapital; locates within their
territories. However, as part of Rural
Health Scheme it is proposed to impart
training 1n Yoga thrcugh Cornmunity
Health woriers.

Bhutan King's Visit o India

643. SHRIMATI MRINAL GORE:
DR. BAPU KALDATE:

Will the Minister of EXTERNAL
A_PFAIRS be pleased to s‘late:

{a) whether the King of Bhutan had
recently visitegq India; ang -

(b) if so, the salient points of the
talks held with him?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE);: (a) Yes, Sir. The King
of Bhutan paid an informal visit to
India between April 23 to 25, 1977.

(b) The opportunity wag laken to
re-affirm the very friendly, warm and
special relations between India and ithe
Kingdom of Bhutan.

Malnutrition Froblem

644. SHRI K, KOLANATHAIVELU:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased 1o
state:

(ay whether the problem of mal-
nutrition in India ig grave, being the
major cause of maternal and infant
mortality, morbidity ang blindness-

{(b) whether our Research Institu-
tes have succeeded in cvolving an in-
expensive but nutritous diet which
can be within the reach of the weaker
sections;

(c) if so, the extent to which the
communily have been entrusted to
take up such diet; ang

(d) the gteps proposed for combat-
ing the grave problem of malnutrition?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SIIRI RAJ
NARAIN): (a) Considering the cstirna-
ted deaths of 0.5. million children as
a result of severe malnutrition and the
deaths which occur to a great extent
due to malnutrition from diseaseg like
gastro-entitis, measles, whooping cough
T.B. etc., incidence of blindness
amongst children under 5 years of age
of nearly 7 per cent of our child pupula.
tion ang the prevalence rate of 50 per
cent of anaemia jn pregnant women,
the problem of malnutrition can be.
said to be considerable, if not grave.

(b) Yes, but a geod percentage ol‘f‘
poor people cannot adopt this diet die
to their limited purchesing capacity.
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(¢) The new nutritions diet stan-
dards are being propogated in the
community through extension divi-
sions of varioug Ministries and
varioug nutrition programmes. The
people are free to adopt these stand-
ards if they can so afford. Due to poor
financia] condiliv:1 ard resistance to
change dietary habits, the improve-
ment in the dietary habits js not yet
significant.

(d) The Goveramner. of Inuia have
launched many Schemes to combat the
problem of malnutrition. Brief details
of these schemvs are ndicaied in the
enclosed stiatement.

Statement

SCHEMES LAUNCHED BY THE GO-
VERNMENT OF INDIA TO COMBAT
THE PROBLEM OF MALNUTRITION

1. Applied Nutrition programme

This programme is being imple-
mented by the Community Develop-
ment Department with assistance from
UNICEF, WHO FPO. The objective of
the programme is to meet the nutri-
tional needs of vulnerable segments
namely, women and pre-school child-
ren through increased production and
consumption of protective foods like
green vegetables, community gardens,
poultry units and development of
fisheries are the main components of
production. In the 4th plan about
1180 C. D. blocks were covered un-
der the programme. In the Fifth
Five Year Plan an additional 700

blocks are expected to be covered.

2, Special Nutrition programme

The programme is implemented by
the Department of Social Welfare as
a central programme. The World
Food Programme and CARE assist the
programme with food aid. The bene-
ficiaries include pre-school children
and pregnant and lactating mothers.
E_hll‘ing the 5th Five Year Plap 6 mil-
:31: children are expected to be cover-
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3. Mid Day Meals Programme

The programme is being impie-
mented by the Ministry of Educatian
and Social Welfare to meet the nutri-
tional needs of primary school child-
ren. During the 5th Five Year Plan
5 millions children are expected to be
covered.

4. Prophylaris against Blindnesy in
Children caused by Vitamin a
defficiency

The programme is being imple-
mented by the Ministry of Henlth
and Family Welfare (Department of
Family Welfare). It covers the vul-
nerable segments of pre-school child-
ren 1—8 years of age. A massive dose
of 200000 1. U. js given orally to
children once in every six months. In
the 5th Five Year Plan it is expected
to cover 60 million children.

5. Programme for Prophylaxis against

Nutritional Anaemigqg

The programme is being imple-
mented by the Department of Family
Welfare for the benefit of pregnant
and lactating mothers and children
Iron and folic acid tablets are di=-
tributed through health agencies. In
the Fifth Five Year Plan it is expected
to cover 500 lakhs beneficiaries.

Dissolution of Advisory Councils

645. SHRI K. MALLANNA: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether hig Ministry had dis-
solved its Advisory Councils; and

(b) if so, the number of members
who were serving in these bodics
along with their duties?

THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNAN-
DES): (a) No, Sir, There Is only on¢
Central P & T Advisory Council I"
the Ministry of Communications. The
term of the last Central P & T Ad-
visory Council expired on 15-2-1977
All members of that Council havet
been informed that they have ceased
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to be -rnembers of the Council from:
that day.

(b) Besides the Minister of Com-
munications (and Minister of State
and Deputy Minister if any), the
constitution of the Council provides
for a membership of 65 consisting of
Chairman and 6 Members of the P&T
Board. representatives of 22 State
GCovernments, representatives of 5
principal Government users of the
P&T services (viz. Railway Board,
Ministry of Defence, All India Radio,
Press Information Bureau and Over-
seas Communications Services), re-
presentatives of four Ministries of the
Government of India closely connected
with the working of the P&T Depart-
ment (viz. Ministry of Shipping and
Transport, Ministry of Industry and
Civil Supplies, Ministry of External
Affairs and Planning Commission),
10 Members of Parliament, 2 repre-
“entatives of pres and News Agencies,
India, 4 representatives of Chambers
of Commerce and Industry, 5 repre-
sentatives of Press and News Agencies,
one representative of Philatelic inter-
cvst, 2 representatives of P&T Em-
ployees Federations and 3 nominees
of Ministgy of Communications.

The purpose for the formation of
the Counci! is to establish closer rela-
tion between the P&T Department and
the principal users of P&T Services
on matters of All India nature relat-
g to the services provided by the
Department and. thereby, to improve
the e¥ciency of such services. It is
purely an advisory body.

Appointment of Telephone Operators
against Regular Posts

846. SHRI JAGANNATH PRASAD
SWATANTRA: Will the Minister of
COMMUNICATIONS be pleased to
state;

(a) the pumber of Telephone Ope-
rators selecteg by the Delhi Tele-
phones on the basis of Examination
held in July, 1876;

(b) the number of successful can-
didates immediately offereq appoint-
Mments against regular posts;

ns

(e) the number of candidates gffer-
ed jobs ag ‘daily wage workers’; and

(d) the time by which all theese per-
sons are likely to be appointed against
regular posts?

THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNAN-
DES): (a) 271 female and 98 male
candidates were selected on the basis
of examination held in July, 1876.

(b) Regular :

Female . . . 186

Male . . . 65

(¢c) Female . . . 8s
Male . - . Nil

(d) No time limit can be indicated
for the absorption of Short Dutyv
Operators as (i) il is not obligatory
tu absorb all Short Duty Telephone
Operators and regular Telephone
Operators. (ii) They have to be ab-
sorbed against 20 per cent of vacan-
cies provided for them in the next
year's recruitment i.e. for the vacan-
cies of 1977 subject to their perform-
ing 120 days service as Short Duty
Telephone Operator in a period of cix
rionthe preceding the absorption.

 — i

Opening of CGHS Dispensary near
DDA flats gt Hari Nagar, New Delhi

647. SHRI D. B CHANJORA
GOWDA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether there is any proposal
to open CGHS dispensary near the
DDA (LIG) Flats (Pocket-B) at Hari
Nagar, New Delhi; and .

(b) if so, the time by which the
dispensary is likely to be openad?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) No. *

b) Does not arise.
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Payment of interest on money deposit-
ed for Telephone Connections

652. DR, LAXMINARAYAN PAN-
DEYA: Wil] the Minister of COM-
MUNICATIONS be pleas:zd to state

(a) whether as per rules of FPosts
& Telegraphg in force at present,
applicantg seeking new telephone con-
nections have to deposit amounts
ranging from rupees one thousand to
five thousand under different cate-
gories at the time of registration;

(b) whether any annual interest
accruing thereon is paid to the
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depositors till they are sanctioned

telephone connections; gnd

(c) whether Government have any
proposal under consideration {o amend
the relevant rules of P. & T. in order
to pay annual interest on those
deposits gince sanction of telephone
connections takeg a pumber of years
under certain categories in some
areas of Delhi?

THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNAN-
DES): (a) Yes, Sir.

{b) and (c¢). The advance deposit
starts earning interest, for each com-
pleted month, from the day of the
deposit on the same rates as are pav-
able by the State Bank of India on
filed deposits. When the connection
is sanctioned, the interest accrued on
the advance deposit is adjusted to-
wards the first charge due for the
connection. Any unadjusted amount
is carrieq forward and adjusted
against subrequent bills. There is no
proposal under consideration fo
change this practice,

Vietimisation of C.G.H.S. Doctors

653. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether a pumber of doctors

working in the CGHS dispensarieg in
Delhi were harassed and victimised
during emergency without any sound
reasons by the Directorate of CGHS;

(b) whether certain doctors were
transferred to far off gtationg arbi-
trarily ang senior doctors posted to
work under-juniorg in an irregular
way; and

(c) if so, action taken against the
concerned officers of the Directorate
of CGHS for such irregularities and
whether any steps are being taken
to reorganise the present set up of
the Directorate to ensure healthy
functioning of the dispensaries?
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) No.

(b) No doctor working under Cen-
iral Government Health Scheme has
been recomimenctled for transfer out-
side Delhi/far off stations arbitrarily.
Senior doctors are not posted to work
under junicr doctors except when the
senior doctor himself/herself refuses
inchargeshin or is found to be in-
efficient as Medical Officer-incharge.

(¢) Does not arise.

Ex-Commissioneq Officers working as
G.D.0Os in C.G.HLS. Dispensaries

654. DR. LAXMINARAYAN PAN-
DEYA: Wili the Minislter of HEALTH
AND FAMILY WELFARE be pleased
to state: ’

(a) whether a number of Ex~-Com-
missioned Officers of Army are work=
ing ag G.D.Os. in the CGHS Dispen-
sarieg in Delhi after having been duly
selected by the UPSC;

(b) whether the period of service
rendered by such doctors in the Army
has not been counted for purposes of
fixation of their salaries and other
benefitg like gratuity ang pension etc.;

(¢) if g0, reasons therefor; and

(d) whether some representations
have been recently received@ by his
Ministry from the” affected doctors
seeking benefity of continueq service;
if so, action taken thereon?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) to (d). The represen-
tations as snd when received from
the Ex-Cumrmissioned Officers of the
Armed TForreg are examined under
the existing rules and the concerned
officers are given the benefit of fixa-
tion of n:y etc. where admissible, on
their appointments as G.D.Os, through
the U.P.S.C. in the C.G.H.S. Dispen-
saries and other participating organi-
sations.
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} Diploma course in Labour Laws

655. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleasad io state:

(a) whether a diploma course in
labour lawg is being conducted by
the Indian Law Institute, New Delhi
and the prescribed minimum qualifi-
cation for geeking admission to this
course ig law graduation or post-
graduation;

(b) if 0, the reasons for prescrib-
ing post-graduate qualificationg for
admission tgo this diploma course when
the minimum qualification for other
diploma courseg conducteq by the
same Institute is only graduate; and

{c) whether Government are con-
sidering any proposal to prescribe
minimum qualification of admission to
the diplomg course in laBour laws as
graduate?

THE MINISTER OF PARLIA-
MENTARY AFIAIRS AND LABOUR
(SHRI RAVINI'RA VARMA): (a) (o
(c). The Jadian Law Institute is not
under the administrative control of
the Minwstry of Labour. However, the
iMinistr; ot ".abour have insisted that,
lor purp.ces of 1ccognising the labour
Law Diploma of the Institute as a
qunlification for recruitment to the
Centra! Pcoi of Labour Officers, the
qualiiicat.on fo+ admission to the
Diploma “r.urse must be a law gradu-
ate or a M.A. degree in social
sciences

Sale of raw saltpetre in Rajasthan

656, SHRI DURGA CHAND: will
the Minister of STEEL AND MINES
pleased to state:

(a) whether contract for raw
Siltpetre in Hanuman Garh Tehsil in
Ram.’“'lin is not given through public
auction but js monopolized by a few
favourite parties;

(b) if so, the reasons for which
contract is no! given through public
auction;

(c) what steps are being taken te
give cortract through public auction?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
to (c). Saltpetre is one of the minerals
not governed by the Mineral Conces-
sion Rules, 1960 but by the Minor Mi-
neral Concession Rules of the con-
cerned State Government.

Rule 20 of the Rajasthan Minor Mi-
nerals Concessjon Rules, 1950, provi-
des that mijnor minerals may be leas-
ed out public suction or by inviting
tenders to be submitted for accept-
ance by the authority of the State
Government, competent to grant the
lease. The report obtained from the
State Government indicates that
the saltpetre deposits in Ha-
numangarh Tehsil were noti-
fied in the Rajasthan Gazetle
dated 15th October, 1970 and auc-
tioned on the 2nd December, 1970, in
favour of the highest bidder for a
period of five years, which lease com-
menced from the 22nd March 1971
The lessee applied for renewal of his
lease under rule 16(b) of the Rajas-
than Minor Mineral Concession Rules,
which permits the State Government
to renew the lease for a period equi-
valent to the period of the original
lease and where the State Govern-
ment js satisfied that mines have been
improvd by the lessee and that subs-
tantial investments in machinery and
equipment have been incurred by him,
the State Government may further
grant second, third ang fourth rene-
wals, each for a period equal to the
period of the original lease. The
State Government have reported that,
consequently the question of reauction
of the leased area does not arise, and
have added that in their opinion the
lessee has developed the area and also
put up an industry based on this mi-
neral and made considerable invest.
ment.
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Representation by Maharashtra for
importing tablets from England

657. SHR1I R. K. MHALGI: Will
the Minister of HEALTH AND FA.
MILY WELFARE be pleased to state:

(a) whether Government has re-
‘ceived representation in the month
of March & April 1977 from Maha-
rashtra State seeking permission to
import medical tabs from England;

(b) whether the smig tablets are
useful for ear disease are not avail-
able in India;

(c) action Government have taken
cr propose to take in regard {0
above represectation? -~

THE MINISTER OF HEALTH AND

FAMILY WELFARE (SHRI RAJ
NARAIN): (a) No.
(b) and (c). Does 0L arise. ~

Demands of emplovees of Indian
Telephong Industries, Palghat Kerala

658. SHRI VAYALAR RAVI: Will
th Ministr of COMMUNICATIONS
be pleased to state:

(a) whether the employees of the
Indian Telephone Industries, Palghat.
Kerala have put forward any demands
to the management; and

(b) if so, the outlineg thereof and
the action taken thereon?

THE MINISTER OF COMMUNI-
CATIONS (SHRI GEORGE FER-
NANDES): (a) Yes, Sir. The de-
mands have been received last month.

{b) The demands relate mainly to
revision of scales of Pay, Dearness
Allowance, Leave and Travel Rules
etc. These will be duly examined.

Free medical gacllilieg tg the poor in
Rural Areas

659. SHRI PRADYUMNA BAL: Will
the Mimister of HEALTH AND FA-
MILY WELFARE be pleased to state:

JUNE ‘16, 1977 « % ¥ Written Answers- 128

the measures taken by hiz Ministry to
provide free medical facilities to the
poor in rural areas? Hl A
" "‘. r\"_.-" .f!.'ﬁ.

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): The medical and health
needs of the people in rural areas are
presently being met by a net-work of
primary health centres and sub-cen-
tres all-over the country. In order
to improve such services in the rural
areas further, the Government have
under consideration a ‘Rural Health
Scheme' which envisages selection of
community health workers by the
community. Such community health
workers will provide basic preven-
tive, promotive and curative services
at the level of the community. This
also provides for improvement in the
quality of the professional services by
way of increasing the number of
multi-purpose workers, induction of
a large number of doctors in the rural
areas and making medical colleges
responsible for total health of select-
ed primary health centres. It envi-
sages training of about 5.8 lakh com-
munity health workers in a period of
two years and training of equal num-
ber of dais to look after the deliveries
anle-natal and post-nata}l cares in the
rural nAreas. The details of the
scheme are under examination of Fin-
ance Ministry and Planning Commis-
sion.

Indo-Bangladesh agreement on
Ganga Waters

660. SHRI M. KALYANA-
SUNDARAM:
SHRIMATI PARVATHI
KRISHNAN:

SHRI M. N. GOVINDAN
NAIR:

SHRI NTHAR LASKAR:

SHRI JANESHWAR MISHRA

will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether an agreement has bern
reached on the question of gharing
Ganga waters between India and
Bangladesh;
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(b) it so, the salient features of
the agreement; ang

(c) its effect on the navigation in
West Bengal?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) At the end of the
ministerial Jevel ta'ks helg in Dacca
from 15—18 April 1977, an under-
standing was reached on elements of
a possible agreement between the
two countries on this question;

(b) The details of the agreement
are still being worked out in official
level negotiations between the two
countries. In the negotiationg held in
Delhi from May, T7-11-1977, at the
level of officials, considerable ground
was covered in an attempt to reach
such an agreement;

(¢) The Farakka barrage has been
constructed with a view to improving
the navigability of the Hooghly river
for preserving the Port of Calcutta.
This aspect has been fully taken into
account in the negotiations so far held
on thig issue.

India’s Membership of INTELSAT

661. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether our courtry is a
member of INTELSAT,; and

(b) the advantages for being in
that organisation?

THE MINISTER OF COMMUNI-
CATIONS (SHRI GEORGE FER-
NANDES): (a) Yes. Sir.

(b) INTELSAT—International Te-
lecommunication Satellite Organiza-
hc_m is , commercial organization
With ity headquarters in Washington,
.'S‘A" set up for placing satellites
Into orbit for providing communica-
tion facilities. INTELSAT has satel-
lites positioned over the Atlantic,

Pacific and Indian Oceans, India can
see and communicate via the Indian
Ocean satellite which also is seen by
all countries of Europe, Africa and
Asia as also Australia. 99 per cent
of India’s international telephone
traffic is now handled vig the INTEL-
SAT satellite.

As on 1st March, 1977, INTELSAT
had 95 members, Being a member,
India has capital investment in IN-
TELSAT which gs on 31-3-1977, was
of he order of Rs. 1.2 crores. On
this, India gets a return of 14 per
cent. Further, India has access to all
the technical documentation which is
useful for building up knowledge in
the area tf satellite communications.
India is also on the international bid-
ders’ list of INTELSAT for supply of
equipment.

Minimum wages for farm labour

662. SHRT S G. MURUGAIYAN:
Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) the States which have not im-
plemented vet the laws for pavment
of mirimum wages for farm labour;
and

(b) the measureg being taken for
their speedy implementation?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Statem.ent 1 showing the latest posi-
tion in the matter is laid on the Table
of the House. (Placed in Library. See
No. LT-383/77),

(b) The enforcement of such mini-
mum wag2s fall predominantly in the
State sphare. State Governments have
been advised from time to time take
effective steps for implementing the
notified minimum wages. Statement
II showing the steps taken by the
State Governments is laid on the
Table of the House. (Placed in
Library. See No. LT-363/17).
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Allotment of quarters to Public Sector
Steel P'ant Employees

663. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of STEEL
AND MINES be pleased to state:

(a) number of employees who
rendered more than three years of
service in Steel Plants and offices at
Durgapur, Rourkela, Bhilai, Bokaro
but did rot get quariers;

(b) whether Government are con=-
sidering to tackle the problem; and

(c) if so, the main features there-
of?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) The number of emplovees of
Durgapur, Rourkela. Bhilai and Bokaro
Stee]l Plants who have rendered m.ore
than three years of service but hav
not been provided with quarters so
far is indicated below:—

Plant E?;lctl\'ltv}?erﬂ

Bhilai Stee! Plant - . 19,959
Durgapur Steel Pant . 13,486
Alloy Steels Plant - - . 3,784
Bokaro Steel Limited 10,486
Similar information in respect of

Rourkela Steel Plant is being collect-
ed and will be laid on the Table of
the House.

(b) and (c). Government is aware
of the problem of shortage of quar-
ters for the steel plants employees
and w;thin the limited resources avail-
able for the purpose, additional
houses are being added. At present,
houses as indicated below are under
construction: —

Plant House
under
Construction
Bhilsi Steel Plamt . 504
Rourkela Steel Plant . 608
Durgapur Steel Plant . 321
Alloy Steels Plant . 498

Bokary Steel Limited . 5530°
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*Besides, a Hostel for 800 persons
consisting of 204 single suited units
and 596 double suited units is under
construction,

The proposed outlay for townships
for these plantg for 1977-78 is Rs, 12.71
crores as against the expenditure of
about Rs, 534 crors in 1976-77 on
this account.

In terms of the current Wage
Agreement, such of the employees as
have not been alotteq quarters are
entitled to house rent allowance at
10 per cent of the pro-revised pay,
subject to a maximum of Rs. 65 p.m.

Bokaro Steel Limited has a scheme
for giving loans to employees for pur-
chase of land and construction of their
own houses at Bokaro Steel City.

Bhilai Stee] Piant has under con-
sideration a scheme called “Non-Com-
pany House Scheme” under which
developed plots mav be al otted to
the employees and members of the
supporting population for construc-
tion of their own houses.

Accommodation Crisis for steel
emplovees

664. SHRI KRISHNA CHANDRA
HALDER: W;Il the Minister of STEEL
AND MINES be pleased to state;

(a) whether Government are aware
about the crisis of accommodation for
steel employees; and

(by wkhether allotment of quarters
are being made strictly or senfority
basis?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) No, Sir. Government are, how-
ever, aware that residential accom-
modation  already constructed and
provided to the employees of public
sector steel plants at Bhilai, Rourkela
Durgapur, Burnpur and Bokaro an_d
of Alloy Steels Plant at Durgapur 19
not adequate.
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(b) Allotment of quarters is done
in accordance with rules based on
length of service and scale of pay. A
small numbr of houses are, however,
allotted by the General Manager of
the Steel Plant on out-of-turn basis
to employees on compassionate
grounds such as for medical reasons
and by virtue of the employee's na-
ture of work, etc.

Visitf of Foreigm Minister of U.S.S.K.
to India

665. SHRI P. RAJAGOPAL

NAIDU:

SHRI K. MALLANNA:

SHRI CHITTA BASU:

SHRI K. A. RAJAN:

SHRI C. K. CHANDRAPPAN:

SHRI MEETHA LAL PATEL:

SHRI PRASANNBHA]1
MEHTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Foreign Minister
of US.S.R. visiteq India recently;

(b) whether any discussions were
helg with him: and

(c) if so, the main features of the
subjectg discussed and the outcome
of discussions?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) to (c). The Foreign
Minister of USSR, Mr. A. A, Gro-
myko, visited India from April 25 to
27, 1977, at the invitation of the Gov-
ernment of India. During his stay
in New Delhi, Mr, Gromyko had talks
Wi_lh the Prime Minister and the
Minister of External Affairs. The
talks, which were held in a warm and
cordial atmosphere, covereq bilateral
re]qtions as well as topical inter-
National questions of mutual interest.
The two sides reiterated their desire
;“?‘ only to preserve, their traditional
Tiendship and cooperation, but to
strengthen it further. :

. At the end of Mr. Gromyko's visit,
Joint Indo-Soviet communique was

issued, a copy of which is laid on
the Table of the House. (Placed in
Library. See No. LT-364/77).

Steps for eradication of Malaria

666. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether spraying of D.D.T. is
prohibited in the country; and

(b) if so, the steps taken to
eradicate Malaria?

THE MINISTER OF HEALTH &
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) No, there are however
some areas in the country where the
malaria vector has developeq resist-
ance to DDT. In such areas alterna-
tive insecticides are used.

(b) Government of India has ap-
proved a revised strategy for con-
trolling malaria in the countrv in
November, 1976. The modified plan is
in operation from 1-4-77. The salient
features of the revised strategy are:

1. Under this strategy all the
areas where the incidence of mal-
aria is more than two per one
thousand population wil be brought

under regular spray with appropri-
ate type of insecticides as far as
possible. For this purpose the in-
secticides will be supplied by the
Government of India even for the
maintenance phase areas which were
not getting this assistance earlier.

2. The cost of material and equip-
ment is borne by Government of
India after making only minor ad-
justment for maintenance phase
areas. .

3. The units in the States have
been reorganised according to the
district pattern and the district
medical officer has been made
fully responsible for the implemen-
tation of the programme.
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4. The entire cost of the state
headquarter staff and the zonal
staff according to the approved pat-
tern of Government of India is met
by the Government of India.

5. 72 entomoiogical teams have
b: :n provided to 72 zones in the
country. These teams inter-alia
assess the entomological situation,
the susceptibility status of the
vector and also suggest the appro-
priate type of insecticides to be used
in the particular areas.

6. Great emphasis has been laid
on the supply of antimalarial drugs.
These are made available not only
through the malaria workers, hos-
pitals, Primary Health Centres etc.,
but also through agencies like Pan-
chayats, School Teachers, fever
treatment depots and malaria
elinics. The antimalaria drug will
ulso be supplied through normal
commercial channels.

7. To reduce the timelag between
collection of bloog smears and their
examination, the laboratory services
are being decentralised to Primary
Health Centres in attack and con-
solidation phase areas as well.

8. The surveillance staff for the
dificul areas has been augmented.

9. Great emphasis is being iaid
on people’s participation in the
programme. For this purpose the
Panchayats, School teachers and
other wvoluntary organisations are
being involved progressively.

10. Health Education activities
are being intensified by display of
posters distribution of folders and
hang bills etc. Cinema slides have
been prepared and are being ex-
hibited in different towns Metallic
plates are also being prepared for
display at Primary Health Centres.
Mass media like radio and televi-
sion are being utilised for the pur-
pose. Films on malaria are also
being exhibited.

11. The research activities in
malaria are being intensified to find
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answers for the various problems
which have come up due to the set
backs to the programme. Both
fundamental angq operational re-
search are being undertaken.

Indo-USSR Talks on Rupee.Rouble
Relation

68687. SHRI SAMAR GUHA: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether during his talks with
the Foreign Minister of Russia, the
issug of (i) rupee-rouble relation and
(ii) reported high profit made by
Russia in trade and other commercial
and economic exchanges featured
pointedly; and

(b) if so, the outcome of such talks?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) No, Sir.

(b) Does not arise.

Implementation of Rural
Programme

Healtn

668. SHRI BIJOY KUMAR MON-
DAL: Will the Minister of HEALTH
AND FAMILY WELFARE be pleascd
to state:

(a) whether there is any hindrance
in the implementation of the Rural
Health Programme as evolved during
the conference of the Health Minis-
ters of States held in April, 1977; ond

(b) the nature of contributions
which are likely to come forward
from the State Governments in im-
plementing the scheme and the share
of the Centra] Government in this
connection?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b), The details
of the scheme are under examination
by Planning Commission, and Financ®
Ministry. The State Governments
have been requested to send their aP°
proach papers on the scheme. Some
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of them are yet to send their ap-
proach papers. Their comments/pro-
posa 8 would be taken into account
before implementing the scheme.

Recommendations of National Semi-
nar on Cancer Control

669. SHRI G. Y. KRISHNAN: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether there is any proposal
under the consideration of Govern.
ment to make cancer control an inte.
gral part of the national health and
family welfare programmes;

(b) whether any recommendation
has come from the National Seminar

on Cancer Control held in December,
1976;

(c) whether World Health Organi-
sations has also extended its co-opera-
tion in this regard; and

(d) if so, the outlines of the pro-
gramme in this regard?

THE MINISTER OF HEALTH AND
F/MNILY WELFARE (SHRI RAJ
NARAIN): (a) and (b), The National
Szminar on Cancer Control held in
Dciember, 1876 recomended, inter
alia, the integration of cancer control
within the existing national pro-
grammes of Health and Famiy Wel-
fare, A decision on ihe racommenda-
tions of the Saminur is, however, yet
lo be taken by the Government,

(¢) and (d). The assistance from
t H.O, in the field of cancer is in the
orm of Short-Term Consultants, Fel-
lr‘JWShip' and supplies and equipment
n‘:_’j Cancer Control Pilot Project, Ta-
cl nady and for the establishment of
haq or Centres in States. The W.H.O.
or a.ls" extended jts support for the
nfﬁ;mut.mn of the Seminar by way
:ma!::g.m asgistance, and background

£

Integrating Yoga with Modern Medi-
cine and Surgery

870. SHRI G. Y. KRISHNAN: Wil
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to integrate the practice of yoga
with modern medicing and surgery:

(b) whether Government have in-
cluded lecturers of yoga in the under-

graduate medical degree course also;
and

(c) if so, the outlines of the scheme
of Government in this regard?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) No.

(b) No.

(c¢c) Does not arise.

Se f-sufficiency in Building Second
Stage of Bokaro Steel Plant

671. SHRI G. Y, KRISHNAN: Wiil
the Ministey of STEEL AND MINES
be pleased to state:

(a) whether our country is in a
position to build the second stage of
Bokaro Steel Plant without the help
of foreign countries; and

(b) if not, by which time we will
become self-sufficient in this regard?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) Yes, Sir, but import of some
critical equipment is not rulel out.

(b) Development -of an independent
technology is, a process which takes
time and for that no time ..mil can
be prescribed.

Enactment of Legislation to Protect
the Interesis of Agricultural Workers

672. SHRI P. K. KODIYAN: Will
the Minister tf PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state: -

(a) whether the question of -anact-
ing a comprehensive legislation fcr
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protecting the interests of agricultural
workers has been considered by Gov-
ernment; and

(b) if so, the salient features
thereof?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b). The question whether a Central
Legislation on the lines of the Kerala
Agricultural Workers Act, 1974 should
be enacted is under consideration.

Bonded Labour in Rural Areas

673. SHRI P, K. KODIYAN: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether any survey has been
made by the Centre or State Govern-
ments to find out the extent of bond-
ed labour in the rural areas;

(b) if so, what are the results of
the survey; '

(c) how many of these bonded
labourers have been freed in each
State and Union Territories since the
law abolishing bondeq labour came
into force; and

(d) how many of the freed labour-
ers have been rehabilitateq and in
what manner?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). No comprehensive all India
survey has been conducted. State
Governments  were requested to
carry out surveys. State Governments
and Union Territories were also re-
quested to constitute vigilance Com-
mittees in every district as well as at
every sub-division level for the same

purpose.

The State Governmenis of Andhra
Pradesh, Bihar, Gujarat, Karnataka,
. Kerala, Madhya Pradesh, Orissa, Ra-
jasthan; Tamil Nadu, Uttar Pradesh
and Union  Territory of Mizoram
have reported the existence of bonded
labour,
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(c) and (d). The number of bonded
labourers freed znd rehabilitated as
on 31-5-1977 is as follows:

~-Freed Rehabi-

litated

I. Andhra Pradesh 826 698
2, Bihar . 2,038 613
3. Gujarat . 37 36
4. K\arnataka . 62,923 4,668
5. Kerala . 702 186
6. Madhya Pradesh 1,500 33
7. QOrissa . 307 296
8. Rajasthan . 5,533 - 2,381
9. T'amil Nadu - 2,882 1,975
10. Uttar Pradesh 19,242 12,80%§
11, Mizoram . 3

ToTAL : 95,993 23,691

Freed bonded labourers have been
rehabilitated by providing them with -
employment in Government Depart-
ments, allotment of agricultural lands,
house sites, loans for purchase of
milch animals, sheep, carpentry im-
plements; provision of education
and free hostel facilities to the (:hild-‘:r
ren ©of the free bonded labourers. Col-
lectors have been authorised to issue
loans for agricultural purposes; loans
have also been given by Nationalised
Banks at preferential rate of interest
to such labourers. Col'ectors have
also been directed to rehabilitate
freed bondeg labourers in on-going
Plan Schemes and programmes in-
cluding those of soil conservation, *
irrigation works, social welfare
measures, triba] and harijan welfare
programmes,
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Construction of Air an@l taval Bases
by USA at Diego Garcla

674. SHRI P. K. KODIYAN: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the construction of air
and naval base at Diego Garcia by
U.S.A. js proceeding at full speed
despite the concern expressed by lil-
toral States, including India, over the
setting up of military bases in the
Indian Ocean; and

(b) if so, what further steps Gov-
vernment intend to take to see that
the Indian Ocean is kept free from
military bases

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHART
VAJPAYEE): (a) The Government
has seen Press Reports to this effect.

(b) India's support to the estab-
lishment of a Zome of Peace in the
Indian Ocean is well-known, India
shall continue to press for the imple-
mentation of the U.N. Resolutions on
the subject in accordance with the
wishes of the overwhelming majority
of littoral and hinterland States of
the Indian Ocean in all international
fora, including the United Nations
and the Non-aligned Group. India
shall also continue to appeal to the
.E_reat Powers and to the major mari-
time users of the Indian Ocean to co-
operate with the littoral and hinter-
land States of the Indian Ocean in
translating the concept of the Zone of
Peace into reality and to eliminate
foreign military  presence end the
rest‘xlting tension from the region.
India shall alsp; continue to welcome
and encourage any move towards
extension of the spirit of detente to
the Indian Ocean.
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State-wise Deaths due to force
Sterilisation -

675 SHRI SHEO SAMPAT:
SHRI NAWAB SINGH
CHAUHAN:
SHRI DHANNA SINGH
GULSHAN:
SHRI PRASANNBHAI
MEHTA:

Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) the to®al number of persons re-
portedly died as a resulf of forced
sterilisation and their age-group in
various parts of the country during
1976, State-wise;

(b) the total number of persons
reportedly suffering from various
after-effects as a result of forced
sterilisation in various parts of the

country during 1976, State-wise; and

(c) the steps taken to ensure quick
relief to the people?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) to (c¢). The informa-
tion is being collected from the States
and would be laid on the Table of the
Sabha.

Reservation of Posts for S.C. and S.T.
in Ministry of Steel and Mines

676, SHRI SHEO SAMPAT: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) percentage resérved for Sche-
duled Castes and Scheduled Tribes
for various categories of posts from
top to bottom in  the Ministry, its
attached and subordinate offices and
in various undertakings under the
Ministry;

(b) the extent to which the reserv-
ed acuota has been fulfilled at nll_

levels;
(c) whether there is any category
of posts where the representation of

this category is not adequate; and
]

T=-
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(d) the time by which the post re-
served for This category are likely to
be filled by the candidates of this
category

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) to (d). The requisite informa-
tion i1s being collected and will be
laid on the Table of the House.

Sterilisation Operation pe=rformed in
Delhi during 1976

677. SHRI SHEQO SAMPAT: Wwill
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to State:

(a) the total number of steriiisa-
tion operations performed in Delhi
during 1976;

(b) whether Government have
ascertained that this number is not an
exaggerated one;

(¢) fhe number and nature of com-
phints received or noticed by Gov-
ernment of forceful realisation of
amount, goods etc.. for organising fa-
mily planning camps in Dethi from
persons/traders etc., by various un-
scrupulous organisers of these camps;
and

(d) the action Government propese
10 take against such persons who ex-
torted money and other goods with-
out making payment and also to ask
the organisers to make payment for
the goods they had purchased and not
made the payment so far?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) 1,42,722 cases.

(b) During The course of the year
a few sample checks of the reported
performance have been made, but jt is
difficult to say on that basis whether
the reported performance is exag-
gerated. A  more comprehensive
check wi''! be wundertaken in due
course
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Delhi Administration has also as-
certained on the basis of test checks
that the number of sterilisations given
by them is not an exuggerated one.

1e) Two complaints weére received
by Delhi Administration wherein the
allegations of collection/extortion of
money from the shop keepers of Tilak
Nagar, Delhi, under the threat of
action under MISA and DIR by a
person were levelled. These amounts
were reported to have been collected
for organising family planning camps.

(d) The complaints received by
the Delhi Administration wers re-
garding the collection of money 3nly.
Action has becn  initiated by Delhl
Administration against the defaul-
ters under Section 384 of IPC.

Scheduled Castes and Scheduled
Tribes in Indian Misgions Abroad

678. SHR1 SHEO SAMPAT: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the number of persons belong-
INg to Scheduled Castes and Scheduled
Tribes posted in our Missions abroed
and their percentage in relatiop %o the
tota. number of staif sent abroad in
our missions; and

(b) the efforts made or proposed to
be made to increase their representa-
tions in our_missions ubroad?

THZ MINISTER
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) ‘There are 117
members of the Scheduled Castes and
Scheduled Tribes posted abroad at
present (PB) Scheduled Caste and 19
Scheduled Tribe), Together  they
comprise approximately 6 per cent of
the total number of India based
officials posted In our Mission abroad.
but the number ig subject to wvaris-
tion.

OF EXTERNAL

(b) In posun.{ abroad there is no
reservation but the Ministry keep in
niind the need to take into considera-
tion the ofMicial's previous experience
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suitability for a particular post and
the norms applied for posting to
different categories of employees in
the Ministry of External Affairs.

Meeting of State Health Ministers
679. SHRI M. KALYANA SUNDA-

RAM:
SHRTI M. RAM GOPAL RED-
DY: .

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
stale:

(a) whether Government had called
the meeting of the State Health Minis-
ters recently; and

(b) if so, the outlines of the subject
discussed therein and the outcome
thereof? i

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes,

(b) During the course of the meet-
ing the follow#g subjects were dis-
cussed: —

(i) Extension of Hemlth Services
to the rural areas.

(ii) Family Welfare programme.

(iii) National Malaria Eradieation
Programme.

(iv) National Programme for Pre-
vention of Visual Impairment
and Control of Blindness,

{v) Rehabilitation of the Physi-
cally Handicapped.

(vi) Tralning of Phurmacists.

Broadly, the following con-
sensus emerged: —

(a) that the scheme regarding
Health Care Services in the
Rural Areas should be laun-
ched, after completing all
preliminary work, on Mahat-
ma Gandhi's Birthday i.e. on
the 2nd October, 1977.

) that the Family Welfare Pro-
gramme be carried forward
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on an  absolutely voluntary
basis. Motivational and
educational campaigns should
receive high priority and all
out efforts should be made all
carry the message of the pro-

gramme to the people at thz
grass root level.

(¢) that the modified Plan of
Operation on the National
Malaria Eradication Pro-
gramme should be implement-
ed on an urgent basis. Greatep
emphasijs should be laid on
the training of District Medi-
cal Officers of Health, District
Malaria Officers and Docturs
of the Primary Health Cen-
tres ang on provision of facili-
ties for treatment of Malaria
cases in the backward, tribal
und other inaccessible areas
of the country.

{d) that the National Plan for
Prevention of Visual Impair-
ment and Control of Blindness
was discussed and approved,

(e) that a high powered commit-
tee should go into the pro-
blems of disability prevention
and rehabilitation of handi-
capped. )

(f) the training facilities for phar-
macists in the country should
be augmented.

Meeting of Coordinating Bureau of
Non-Aligned Nations

680. SHRI M. KALYANASUNDA-
RAM: Will the Minster cf EXTER-
NAL AFFAIRS be rleased to ctate

(a) whether a five-day meeting of
the Coordina'ing Bureau of Non-
aligned Nations was held recently in
New Delhi: and

(b) if so, the salient featurss of the
matters discussed and the outcome
thereef?
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THE NMINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes, Sir.

(b) The Canference acopted a Final
Communique consisting of a political
and an economic section and a Reso-
lution on the Common Fund. Copies
of the Communique have been placed
in the Parliament Library.

Jobs for Apprentices Completing
Training

681. SHRI' M. KALYANASUNDA-
RAM: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleaseqd to siate:

(a) the number of apprentices who
have completed training in different
trades; and

(b) measures taken to provide them
regular jobs?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHR] RAVINDRA VARMA): (a)
1.12,251 upto March, 1976

(b) The basic oh ective of the App-
renticeship Training Scheme under the
Apprentices Act, 1J31. is to equip the
trainee with skills in his trade and
increase his employahility. The deci-
sion to provide him rcgular job, how-
ever, rests with the employer. Fven
so. the Government is considering the
steps that can be taken to help train-
ed apprentices to get employed.

Four-Point Integrated Health
Philosorhy

882, SHRI K. MALLANNA: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether his Ministry has de-
cided to spell out a Four-point integ-
rated ‘Health Philosophy’ to provide
better health service to the nation;

(b) if so, the facts thereof;

(¢) whether Government have set
up any link between the urban orien-
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ted medical colleges and primary
health centres; and

(d) if so0, the outlines thereo’?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b). A compre-
hensive gcheme on health care servi-
ces in _the rural areas has been pre-
pared, This scheme envisages selec-
tion of community health workers by
the community. The community
health workers will provide basic
preventive, promotive and curative
services at the level of the commumi-
ty. The scheme provides for training
of 58 lakh community hea'th work-
ers and equal number of dais, increas.
ing the number of multi-purpose wor-
kers, induction of a large number of
doctors in the rural areas and mak-
ing the medical colleges responsible
for total health of selected primary
health centres. The scheme envisages
active participation of the medical
profession in improving the health
dern medicine) in the country should
health centres every year till they are
the rural population.

(c) and (d). It is proposed that each
of the 1068 medical colleges (of mo-
derp medicine) in the country should
immediately take on the total admi-
nistration and running of 3 primary
health centres and add on 3 primmary
health centres every year til] they are
Ioi:‘lly responsible for one  district
each.

Memorandum by Tamil Naduo
ALTU.C.

683. SHRIMATI PARVATHI KTl-
SHNAN: Will the Minister of PAR-
LIAMENTARY AFFATRS AND LA-
BOUR be pleaseq 1o state:

(a) whether a delegation nf Tamil
Nadu unit of A1L.T.UL® pregented 2
memorandum to him during his recent
visit to Madras:

(b) if so. the broad outlines o' the
charter of demands; and

(¢) Government's reaction and

action taken thereon?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VERMA): (a)
to (c). Presumably reference in part
(a) is to the memoramium dated April
25, 1977 presented by the Tamil Nadu
AITUC to the Union Lsbour Minister.
The main points ir the memorandum

relate to:

(i) demand for an enquiry into
the affairs of *he Surgical Instru-
ment Plant, Madras and mismanage-
ment by its General Manager;

(ii) withdrawal of alleged victi-
misation such as cdismissals, suspen-
sions, reversions etc. imposed Juring
the Emergency: and

(iii) stoppage of discriminatory ac-
tion by the management against the
the union. Those have been brough!
to the notice of the Government of
Tamil Nadu and the Union Ministry
of Chemicals and Fertilizers who
would no doubt look irnto the matter
and take appropriate steps to pro-
vide whatever relief is called for.

Excessive and Exaggerated Telephone
Bills

84. SHRT P. G. MAVALANKAR:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government are
aware that several telephone subs-
cribers all over the country have been
puzzled about, and have bitterly com-
Plained against, excessive and exag-
gerated telenhone bills received by
them, particularly on STD account;

(b) if =0, whether Government
have taken any sicps thereon; and

(e) if so, broad outlines thereof?

THE MINISTER OF COMMUNICA-
TIONS (SHRI GENRGE FERNANDES)
(a) Some subscribers complain about
excess billing. In the fonr metropolitan
towns, the average nuraber of compla-
ints received per 10 bills for local calls
(quarterly) issued wag found to be 6.
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(b) and (c). Excess billing compla-
ints are urgently investigated for cleri-
ca] errors, spurts in meter reading or
any possible technical faults. Correc-
tions in the hills are made promptly
wherever found justifiedl.

Review of Payment of Bonusg

685. SHR] P. G. MAVALANKAR:
SHRI ROBIN SEN:
SHR] A. BALA PAJANOR:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government proposz to
review urgently the whole question of
payment of bonus to the working
classes in the country;

(b) if so, the broad indication of
Government’s thinking on this prob-
lem; and

(¢) the steps proposed to be taken
by Government to discuss, decide
and implement the said bonus
question?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VERMA): (a)
to fc). The question of payment of
bonus ig already under review and
decisions in the matter are expected

to be taken soon.

Commonwealth Prime Ministers'
Conference

686. PROF. P. G. MAVALANKAR:
Will the Minister of EXTERNAL

AFFATRS be pleased to state:

(a) whether the Commonwealth
Prime Ministers’ Conference was re-
cently held in London;

(b) if so, whether India was
represented at the said Conference by
both, the Prime Minister and the
Minister of External Affairs;

(c) the subjects discussed at the
saig Conference; and
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(d) whether Government had indi-
cated any specific subjects like “Race
Relations in Britain and Common-
wealth” to be included in the agenda.
and if so, the details thereo’?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR] ATAL BIHARI
VAJPAYEE): (a) and (b). Yes, Sir.

(¢) The agenda covered the politi-
cal and economic aspects of inter-
national affairs, including the situa-
tion in Southern Africa, and Cyprus,
the questio, of the establishment of
a new jinternational economic order,
functiona] and economic cooperation
among Commonwealth countries and
comparative techniques of Govern-
ment,

(d) No, Sir.

Shortage of Equipments and Beds in
Civil and General Hospitals

687. PROF. P. G. MAVALANKAR:
Will the Ministey of HEALTH AND
FAMILY WELFARE b, pleased to
state:

(a) whether a number of civil and
general hospitals run by Central
Government are suffering ‘rom in-
adequate equipments and beds as weil
ac over burdened medical and nursing
staff; and

(b) if so, the steps takem by Gov-
ernment in this regard?

THE MINISTER OF HEALTH AND

FAMILY WELFARE (SHRI RA)
NARAYAN): (a) and (b). In two
Central Government Hospitals,

namely, Willingdon and Safdarjang
Hospitals jn New Delhi, the position
regarding the wavailability of equip-
ments, beds and staff is a; follows:—

Willingdon Hospitals:

There is no Inadequacy of equip-
ments. 70 more beds have recently
been sanctioned to strengthen the
ever increasing requirement o! beds
in this Hospital. A proposal for
suitably :trengthening the wvarious
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specialities by upgrading Specialists
Gd, 11 posts to Specialists Gd. 1 is
being examined.

Safderjong Hospital:

There ig no inadequacy of equip-
ment. Because of over-crowding of
indoor patients at times, therg is
shortage of beds. To cope with the
need for increased beds, miniature
stretcher type beds are being pro-
cured by the Hospital authorities. A
proposal for augmenting the strength
of mzadica] and Nursing Personnel in
the Horpital is being examined,

Family Planning

638. SHRI R. V. SWAMINATHAN:
W:ll the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government  have
taken ;5 f-esh look ap the policy of
family planning and also felt that
‘amily planning should continue;

(b) whether the family planning. a
voluntary one, had not been succes:-
ful in the past;

(c) the extent Government are
confident to successfully implement
the family planning in the country in
future; and

(d) the total sum provided for
during the current year for the in:-
plementation of the scheme?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ NA-
RAIN): (a) to (c). The Government
have rcviewed the implementation of
Family Weifare Programme especi-
ally in the light of the declared
policy of the present Government 10
pursue vigorously Family Welare
Programme. Wholly on a volunElTY
basis, For this purpoge 8 revised
approach to Family Welfare Pro-
gramme was discussed with Btu'::
Heslth Minister. and a copy of !
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revised Statement of Policy ig laid
on the Table of the House. [Placed
in Library. See No. LT-365/77].

In the past the manner of imple-
mentation of Family Planning Pro-
gramme aroused considerable publie
resentment, and it is the firm view
of the present Government that
Family Welfare Programme has to
be implemented on a voluntary basis,
Any coercion or compulsion has to
be ruled out totally from this wel-
fare programme.

There js no reason to believe that
if the Family Welfare Policy State-
ment ig properly implemented jn the
right spirit, the goa] of reducing of
birth to 30 per thousand at the end
of Fifth Plan and 25 per thousand at
the end of Sixth Plan will not be
achieved.

(d) A provision of Rs. 9867.67
lakhs including Rs. 5000 lakhs pro-
vided in the budget of Ministry of
Works and Housing for Building of

National Institute of Health and
Family Welfare has been proposed
during 1977-78 for implementation

of Family Welfare Programme during
1977-78.

Conference to salve Labour
Problems

689. SHRI R. V. SWAMINATHAN:
SHRI PRASANNBHAI
MEHTA:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government are
seriously considering fo have a fresh
look at the labour policy ‘or the

whole country to eliminate labour
unrest;

(b) whether the labourers are
greatly agitated over the lack of work,
benefits gnd increase in prices;

(¢) whether he convened a con-
ference of all the labour wings in the

country tg consider their demands;
and
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(d) if B0, the uggestions- made,
conclusions arrived at and the steps
taken to implement them?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHKI RAVINDRA VARMA): (a)
to (d). Government convened a
Tripartite Labour Conference on the
6th and 7th May, 1977 to discuss
certain aspects of labour policy. To
make the Conference as broad-based
as possible, representation was given
to Central and State Governments,
employerg in the private and public
sectors, the recognised Central Trade
Unions and Trade Unions which
claimed to be of all-India character.

The maip conclusions of the Con-
ference are given in the Statement
laid on the Table of the House,

In pursuance of these Conclusions
a Committee has already been set up
to review the various aspects of
Consumer Price Index Numbers for
Industrial Workers. It has also been
decided to set up a Committee on
Comprehensive Law on Industrial
Relationgs and Composition of Indian
Labour Conference and a Committee
on Workers' Participation ip Man-
agement and Equity. The Organisa-
tions which participated in the Con-
ference have not yet sent their
suggestions regarding the “Gratuity

Fund” and ‘Labour ip unorganised
sector™.
Statement
TRIPARTITE LABOUR CONFER-
ENCE

(New Delhi, May 6-7, 1977)
MAIN CONCLUSIONS

Item 1: Ceriain issues relating to
Comprehensive Law on Industrial
Relations.

ITEM 4: Composition of Indian Labour
Conference.

It was agreed that a tripartite
working group should be set up to
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discuss and study in-depth all the
problems relating to Comprehensive
Industrial Relations Law and com-
position of the future Indian Labour
Conference, It would give its report
by the end of August 1877,

The compositio, of the group and
its terms of relerence were left to be
determined by the Labour Minister,

Itent 2: Worker’s Participation

The general consensus that
emerged in the Conference was that
a Compact Committee should be set
up to study the matter in-depth and
give its recommendationg to enable
the Government to formulate its
policy on the subject. A special
reference was made to the need for
studving the implication of the con-
cept of trusteeship in Industry in
evolving a viable scheme for worker's
participation in management. It was
also suggested that academic institu-
tions should be associated with this
Committee.

Iteat 3: Serting up of a Gratuity Fund.

There was a general agreement to
have some gorft Of jnsurance cover
for the gratuity payable to the
workers under the payment of
Gratuity Act. There was, however,
no consensus on the exact form it
shoulg take. It was decided that the
organisations represented at the
Conference would senq their specific
suggestions on this point as well as
on other aspects of thg Gratuity Act
which would be taken into considera-
tion while formulating comprehen-
sive amendments to the Gratuity
Act, if necessary, after further con-

sultation, with workerg and employ-
ers.

ItTEm 5: Labour in  wunorganised
sector—(Contracy Labour, Cons-

truction Workerg Rural Workers
and Boundedq Labour).

Regarding unorgenised labour
specially the rural workers (agri-
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cultural labourers, share-croppers
and smal} land owners, artisans ete,)
the consensus was that owing to lack
of time and non-availability of
sufficient material, it would not be
possible to discuss this in detail and
do justice to the various complex
issues pertaining to this vast sector.
While the Conference could discuss
issues relating to contract labour and
construction workers, a special Con-
ference should be convened gs early
as possible to consider problems re-
lating to rural workers, It was
agreed that the participnting organi-
sationg in the present Conference
would send their suggestions to the
Ministry of Labour within 20 days,
about the nature of participants for
the Special Conference and the
nature of subjects to be discusseq at
the Conference.

Consum 'r's Price [ndex

With reference to the points raised
about the deficiencies in the compila-
tion of the Consumer's Price Index,
during the general discussion, the
union Labour Minister agreeq to
constitute a Committee consisting of
representativec of trade unions, em-
plovers and experts to study the ex-
isting procedures of price collection
and decirability of associating trade
unions in the compilation of primary
data. The Committee would gubmit
its report latest within two months.

Raseg of Diego Garcia

890. SHRI R. V. SWAMINATHAN:
Will the Minister of EXTERNAL AF-
FAIRS be plcased to gtate:

(a) whether the 1Indian Govern-
ment have drawn attention of the
U.S. Government to the Diego Garcia
bases in the Indian Ocean and reques-
ted them to dismantle bases as there
are a great threat to the Indian secu-
rity; and

(b) if so, the reaction of the US.
Government in the matter?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) The U.S. Govern.
ment ig fully aware of India's consis-
tent stand on Diegn Garcia. It may be
added, however, that the Government
of India does no! :egard Diego Garcia
as a bllatzral p:ostlemm between India
and the United States.

(b) The U. S. A. have taken note of
India's stand which is ic accord wilh
the stand taken bLv an overwhelming
majority of the littoral and hinterland
states of the Indian Ocean.

India's Fo:eign Policy

691. SHRI R, V. SWAMINATHAN:
SHRI PRASANNBHAI
MEHTA.

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government contemp-
late to modify their foreign policy or
propose to continue the same policy:

(b) the modifications, if any, pro-
Posed to be made;

(c) whether US.A. and UK. have
shown some shift in their earlier atti-
tude towards India; and

~ (d) if so, the efforts being made to
improve relations with these
countries?

THE MINISTER Cr EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) and (b). Foreign policy
of any country rcainnot be static and
while the Government of India have
emphasized the basic ccntinuity in our
foreign policy attitudes, there will
hecessarily have to he the proper in-
lerplay between this ang the need to
eflect changes ag are nccessary to pre-
Serve complete indenendence based on
Sur nationa] interests and independent
judgment on internctional issues.

(¢) The smooth transition and chan-
g““fer of Government of India has
Ue;!{n welcomed in toth the USA and
Vg Presitent Carter has public-
cl' eXpressed his admiration of the effi-

aCy of our democratic system.

(d) Our efforts have always been to
maintain an atmosphere of friendly
and close relalion on the basis of
equality and reciprocity not only with
the U. S. A. and the U. K but with
all the countries of the ‘world.

Language Cells in Indian Missions
Abroad

692. SHRI SUSHIL KUMAR
DHARA: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether any efforts are being
made to equip our diplomatic units,
including embassies, High Commis-
sions and other channels of diploma-
cy with language cells so that our
missions abroad are able to transact
business with  Governments of the
countries to which they are accredit-
ed either in the !lanpguage of that coun-
try or in the language of our Union;

(b) how long will it take for them
to be able to transact business in the
language of those countrieg in Hindi;

(¢) which of the units are reluct-
ant in pursuing the policy and the
reasons therefor; and

(d) remedial action dgontemplated
to be taken?y

THE MINISTER OF EXTERWVAL
AFFAIRS (SHRI ATAL BIHARI VAJ.
PAYEE): (a) All countries transact
business in their nwn language or in
a European language. Foreign Service
Officers on entering scrvice are alloi-
ted one compulsory foreign language
and there after are ¢!so allotted op-
tional languages. They are required to
pass an examination in Hindi befcre
confirmation. Their language skills are
kept in mind in their postings -abroad
to Missions, For rovtineg work invelv-
ing the language of {he country our
Missions utilise lozal =iaff recruited in
those countries. or India-based Inter-
preters/Translators. This Ministry has
gsecured the approval of the Cabinet
for the creation of a high level Cadre
of Interpreters. Qualifications, recruit-
ment rules, etc.. are being finalised, It
has been considered desirable that
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!heae Interpreters should have a work
ing knowledge of Hindi also,

(b) Government have been able to
transact business satistactorily in Mis-
sions abroag either in the language of
the country to which the Mission is
accredited or in English. The Ministry
tries to ensure that all Missions have
some Hindi knowingz rersonne] on their
stafl.

(c) Nonme.
(d) Does not arise,
Introduction of Rural Health Scheme

693. SHRI SUSHII, KUMAR
DHARA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the progress made in the direc-
tion of jntroducing the rural health
scheme as enunciated by the Ministry
some time back;

(b) the stages in which th, scheme
is to be launched and the areas to
start with; ang

(¢) the main features thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHR] RAJ NA-
RAIN): (a) The draft plan of 'Rural
Health Scheme' was discussed in the
Health Ministers® C(onference held in
New Delhi on 28'h-z9th April, 1977 On
the basis of the consensyg arrived at
the meeting the State Governments
have been requeste; to send their ap-
proach papers which are still awaited
from some of them.

(b) As decided in the Health Minis-
ters’ Conference, the Scheme, as far as
possible, will be 1aunched on 2nd Octo-
ber, 1977. If there will be any difficulty
in starting the vrogramme in all Pri-
mary Health Centre; simultaneously,
priority would he civen to areas po-
pulated by Scheduled Castes, Sche-
duled Tribes and most backward
classes,

(¢) Under the Rural Health Scheme
there is a provision for selection of the
community health workers by the com-
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munity {tself. Such community health
workerg will provide basic preventive,
promotive and currtive services at the
level of -the community, This also pro-
vides for Improvement in the quality of
the professional <erviceg by way of in-
creasing the number of multi-purpose
workers, Induction of a large number
of doctors in the rural areas and mak-
ing medica]l colleges responsible for
total health of selacted primary health
centres. It envisages truining of about
5.8 lakh community henlth workers in
a period of two years and training of
equal number of dais to look after the
deliverirs, anfe-natal and postnatal
cares in the rural areas. The details of
the scheme are, however, under exami-
nation of Finance Ministry and Plann-
ing Commission.

Increase in Rates ang Securities in
Telephone and other P. & T.
DNepartments

A94. SHR] KANWAR LAL GUPTA:
Wil) the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the details of increase made by
the Goverrment in the rates o® Secu-
rities in the telephone and otner
P & T departments in the last two
years;

(b) the apprnximate amount of
gain received by the Government
due to those increases;

(c) the facilities provided by the
Government to the people in this
connection jn the last two years; and

(d) what stepg Government have
taken or propose to take to imprm‘ii
the services of the telephone ©
P &T. Department?

THE MINISTER OF COMMUNICA
TIONS (SHRI GEORGE FERNAN-
DES): (a) and (b). An amount equal
to one ycar’s rental is taken as seclu-
rity for telephone chargeg against each
telephone, Since 1-3-76 annual rent?
of all telephone connections has 1"
creased by Rs 100 per connection:
Thig amount is not made use of by th: )
department except in cage of defe’’
in payment of dues by the gubscribe™
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amount is not made use of by lhe de-
partment except in case of default in
payment of dues by the subscriber.
The amount is kept under deposit. This
amount increases as and when tariff is
revised increasing the rent of a tele-
phone.

(c) As indicated abuve, the securily
amount obtained by the department
cannot pe made use of by the depait-
ment for provision of ZIacilities.

(d) For improving telephone service,
performance of different exchanges
is being regularly monitored and
defective equipments/plants are
attended to. Special drives have been
initiated in large telephone systems
for overhauling of exchange plants,
replacement of heavy open wire
alignments by underground cables, gaz
pressurisation of junction and primary
cables, close coordination with local
authorities to minimise the incidence
of damage to underground cables and
reduction in electric power shut-down.
etc. Action Is also regularly taken to
improve the desizgan and manufacture
of equipments.

Complaints against forced
Sterilisation

695. SHRI KANWAR L[AL GUFTA:

SHRI PRADYUMNA BAL:
Will the Minister of Health and
Family Welfare be pleased to state:

(a) the number of complainty re-
ceived by Government in the last two
monthg against forced sterilization;

(b) the broad details thereof;

(c) the nameg of officers and public
men responsible therefor and action
taken by Government against them;
and

(d) how many persons have been

compensated against forced steriliza-
:-:f;m and the total amount spent on

THE MINISTER OF YEALTH AND
FAMILY WELFARE: (SHRI RAJ
NARAIN): (a) to (c). A very large
Number of complainis have been re-
Ceived during the period. Out of these
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complaints quite a few refer to alleged
forcible Sterilisation nnd harassment
at the hands of motivators and other
Family Planning staf. These com-
plaints are being looked into in con-
sultation with the State Governments.

Out of these coniplairts it has been
possible to sort out nearly 4100 ard
approximately 50 per cent are com-
plaints regarding forced Sterilisation
and request for compensation. The
Central Govt. has set up a Grievances
Cell in the Department ¢f Family Wel-
fare and has also advised the State/
Union Territory Administrations to
set up similar Grievance Cells under
them to process and examine the com-
plaints and Grievanceg pertaining to
Family Planning drive, All such com-
plaints where excesseg at the hands of
staff or other 4gencies are alleger, are-
forwarded to the concerned State
Govt./Union Territory Administrctions
for prompt and speedly enquiry It
has been suggested {o the States/
Union Territories to fix the responsi-
bility for the excesses and to take ap-
propriate action against those respon-
sible for harassment of the people.

(d) There is no scheme for giving
cash compensation to those who report
having undergone sterilisation under
force and as such the question of
spending any a nount does not arise.

Increase in Lay-Offs

896. SHRI K. LAKKAPPA: Will the
Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether there has been any
increase in the incidence of lay-offs;

(b) whether any instructions have
been issued to States to prevent such
lay-offs; and

(c) if so, the facts thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) Informa-
tion is being ccllected and will he luid
on the Table of the Sabha after it is
received,
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(b) and (c). No new instructions
have been issued in the last wo
monthsa

Recruitment of Indians

697. SHRI K. LAKKAPPA. Will the
Minister of PARLIAMENTARY AFFA-
IRS AND LABOUR he plrased to state:

(a) whether recruitment of Indians
for employment abroad by any
agency has been forbidden; ang

(b) if so, the facts thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (b).
According to a policy decision taken
by the Government in June, 1976, no
firm, organisation or individua] shall
engage in the recruitment of skilled,
semi-skilled and unskilled labour from
India for deployment abroad uniess
registered and duly licensed for this
purpose by the Ministry of L=ztour
which has been {esignated as the Fucal
Point for this purpose. Foreign firms
and organisations shall also not be all-
owed to make oiiect recruitment of
skilled, semi-skilled and unskilied
labour. However, they may appoint an
Indian company/organisation register-
ed with the Focal Point fo act on their
behalf for this purpose in accordance
with the terms and conditions accep-
table to the Focal Point. !ndian firms/
organisations ~ngaged in consultancy/
execution of work abroad will he all-
owed to directly recruit their genuine
requirements of =ckilled, semi-gskilled
ang unskilled workers for service ah-
road on the terms and conditions of
employment to be approved by the
Ministry of Labour.

Necessary amendments to the Emi-
gration Act, 1922 are also under con-
sideration.

In respect of highly qualified experts
holding graduate or post-graduate
qualifications, the Government of
Irdia policy regarding recruitment by
other friendly developing countries is
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that all requirements should be met on
a Government to Government basis.
Experts interestad in deputaticn fo
such countries through the Government
of India, whether they are in govern-
menta] or private employment in India,
can apply to the Forcign Assignment
Section, Department of Personnei and
Administrative Reforms, Norih Block,
New Delhi. Indian firms,organisations
engaged in consullancy/execution of
work abroaq are, however, allowed to
depute experts in their own emgloy-
ment abroad frr the genuine renuire-
ments of their vwn work.

Better Health Services ip India

698. SHRI K.. LAKKAPPA: Wil] the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether health service in India
is not a well planned system;

(b) if so, whether Government are
taking any steps for better health
services; and

(c) if so, outlines thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b). Health sevice
in India is a faurly well planned
system. However, to improve the rural
health service further, a Rural Weualith
Scheme has been drawn up.

(c) The Scheme provides for ccm-
munity health workers to be selected
by the community itself. Such com-
munity health workerg will provide
basic preventive, promotive and cura-
tive services ut the level of the ~em-
munity. This also provides for imnrove-
ment in the jualily of the professional
services by way of increasing the
number of multi-purpose workers in-
duction of a large number of doctors
in the rural areas and making medical
colleges responsible for total health of
selected primary health centre. It
envisages training of about 5.8 lskh
community health workers in 5 weriod
of two years and trainirg of eoual
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number of dais to look after the deli-
veries, ante-natal and rostnatal cares
in the rural areas. The details of the
Scheme including financia) implications
are under examnation of Finance
Ministry and I’lanning Commission.
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Recruitment of Local People in Pub.
lic Sector Undertakings

700. SHRI GANANATH PRADHANY
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the Central Govern-
ment have taken any steps to see that
the Publie Sector Undertakingg such
as H.A.L., H.S.L., Fertiliser Corpo-
ration of India and Food Corporation
of India are complying with the la-
bour laws, which provide that the
public sector undertakings should
recrui¢ local employeeg for posts car-
rying less than Rs_ 500.00 per month;

(b) the percentage of such em-
ployees in these undertakings in
Orissa; ang

(c) whether there is any case of
retrenchment and malafije punish-
ment by the authorities concerned
against the labourers in these un-
dertakings and their number?

THE MINISTER OF PAFELIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
There is no Central law requiring the
Central Government Public Sector
Undertakings to recruit local persons
for posts carrying less than Rs. 500.00
per month. The Bureau of Publié
Enterprises has issued general insruc-
tions to the Chief Executives of all
Public Enterprises that they must, to
the extent possible, recruit through
local employment exchanges, their re-
quirement of staff in respect of posts
carrying basic salary of less than
Rs. 500.00 per month.

(b) and (c). The requisite informa=-
tion is being collected and will ke laid
on the table of the Sahha as soon as
the same is received. e o=
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Labour unrest in Bombay

701. SHRI R. K. AMIN: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

- (a) whether there is simmering
labour unrest in Bombay and the
Thane-Belapur industrial belt; and

. (b) if so, the reasons therefor and
what action Government have taken in
this regard?

- THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(8HRI RAVINDRA VARMA): (a)
und (b). The matter essentially falls
in the State sphere and has been
brought to the notice of Government
of Maharashtra why are concerned.
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Inguiry inte Excesses commiited by
Agencies of Family Planning Front

704. SHRI CHITTA BASU. Wil] the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government propose to
hold an inquiry into the excesses com-
mitted during the emergency by
various agencies of the Family Plan-
ning Front; and

(b) if so, the manner in which it
would be held?

THE MINISTER OF HEALTIi AND
FAMILY WELFARE: (SHRI RAJ
NARAIN): (a) and (b). Excesses in
Family Planning like othe- excesses
during the emergency will be covered
in the scope of the injuiry to be con-
ducted by the Shah Commission.

The question of setting up fect find-
ing Committees to collect facts regard-
ing excesses in family plarning is
under active consideration. -

Opposition to U.N. Resolutiop om
Indonesian Aggression on East Temor

705. SHRI JYOTIRMOY BOSU:
Will the Minister of EXTERNAL

AFFAIRS be pleased to state:

(a) whether under orders of
Shrimati Indira Gandhi, her Govern-
ment had opposed the UN resolution
= tondemning Indonesian aggression on
East Temar;

(b) the names of the countries who
had supported the UN resolution con-
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demning the aggression and the names
of those countries who opposed the
resolution; and

(e) whether present Government
will take any remedial measures to
undo this wrong done to East Temor?

THE MINISTER OF EXTEENAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) India voted against
Resolution No. 31/53 on the “Question
of Timor"” which was adopted at the
31st Session of the Unitedq Nations
General Assembly on 1 December, 1976.
This Resolution, inter alia, reaffirmed
Resolution 3485 (XXX) adopted by the
United Nations General Assembly at
its 30th Sesgion held in 1975 which
had “strangly deplore (d) the military
intervention of the armed forces eof
Indonesia in Portuguese Timor”.
India had also voted against Resolu-
tion 3485 (XXX).

(b) The aames of the countries
which voted for and against UN
General Assemmbly Re:olution 31/53
are given in the statement altached.

(¢) Doeg not arise. Government re-
cognises the integration of East Timor
with Indonesia.

Statement

LIST OF COUNTRIES WHICH
VOTED FOR AND AGAINST RESO-
LUTION 31/53 ON THE “QUESTION
OF TIMOR” ADOPTED BY THE UN
GENERAL ASSEMBLY AT ITS 31ST
SESSION IN 1976.

VOTED FOR

1. Albania, 2. Algeria, 3. Barbados,
4. Benin, 6. Botswana, 6. Brazil, 7.
Bulgaria, 8, Burundi, 9. Byelorussian
Soviet Socialist Republic, 10. Cape
Verde, 11. Centra]l African Republic,
12. Chand, 13. China, 14. Columbia,
15. Conge, 16, Cuba, 17. Cyprus, 18,
Czechoslovakia, 19. Democratie Kam-
puchea, 20. Democratic Yemen, 21.
Ecuador, 22, Egualorial Guinea, 23.
Ethiopia, 24 Gabon, 26. Gambia, 28.
German Demoeratic ‘Republic, 27.
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Ghana, 28. Greece, 29, Grenada, 30,
Guines, 31. Guinea-Bissau, 32, Guy-
ana, 33. Hungary, 34. Iceland, 35.
Ivory Coast, 36. Jamaica, 37, Kenya,
88. Lao People’s Democratic Repub-
lic, 39. Lesotho, 40, Liberia, 41. Mada-
gascar, 42 Malawi, 43. Mali, 4.
Mauauritius, 45. Mexico, 46. Mongolia,
47. Mozambique, 48. Norway, 49,
Panama, 50, Poland, 51. Portugal, 52,
Romania. 53. Rwanda, 54. Sao Tome
amd Principe. 55 Senegal, 56. Sierra
Leone. 57. Somalia, 58. Swaziland,
59. Sweden, 60. Togo, 61, Trinided
and Tobago, 62. Uganda, 63. Ukra-
jnian Soviet Socialist Republic. 64.
Union of Soviet Socialist Republic,
85. United Republic of Cameroon,
66. United Republic of Tanzania. 67.
Upper Volta, 68. Zambia,

VOTED AGAINST

1. Bangladesh, 2. Chile, 3. India, 4
Indonesia, 5. Iran, 6. Japan, 7. Jor-
dan, 8. Malaysia, 9. Mauritania, 10.
Morocco, 11. Nicaragua, 12. Oman,
13. Philippines, 14. Saudi Arabia, 15.
Surinam, 16. Thailand, 17. Tunicia,
18. Turkey, 19. United States of
America, 20. Uruguay.

Export of Steel by Shri Sanjay
Gandhi

708. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Shri Sanjay Gandhi
or a concern with which he is con-
nected has exported substantial
quantities of steel to different coun-
tries; and

(b) if so, the facts thereabout and
the quantity and value thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) and (b). The canalising agency
for export of jron and steel, namely
SAIL International Limited, has not
exported any gteel through Shri
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Sanjay Gandhi, In the absence of
specific jnformation regarding the
identity of the concern with which
Shri Sanjay Gandhi is connected, it
is not possible to say whether any
export of steel has been effected
through such a concern,

Prosecutions against Coca-Cdla, Fanta
products

708. SHRI JYOTIRMOY BOSU:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) how many prosecutions have
so far been Jaunched against Coca-
Cola, grape—Fanta ang other bever-
age producers;

(b) the outcome of such prosecu-
tions:

{c) whether |National Nutrition
Laboratory at Hyderabad at the first
instance had found and reported that
Coca Cola was harmful for children
of growing age;

(d) it so. whether Government
propose to take suitable action in this
regard; and

(e) if not, the reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b). Accord-
ing to available information, the
number of prosecutions so far laun-
ched agalnst Coca-Cola. Grape-Ganta

and other beverages in the country

and the outcome thereof s as

indicated below:

Number of prosecutiong 386
launched.

Number of cases convicted. 106

Number of cases acquitted/ 64
discharged.

Number of cases pending in 210
courts.

Cases field by the Court due
to vendore being nog
traceable,
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Cases filed by the Court due
to death of the accused, 4

(¢) No. The National Institute of
Nutrition, Hyderabad, have not con-
ducted any specific studies on chil-
dren vis-a-vis Coca Cola.

(d) and (e). Do not wrise.

Suspension of City Telephone Ad-
visory Committees

709. SHRI R. K. MHALG]: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) how many City Telephone
Advisory Committees in the country
have been recently suspended, State-
wise;

(b) the time by which these Com-
mitteeg will be reconstituted; and

(¢) the criteria for the appoint-
ment of a member on the Committee?

THE MINISTER OF COMMUNI-

CATIONS (SHRI GEORGE FER-
NANDES): (a) Ninetyseven tele-
phone Advisory Committees had

been set up. The position Statewise
is indicated below:—

State No. of
TACs.

Andhra Pradesh - . . 4
Assam 2
Bihar - . : E 5
Gujarat - 7

Jammu & Kashmir

(1]

Kerala = + 9
Karnataks . . . . 5
Madhya Pradesh - . $ s
Maharashtra . . . 10
Orissa -+ : . o .

Rajasthan

Tamil Nadu . . . . 9
Uttar Pradesh . . . 13

West Bengal . . .. T 4

-~

v

Tripura . 1a4° R PR R ST T 23

Punjab "™ . - -_;_:\.___: e 4
Meghalays . . e . 1
Haryana . . ) . 3
Himachal Pradesh & . I
Delhi . . . ’ . 1
Chandigarh . . . . 1
Goa - . . . . I
Pondicherry . . . . 1

97

The 2-year term of 64 of the Tele-
phone Advisory Committees had
elapsed. The other 33 have since
been suspended,

(b) Telephone Advisory Com-
mittees will now be constituted in
State capitals with exchange capa-
city over 1500 lines and in larger
telephone systems with 10,000 or
more telephones (Telephone Dis-
tricts). These Telephone Advisory
Committee; are expected to be con-
stituted in the next three to six
months time.

(¢c) The person to serve as Mem-
ber on a Telephone Advisory Com-
mittee ghould belong to and normally
reside at the place at which the Com-
mittee functions. Nominations on
Telephone Advisory Committees re-
present State Administration, State

Legislature and Corporation/Civie
body. Nominations of Members of
Parliament are obtained from the

Department of Parliamentary Affairs.
Regarding other interests, Heads of
Telecom. Circles/Telephone Districts
concerned call for recommendation
from various associations/organisations
etc. representing the specified in-
terests, For making the appoint-
ment, Government considers .these
names and other nameg received
directly,
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Trivate Industrialists in Steel Industry

710. SHRI K. A. RAJAN: Will the
Minister of STEEL AND MINES be
pleased to state whether Govern-
ment propose to allow private indus-
trialists to enter into steel industry?

THE MINISTER OF STEEL AND
MINES (SHRI BLIU PATNAIK):
The Industrial Policy Resolution of
1956 has provideg the basic policy
frame in regard to .the development
of iron and steel and the related in-
put industries. According to it, the
establishment of large integrated
stee] plants has been earmarked ex-
clusively for the public sector.

However, private industrialists are
being allowed, from time to time, to
set up small and medium plants in
the steel sector for production of
steel ingots, sponge iron, pig iron,
ferroalloys and rolled products.

Reorganisation of National Apex Body

711. SHRI K. A, RAJAN: Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Government  have
asked the National Apex Body to stop
all future negotiations;

(b) if so, the facts and reasons
therefor;

(c) whether Government propose to
reorganise this body giving represen-
tation to all the recognised wunions;
and

(d) if so, the outlines thereof?

THE MINISTER OF PARLIA-
MENTARY A¥FAIRS AND LAB-
OUR (SHRI RAVINDRA VARMA):
(a) to (d). As the composition of
National Apex Body and its associate
organisations, particularly in the
matter of representation to Trade
Union Organisations, was restrictive
In scope, it was pot considered
appropriate to continue them with
their existing composition.

JUNE 186, 1877
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Since the discontinuation of the
Apex Bodies, the Tripartite Labour
Conference has been convened and
full representation was given to all
Central Trade Union Organisations
at the Labour Conference.

Applications for passports pending
with Regional Passport Authority,
Cochin .

712. SHRI V. M. SUDHEERAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the ‘number_of applications for
passport pending with the Regional
Passport Authority in Cochin;

(b) the action Government propose
to take to dispose off those applica=~
tions; and

(c) any suggestions received from
the Government of Kerala in this
regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) The number of
applications pending in the Regional
Passport Office, Cochin, as on 3lst
May, 1977 wag 81,000,

(b) Government is taking steps to
streamline existing passport proce-
dures apd improve systems in the
Passport Offices to minimise delays,

(¢) The Government of Kerala
have suggested increasing the staff
strength while they would try to
eliminate delay in completing enqui-
ries on passport applications.
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Scheme for Medical Service (o cal and health needs of the rural

Villages

714. SHRI NIHAR LASKAR:
SHRI D. D. DESAIL
DR. BAPU KALDATE:
SHRI s. KUNDU:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Central Government
are considering to take the medical
service to villages;

(b) if so, whether any such scheme
has been prepared by Government;

(c) if so, whether Government are
proposing to open mini hospitals in
every village; and

(d) if so, main features of the

_acheme?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b). Medi-

areas are already being attended to
by a large net work of primary
health centres and sub-centres in
the country, There is, however, a
scheme under consideration to im-
prove further the health serviceg in
the rural areas,

(c) No, please.

(d) Under the scheme mentioned
above, there is a provision of com-
munity health workersg tg be selected
by the community. Such community
health workers will provide basic
preventive, promotive and curative
services at the community level.
This also provides for improvement
in the quality of the professional
services by way of increasing the
number of multi-purpose workers,
induction of a large pumber of doc-
fors in the rural areag and making
medical colleges responsible for total
health of selected primary health
centres. It envisages tmeining of
about 5.8 lakh community health
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workers in a period of two years and
training of equal number of dais to
look after the deliveries, ante-natal
and post-natal cares in the rural
areas. The details of the scheme in-
cluding financial implications are,
under examination.

=t Ja.

Offer ef cooperation to India by
Arabian ang Communist countries

715, SHRI NIHAR LASKAR: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state;

(a) whether Arabian and Commu-
nist countrieg have declined to support
the present Government;

(b) if so, how many countries have
so far offered their support and co-
operation to India;

(c) whether the o0il supplying
nations have stopped or reduced the
supply of oil to India; and

(d) if so, the steps being taken to
improve our relations with these
countries?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) No, Sir.

(b) The question does not arise in
view of (a) above.

(c) No, Sir.
-

(d) The question does pot arise in
view of (c) above. The further
strengthening of cooperation with
all Arab Countries is a constant
endeavour of the Government of
India.

Employment to persong pecoming
overaged for Govermment Service

716. SHRI NIHAR LASKAR: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
be state:

(a) whether the unemployment
problem in the country has reached
a situation where the labour unrest
have started and youths have become
agitated,;

(b) whether persons who got
themselves registered in the employ-
ment exchanges have not got the
jobs and have become over-aged for
Government employment;

(c) if so, the total number of such.
persons registered in the employ-
ment exchange in the country; and

(d) what steps are being imme--
diately taken to help them in getting.
jobs?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND _LAROUR
(SHRI RAVINDRA VARMA): (a)
to (d). Available information re-
lates to the number of job-seekers
registered with the Employment Ex-
changes as on 31st December, 1976
classiied by age groups. A state-
ment js attached, Since the upper
age limits for entry into Government
services differ from occupation to
occupation and even between Centre
and the State Governments etc, it
woulg not be possible to indicate
precisely the number of job-seekers
registered with Employment Ex-
changes who have become over age
for Government employment.

Employment in Government ser-
vices alone cannot provide jobs to
all job-seekers. Government is pled-
ged to the removal of destitution
within a time-frame of 10 years and
towards this end Government will
follow an employment-oriented stra-
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tegy in which primacy will be given
to the development of agriculture,
agro-industries, small and cottage
industries especially in rural wereas.
High priority will also be given to
the provision of minimum needs in
rural areas and to integrateg rural
development.

Statemient
.Number of job-seekerg on the Live

Register of Employment Exchanges
as on 31st December, 19768 classified

by age-groups.

(In thousands)

Age-group Number

oa Live

Register

as on

31-12-1976.

1. Upto 19 years - . . 2900°2
2. 20-24 years . joss-2
3. 25-34 years i . . 3225°8
4. 35-44 years - 5091
S- 45-54 years - : - Bo-o
6. 55 years and above . 14°0
ToTAL . 9784°3

Note:—1, All the job-seekers on the
Live Register of Employ-
ment Exchanges are not
necessarily unemployed,

2. Date showing the age-
wise distribution of job-
seekers on the Live Re-
gister are being collected
wnnually at the end of
December each year.

No-War Pact with Pakistan

717. SHRI F. P. GAEKWAD: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether any positive response
to India’s renewed offer to sign a
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no-war pact with Pakistan hag bee;:
received: and

(b) what steps Government propose
to take to protect the security and
integrity of the country ag a result of
massive arms supply to Pakistan by
U.S. Government?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) and (b). Ac-
cording to pregs reports, the Pakistan
Prime Minister has said there are
some pre-conditions before Pakistan
agrees to sign a specific po-war pact
with India

Government have been in touch
with US Government regarding pro-
posals for the supply of sophisticated
military equipment tpo Pakistan, Ac-
cording to latest information, one
such proposal kas been called off,
following President Carter's new
policy of arms restraint,

Compulsorily retired officers of P&T,
Andhra Circle

718. SHRIMATI AHILYA P. PAN-
GNEKAR: Will the Minister
COMMUNICATIONS be pleased to
state:

(a) whether eight Office bearers of
Postal Class IIT Union in Andhra
Circle were compulsorily retired in
1967 for having associated with the
issue of a circular containing com=-
plaints against the SPO, Kurnool;

(b) whether out of eight, three
have been taken back on duty; and

{¢) if so, whether remaining five
will also be taken back on duty; and
if not, the reasons theredor?

THE MINISTER OF COMMUNI-
CATIONS (SHRI GEORGE FER-
NANDES): (a) Yes, Sir, but their
compulsory retirement ordered in
1960 wag based on their conduct hav-
ing led te conviction on a criminal
charge by a court for publishing @
defamatory pamphlet against the
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then Superintendent of Post Offices,
Kurnool.

(b) Yes, Sir,

(c) The petitions for taking back
on duty received from four of the
remajning five are being considered
on merits. The fifth was an Extra
Departmental official who has not
submitted any petition so far.

Stee) Targets

719. SHRI SOMNATH
CHATTERJEE:
SHRI S, R. DAMANI:
SHRI D. D. DESAL
SHRI VASANT SATHE:;

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether long-term targets for
steel industry are being scaled down
as reported in a New Delhi daily
dated 24th April, 1977; and

(b) if so, the facts thereof and
reasons therefor?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) and (b). No definite long-term
targets for steel industry have so
far been laid down. Any question
of scaling down of the targets there-
fore does not arise.

2. In the White Paper laid on the
table of the House in May 1976, it
had been indicated that the total
global capacity for steel making was
likely to increase by about 300 mil-
lion tonnes in the next 25 years and
therefore for uur share of this addi-
tional world capacity, a tentative
target of about 75 million tonnes
could be considered.~ For this pur-
pose SAIL had been entrusted with
the task of preparing a 26 year plan,
Thig entire question has been re-
examined since the formation of the
new government and it hag been de-
ciderd that such a long term-term
pPlan cannot he wrepared in isolation

for the steel seztor only and has ‘o
be dovetailed into the overall plin
for the economic and industrial
development of the country and
would, therefore, require a fresh luok
for close integration with the new
thinking of the Planning Commission,

Purchase of Microwave Telephone
Lines from Japan

720. SHRI SOMNATH CHATTER-
JEE: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether in 1975, the erstwhile
Ministry of Communications entered
into deals with Nippon Electric Com-
pany Ltd., Japan for purchase of
microwave telephone lines;

(b) if so, the salient features therec-
of-
L]

(c) whether any allegations of
irregularity and malpractice have
been received by the Government in
this connection;

(d) whether it has been alleged
that the present Secretary to the
Ministry of Communications was in-
strumental in giving this contract to
NEC, Japan for furthering his own
financial interest as well as the in-
terests of some other person or per-
sons outside the Government; and

(e) if gso, Government's reaction
thereto?

THE MINISTER OF COMMUNI-
CATIONS (SHRI GEORGE FER-
NANDES): (a) and (b). A global
tender enquiry was issued in 1975
for purchasing microwave equipment
under IDA credit. Tender offers re-
ceived from 16 firms were evaluatad
by a Tender Evaluation Committee.
The Committee found the offer of
Nippop Electric Company Ltd. (NEC)
of Japan to be cheapest as well as
technically acceptable. After obtain-
ing the concuirence of the World
Bank, an order was placed in 1976
on NEC for the microwave equip-
ment and ancillariegs for the 1251
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Kms. long Calcutta-Assam route for
approximately Hs, 2,8 crores.

(ec) No, Sir.

(d) and (e). Does not warise.

Labour Unrest

721. SHRI S. R. DAMANI:
SHRI NIHAR LASKAR:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR eLe
pleased to state:

(a) how many industrial units
have been affected due to labour un-
rest in the current year and what is
the loss of production;

(b) whether the trend is continu-
ing unabated; and

{(e¢) i* so, Government’s reaction
thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
The number of jndustrial units
affected due to labour unrest from
-January 1877 to April 1977 was 327
{Provisional).

(b) No,

(¢) Does not arise,
Industrial Unrest

722. SHRI S. R. DAMANI: Wwill
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleasad
1o state the reasons for the wide-
spread industrial unrest " during the
last two months and steps taken to
remedy the situation?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): The
Tequired information js being col-
lected ang will be laid on the Table
of the Sabha in due course.
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Urban and Rural Unemploynﬁnent

723. SHR1 S. R. DAMANI: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) the data available with Govern-
ment about urbap &and rura] unem-
ployment ang under-employment,
State-wise;

(b) whether any sectorg have been
identified for investment which will
create large-scale employment; and

(c) it so, the main features of
schemeg drawp under each sector,
the investment proposed, and their
employment potential estimated?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
A statement js enclosed,

(b) and (c). Government js pled-
ged to the removal of destitution
within a definite time frame of 19
years. To achieve this objective,
Government will follow an employ-
ment oriented strategy in which
primacy will be given to the develop-
ment of agriculture agro-industries,
small and cottage industries esoe-
cially in rural areas. High priority
will also be given to the provision of
minimum needs in rural areas and
to integrated rural development.

Statement

The National Sample Survey Or-
ganisation .ndertook u detailed in-
quiry with the object of collecting
data on employment, un-employment
and under-employment during its
27th round—1972-73. The data eol-
lected in the inquiry are jn an ad-
vanced stage of - tabulation. Based
on the data relating to the 1st half
of the survey period; namely Octo-
Yer 1872 to March 1873, a prelimin-
ary study of the employment .and



189
'

un-employment

Estimuted number of persons (in
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profile in India has
been made. Results of this study re-
late to persong of age 5 and
Two statements

above.
showing the state-

STATEMENT 1
thousands) usually seeking and avail-
able for employmemt (Chronically un employed)—October 1972—March 1973.

position
employment and
are enclosed.
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in respect of
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un-

under-employment

Number of persons
(oco)** secking and

State available for work
Rural Urban
1 Andhra Pradesh . . . . 8o 220
2 Assam . . ) . . . . 54 19
3 Bihar - . . . . . . . 365 98
4 Gujarat . . . 61 72
s Haryana . . . . . . 38 a8
6 Himachal Pradesh . . 8 4
7 Karnataka . . ) ) 75 127
8 Kerala . . . - . . . 387 158
9 Madhya Pradesh - . . . 15 93
10 Maharashtrs . . . . . . 86 297
1T Meghalaya ' . ] 1
12 Nagaland+* . . . . . 1
13 Orissa . . . . . . 97 40
-14 Punjab . - . . 30 46
15 Rajasthan . 0 - . 77 34
16 ‘Tamilnadu . . . . . 153 291
17 Uttar Pradesh . . . . . 174 99
18 West Bengal . . . . 262 363
19 Chandigarh* . . . - . . * 3
20 Delhi - . . . . 1 63
21 Goa - . 9 3
22 Pondicherry - . . . . . . 4 7
23 Jammu & Kashmir . . . 5 7
34 Manipur . . . . . . . 3 2
2§ Tripura . . . 7 5
ALL INDIA . . . . 1691 208
*Survey was conducted in urban areas only. x

over 1961 Census population.

**Based on a projected population (000) for 1973 as per growth rate for preoed[ng 10 yearg
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e STATEMENT 11
Casual workers intermittently unemployed and seeking work
Rural Urban
State Percentage Percentage  Percentage Percemqe
of casual of persons  of casual ] e.&crmm
labourers secking or  labourers
to total available to total a'ulhhlc
persons for wage/ persons for wage/
salarie salarie
employment employment
to total to total
casual casual
labourers labourers
1 ) 2 3 4 ]
1t Andhra Pradesh . . 23-27 4702 6-35% 62+02
2 Assam . . . 3°15 54°23 1-86 5743
3 Bihar . . . . 10" 56 §2-19 428 68-53
4 Gujarat - . ) £ 13°15 63-37 5°95 39-52
s Haryana - . . . . 4'42 6066 319 7856
6 Himachal Pradesh - . 102 6740 2°73 56-36 i
7 Karnataka . . . . 1817 72°96 529 70°* 5§
8 Kerala o . ol o 1653 56-62 B-54 58-08
¢ Madhya Pradesh . . 10+03 46°09 412 69°32
10 Maharashtra - . . 19°00 62-49 4°69 65° 56
1 Meghalaya . - §-67 22°19 178 o
12 Nagaland® . - - . 0-38 0°00
13 Orissa . . . * 1439 7702 572 72+37
14 Punjab - # - 7°0§ 3767 3°46 24°5s
15 Rlilstl'lln - - . 3°00 7147 327 54.36
16 Tamilnadu . . . . 21-82 41°66 $°37 43°23
17 Uttar Pradesh - . $°92 §7-02 275 58+39
18 West Bengal - . . 11°99 6642 282 T1°47
19 Chandigarh* - . . . . . an ‘e
20 Delhi . . . . . 3°41 48-84 1°14 69°70
21 Goa . - . . . 20°34 90°04 5°92 0°00
22 Pondicherry ol * . . 25-81 19°72 3*30 20°97
23 Jammu & Kashmir - . . 0-67 76-97 ;30 26-09
24 Manipur - . . . . 1'02 18-92 1*87 36°84
25 Tripura - . . . . 1104 35°so 1'71 370
ALL INDIA - . 1237 5644 439 5840

*The survey was restricted to urban sress
Norte: —

only.
Casual workers intermittently 4nemployed and
underemployed.

seeking work can be regarded
v
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U.S. Naval Task Forces in Indian
Ocean

724, SHRI C. K. CHANDRAPPAN:
Will the Minisier of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the attention of the
Government has been drawn to the
fact that the US Government conti-
nues to send her Naval Task Forces
to Indian Ocean;

(b) how many times during the
last six monthg such naval forces of
the Us visited Indiap Ocean;

(¢) whether the US military base
in Diego Garcia is now having more
military men and arms and presents
a threat to India ang other littoral
countries; and

(d) whether Government have
taken up this matter with the US
Government?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) and (b). Yes, Sir.
The Government of India is aware
of the visits of U.S. Naval Task Forces
from time to time to the Incian
Ocean. i

(c) The Government of India is
aware of the continueq expansion of
the m.litary facilities at Diego Garcia.
The existenr~ of foreign militarv
bases in the Indian Ocean presents a
continuing source of tension and is a
matter of deep concern to India and
other littoral States in the region.

(d) The stand of the Government
of India on Diego Garnia is well kno»n
to the Government of thc USA,

Five.Point Prograiame of GShri
Sanjay Gandhi

E
725. SHRI C. K. CHANDRAFPPAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state;

(a) to what extent the Central
Government was involved financially
or otherwige for.the implementation

of the Five-Point Programme of
Sanjay Gandhi, son of the former
Prime Minister, especially in the
sphere of Family Planning Campaign;

(b) the relative flgures in regard
to family planning during emergency
and the year before; and

(c) the steps taken by Government
to provide relief to the wvictims of
this Family Planning excesses and to
punish those who were responsible
for these excesses and the results of
these steps go far?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) The Government of
India have accepted the importance
and the need for controlling the
rapid rate of increase of population
and for this purpose, a programme has
been in operation since the First Five
Year Plan. In the beginning, this pro-
gramme was limited to only educatio-
nal activities but subsequently the
‘Government decided to provide the
basic infra-structure and personnel
for making available services and
nesessary supplies to the people
through a network of urban and rural
Family Welfare Planning Centres.
The Programme offers advice, consul-
tation and services to all who need it.
As an integral part of the Programme,
Maternity and Child Health Care is
extended to pregnant mothers and
children in the younger rge group.
Various immunisation and prophylaxis
schemes are implemented for the
welfare of mothers and children. The
Central Govt. has been meeting the
full expenditure incurred in the States
and Union Territories, on the imple-
mentation of this Programme since
the beginning,

Family Planning Programme was
a part of the 25-Point Programme
which was reviewed as such at the
Conference of Chief Ministers on
18-1-1977, However, motivational cam-
paigns organised by Indian Youth
Congress for promoting Family Plan-
ning were provided help by the De-
partment of Family welfare by way of
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making available some performance
of a ballet show earlier developed on
behalf of the Department of Family
Welfare, and performances were
arranged under the auspices of Indian
Youth Congress with the help of the
Song and Drama Division of the
Ministry of Information and Broad-
casting, Some printed publicity
material concerning the Family Plan-
ning Programme was also produced
and distributed. An expenditure of
Rs. 20,400 was incurred on holding the
ten ballet performances at places
selected in consultation with Indian
Youth Congress.

(b) The estimated expenditure on
the implementation of Programme
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during 1974-75, 1975-76 and 1976-77
was as under:—

Estimated expenditure

(Rs. in lakhs)

1974-75 * . 6204° 80
1975-76 ¢ . . . 7 786008
1976-77 * e J . 14828+ 00

The figures of achievement under
different methods of contraception are
as follows: —

LY

» Sterlisation 1.U.D. C.C. users Total
(including
pills)
1974-75 : : - - 1,353,859 432,630 2,250,939 4,307,428
1975-76% = - . ¢ 2,669,780 605,124 3,491,266 6,766,170
1976-77% . . . . 8,106,639 562,842 3,512,708t 12,182,189
*Figures provisional. fincluding oral pill users.
(c¢) The Government of India have Opening of Post Offices, Telephone

issued detailed guidelines to the States
and other implementing agencies for
ensuring promp¢ and speedy relief in
cases where an acceptor has either lost
his life or developed complications
after sterilisation. The Union Minis-
ter for Health and Family Welfare
has also asked the State Governments
to look into eomplaints of excesses
and use of coercion/compulsion and
to take appropriate action against
those founq responsible.

and Telegraph Officeg in
Himachal Pradesh

726. SHRI DURGA CHAND: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of post offices/
Telephone ang Telegraph offices in
Himachal Pradesh, District-wise;

(b) whether Government have un-
dertaken any survey for opening
more Post OﬁiceB/Telephone/Tele-
graph offices in Himachal Pradesh,
District-wise;



‘197 ‘Written Answers JYAISTHA 26, 1899 (SAKA) * Written Answers

(c) if so, the outlines thereof; and

(d) the names of the places where
Post offices/Telephone and Tele-
graph offices are proposed to be open-
ed during the remaining year of the
current Five Year Plan?

198

THE MINISTER OF COMMUNI-
CATIONS (SHRI GEORGE FERNAN-
DES): (a) The number of post offices,
public call offices and Telegraph
offices in Himachal Pradesh, District-

wise, is as under:—

IIQ;:. Name of District P.Os. PCOs T.Os.
1 Kangra - . . . . . . . 467 28 64
2 Hamirpur . . . . . . - 180 13 27
3 Una - T . e 135 6 16
4 Chamba . . . . . » . 93 6 19
§ Bilaspur . . . . . . . 102 4 13

_ 6 Mandi State - . . . . . . 262 10 26
7 Kulu o . . . . . . . 96 b 20
8 Laghavl & Spiti * . e . . . 31 - 3
9 Simla e . . . . . . . 248 20 57

10 Solan - . . . . . 125 10 2;7

11  Sirmaur. . . . . e . . 125 3 12

12 Kinnaur . . . . . . . 56 . 2

(b) and (c), Yes, Sir. In respect of
post offices a survey has been made
with the objective of:

(i) extending daily delivery ser-
vice;

(ii) covering tribal and very

backward areas;

(iii) covering such Gram -Pan-
chayat Villages where there is no
post office at a distance of 5 Kms.;
and

(iv) meeting .any special require-
ments. For telephone and telegraph
offices, the Department follows a
uniform policy for opening tele-

phone and telegraph offices at cer-
tain categories of stations in rural
areas and a review is made of all
the villages to identifv the villages
covered by the policy. A copy of the
policy now being followed is given
in Statement I laid on the Table of
the House. [Placed in Library.
See No, LT-EBSﬂT].

(d) A tentative list of Post Offices
proposed to be opened at 64 ‘places
is given in Statement II laid op the

Table of the House. [Placed in
Library. See No. LT-366/77]... A
tentative list of names of places

where telephone and telegraph offices
are proposed to be opened during
the remaining years of the current
Five Year, Plan is given in State-
ment III laid on the Table of the
House. [Placed in Library. See No.
LT-366/77].
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Discussiong petween Foreign Minis-
ters of India and US.S.R.

727. SHRI M. N. GOVINDAN NAIR:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Soviet Foreign
Minister, Mr, M. R Gromyko, had
recently visited India to discusg the
prospectg of Indo-Soviet Treaty of
Peace, Friendship and Cooperation
with him;

(b) if so, the results of the discus-
sions held and the decisions taken;

(c) how far this meeting would "
strengthen further Indo-Soviet Treaty.
of Friendship and Cooperation; and

(d) whether any new programmes
for Cooperation between the two
countries in future have been formu-,
lated ang if so, the main features
thereof? . L .

THE MINISTER OF EXTERNAL'
AFFAIRS (SHRI ATAL BIHAR!
VAJPAYEE): (a) to (d). The Foreign
Minisier of USSR, Mr. A. A. Grorfiyko*
visited India fror Awril 25 4q 27, 1977, ,
at the invitation of the Government
of India. During his talks with the
Prime Minister and the Minister of
Extrenal Affairs, the two sides re-
iterated their desire not only to pre-
serve the traditional friendship and
cooperation between India and USSR,
but to strengthen it further in the
spirit of the Indo-Soviet Treaty of
Peace, Friendship and Co-operation.

During the visit, the following
agreements on bilatera] cooperation
were signed:

(i) Agreement on Economic and
Technical Cooperation;

(ii) Agreement on cooperation in
the establishment of Troposcatter
Communication Link (for the es-
tablishment of reliable telegraph
and telephone communication bet-
ween the two countries);

(iii) Agreement on ’the mutual

exchinge of goods for the year
1977
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Solution of Unemployment Problem

728. SHRI M. N. GOVINDAN
NAIR: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Janata Party leaders
angd Ministers are giving assurances
to people to solve the unemployment
problem in three years; and

(b) if so, the broad ‘cutlines of the
scheme? . .

« THE WMINKTER OF PARLIA-
_l\lENTA.R.Y AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
.and b). Government has stated that
it would remove destitution within
‘a tirhe frhme of 10 years and that it
awould follow an employment-oriented
strategy in which primacy would
be given ‘to tHe deVelopment of agri-
cultyre, ggro-jndustries, small and
cottage industries specially in rural
‘areas. High priority would also be
given to the provisions of minimum
needs in the rural areas and to‘integ-
wated rural deve'spment.

FI.CCLI. Plan to solve Unemployment
Problem

729. SHRI M. N. GOVINDAN NAIR:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Governmert are
aware of the Federation of Indian
Chamber of Commerce gnd Industry’s
plan of solving the unemployment
problem within 10 years; and

(b) it so,
thereto?

Government’s reaction

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). Presumably the reference is
to the Theme Paper entitled “Towards
a Prosperous Society' prepared by the
Federation of Indian Chambers of
sion of its Fiftieth Annual Session held
Commerce and Industry on the occa-
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recently' in New Delhi. In pursuance
of its ceclared chjective to eradicate
destitution within a time frame of 10
years, Government will no doubt take
into account all available information
and suggestions for the achievement
of this objective. '

Rated Capacity of Salem Steel Plant

730. SIIRI R. KOLANTHAIVELU:
Will the Minister of STEEL AND
MINES le pleased to state:

(a) the progress in respect of the
Salem Siteel Plant;

(b) the rated capacity of the plant
and the expected time of commence-
ment of production;

(¢) whether the project is going
acgording tg schedule; and

(d) if not, the reasons therefor and
the remedial action taken?

THE MINISTER OF STEEL AND
MINES SHRI BIJU PATNAIK): (a)
In Marcly, 1977, Government approved
the first stage of Salem Steel Project
involving an investment of Rs. 126.51
crores.

Necessary preparatory work and
infra-structure facilities for the first
stage of the project have been almost
completed. Expenditure on the pro-
jett so far amounts to Rs. 13.30 crores.

Offers have been received from in-
ternational stainless steel makers for
suvply of produclion know-how.

(b) The rated capacity of the first
stage of the plant is expected to Le
3.000 tonnes of cold rolled stainless
steel flat products per year. Produc-
tion is expected to commence towards
the end of 1881.

(c) All possible measures are being
laken to complete the project accord-
ing to schedule.

(d) Does not arise in view of (c)
above.
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Techno-Economic Treaties with
Foreign Countries for Economic
Development

731. SHRI R. KOLANTHAIVELU:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the precise developments in
respect of Indo-Soviet Treaty of
Peace, Friendship and Co-operation

following recent wvisit of Mr,
Gromyko;
(b) whether arrangements and

agreements made are conducive to in-
creased techno.economic support from
Soviet Union; and

(c) whether in view of the success
of the Treaty, Government propose to
have similar treaties with other
Powers so as to ensure increased
techno-economic support for our
economic development?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) and (b). During
the visit of Mr. A. A. Gromyko,
Foreign Minister of USSR, to India
from April 25 to 27, 1977, the two sides
reiterated their desire not only to
preserve the traditional friendship and
cooperation between India and USSR,
but to stengthen it further in the spirit
of the Indo-Soviet Treaty of Peace,
Friendship and Co-operation. The
following agreements on bilateral co-
operation were concluded during the
visit:

(i) Agreement on Economic and
Technical Cooperation;

(ii) Agreement on cooperation in
the establishment of Troposcatter
Communication Link (for the estab-
lishment of reliable telegraph and
telephone communication between
the two countries);

(iii) Agreement on the mutual ex-
ll:‘hange of’goods for the year 1977,

(c) Government of India will con-
tinue to develop relations of friend-
ship and co-operation with all countries
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on the basis of the principles of
mutually advantageous bilateralism,
equality and reciprocity.

Malaria in Delhi

732. SHRI F. H. MOHSIN:
SHRI HARI VISHNU
~ KAMATH;

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Malaria was wide-
spread in Delhi ang other parts of
the country;

(b) the reasons therefor; and
(c) the steps taken in this regard?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI _RAJ
NARAIN): (a) Yes, the incidence of
malaria has increased in Delhi as well
as other parts of the country during
the past few Yyears.

(b) and (c). A statement giving the
required information is enclosed.

Statemengy

(b) The main reasons for the rise
in the incidence of mmalaria in Delhi
and other parts of the country are as
follows: —

(1) Tn Delhi, anti malaria operua-
tions are executed by Delhi Muni-
cipal Corporation, New Delhi Muni-
cipal Committee and six other
smaller agencies in the respective
areas,. Due to multiplicity of
agencies the operations have suf-
fered. It has now beep decided to
have a unified authority for con-
trolling malaria under Delhj Ad-
ministration.

The urbanisation of Delhi has been
expanding.very fast during the last
few ,years. The . existing. .agencies
could mot however cover the varlous
new evlonles adequately with anti-
larvel measures. -
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(2) Some of the vectors of malaria
have developed resistance to DDT
in some localities and to BHC in
some otQer areas with the result
that other alternative but more ex-
pensive insecticides have to be used
to control the disease.

(3) In some localities of North
Eastern States strain of P. Falciparum
resistant to chloroquine is present.
However the resistance is only of a
moderate level in most of the
areas.

(4) Due to oil crises there have
been increase in the cost of insec-
ticides.

(5) Due to increase in develop-
ment project in the country there
has been enormous increase in the
tropical aggregation of labour.

(6) In some parts of the country
plastering immediately aiter the
spray has adversely affected the
efficiency of spray operations.

(¢) The following steps have been
taken to control the disease:

(1) A modified plan of operation
has been sanctioned by the Govern-
ment of India and is under imple-
mentation in the country from 1st
April 1977. Under this plan all the
areas where the incidence of mularia
is moré than two per one thousand
population will be brought under
regular spray with appropriate type
of insecticides as far as possible.
For this purpose the insecticides
wTll be supplied by the Government
of India even for the maintenance
phase areas which were not getting
this assistance earlier.

(2) The cost hof material and
equipments.js borne by Government
of India after making .only minor
adjustment for maintenance phase
areas.

(8) . The units in the States have
been reorganiseq according io the
district patterns and district medical
officer Tas been made fully responsi-
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ble for the implementation of the
programme.

(4) The entire cost of the state
headquarler siafl and the zo..al sta.f
according tg the approved pattern of
Government of India is met by the
Government of India.

(5) 72 entomological teams have
been provided to 72 zones in the
country. These teams inter-ala
assess the entomological situation,
the susceptibility status of the vector
and also suggest the appropriate
type of insecticides to be used in the
particular areas.

(6) Great emplasis has been laid
on the supply of antimalarial drugs.
These are made available not only
through the malaria workers, hospi-
tals, Primary Health Centres etc.,
but also through agencies like
Panchayats, School teachers, fever
treatment depots and malaria clinies.
The antimalaria drugs will also be
supplied through normal commer-
cial channels.

(7) To reduce the timelag between
collection of blood smears and their
examination, the laboratory services
are being decentralised to Primary
Health Centres in attack and con-
solidation phase areas as well.

(8) The surveillance staff for the
difficult areas has been augmented.

(9) Great emphasis is beng laid
on people's participation in the pro-
gramme. For this purpose the
Panchayats, School teachers and
other voluntary organisations are
being involved progressively.

(10) Health Education activities
are being intensified by display of
posters, distribution of folders
and hand bills etc. Cinema slides
have been prepared and are being
exhibited in different towns. Metallic
plates are also being prepared for
display at Primary Health Centres.
Mass media like radio and televi-
sion are being utilised for the pur-
pose. Filmg on mularia are also
being exhibited,

(11) The research activities in
malaria are being intensifieq to find
answers for the various problems
which have come up due to the set-
backs tg the programme, Both
fundamental and operationa] re-
search are heing undertaken,

(12) In the Union territory of
Delhij, it has been decided that Direc-
tor of Health Services, Delhi Ad-
ministration will monitor and
supervise the work by the multiple
agencies in the union territory 25
malaria clinic have been established,
Fever cases will come for spot exa-
mination of their blood and imme-
diate treatment.

Steps to ensure Smooth Functioning
of Delhi Hospitals

733. SHRI M. RAM GOPAL
REDDY: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the attention of the
Government has been drawn to a
news items appearing in the Delhi
Presg about the righ-handedness and
interference in the day to day affairs
of a De:hi hospital by the officials of
the Ministry;

(b) if so, the factg thereof; and

(¢) what remedial steps the Gov-
ernment propose to take to ensure
smooth and proper functioning of the
hospital?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) The case of Shri
Satram Dass, who was admitted with
stab injury in surgical ward, in Irwin
Hospital on 17th April, 1977 has come
to notice of Government but there is
no incidence of high-handednegs and
interference in the administration of
the hospital.

(b) and (c). Shri Satram Dass was
discharged from Irwin Hospital on
the 7th May, 1977, but he continued
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to stay in the hospital, On the 20th
May, 1977, a group of persong called
on the Health Minister on behalf of
the patient for explaining the diffi-
culties including .alleged indifferent
treatment given to him in the hospi-
tal. A letter wwus addressed by
Health Minister's Private Secretary
to the Medical Superintendent, Irwin
Hospital on the 20th May, 1977, re-
questing him to provide necessary
medical facilities till complete re-
covery of the patient and to per-
sonally look into his complaints. The
patient was however discharged from
the hospital. Ag he considered him-
self not fit, he got himself admitted
In Willingdon Hospitel on the 22nd
May, 1977 from where he was dis-
charged on the 3rd June, 1977.

Inquiry against S.P.0Os., Ealpa

734. SHRI BHAGAT RAM: Wwill
the Minister of COMMUNICATIONS

be pleased to state:

(a) whether an inquiry was con-
ducted against S.P.Os., Kalpa (Punjab)
regarding alleged corrupt practices;

(b) if so, the findings thereof; and

(c) whether the officer was not
transferred during the inquiry?

THE MINISTER OF COMMUNI-
CATIONS (SHRI GEORGE FERNAN.
DES): (a) and (b), Kalpa is not a
Postal Division under the charge of
a Supdt, of Post Offices. It is, how-
ever, a sub-division under the charge
of an Inspector of Post Offices. There
were complaints of corruption against
thig Inspector and after a preliminary
departmental enquiry, a chargesheet
has been issued to him. The depart-
mental enquiry by a Class I Officer is
in progress and his Enquiry Report
containing the findings is awaited,

(c) The officer was transferred
before the commencement of the in-

quiry,
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Transfer of Trade Union Func-
tionarieg in West Bengal

735, SHRI BHAGAT RAM: Will
the Minister of COMMUNICATIONS

be pleased to state:

(a) whether large scale transfer
of trade union functionaries jn West
Bengal wera resorted by the PMG,
West Bengal under the so-called Rule
37 of P and T Manual Vol, IV, during
the emergency in order to disrupt
the trade union activities; and

(b) if so, whether Government are
taking any steps to retransfer all the
transferred trade union functionaries
and other activities in West Bengal?

THE MINISTER OF COMMUNI-
CATIONS (SHRI GEORGE FERNAN-
DES): (a) and (b). It is true that
transfers of officials under Rule 37 of
P & T Manual Vol, IV had been
ordered in West Bengal Circle during
the Emergency period. However,
such transfers had tzen ordered even
during the pre-Emergency period.
The reasong for such transfers was
chiefly misconduct and lack of dicip-
line on the part of the staff concern-
ed. Some of the officials thus trans-
ferred happened to be Union office-
bearers, though this was pnot related
to their being transferred under
Rule 37. The transfers thus carried
out, inciuding those of Union func-
tionaries are being reviewed.

Opening of Telephone Exchanges in
Kaira District of Gujarat

736. SHRI D. D. DESAI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether there ig any proposal
to extend existing Telephone facili-
ties including opening of new tele-
phone exchanges in the Kaira district
of Gujarat; and -

-

(b) if go, the outlines thereof?.i-
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THE MINISTER OF COMMUNI-
CATIONS (SHRI GEORGE FER-
NANDES): (a) Yes, Sir.

(k) (i) 9 new small automatic
exchanges and 8 long distance public
call offices are proposed to be opened.

(ii) Eleven of the existing tele-
phone exchanges are planneq to be
expanded.

(iii) The manual exchange at Kaira
is planned to be automatised.

Effect of Indo.Soviet Treaty of Peace,
Friendship and Cooperation on
Nations of South-East Asian Hegion

737. SHRI D. D. DESAI. Will the
Minister of EXTERNAL AFFAIRS
be pleased ty state:

(a) whether he had assured the
Foreign Minister of the USSR during
the Latterg recent visit to
India that the Government of India
continues to value the Indo-Soviet
Treaty of Peace, Friendship and Co-
operation;

(b) if so, the reasons therefor; and

(¢) whether this treaty has created
any suspicion about Indian initiatives
in the South-East Asian Region
among the Nationsg of this region?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI  ATAL TIHARI
VAJPAYEE): (a) and (b) During the
visit to India of Mr. A, A. Gromyvko,
the Foreign Minister of USSR in
April 1977, the twn sides reaffirmed
their desire to further strengthen
their traditional friendship and co-
operation jn the spirit of the Indo-
Saviet Treaty of Peace, Friendship
and Cooperation, The Indo-Soviet
friendship, which is based on equali-
ty, reciprocity and beneficial bilater-
alism, hag stood the test of time and
served_the interests of the people of
the two countries.

(¢) No, sir. Government reiterate
that the Indo-Soviet Treaty does not
come in the way of the development
of India’s relations with any country
in the world. ‘

Payment of Bonos and withdrawal of
Compulsory Deposit Scheme

738. DR. BAPU KALDATE: Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Government have re-
ceived any representation on contl-
nuation of bonug and withdrawal of
compulsory deposit scheme from
organisations of working class and
labour unions; and

(b) if so, what actiop has been
taken on these representations?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes.

(b) Decisions in regard to Com-
pulsory Deposit Scheme have already
been announced. The  question of
bonus is under consideration,

Amendment of Schedule 2 of Indian
Medicine Central Council Act, 1970

730. DR. BAPU KALDATE:. Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whethe; there is any proposal
to amend Scheduls 2 of the Indlan
Medicine Centra]l Council Act, 1970;
and

(b) if so, the reasons thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) No.

"(b) Does not arise.
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India-China Relations *

740. SHRI HARI VISHNU KA-
MATH: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether 1t js a fact that India-
China relations are not yet cordial
but just correct;

(b) if so, the reasons therefor;

(c) whether any move or overture
has been made by either country
since 21st March, 1977 for friendlier
relations; and

(d) if so, the details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BEHARI
VAJPAYEE): (a) to (d) The pro-
cess of normalisation with China ini-
tiated by the exchange of Ambassa-
dors is continuing. There have been
visits to eacdh other# countries by
official and non-official groups. In
April—May 1977, three representa-
tives of Indian trading houses visited
the Canton Spring Fair and entered
into export and impory contracts.
Further opportunities for enhancing
trade between the two countries on
the basis of reciprocity and mutual
benefit are being explored. On the
whole, over the last three or
four months, the earlier trend
of the Chinese press and me-
dia in dealing with India in
critical and hostile terms has dimi-
nished. Indim will be prepared to
consider any initiative to add more
substance to the process of normali-
sation or suggestions for improve-
ment of relations on the basis of the
Five Principles.

/ Control‘on indiScriminate use of
Antibiotics

741, SHRT' HARI VISHNU KA-
MATH: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

) (a) whether it is a fact that there
13 a growing tendency among doctors
to prescribe and administer antibio-
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tics, somewhat indiscriminately, for
the treatment of diverse diseases;

(b) whether it is a fact that in
many countries of Europe and Ame-
rica  antibiotics are to-day regarded,
more Often than not, as “a remedy
worse than the disease” because of
the side effects they produce;

(c) if so, whether Government
propose to control the use of antibio-
ticg in the interest of public health;
and

(d) the modus operandi for achiev-
ing that objective?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) to (d): According to
reports, a Committee under the
Chairmanship of Senator Edward
Kennedy in USA had collected mate-
rial evidemc= ta show that pharma-
ceutical manufacturers, . particularly
those manufacturing and marketing
antibiotic formulations, have been
employing high pressure sales promo-
tional techniques to influence the
preseribing practices of medical prac-
titioners. Such promotional efforts,
it is reported, had led to reckless use
of antiblotics for treatment of ail-
ments, particularly when equivalent
drugs of other categories were avail-
able. Indiscriminate use of antibio-
tics, it is reported, has resulted in
drug side effects and also to prolife-
ration of straing that are resistant to
the present family of drugs. The
U.S.A, report has specifically cited
Ampicillin which was being freely
useq for the treatment of minor ail-
ments such as tonsillitis or s=sore
throat. “Ampicillin”, it has been
stated "has been used with reckless
abandon”,

The above hag been brought to
the notice of ull State Drugs Control-
lers, 1] State Administrative Medical
Officers, Medical Associations to en-
sure that the medieal practitioners
recomimend the use Ampicillin for-
mulationg”for  conditiong, for which
the preparation has been sclentifical-
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ly evaluated and approved. They
have also been asked to bring to the
notice of Director General of Health
Service about exaggerateq claims
made by any firm marketing Ampi-
cillin,

An expert Group has been consti-
tuted to evolve a mational policy on
the use of antibiotics.

Comparative cost of Production of
Steel

742. SHRI P. K. DEO: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) the cost of production of one

tonne of steel in Rourkela, Bhilai,
Durgapur, Bokaro, IISCO AND
TISCO; and

(b) how the cost compares with
the cost of production in US.A,
West Germany and Japan?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):

(a) The following table indicates
the average cost of production of one
tonne of saleable steel in Rourkela,
Bhilai, Durgapur, Bokaro, IISCO and
TISCO during 1975-76:

(Rs. per tonne)
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Second Steel Plant in Orissa

743. SHRI P. K. DEO:
SHRI S. KUNDU:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether there is any proposal

to put up & second steel plant in
Orissa;

(b) whether the Orissa Govern-
ment suggested the location of the
Steel Plant at Nayagarh in Keonjher
District on the expert advice of Kul-
jeans and M|s. M. N. Dastur and Co.,
and

(e) if 50, the Steps

being taken
thereon?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) to (c): Based on the expert
advice of Kuljeans and Dastur & Co.,
Orissa Government has suggested
the location of a steel Plant in Naya-
garh, Orissa. The matter is now
receiving the attentjon of the Gov-
ernment of India.

Invesiment in BALCO Complex

744, SHRI P. K. DEO: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether the captive mines at
Phutkapahad anq Amarkantak do not
contaipn sufficient Bauxite Ore to feed

Plant 1975- 76 the BALCO factory at Korba;
Rourkels . . . 1858 (b) whether BALCO has applied
. ) . . for Bauxite lease in the Gandhamar-
Bhilaj 2098 dan area in Orissa which is the
Durgapur . . . . 1445 nearest deposit to the factory;
Bokaro . - . 1878 (¢) if so, when the mining lease of
. . Gandhamardan~ Bauxite' Ore wil] be
l1sco : 1766 given to BALCO; and '
TISCO . . . 1300

(d) the amount so far invested in

BALCO Complex at Korba?
(b) Information in respect of cost

of production is treated as confiden---
tial by steel producer countries and .
1s, therefore, pot available,

THE MINISTER OF STEEL AND
MINES " (SHRT ! BIJU PATNAIK):
(a) and (b): Mineable bauxite® vre
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in these two deposits has been found
to be much lower than what was
estimated by the Geological Survey
of India in the course of investiga-
tions during 1961—63. As a .ong-
term measure, bauxite supply to the
Korba alumina plant will have to be
supplemented from another source
qualitatively and quantitatively.
Bauxite deposits of the Gandhamar-
dan plateau being known to be
large and amenable to mechanised
mining, BALCO have applied for a
mining lease over the area.

(c) Mining lease application of
BALCO ijs under consideration, by
the State Government.

(d) Rs. 215.00 crores (approx.)

Aluminjium Complex based on Bau-
xite Deposits of East Coast

745. SHRI P, K. DEO: Will the
Minister of STEEL AND MINES:
be pleased to state:

(a) whether Government are con-
templating to put up an aluminium
plant with foreign collaboration to
utilise the vast bauxite deposits of
East Coast; and

(b) if so, the estimated power re-
quirement of this Aluminium Com-
plex and the manner it is proposed
to be met?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) and (b). Vast deposits of bauxite
have been located in the high hills
of the East Coast Range in the
Koraput area of Orissa and the ad-
joining areag of Andhra Pradesh,
overlooking the coast near Visakha-
patnam Port.

The question of putting up one or
more AluminalAluminium Plant will
be taken up Government only

after detailed exploratmn of the ore
bodies are completed. *
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The power requirement for such a
plant will obviously depend on the
size of the plant that will be taken
up ior construction by the Govern-
ment. Broadly it can be gtated that
upto and including the alumira stage,
power requirement for a 2 lakhs
tonnes Alumina Plant is 20 M.W.
whereas for making one lakh tonne
of Aluminium metal out of this
Alumina, another 200 M.W. of power
would be required,

Restrictions on ymmigration into U.K.

746. SHRI D. B. CHANDRE GOWDA.:
Will the Minister of EXTERNAL
AFFAIRS be pleased to staie:

fa) whether strict immigralion
laws of the United Kingdom are
standing in the way of marriages of
about 3,000 to 5,000 fiaricees with
their counterparts in India;

(b) whether British immigration
authorities in their anxiety to check
the inflow of bogus fiancees seeking
a foot-hold in that country are dis-
criminating against innocent people;
and

(c) whether any memorandum has
been submitted to the Prime Minister
about the difficulties encountered by
Indians in respect of race, relations
and immigration rules; and if so, the
reaction of Indian Government there-
on?

—

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) and (b), No, Sir.
Under the new Ruies wmch came into
force on 22nd March 1977, a husband
will no longer be granied the right to
settle in Britain if such n marrioge wag
contracled overseas within 12 raonths
of his application for eniry clearance.
Before his right to settle in Britain is
considered, he will be admitted for a
period of 12 months in see whether it
appears to be a marriage of conveni-
ence. A similar rule applies where
the marriage is contracted iIn the
United Kingdom. Immigration Offi-
cerg will have power to refuse admis-
sion or sgettlement, at the outset or
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after the 12 month period, in any case
where the marriage is pelievad 19 he
one of the convenience.

(¢) Yes, Sir. A memorandum was
submitted to PM ip April, 1877 by
Hony. Secretary, All Party Committeg
on UK Citizenship, London.

On several occasions, we have made
it clear to the British Government that
we have no interest whatsoever in en-
couraging emigration to Britain. While
the maintenance of law and order in
Britain is the responsibility of the
British Government, it has been made
aware of the Government of India’'s
concern and of the importance to
create g ciimate of racial harmony in
Britain. The British Government has
reaflirmed its commitment to a policy
of racial equality.

Dismantling of Foreign Military Bases
in Indian Ocean

747. SHR1 D. B. CHANDRE GOW-
DA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether gome foreign countries
have supported India's stand on dis-
mantling of foreign military bases in
the Indian Ocean; and

(b) whether the King of Nepal and
the Foreign Minister of Soviet Union
have also extended their co-operation
in this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a)Yes, Sir. India's
stand on elimination of foreign mili-
tary bases from the Indian Ocean
is in line with the stand taken by the
overwhelming majority of littoral
and hinterland States, and in keeping
with recommendationg made at the
Uniteq Nations and st meetings of
the Non-aligned Group.

(b) Nepal hag also constently vot-
ed in favour of UN Resolution on
the Zone of Peace in the Indian
Ocean and their views are largely
indentical with ours on this question.

As regards the USSR, jts leaders
have op various occasiong expressed
themselves 1n favour of elimination
of ull existing foreign military bases
from the Indian Ocean.

Appointment of a Committee to
investigate causeg of Cancer

744. SHRI D, B. CHANDRA
GOWDA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to siate:

(a) whether Government have
taken steps to control Cancer;

(b) whether any Committee has
been appointedq by Government to
investigate the causeg of Cancer; and

(e) if so, the main features there-
of?

THE MINISTELR OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (c). Research
and studies on Cancer are being
carried out in a number of Institu-
tions and Cancer Research Centres.
Besides, it is proposed to establish
Regional Centres for Research and
Treatment in Cancer. Financial
assistance is also given to Stateg for
setting up Cobalt Therapy Units,

The Indian Council of Medical Re-
search has also conducted collabora-
tive studies on some of the common
cancers encountered in the couniry
ie. oral and oropharyngeal cancer,
cervical cancer and cancer of breast.
The maip objectives of the studies on
oral and oropharyngeal cancer were
to find out its prevalance in different
geographic areas in the country and
to study the environmental factors
related to this type of cancer with
special reference to use of tobacco.
Studies on breast and cervical can-
cer are in progress.

(b) No, Sir,
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National Wage Policy

748. SHRI S. KUNDU: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether Government have
taken any decision to evolve a
national wage policy and better in-
dustrial relationg policy; ard

(b) if g0, the main features thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). The question of evolving a
National Wage Policy is under consi-
deration of the Government. A tri-
partite working group to study jn
depth all aspects of a comprehensive
law on industria]l relations is being
set up.

Reconstitution of Bipartite and
Tripartite Committeeg

750. SHRI S. KUNDU: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether Government have
taken any steps to reconstitute the
various bipartite and tripartite Com-
mitteeg formed by the Labour Depart-
meny during the period of internal
emergency; and

(b) if so, the scheme thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). The National Apex Body
(Bipartite) and Nwtional Industrial
Committee (Bipartite) formed during
the period of internal emergency have
been discontinued. Some Committees/
Boards were constituted or re-consti-
tuted during that period after the ex-
piry of their normal life in accordance
with the relevant statutory provisions.
The question of reconstituting the tri-
partite bodies, assuring broad based
Tepresentation to the interests con-
cerned js under examination.
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Absorbing of Casual Masdoers of
Hyderabag Telephones

751. DR. SARADISH ROY: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether in Hyderabad Tele-
phones there are geveral casual
mazdoors working since 10 years;

{b) if go, whether the P & T Depart-
ment is taking steps jo absorb them
into regular cadre; and

(c) whether the Post & Telegraph
Department ig contemplating to apply
Miyabhoy Committee’s recommenda-
tiong on casual labour on the lines
of Railways?

THE MINISTER OF COMMUNI-
CATIONS (SHRI GEORGE FER-
NANDES): (a) No, Sir.

(b) Does not arise.

(c) The Miyabhoy Committee re-
commendations do not apply to P&T
Department.

Discrimination with certain categories
of employees of P&T Deparitment in
=  the matter of Holldays etc

752. DR. SARADISH ROY: Will
the Minister of COMMUNICATIONS
be pleased to state: /

(a) whether Sweepers, Watchmen,
Gardeners and Scavengerg in the
P & T Department agre being discri-
minated in the matter of holidays
overtime rateg and weekly offs when
compared to other categories of
employees; and

(b) i* not, whether these categories

.of officials are being treated on par

with rest of the categories of officials
for all purposes?

THE MINISTER OF COMMUNI-
CATIONS (SHRI GEORGE FER-
NANDES); (a) and (b), Such matters
pertaining to grant of holidays, over-

time and weekly off etc. are regulated

according to the nature of duties of
the various categories of staff and eré
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not consistent in all cases. The P&T
Department has to follow in these
cases the general policy jaid down by
the_ Department of Personnel and
Administrative Reforms. The ques-
tion of removing any disparities or
discrimination in such matters will be
examined in consultation with the
Department of Personnel and Ad-
‘ministrative Reforms.
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Indian Labour Conference
754. SHRIMATI MRINAL GORE:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
Pleased to state:
(a) whether Goverrment had con-
vened the Indian Labour Conference;
(b) ir so, when the proposed meet-
ing was held; and

(c) subjecty discussed, lthe parties/
persons invited to this Conference
and the basis of extending invitation?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR

_.(SHRI RAVINDRA VARMA): (a) to

(c). A Tripartite Labour Conference
was held on the 6th-7th May, 1977 at
New Delhi. The subjects discussed
were as follows:

(1) Certain issues relating to
comprehensive law on Indus-
trial Relations;

(2) Workers' Participation.

(3) Setting
Fund.

up of a Gratuity

(4) Composition of Indian Labour
Conference.

(5) Labour in Unorganised Sec-
tor—(Contract Labour, Cons-
truction Workers, Rural
Workers and Bonded Labour),

The Conference was attended Dby
the representatives of Government
(both Centre and States); Employers’
Organisations (both Public Sector and
Private Sector); and All India Trade
Union Organisations.

Selection ©f Labour Representative
for I1.L.O. Conference

755. SHRIMATI MRINAL GORE:-
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be:
pleased to state:

(a) whether Government have fail-
ed tg select labour representatives for
the ensiung LL.O. Conference;

(b) whether any new criterion is
being laid down to select the labour
represeniatives; and

(¢) thr nameg of the labour repre-
sentatives selecteq for IL.O./63rd
Conference at Geneva?

THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). No.

(c) shri Kanti Mehts, Shri P. K.
Sharma. Shri D. B. Thengdi, Dr..
Shanti Patel.
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Recruliment ip Salem Steel Plant

756. SHRI S. D. SOMASUNDA-
RAM: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the: total number of personnel
ang workers employed in Salem Steel
Plant;

(b) the percentage of persong from
Tamil Nidu go employed; and

(c) plans, if any, of a phased pro-
gramme of recruitment to various
«categories?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) The total number js 16E.

(b) It is not the normal practice in
Government Undertakings to collect
such information.

(c) In the process of finalization.

Succesg achieved in control of
Population Growth

757. SHRI S. D. SOMASUNDARAM:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government are aware
-of the plea of World Bank President
ag reported in the Press on 29th April,
1977 for a concentrated and compre-
hensive effor: ai global birth control
and his statement that ‘short of
thermo-nucleay war itself’ population
growth ig the gravest issue the world
faces over the decades immediately
ahead;

(b) the succesg achieved so far in
India in control of population growth;

(c) the nature of the concentrated
and comprehensive efforts proposed
for turthering control; ang

_(d) the figure at which the popula-
tion in India is expecteq to gtabilise?

__ THE MINISTER OF HEALTH AND
FAMILY WELFARE: (SHRI RAJ
"NARAIN): (a) Yes, Sir.

JUNE 16, 1977
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(b) It is estimated that as a reisult
of the Family Welfare Programme,
about 289 million births have beep
averted upto March, 1977 since the
inception of the Programme, and the
birth rate is estimated to have come
down to about 34.3 per 1000 pop:ilation
in 1976-77 from 41.7 in 1961, The
growh rate of population has dropped
from about 2.2 per cent per annum
during the period 18961—T71 to Jless
than 2 per cent per annum. But for
the Family Welfare Programme, the
growth rate would have been higher
than at present.

(¢) A copy of the statement of
Family Welfare Programme Policy
outlining the approach of the Gov-
ernment !s laid on the Table of the
House. [Placed in Library. See No.
LT-365,77.]

(d) It is not possible to predict the
level at which the population of India
expected to stabilise, as much will
depend on the future progress of the
family welfare programme.

Treaties for Strenglhening Po'icy of
non-Alignment

758. SHRI S. D. SOMASUN-
DARAM: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) the results of the review of the
working of the Indo-Soviet Treaty of
Peace. Frierdship and Cooperation
during the recent talks with Mr.
Gromyko;

(b) whecther the review hag ghown
ctrengthening of the policy of non-
alignment of this country; and

(c) if go, whether Government
propose to corsolidate the policy of
non-alignment by similar treatics
with other Powers?

THE MINISTER OF EXTERNAL
AFFATIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) to (c). During the
visit to India of the Foreign Minister
of USSR, Mr. A.A. Gromyko, in April,
1977 the two sides reaffirmed their
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desire to strengthen their traditional
friendship and cooperation in the
spirit of the Indo-Soviet: Treaty of
Peace, Friendship and Cooperation.
The Soviet Union respects and sup-
ports India’s policy of non-alignment,
which it regards as an important fac-
tor in the lessening of tension and
promotion of peace, understanding
and cooperation in the world. The
Indo-Soviet Treaty specifically re-
cognises this fact.

Government have reiterated their
resolve to continue to adhere to the
policy of non-alignment and it would
be Government's endeavour to deve-
lopment and further strengthen rela-
tions with all countries on the basis
of beneficial bilateralism, equality and
reciprocity.

Regulations requiring Employers to
seek Assistance of Employment
Exchanges in Recruitment

759. SHRI S. D. SOMASUN-
DARAM: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) the present regulationg requir-
irg emplovers to seek the assistance
of Employment Exchanges for recruit-
ment of personnel;

(b) the extent to which such re-
gulations have been complied with;
and

(c) the action taken in regard to
any breach thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
In accordence with the executive ins-
tructions issued by the Government,
vacancies arising in Central Govern-
rent offices/establishments, of what-
cvar pature and duration (except
those to be fllled through U.P.S.C.),
against posts to be fllled by direct
recruitment, should be filled only
through the Employment Service.
Other sources of recruitment can be

* Employment

tapped by the employers only if the
Exchange concerned
issues a ‘Non-availability’ Certificate.
Likewise, recruitment of personnel in
lower ranks carrying a basic salary
of less than Rs. 500 p.m. in Central
Public Sector Undertakings should be
made only through Employment Ex-
changes. Private Sector employers
are under no obliggtion to recruit
their staff through Employment Ex-
changes alone.

(b) The executive instructions
requiring recruitment of staff through
Employment Exchanges are general ¥
being followed.

(c) Cases coming to notice in which
recruitment of staff otherwise than
through Employment Exchanges is
made by employing Organisations,
are taken up with the administrative
Ministries /Departments concerned for
remedial action.

Regularisation of Casual Employees of
P&T

760. SHRI VASANT SATHE: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether a large number of
casual employees are engaged by
Post and Telegraph Department and
these employees continue to hold
casual status although they  have
rendered more than three to ten
years of service;

(b) if so, the extent of such casual
labour in Post and Telegraph Depart-
ment; and

(c) the stepg taken or proposed to
be taken to regularise them?

THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNAN-
DES): (a) and (b). The information
is being collected and will be ‘placed
on the Table of Lok Sabha.

(c) Casual labour recruited through
Employment Exchanges having ex-
perience of a minimum of two years
of service with at least 240 days in
each year are being absorbed in the
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- L
Department as Class IV employees
subject to availability of regular
vacancies and other conditions like

passing literacy test etc.
Workers Dismissed during Emergency

761. SHRI SHYAMAPRASANNA
BHATTACHARYYA: Will the Minis-
ter of PARLIAMENTARY AFFAIRS
AND LABOUR be pleased to state the
total numbér of industrial workers
whose services were terminated dur-
ing the Emergency”?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): In-
formation is being collected and will
be laid on the Table of the Sabha after
it is received.

Abolition of Contract Labour System

762. SHRI SHYAMAPRASANNA
BHATTACHARYYA: Will the Minis-
ter of PARLIAMENTARY AFFAIRS
AND LABOUR be pleased to state:

(a) whether Government are consi-
dering to abolish the contract labour
system; and

(b) if so, the outlines thereof and
if not, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b). The Contract Labour (Regula-
tion and Abolition) Act, 1970 provides
for the abolition of contract labour
system where feasible, and seeks to
regulate the employment of contract
lJabour in  establishments/employ-
ments where its abolition is not con-
sidered feasible for the time being.
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Life Lost due to Family Planning
Drive

764. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) number of people who lost their
lives State-wise due to Family Plan-
ning Drive during the period 1974-T5
and 1975.76;

(b) number of persons held respon-
sible for the death and action taken
against them; and

(c) the nature of compensation given
to the family of the dead persons?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
RAJ NARAIN): (a) to (c¢). Informa-
tion is being collected from the States
and Union Territories and would be
lajd on the Table of the Lok Sabha.

Strike by Workers of Hindustan Lever
Ltd, Bombay

765. DR. VASANT KUMAR PAN-
DIT): Will the Minister of PARLIA-
METARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether the workers of the Hin-
dustan Lever Ltd.,, Bombay have been
on strike since March, 1977;

(b) the estimated loss of production
and loss of wages to the workers
thereby; and

(¢) whether Government have made
efforts to bring reconciliation to end
the strike?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
to (¢), The matter falls essentially in
the State sphere and was brought to
the notice of the Government of
Maharashtra. According to available
information the strike resorted to by
the workers of this unit jn protest
8gainst the alleged delay by the
Management in settling their demands

was calleq off from May 12, 1977 fol-
lowing a settlement signed by the
parties at the intervention of the State
Labour Minister.

Indian Iron angd Steel (Acquisition of
Shares) Act, 1976

766. SHRI SHAMBHU NATH
CHATURVEDI: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) Government are aware thay a
very anomalous situation has been
created because under the Indian Iron
and Steel (Acquisition of Shares) Act,
1978, compensation for the acquired
shareg has been made payable to re-
gistered holders as on 17th July, 1978,
the dale of vesting instead of to the
actual owners who purchased there
in blank transfers while the shares are
afloat on the stock exchanges and
such transfers though perfectly valid
are not required to be registered in
the books of the company until the
following book closing; and

(b) whether Government propose
to take early steps to remedy this
situation by suitably amending the
law to enable the rightful owners to
receive their due compensation and
thereby restore confidence among the
investors?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) Representations to this effect
have been received from two Stock
Exchanges;

(b) No amendment of the Act is
considered necessary. Under the
Company Law, only the registered
shareholder is recognised by the
Company. On the transfer of a share,
where the name of the transferee is
not entered in the instrument of
transfer, an equitable trust arises
between the transferor and the trans-
feree. Such a trust is not recognised
under the Company Law. The man-
ner in which the blank transferee
can enforce the equitable trust bet-
ween himself and the registered
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_shareholder is a matter about which
g the "Company is not concerned.

Forelgn Military Bases in Indian Ocean

767. SHRI CHITTA BASU: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the number of existing foreign
military bases in Indian Ocean;

(b) the names of the foreign powers
having such bases; and

(c) steps so far taken to make the
Indian Ocean g ‘peace zone'?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE). (a) and (b). While the
Goverrment of India is aware of the
existence of foreign military bases in
the Indian Ocean as Diego Garcia.
it has no precise information about
the other foreign military bases in the
Indian Ocean.

(c) The Government of India's sup-
port to the establishment of a Zone of
Peace in the Indian Ocean js well
known. India has consistently espous-
ed the proposal, along with the over-
whelming majority of the littoral and
hinterland States, in all intermational
forums, including the United Nations
and the Non-aligneg Group. India
has also lent full support to the pro-
posal in all bilateral exchanges with
other States. India has taken an
active part in the proceedings of the
UN Ad Hoc Committee on the Indian
Ocean, of which it is a Member and
which has been charged with the jm-
plementation of the UN Resolutions
on the subject.

U.S. President’s Observations on
N.ATO,

768. SHRI CHITTA BASU: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state;

(a) whether the Government's at-
tention has been drawn to the recent
observatlon of the U.S, President, Mr,

¥ JUNE 16, 1077
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Carter, regarding further accretion of
strength of NATO; and

(b) if so, the reaction of the Indian
Government thereto, in particular con-
text of one of the close neighbours of
India“being a NATO allyy

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes.

(b) None of India’s neighbours is a
“NATO ally”. The Indian Govern-
ment continues to hope for a relaxa-
tion of tension, not only between the
super powers, and not only in Europe,
but in other regions also, through
efforts to promote peace, and avoid
confrontation.

12.00 hrs.
PAPERS LAID ON THE TABLE

PROFIT AND LoSs ACCOUNT & BaLANCF
SHEET OF TELE-COMMUNICATION BRaNCH
oF INDIAN PosTs & TELECRAPHS DEPTT.
FOR 1974-75 aANDp INDIAN TELEGRAIH
RuLEs, 1976.

THE MINISTER OF COMMUNICA-
TIONS (SHRIGEORGE FERNAN-
DES). I beg to lay on the Table:—

(1) A copy of the Profit and Loss
Account and Balance Sheet
(on accrual basis) o the Tele-
communication Pranch of the
Indian Posts and Telegruphs
Department for the year 1874
75 (Hindi and English ver-
slons).

[Placed in library.
LT-351/77).

(2) A copy of the Indian Telc-
graph (Ninth Amendment)
Rules, 1976 (Hindi end Eng‘
lish versions) published I
Notification No. G.S.R. 36 1"
Gazette of India dated th®
1st January, 1977, under sub-
section (5) of section 7 of the
Indian Telegraph Act, 18%
[Placed in Library. See NC
LT-352/77].

See Nou
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CORRIGENDUM TO AUDIT REPORT ON

Accotl’lt'u or m AI!M&," New, Devnt

FOR 1873-74 anp' Amtwu. REPORTS OF

POST-GRADUATE Im'ﬂrur: oF MepicaL

EDUCATION AND RESEARCH,, CHANDIGARH

AND OF HINDUSTAN LATEx L1D., TRIVAN~-
DRUM FOR 1975-T%

-

ares Wi, ofeare weatw s
(e aw aremer) : & frcafafas
9T RATRE 7 AT Y

(1) A copy of the Currigendum
(Hindi and English versions)
to the Audit Report* on the
accounts of the All India
Institute of Medical Sciences,
New Delhi, for the year 1973-
74. [Placed in library. See
No. LT-353/77)

(2) A copy of the Annual Report
(Hindi and English versions)
of the Post-Graduate Institute
of Medical Education and
Research, Chandigarh, for the
year 1875-78, under section 19
of the Post-Graduate Institute
of Medical Educaticn and
Research, Chandigarh, Act,
1868. [Placed in library. See
No. LT-354/77]

(3) A copy of the Annual Report
(Hindi and English verrions)
of the Hindustan Latex Limi-
ted, Trivandrum, for the year
1975-76 along with the

+ Audited Accounts and the
commentsg of the Comptroller
and Auditor General thereon,
under sub-section (1) of
section 619A of the Companies
Act, 1858. [Placed in library.
See No. LT-355/177)

—
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ReviEw, AND ANNUAL ReroaT oF MINE-

RAL EXPLORATION ;, CORPOEATION , LTp.,

Nacrur rom, 1975-76 AND A Normrica-

TION ,:anu »MINEg AND, MINERALS

(REGULATION ~AND DEVELOPMENT, ACT,
1957

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK). I
beg to lay on the Table:—

(1) A copy each of the following
papers (Hindi versions) under
sub-section (1) of section 819A
of the Companies Act, 1956

(1) Review by the Government
on the ‘'working of the
Mineral Exploration Corpo-
ration Limited, Nagpur, for
the year 1975-76.

(ii) Annual Report of the Mineral
Exploration Corporation
Limited, Nagpur, for the
year 1975-76 along with the
Audited Accounts and the
comments of the Comptrol-
ler and Auditor General
thereon, [Placed in library.
See No. LT-356/77]

(2) A copy of Notification No. S.0.
486 (Hindi and Cnglish
versjons) published in Gazette
of  India dated the 12th
February, 1977, urder sub-
section (1) of section 28 of the
Mines and Mineralg (Regula-
tion anq Development) Act,
1875. [Placed in Library, See
No. LT-357/77]

CoaL MINES DEPOSIT-LINKED INSURANCE

(AMpT.) ScHEME, 1977, NOTIFICATIONS

unpErR EMPLOYEEs PROVIDENT FUNDS

AND MISCELLANEOUg PROVISIONS ACT,
1852 AND A STATEMENT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRT RAVINDRA VARMA); I beg to
lay on the Table:—

(1) A copy of the Coal Mines
Deposit-linked Insurance

*The Report was laid on the Table

on the 25th August, 1976,

-
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(Amendment) Scheme, 1877
(Hindi and English versions)

- publigshed in Notification No.
G.S.R_ 647 in Gazette of Indla
dated the 21st May, 1977, un-
der section TA of the Coal
Mines Provident Fund and
Miscellaneous [‘rovision; Act,
1948. [Placed in library.
See No. LT.358/177)

(2) A copy each of the {following
Notifications (Hindi and Eng-
lish versions) wunder sub-
section (2) of section 7 of the
Employees Provident Funds
and Miscellaneous Provisions
Act, 1952:—

() The Employees’ Provident
Funds (Second Amendment)
Scheme, 1977 published in
Notification No. GS.R 473
in Gazette of Indir dated
the 2nd April, 1877,

(i) G.S.R. 534 published in
Gazette of India dated the
16th April, 1977 containing
corrigendum to Notification
No. G.S.R. 488(E) dated the
28th July, 1976.

(iii) The Employ2es’ Provident
Funds (Third Amendment)
Scheme, 1977 published in
Notification No2. G.S.R. 571
in Gazette of India dated
the 30th April, 1877,

(ivy The Employees’ Deposit-
linked Insurance (Amend-
ment) Scheme, 1977 publish-
ed in Notification No. G.SR.
648 in Gazette of India
dated the 21st May, 1977.

{v) The Employees’ Provident
Funds (Fourth Amendment)
Scheme, 1977, publisheq in
Notification No, G.S.R. 877
in Gazette of India dated
the 28th May, 1877.

(3 A statement (Hindi and
English versions) on the action
proposed to be taken on the
Conventiong and FHecom-
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mendations adopted at the
Sixtieth Session of the Inter-
national Labour Cunference
held at Geneva in June, 1975.
[Placed in the library. See
No. LT-358/177]

——

12.01 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ALLEGED DOSSIERS ON JUDCES

SHRI VAYALAR RAVI (CHIRA-
YINKIL): 1 call the attention of 1he
Minister of Law, Justice and Company
Affairs to the following matter of
urgent public importance and 1equest
that he may make a statement there-
on:—

“The reported sgtatement of the
Chief Justice of Karnataka about
the dossiers of the Judges of High
Courts and Supreme Court being
prepared by the Central Government
on the basig of their attitude to-
wards 20 or 24 point programme.”

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSIHAN): Sir, the report-
ed statement of the Chief Justice of
Karnataka speaks of dossiers having
been kept on judges of the Supreme
Court and the High Courts indicating
their attitudes towards the 20 Point or
the 24 Point Programme. [ may cate-
gorically state that the present Gov-
ernment is committed top preserving
the independence of the Judiciary and
is neither keeping nor has any inten-
tion of keeping dossiers on judges,
What this Government values is an
impartial Judiciary that decides cases
in accordance with the law. Govern-
ment is not interested in probing into
the private political views of Judges.
It any dossiers on the political views of
judges were kept by any member of
the previous Government, they have
not been handed over to us.

-~
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SHRI VAYALAR RAVI; Mr.
Speaker, 'Bir, the judiciary is an

important organ of democracy. ANy
erosion of the independence of judiciar
will jeopardise the interests of the peo
ple of the country. I may submit.
Sir, that an impression has been creat-
ed among Lhe judges that the Congress
had tried er was trying to erode the
rights and mdependence of Judges
«during the Emergency. If anything
‘happened in the Emergency, the people
responsible for it -can be punished. 1
-want to make it wvery clear that it is
not the intention of the Congress Party
«ither in the past or today or tomorrow
10 erode the rights and the free and
fair functioning of the judiciary. I
musl make it very clear. It is a mis-
chievous propaganda successfully
curried on for some {ime that the
Congress was trying to do so. It is far
from the truth. I can give this assui-
ance that in future also the Congress
will definitely try to uphold the rights
and independence of the judiciary.
Whi'e thls criticism of {nterference
with the judiciary is being made
against the Congress, in fact that criti-
tism has proved right on the other side
by Shri K. 8. Hegde representing the

Janata Party, I do not want to go
into that.
If we trace the history of the

American judiciary, while I will not
elaborate it. there was bitter fight bet-
ween the President and the judiciary.
While the President contended that the
judiciary is showing disrespect to him,
the judiciary said that it is the Presi-
dent who is showing disrespect to them.
All the same, this controversy or con-
frontation led to the strbng founda-
lions of American democracy and the
independence of the American judiciary,
Similarly, in India also, if there were
Occasiona]l confrontations, it has only
helped to create a proper atmosphere
for better understanding between the
Wo institutions of Indian democracy.

The judiciary should be free from
Political controversies. If any political
¢ontroversy ig created in the judiciary,
;t Will only help to make the people
%e faith in the judiciary and tae
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judges. That is obvious. Even if the
ruling party feels that the Congress
pressurised the Judges, which is not
true, 1 would appeal to them not to
oressurise the judges politically, I am
nentioning this because the last sen-
ence of the statement of the hon.
vinister reads:

“If any dossiers on the political
views of judges were kept by any
member of the previous Govern-
ment, they have not been handed
over to us."

This is a very funny statement made
by the Minister. I never thought that
any Minister will make such a state-
ment,

Now let me come to the statement
of the Chief Justice of Karnataka, as
reporied by the Indian Express, the
spokesmen of the Janata Parly, which
says:

“The Union Government is main-
taining dossiers of what the judges
of both the High Courts and Supreme
Court have said and who among
them were for 20 and 24 point pro-
gramme and who were against them
during the emergency. There was
fairly good evidence with him that
such dossiers were maintained.”

This statement was made by the Chief
Justice of the High Court of Karnataka,
Shri G. K. Govinda Bhat, in the pre-
sence of Shri K. S. Hegde, M\P. This
is very important. Here the Minister
says that no such dossiers have been
handed over to them. There are 350
Judges in this country and no
Government can carry these 350
files with them. Do you mean to say
that all the files were not handed over
to the Secretariat? If the Government
kept a record and they have been taken
away by the previous government,
please prosecute them and punish
them, or you must say categorically,
representing the Government,—because
the Government ig a permanent feature
where the Ministers may come and
go,—what those dossiers reveal. You
cannot say that the previous Govern-
ment have not handed them over to
you. I want to know very categori-
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[Shri Vayalar Ravi)

cally whether there is any evidence
*xith you that such a dossier was kept
and taken away,

Secondly, if the Chief Justice of
Karnataka says like that, another Chief
Justice, say the Chief Justice of
Gujarat can join issue with him, and
it will create a very bad impression
that such a dossier is being kept and
the judges will be intimidated. So,
that impression has to be cleared and
th> hon. Minister should not bhe a
party to such statements. 1 want a
clear assurance from the hon. Minister
that the judges would be free from
any political controversy and that they
would not be dragged into any such
controversies so that we can maintain
the highest traditions of Indian demo-
cracy and judiciary.

SHRI SHANTI BHUSHAN: There is
s“me indication to that eflect, certain-
ly. because a paper was discovered in
the correspondence file of the Justice
Department, which swag an unsigned
statement, containing the names of
ceveral Chief Justices and several
Judges of various High Courts and
szying about some Chief Justices and
some Judges “we have no records
against them"”, mentioning something
about their political views.

It has not been possible to relate
this unsigned statement to any dossiers
or records formally maintained by the
department. That is why this answer
has been given. Some indication is
certainly there that some kind of
record, may not be official, was being
maintained...

SHRI VAYALAR RAVI: Relating to
1e 20-point programme?

SHRI J. RAMESHWARA RAO
Vlahboobnagar): Why should an un-
.gned statement be taken notice of?

MR, SPEAKER: That is why he said
indication™.

SHRI SHANTI BHUSHAN: ...which
had reference to political views, but
there was no formal keeping of dos-
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siers and, therefore, 1 have made that
statement,

SHRI K. LAKKAPPA (Tumkur): I
would like toimake [t clear that the
Congress Party is maintaining the in-
dependence of the judiciary. Because

certain political distortions were creat-.

ed in the country that we were res-
ponsible for distorting the judiciary, 1
would like to deny that.

In India. the judiciary is completely
free, compared to other countries. Even
in democratic countries like France,
Italy and Greece, there are constitu-
tional provisions for even enforcing
discipline on the Judges. Even in
Japan, the Supreme Court Judge has
to seek the approval of the elected re-
presentatives, but in India, the judi-
ciary is highly respected. We want to
see that the judiciary is kept on the
highest pedestal.

But certain controversies have been
created. There are recent statements
invoking public opinion in a very bad
manner. 1 never make any aspersions
against any Judges or their function-
ing. I have no intention of doing any
such thing, but there are certain state-
ments made by the Chief Justice of
Karnataka. Besides the one referred
to by my hon. friend, Shri Ravi, here
is a statement which was reported on
13th January, 1978:

“The Chief Justice of Karnataka,
Mr. Govinda Bhat, yesterday narrat-
ed how a Kgrnataka Minister had
phoned him two years ago asking
him to dismiss a writ petition ‘which
he was hearing along with another
Judge.

“Mr, Justice Bhat, who was then
an ordinary judge, had curtly told
the Minister that he was addressing
a wrong person.”

Here is another statement of his
reported on 12th April, 1977:

“Chief Justice G. K. Govinda Bhat
of the Karnataka High Court today
disclosed that some Ministers of the

240
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Btate Government had approached
two High Court Judges for influenc-
ing them in a criminal case in which
the Ministers were allegedly involved.

“The Chief Justice stated this at a
reference function held in the High
Court to mourn the death of Mr.
Justice D. Noronha. who recently
retired.”

The Chief Justice wrote a letter to the
Chief Minister and later called a press
conference. The newsmen were Sur-
prised to know the fact that the Chief
Justice released to the press a letter
he had just then despatiched to Mr.
Urs. The Chief Minister of Karnataka
accepled the challenge and wrote back
to the Chief Justice asking him to let
him know the names of these two
Ministers. That was also discussed not
only in the Lepgislative Assembly but
outside also. The Chief Justice then
called a press conference and in that
he told that he had already furnished
the names of those two persons to the
Central Government and now he was
not going to disclose the names of
those persons.

ot W ser @ (AeigE)
TEqS WEIET, OF AEqT FT I ¢ |
AT HTA W 0A T WG grav §, gEAT
& arar g ar fafaeec & & 9@t g,
AT WY U9HT qaeqTE | A
wTeq ®7 Jaw fog @ ¥ @Y @ @7
FT wwA ¥ oY Gut sgEredr § A
MR_ SPEAKER-: I agree with the
hon. Member. - They can only ask for
clarifications but they go on making
speeches and the question of dossier
has gone into the background and the
question of 24 Point Programme has
alsy gone into the background. May
1 request the Member at least now to
put a question or allow the Minister
to reply?

ot wd @ Sree (FEEgT): werw
TEYEY, QT qEEg) ®Y aF ¥ WAy’
R aroeft oY wTT W EEG A
T i A% #Tw @ g FT T |
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MR. SPEAKER: [ said it is wrong.
They cannot make statements. There.
fore, I am requesting him to put a
question, Are you going to put a
question?

SHR] K. LAKKAFPPA: The Chief
Justice further told the Press Con-
ference that if the Law Minister so
desired he woulg divulge the names
of those two persons. I am not cast-
ing any aspersion against any judge.
Later on the Chief Justice of the Sup-
reme Court said in a judgment:

“Some judges now-a-days tend to
express views on subjects ranging
from the Vedas to politics and at
times their utterances, particularly
when they have a political slant,
are even misunderstood.

A judge is not a politician and he
should not try to become one. He
should not hon bob with politi-
cians.”

There are certain norms and the
code of conduct. We have to respect
the judiclary. The judiciary should
be independent. No such controversy
should be allowed to be created. I
want to know whether any norms or
the code of conduct is under the consi.
deration of the present Government.

SHRI SHANTI BHUSHAN: 1f 1
have understood the hon. Member's
question correctly, his question is
whether the Chief Justice of Karna-
taka has written to the Law Minister
about interference made by two
Ministers of the Karnataka Cabinet
with the process of law in the High
Court there. Tt is quite true that he
has written such a letter to me in
which he has offereq to disclose the
names of those two Ministers. If the
hon. Member so desires, I will get the
names of those two Ministers and
disclose them to the House. (Interrup-
tions),

oY TR AT wwAEy (FAWR)
weast wgrew, wfea &1 arw aamr
ay
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SHRI SHANTI BHUSHAN: So far
as the hon. Member's apprehension
from the Ministers of the present
Cabinet here is concerned—he has
said that if they try to influence the
judiciary, he is willing to take up the
matter—I can assure him that he may
keep on waiting for three or four
centuries but he wil] not find a single
Ministey of this Government trying to
interfere with the judicial process at
any level

SHRI TULSIDAS DASAFPPA
(Mysore): The whole purpose of
calling the attention of the hon. Minis.
ter to this matter has been to inform
him that there has been a statement
made by the Chief Justice of a major
State in public about the dossiers be-
ing kept by the Central Government
and he hag also been vague enough to
say that the dossiers “were being
kept.” That js why we wanted to
have a clarification from the Law
Minister whether such a thing has
been kept in the past or not.

Secondly, I want to know whether it
is desirable for the judges to publicly
raige such controversies. We all res-
pect the judiciary. In democracy,
Judiclary is an important institution.
If it is not given its due place of res-
pect and regard, democracy itself will
get endangered. Therefore, all of us
are equally concerned to maintain the
dignity of judiciary, But the question
is whether this responsibility is uni-
lateral or bilatera] in the sense that
all these norms and the code of con-
duct have to be imposedq on public
personalities and the political parties
alone, and that the judgeg gre free to
express their political views publicly.

The Law Minister has very rightly
observed in the statement that they
are not interested in “probing into the
private political viewg of the judges.”
It is quite human that every man will
have his political views and jt cannot
be prevented. But the question is
whether those political views can be
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expressed in public or it could be
confined to one's private personal
life. Here, in the case of the Chief
Justice of Karnataka, he has been
continuously and repeatedly doing it.
My hon. friend, Shri Lakkappa has
already quoteq it. The controversies
are raised again and again. I would,
therefore, like to know from the hon.
Minister whether the idea which was
already mooted in the past in one of
the Chief Justices’ Conferences to
have a code of conduct for judges
could be reconsidereqd in the light of
such controversjegs being raised in the
country.

SHRI SHANTI BHUSHAN: So far
as the code of conduct for the judges
is concerned, I would like to say that
it is not for the Government to lay
down any code of conduct for the
judges. The judges are respected
public people of such a high standard.
If they themselves have a self-imposed
code of conduct, it jgs for them, for
the Chief Justices® Conference, etc.,
to evolve a code of conduct for them-
selves.

It is not for the Government to go
into this question and to lay down
any code of conduct for them.

SHRI V. M. SUDHEERAN (Alle-
ppey): I welcome this statement
made by the hon. Minister that the
Government ig not interested in prob-
ing in the private and political views
of the judges. At the same time, I
would like to appeal to the minister
to create g situation jn which our
judges should not enter into any
political controversy. He should also
see that these judges will not create
public political controversy because
our judiciary tradition is very unique,
very high, So, these judges should
not enter into any political contro-
versy, If they do it, that will tarnish
the image of the judges. That may
also spoil the image of the whole
judiciary. So, I would again like to
appeal to the hon. Minister to see and
create a gituation in which our judges
should not enter into any political
controversy.
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SHRI SHANTI BHUSHAN: I have
not been able to understand the trend
of the question as to what does the

*hon. Member expect and how that
sort of climate should be created that
judges shoulg not enter into questions
of political controversial nature. I
suppose and I believe that every judge
in the country is quite aware and
acts up to that belief that judges do
not enter into political controversy
and I have not seen any evidence, If
there is a matter of public interest on
which the judge would be in a posi-
tion to speak on a matter of grave
public jnterest, then certainly there is
no harm in his speaking about that
matter of public interestt To enter
into political controversy, there is g
different position, different question,
I don't think that the judges in this
country are entering into political
controversy,

MR. SPEAKER: Thig debate itself
is good enough. Naturally, every
judge will read it. This debate will
lead towards that end.

1228 hrs.

DEMANDS FOR EXCESS GRANTS
(GENERAL), 1974-75

MR. SPEAKER: Now Mr. Patel
will have to present a statement.

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H M. PATEL): Sir, I beg to present
a statement showing Demands for
Excess Grants in respect of the Budget
(General) for 1974.75,

1228} hrs.

PRESIDENTIAL AND VICE-PRESI.
DENTIAL ELECTIONS (AMEND-
MENT) BILL

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): Sir, I beg to
Move for leave to introduce a Bill
further t amend the Presidential and
Vlee-Presidentinl Elections Act, 1952.
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MR. SPEAKER; The question is:
“That leave be granted to intro.
duce a Bill further to amend the

Presidential angq Vice-Presidential
Elections Act, 1952."

The motion was adopted,

MR. SPEAKER:
introduce the Bill.

Now you can

SHRI SHANTI BHUSHAN: I
introduce the Bill,

12.30 hrs.

DEMANDS FOR GRANTS (RAIL-
WAYS), 1977-78

MR. SPEAKER: We shall now take
up discussion and voting on the
Demands for Grants in respect of the
Budget (Railways) for 1977-78. Six
hours have been allotted, Naturally,
all those who have not participated
in the general discussion will be given
a chance by their respective party
whips so that those who have already
spoken need not speak again.

Members present in the House who
desire to move their cut motions may
send slips to the Table within 15
minutes indicating the serial numbers
of the cut motions that they would
like to move .

Motion moved:

“That the respective sumsg not
exceeding the amounts shown in the
fourth column of the Order Paper
be granted to the President out of
the Consolidated Fund, of India to
complete the sums necessary to
defray the charges that will come in
course of payment during the year
ending the 31st day of March, 1978,
in respect of the heads of demands
entered in the second column
thereof against Demands Nos. 1 to
11, 11A and 12 to 22.”
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Demands for Grants .(Railways) for 1977-78 submitted 'to the Vote'of Lok Sabha.

=
No. of ., Name of Demand Amount ¢f Amcunt cf.
Demand Demand . f r'3: Demand .fr
Grant .rn Grant | |
Accunt wted " submitted 10
by the H ui the v te of 7
.. cn a9- 3-:977 the H. use
I . s - -
: 3 ey 3 N a3 e -~ &
Rs. ™ Rs.
b ¢ Railway Brard . N . : - 84,24,000 1,67,64,000
2 Miscellancous Exp:nditure . . . ) . 4,0%,33,000 8,11,51,000
3 Payments to Worked Lines and cthers . 15,56,000 31,12,000
4 Working Expenses—Administration . . . $2,79,80,000 105%,89,59,000
] Wrrking Expenses—Repairs and Maintenance . 7221,48,94,000 446,09,7B.0c0
6 W rking Expenses—Operating Seaff . . . 112,91,45,000 227,4+,89,000
7 W-rking Expenses—Operati n (Fuel) . = " 109,28,16,000 224,99,86,000
8 Working Expenscs—Operati 0 « ther than Staff and
Fuel . » . . . . . 36,53,76,000 74,57,52,000
9 W rking Expenses—Miscellaneous Expenses . 19,58,56,000 39,17,12,0C0
10 Working Expenses—Staff Welfare . . . 19,10,53,000  38,21,06,000
11 W rking Expmses—Apprcpristi o to Depreciaticn
Reserve Fund . . . . . 46,66,67,000 93,33,33,000
1A Wi rking Expeascs—Appr priaticn to Pensicn Fund  13,33,33.00 26,66 €7,cC0
12 Dividend to General Revenues and Contributicn fi r
Grants to States in lieu ¢ f Passenger Fare Tax 6,02,13,000 219,30,21,C00
13 Op:n Lie Wcrks (Revenue) . . . 2,99,95,000 $.99.90,C00
14 +C nstructi-r 6 New Lmes—-&pmland Dcpremum
Reserve Fund . 17,27,44,000  34,54,88,000
15 Open Line “Wr rks—Capital, Depreciatic n Rescrve '
Fund and Development Fund . . « 423,27,15,000 816,60,58,000
16 Pensic nary Charges—Pensicn Fund ., . : u,&u.;z,ooo 25,60,64,000
17 Repayment «f L-ans frem General Revenuet and ) .
interest therec n—Development Fund . o 8,38,96,000
18 Appropristicn to Development Fund . . : - 26,65,66,000
. ) '
19  Appropristi n to Revenue Reserve Furd . .. $,84,02.000
20 Paymentstowards Am- rtisatic nr f Over apmllmitr
Repayment of Lr ans frrm  General Revenues and
interest therecn—Revenue Reserve Fund . 180,55,28,000
21 Appropristic it to Accident C- mpensatic n. Sll'el? and = .
Passcnger Amenities Fund . 3,07,61,000 6,15,23,000
22 Accident Oompennﬂc-n s;rety md Pauenger L
Amenities Pun .+ 1,76,33,000  3,90,67,000

-




49 D.G.. (Rlys),
T~

MR. SPEAKER: 1Is there any hon.
Member who wants to speak?

SHR] K. SURYANARAYANA (Elu-
ru); I am grateful to the Railway
Minister for his giving an elaborate
reply to all the questions on the dis-
cussion very interestingly. I want to
make only one or two observations
regarding Demand No, 1, The amount
mentioned against the Additional
Members is Rs. 2.22 crore. Rs. 222
crore was provideq for pay and
allowances of officers and staff of the
Railway Board. There is scope for
economy in this respect. As suggested
by the Administrative Reforms Com-
mission, headeq by our present Prime
Minister, Mr. Morarji Desai, the posts
of additional Members should be
abolisheq forthwith,

Similarly, the Assistant Directors’
posts may also be abolished. The Rail-
way Minister may also consider abo-
lishing the posts of protocol officers
and liaison officers because there is
no necessity for all these posts, espe-
cially whep you are trying to curtail
your expenses,

Regarding Demand No. 2, an
amount of Rs 526 crores has been
asked for pay and allowances, etc,
for the Research, Designs and Stand-
dardg Organisation a: Lucknow. It
should be gxamined yhether the work
of this organisation j; commensurale
with the expenditure involved.

The previous Government had sanc-
tioned electrification from Vijayawa-
da to Madras; it was to be completed
within two years and the original
cost was Rs. 51.23 crores. We have al-
ready spent about Rs, 21 crores, I do
not know what materials they have
purchased and what is the progres of
work in this direction. I want the
Railway Minister to give us the de-
tails of the progress of electrification
work from Vijayawada to Gudur and
from Gudur to Madras—South-Cent-
ral Railway, Southern Railway, and
so on. I have <een his statement that
it will be completed by, September,

-
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1879. Originally it was planned to be
completed by 1878. The delayed exe-
cution of the work will push up the
cost. Therefore, it should be complet-
ed as early as possible.

In the discussion the Minister has
expressed the view that unemployed
graduates will be given perference
while offering bookstalls. I have got
the information yesterday that only
small stations are being offered to
unemployed graduates where they
cannot get even Rs. 100 per month,
The banks are not prepared to give
advances for small stations unless
there is security. I would, therefore,
suggest that big stations like Vijaya-
wada, Madras, Delhi, etc., may be of-
fered to the unemployed graduates If
Government is interested in giving
them some relief, they should offer

them big stations and pot small sta-
tions.

It has been said that they want to
introduce classless Janata trains here-
after. So far as Janata trains are
concerned, I have travelled frequent-
ly and I have found that the arrange-
ments for supplying food in the Janata
trains and evepn in the super-express
train, the Tamil Nadu Express, is very
bad. The food trays are collected at
the stations and they are placed open.
ly, without any cover—even curds are
exposed—near the door, sometimes
even near the lavatory door. I would
request the Railway Minister to give
due consideration to this matter and
introduce food packets—curd-bhat,
sambar-bhat, chips, firled potatoes,
etc,. Now, when they bring the food,
we find that sambar and currv have
got mijxed, chutney and olher things
have got mixed, sometimes they give
full rice and sometimes they give
half-rice. I suggest that food may
be served in sealed packets, in poly-
thene bags; that will be nice and hy-
genic also. T hope that my suggestion
will be given due and immediate
consideration and the food-supply ar-
rangement will be changed according-
ly.
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Regarding new lines, three or four
years back, they had planned and
surveyed the forest area, the back-
ward area, to have a new line from
Badrachalam to Kovvur, But nothing
is mentioned here as to what has
happened to that. They have given
a lakh for the survey. The Andhra
Pradesh Government also, jt seems,
has written several times.

So. I want the Government to give
consideration to these three matters.
One is the immediate electrification
of the Vijayawada-Madras line; an-
other is the introduction of food pac-
kets instead of loose food in trays and
the third is the offering of big ste-
tions to the unemployed graduates,

SHRI P. RAJAGOPAL NAIDU
(Chittoor): 1 beg to move:

““That the demand under .he
head ‘Railway Board' be reduced by
Rs, 100.”

[Need for restructuring of the Rail-
-way Board (3).]

“That the Demand under the
head ‘Railway Board' be reduced by
Rs. 100™.

[Need for reducing expenditure on
Railway Board (4).]

“That the demand
head ‘Miscellaneous
be reduced by Rs. 100.”
[Need for conducting surveys to con.

vert metre gauge line from Tirupati
to Katpadi into broad gauge line (5).]

“That the demand under the
head ‘Miscellaneous Expenditure’ be
reduced by Rs. 100."

[Need for completing Guntakal—
Dharmavaram Banagalore City final
survey—Engineering survey (8).]

“That the demand under the head

‘Ordinary Working Expenses'—'Ad.

ministration’ b reduced by Rs.

Rs. 100."

[Need for reducing the expenditure
©n administration (7).]

“That the demand under the
head ‘Ordinary Working Expenses- -

under the

Expenditure’
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Repairs and Maintenance’ be reduc.
ed by Rs. 100,” '
[Need for maintaining the lines pro-

perly (8).]

“That the deinand under the head
‘Ordinary Working Expenses —Mis-
cellaneous expenses’ be reduced by
Rs. 100.”

[Need to pay compensation by set-
tling the claims in time (9).]1°

“That the demand under the head
‘Construction of New Lines.— Capi-
tal and Depreciation Reserve Fund'
be reduced by Rs 100",

[Need to convert Tirupati—Katapadi
metre gauge line into broad gauge
line (14).]

“That the demand under the head
‘Construction of New Lines—Capi-
tal and Deprecriation Reserve Fund'
be reduced by Rs. 100."

[Need to start aa flag station at
Plier, Chittoor District, Andhra Pra-
desh, Southern Railway (15).]

“That the denrand under the head
‘Construction of New Lines —Capital
and Depreciation Reserve Fund' he
reduced by Rs. 100.”

[Need for remodel rallway station
at Chittoor (District Headquarters) in
Andhra Pradesh (Southern Railway)
(16).]

“That the demand under the head
‘Construction of New Lines—Capi-
tal and Depreciation Reserve Fund’
be reduced Ly Rs. 100.”

[Need to open a railway station at
Mangapuram, Chandragiri Taluk.
Chittoor District, Southern Railway,
Andhra Pradesh (17).]

“That the demand under the head
‘Construction, ¢f New Lines—Capi-
tal and Depreciation Reserve Fund’
be reduced by Rs. 100."”

[Need to gpen a railway gtation at
Battenavaripalli between Pakala and
Panapakam, Chandragiri Taluk, Chit-
toor District, Southern Railway (18).]

“That the demand under the head
‘Ordinary Working Expensecs---Ope-
rating Staff’ be reduced to Re. 1.”
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[Failure to declare bonus to Railway
Workers (46).] .

“That the gJemand, wuade, the
head ‘Ordinary Working Expenses
—Operating Staff' be reduced to
Re. 1."

[Failure to return C.D. (Compul-
sory deposits) to railway workers

(47).]
“That the demand under the head
Ordinary Working Expenses—

Operating Sta(I’ be reduced by
Rs. 100.”

[Need to reinstate 1000 railway
workmen retrenched gne year ago in
Guntakal Division (48).]

“That the demand under the
head ‘Ordinary Working Expenses
—Operating Staff’ Y% reduced by Rs.
lm.ll

[Need for reinstatement of the dis-
placed casual labour consequent
upon the reinstatement of the railway
workmen (C.L.) who were retrench-
ed during strike period. (49).]

“That the demnd under the head
*‘Ordinary Working Expenses—Ope-
rating Staff be reduced up Rs. 100".

[Need to make permanent piece
rated workers employed for perma-
nent nature of work in Guntaka] rail-
way tra‘r';_sport shed (50). ]

“That the demand, under the head
‘Ordimary Working Expenses—Ope-
rating Staff' be reduced by Rs.
100",

[Non-payment nf arrears of night
duty allowance, overtime and incre-
mentg to the Railway Staff in Gunta-
kal Division from 1973 (51).]

“That the demand, under the head
‘Ordinary Working Expense:—Ope-
rating Staff’ be reduced by Rs. 100".

[Need to check the theft of huge
quantities of coal gt Raichur station
32).]
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“That the demand, under the head
‘Ordinary Woecrking Expenses—Mis-
cellaneous Expenses’ be reduced by
Rs. 100",

[Need to have 1st class bogies for
most of the pssenger trains running
between Katpadi and Tirupati, Pakala
and Dharmavaram (53). ]

“That the Jemand under, the
head ‘Ordinary Working Expenses—
Miscellaneous Expenses’ be reduced
by Rs. 100"

[Need for restoration of train No.
121 between Tirupati and Katpadi
(54).1

“That the demand under, the
head ‘Ordinary Working Experses
—Miscellaneous Expenses’ be re-
duced by Rs. 100",

[Need to employ permanent staff in
G. T. and Tamil Nadu Expresseg for
catering service (55).1]

“That the demand under the head
‘Construction of New Lines—Cuapital
and Depreciation Reserve Fund’ be
reduced by Rs. 100".

[Need to include Guntakai railway
division in South Centra] Railway

(56) ]

“That the demand, under the head
‘Construction of New Lines—Capital
and Depreciation Reserve Fund' be
reduced by Rs. 100",

[Need to have a new railway line
from Kolar Gold Field to Chittoor via
Mulbagal and Palamauer to Chittoor
so as to lessen the distance for going
North (66).]

SHRI P, K. KODIYAN (Adoor): I
beg to move:

“That the demund under the head
‘Railway Board' be reduced to Re.
1",

[Failure to take over .he Armh—
Sasaram light railway line in Bihar
(21).1]

“That the demand under the head
‘Railway Board’ be reduced to Re.
17,
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[Shri P. K. Kodiyan]
~'[Continued employmen; of casual
workers in railwayg without absorbing
them in regular service (22),]

“That the demand under the head
‘Railway Board’' be reduced to Re.
1.”

[Failure to evolve a concrete policy
for allotting unused and excess lands
on either gide of the rallway tracks
to peasantg for cultivation on specific
terms (23.]

“That the demand under the head
‘Railway Board' be reduced to Re.
1",

[Closure of Arrah—Sasaram light
railway line by Martin and Burns
Company and the resultant unem-
ployment of workers employed on
this line (24).]

“That the demand under the head
‘Ordinary Working Expenses—Re-
pairs and Maintenance’ be reduced
by Rs. 100".

[Need to extend and raise the plat-
form at Punalur railway station in
Kerala with provision of ap island
platform (25).]

“That the demand under the liead
‘Ordinary Workins Expenses—Re-
pairs and Maintenance’ be reduced
by Rs. 100”,

[Need to remove the existing de-
fects of the platform roof covering at
Punalur rajilway station and extend
the covering to  the entire platform
(26).]

“That the demand under the hea:d
‘Ordinary Working Erpenses—Re-
pairs and Maintenance’ be reduced
by Rs, 100",

[Need to put up concrete fences
along the railway land to protect
it from being misused by miscreants
(21.1

*“That the demand under the head
‘Ordinary Working Expenser—Ope-
ration other than Staff and Fuel' be
reduced by Rs. 100",

[Need to provide additional freight
traffic for Punalur railway station in
Kerala particularly in the matter of
export of pine-apples (28).]
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“That the demand under the head
‘Ordinary Working Expenses—Mis-
cellaneous Expenses’ be reduced by
Rs. 100", .

[Need to further improve depart-
mental catering on the railwavs
(29).]

“That the demund under the head
‘Construction of New Lines—Capital
and Depreciation Reserve Funtl' be
reduced by Rs. 100°.

[Need to take up the construction
of Ernakulam—Alleppcy railway
line (30).]

“That the demund under the head
‘Construction of New Lines—Capital
and Depreciation Reserve Fund' be
reduced by Rs, 100”.

‘

[Need to take up the construction of

Guruvayoor—Kuttippuram Railway
line in Kerala (31).]

“That the demand under the head
‘Construction of New Lines— Capital
and Depreciation Reserve Fund' be
reduced by Rs. 100™
[Need tao electrify the Olavakkot—

Trivandrum section of the Southern
Railway (32).]

‘““That the demand under the head
‘Construction of New Lines. —Capital
and Depreciation Fund' be reduced
by Rs. 100".

[Need to construct a road along the
railway lands near the Punalur rail-
way station for the use of the local
people and thug enabling them to
avoi1 walking along the rallway track
to reach their destination (33).1]

“That the demand, under the head

‘Railway Board" be reduced by

Rs. 100.”

[Failure to eliminate the loss suffer-
ed by railways due to pilferage anc
theft of railway goods (34).]

“That the demand under the head
‘Railway Board' be reduced by R:=.
lm.l-

[Need to take nurgent stepg to pre-
vent the occurrence of railway acc”
dents (35).]
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“That the demand under the head
‘Railway Board’ be reduced by IRs.
100",

[Need to take gpecial care of brid-
ges during monsoons & floods (36).]

“That the 4emond under the head
‘Railway Board' be reduced by Rs.
100",

[Need to undertake g survey of the
condition of old ruilway bridzes with
a view to making improvement
wherever necessary (37),]

“That the demand under the hea<
‘Railway Board’ be reduced by Rs.
lwii-

[Failure of th. Raiiway Board to
root out corruption in railways (38).]

“That the demand under the head
‘Railway Board' be reduced by Rs.
100",

[Need to abolish the air-conditioned
first class berths in long distance ex-
press trains and  instead to provide
more air-conditioned sleceper berths
in such trains (19).1

“That the demand under the head

‘Railwavy Board" be reduced by
Rs. 100".
[Failure to eliminate wastage

ang effect economy in railway ex-
penditure (40).]

“That the demand under the head
‘Railway Board’ be reduced by
Rs. 100".

[Need to speed up the reorganisa-
lion of Railway Board with 3 view
1o decentralising powers at zonal
level (41).]

) “That the demand under the head
Railway Board’ be reduced by
Rs. 100",

[Need to eliminate the obnoxious
System of utilising Class IV emplo-
Yees for domestic work by certain
officers (42).]

—

JYAISTHA 26, 1899 (SAKA)

1977-78 258

“That the demand under the head
‘Rallway Board’ be reduced by
Rs, 100".

[Need to provide more represanta-
tion to Scheduled Castes and Sche-
duled Tribes in Ciass I and Class II
posts in the Rai ways (43).]

“That the demand under the head
‘Railway Board' be reduced by
Rs, 100".

[Need to allot adequate number of
wagons for transport of foodgrains
and other commodities to Cochin and
other parts of Kerala (44).]

“That the demangd under the head
‘Railway Board’ be reduced by
Rs, 100",

[Need to provide adequate accom-
modation to the staff of the Tamil
Nadu Express at New Delhi for their
rest and stay (45).]

“That the demand under the head
‘Railway Board’ be reduced to
Re, 1"

[Failure to keep the railway sta-
tions in c’ean ani hygienic condi-
tions (123).]

“That the demand under the
head ‘Railway Board’ be reduced to
Re, 1".

[Failure to come to a negotiated
settlement with railway employees’
organisations regarding the emplo-
yees' demand (124).]

“That the demandg under the
head ‘Railway Board’ be reduced to

Re, 1".

[Failure to put a stop to harass-
ment of peasants cultivating rail-
way ‘'ands in the Theumala and
Areaucan Panchayats in Kerala by
railway offic.als (125).]

“That the demand under the head
‘Railway Board’ be reduced to
Re, 1",
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[Shri P. K. Kodiyan]

{Continued neglect of the require-
ments of second class rauway pas-
sengers such as waiting rooms, plat-
form benches and bathing faciiities
(126).1]

SHRI KANWAR LAl. GUPTA
(Delhi Sadar): 1 beg to move:

“That the demand under the head

‘Railway Board’ be reduced by
Rs. 100",
[Need to provide an woverhead

bri.dge at Shakti Nagar crossing in
Delhi (57).]

“That the demand under the head
‘Railway Board" be reduced Ly
Rs. 100™.

[Need for construction of more
quarters for Railway employvees in
Delhi and other citieg (58).]

“That the demand under the head
‘Railway Board' be reduced by
Rs. 100",

[Neeq for shifting of Ke'a Godown
from Qutab Road, Delhi to New Subzi
Mandi, Azadpur, Delhi (59).]

“That the demand under the head
‘Ordinary Working Expenses—Re-
pzirs and Maintenance’ be reduced
by Rs. 100.”

[Need to mainta:n propzrly and re-
pair the Railway Quarters in Subazi
Mandi, Andha Mughal ang other areas
of Delhi (62).]

“That the demand under the head
‘Ordinary Working Expenses— Re-
pairs and Maintenance’ be reduced
by Rs. 100.”

[Need for maintenance of all Rail-
way Stations in Delhi properiy and
provide adequate facilities to the
passengers (63).]

“That the demand under the head
‘Construction of New Lines—Capital
and Depreciation Reserve Fund’ be
reduced by Rs. 100.”

[Need to make provision for under-
ground Railways in Delhi at the
earliest (67).]

"~ JUNE 16, 1977

1877-78 20

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): I beg to move:

“That the demand wunder the
head ‘Raiiway Bourd' be reduced
to Re, 1",

[Failure to declare bcnug for rail-
way workers (68).]

“That the demand wunder the
head ‘Railway DBoard' be reduced
to Re, 1",

[Fa.lure to declare rai ways as an
industry and revise the wages of
railway employees accordingly 69).]

y “That the demand wunder the
head ‘Raiiway Board' be reduced
to Re, 1™

[Failure to reinstate office bearers
of Integral Coach Factory Workers'
Union, victimised for trade union
activities (70).]

*That the demand under the
head ‘Railway Board’ be reduced
to Re. 1",

[Failure ¢o take up the conversion
of metre to broad gauge on Dindigul-
Tirunclveli line (71).]

“That the demand under the
head ‘Railway Board’ be reduced
to Re, 1",

[Failure to accord recognition to all
registured uniong and {federations
(72).]

“That ihe demand under the
head ‘Railway Board' be reduced
to Re, 1", ’

[Failure to accord recognition 10
the Intogral Coach Factory Waorkers'
Union in the ICF at Perambur (73)]

“That the demand under the
head ‘Railway Board’ be reduced |
to Re, 1",

[Failure to abolish social burdens
on the railways and transfer the blfl"
den to Government as is the practicé
in other countries (74).)

“That the demand under fh;
head ‘Railway Board’ be reduce

to Re, 1",
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[Faiure to reduce the IInd class
fares (75).]

“That the demand wunder the
head ‘Railway Board’ be reduced
to Re. 1.

[Failure tg reinstate employees
victimised in 1949, 1960 and 1068
(76).]

“That the demand under the
head 'Railway Board' be reduced
to Re. 1.”

[Failure to take measures to pre-
vent accidents on railways (77).]

“That the demand under the
head ‘Railway Board' be reduced
to Re. 1."

[Delay in restoring recognition to
the South Eastern Railwaymen's
Union in spite of Court judgments
and decision of Registrar of Trade
Unions (78).]

“That the demand under the
head °‘Railway Board' be reduced
to Re. 1"

[Failure to recognise the N.E. Rail-
way Mazdoor Union (79).]

“That the demand under the
head ‘Railway Board’ be reduced
to Re. 1."”

[Failure to absorb casua! labour in
permanent posts (80).]

“That the demand under the
hend ‘Railway Board' be reduced
to Re. 1.”

[Failure to absorb canteen and din-
ing car staff in permanent posts (81).]

“That ¢he demand wunder the
head ‘Railway Board' be reduced
to Re. 1.

[Failure to pay all railway em-
Ployees the C.D.S. amounts due to
them (82).]

“That the demand under the
head ‘Railway Board’ be reduced
to Re. 1.

_[Fallure to evolve an integrated
Trail-road-water transport policy (83).]
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“That " the demand under the
head ‘Railway Board’ be reduced
to Re. 1.

[Fai.ure to evolve 5 new industrial
relation policy (84).] '

“That the demand under the
head ‘Railway Board’ be reduced
to Re. 1.”

[Failure to resume negotiationg on
Charter of Demands of May, 1874
general strike with the representa-
tives of the NCCRS (85).]

“That the demand under the
head ‘Railway Board’ be reduced
io Re. 1.7 &
[Failure to take over Bihar Martin's

Light Railways from Arrah-Sasaram
and Futwa-Islampur (86).]

‘“That the demand under the
head ‘Railway Board' be reduced
to Re. 1.” i

[Failure to guarantee continued
employment of workers of Bihar Mar-
tin’'s Light Railway on closing down
of the railway by Martin Burn Co.
(87).]

“That the demand under the head
‘Rrilway Board” be reduced by
Rs. 100.”

[Failure to complete electrification
of Madras-Trivellore portiop in South-
ern Railway (88).]

“That the demand under the head
‘Railway Board' be reduced by
Rs. 100.”

[Need to provide coach attendants
in every coach in I & II class parti-
cularly in long distance and overnight
trains (89).]

“That the demand under the head
‘Railway Board’ be reduced by
Rs. 100.”

[Failure to increase number of
TXRS in keeping with the increased
number of coaches in many trains
(80).]
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[Smt. Parvathi Krishnan)

“That the demand under the head
‘Railway Board’ be reduced by
Rs. 100.”

[Failure in eradicating the gbnoxi-
ous practice of using class IV staff as
domestic servants (91).]

“That the demand under the head
‘Railway Board’ be reduced by
Rs. 100.”

[Failure to speed up electrification
of Vijayawada-Madras line (92).]

“That the demand under the head
‘Railway Board’ be reduced by
Rs. 100."

[Failure to settle the problems of
graduate clerks in Southern Rail-
way (93).]

“That the demand under the head
‘Railway Board" be reduced by
Rs. 100.”

[Failure to meet the demands of
record suppiliers in the Integral Coach
Factory, Perambur (94).]

“That the demand under the head
‘Ordinary Working Expenses Ad-
ministration’ be reduced by
Rs. 100."

[Failure to take back in service the
retrenched class IV personnel in Jai-
pur Division (95).]

“That the demand under the head
‘Ordinary Working Expenses—Re-
pairs and Maintenance’ be reduced
by Rs. 100.”

[Failure to check the coaches and
ensure that all lights, fans and taps
are in working order at the very
commencement of the journey (96).]

“That the demand under the head
‘Ordinary Working Expenses—Re-
pairs and Maintenance’ be reduced
by Rs. 100.”

[Failure to improve the condition
of coaches In passenger trains on the

south west broad gauge section of i

Southern Railway which have leaking
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roofs and unworkable windows caus-
ing great hardship and inconvenience
to the passengers (97).]

“That the demand under the
head ‘Ordinary Working Expenses
—Repairs and Maintenance' be re-
duced by Rs. 100."

[Failure to ensure regular main-
tenance of bridges in Jaipur Division
of Western Railway (98).]

“That the demang under the head
‘Ordinary Working Expensas—Staff
Welfare' be reduced by Rs. 100.”

[Failure to provide drinking water
facilities to Class IV quarters in
Madurai (99).]

“That the demand under the head
‘Ordinary Working Expenses—Staff
Welfare' be reduced by Rs. 100.”

[Failure to pay attention repairs
and maintenance of railway quarters
in all zonal railways (100).]

“That the demand under the head
‘Ordinary Working Expenses—Stalf
Welfare' be reduced by Rs. 100.”

[Failure to pay allowance to cater-
ing staff of Tamil Nadu Express and
De-luxe, on par with similar cate-
gories in Jayanti-Janata from Manga-
lore to Jammu (101).]

“That the demand under the head
‘Construction of New Lines—Capital
and Depreciation’' Reserve Fund be
reduced by Rs. 100.”

[Delay in taking up the Konkon
line (162).]

“That the demand under the head
‘Construction of New Lines—Capital
and Depreciation' Reserve Fund be
reduced by Rs. 100.”

[Need to undertake broad gauge
line from Dindigul to Tirunelvell
(103).]
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“That the demand under the head
‘Construction of New Line, —Cupital
and Depreciation' Reserve Fund' be
reduced by Rs. 100.”

[Need to construct a new line Al-
leppey to Ernakulam (104).]

“That the demand under the head
‘Construction of New l.ines,~-Capita]l
and Depreciation Reserve Fund' be
reduced by Rs. 100.”

[Need to undertake new line from
Kuttipuram to Guruvayoor (105).]

“That the demand under the head
‘Railway Board" be reduced by
Rs. 100.”

[Need for absorbing the contract
labour working in railway catering
department in the regular service of
Railways (144).]

“That the demand under the head
‘Railway Board’ be reduced by
Rs. 100.”

[Need to gbolish the contract labgur
system in the Railways (145).]

“That the demand under the head
‘Railway Board' be reduced by
Rs. 100."

[Need to improve the quality of
food served in the Railways and to
bring its price down (146).]

“That the demand under the head
‘Railway Board® be reduced by
Rs. 100"

[Need to ensure that the vendors
who are permitted in the Railway
platforms do not charge exorbitant
prices from: the passengers (147).]

“That the demand under the head
‘Railway Board’ be reduced by
Rs. 100.”

_ [Neeq to ensure proper cleanliness
In the waiting halls where the second
class passengers stay (148).]

“That the demand under the head

‘Railway Board’ be reduced by
Rs, 100.”
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[Need for providing adequate drink-
ing water facilities for the II class
passengers in the long distance trains
(149).]

“That #the demand under the
head ‘Ordinary Working Expenses—
Repairs and Maintenance' be reduc-
ed by Rs. 100.”

[Need to construct structures to
cover the platforms in Kerala so that

the passengers are protected from
torrential rains (150).]

“That the demand under the
head ‘Ordinary Working Expeuses—
Staff Welfare’ be reduced by
Rs. 100.”

[Need for providing adequate hous-
ing facilities to the railway employees
of Tellichery and Cannanore (151).]

“That the demand under the
head ‘Ordinary Working Expenses—

Staff Welfare’ be reduced by
Rs. 100."

[Need to provide better hygienic
conditions in the railway quarters in
small railway stations (152).]

“That the demand under the head
‘Construction of New Lines—Capital
and Depreciation Reserve Fund’ be
reduced by Rs. 100.”

[Need for taking up immediately
the construction of new rail line bet-
ween Alleppey and Cochin (153).]

“That the demand under the head
‘Construction of New Lines—Capital
and Depreciation Reserve Fund' be
reduced by Rs. 100.”

[Need for taking up the construc-
tion of @ new railway line between
Tellichery and Mysore via Coorg
(154).]

“That the demand under the head
‘Construction of New Lines—Capital
and Depreciation Reserve Fund' be
reduced by Rs. 100.”

[Need for immediately taking up the
construction of a new railway line
between Kuttippuram and Trichur via
Guruvayocor (155).]

Y.
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[Smt. Parvathi Krishnan]

“That the demand under the head
‘Railway Board" be reduced by
Rs, 100.”

[Need to set up an impartia] in-
quiry committee to probe into the
corrupt practices in the signal and
telecommunications workshop, Poda-
nur (156).]

‘““That the demand under the head
‘Railway Board’ be reduced by
Rs, 100"

[Need to decreass the number of
top executives in the wvarious zones
and at the Railway Board level and
increase the number of class IIT and
class TV posts commensurate with the
increase in trains and consequent on
dieselisation and electrifications
(157).]

*That the demand under the head
‘Railway Board" be reduced by
Rs. 100"

[Need to stop more passenger trains
at Tirupur in Tamil Nadu on the
Southern Railway to serve the in-
terests of the student and trade com-
munities (158).]

“That the demand under the head
‘Railway Board' be reduced by
Ra, 100."

[Failure to reinstate employees in
Gonda (North Eastern Railway) who
were wrongly dismissed and victimis-
ed during the period of emergency on
false and flimsy charges (159).]

““That the demand under the head
‘Railway Board’" be reduced by
Rs 100."

[Need to refix the present yard-
stick of maintenance works on a re-
alistic and scientific basis in consul-
tatron with all trade unions (180).]

“That the demand under the head
‘Railway Board' be reduced Ly
Rs, 100"

[Need for upgrading of posts of
keyman and mates to class ITI (161).]
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“That the demand under the head
‘Railway Board’ be reduced by
Rs, 100"

[Fai ure to remove discrimination
in wages of casual labour in the Sec-
underabad Division of the South Cen-
tral Railway (162).]

“That the demand under the head
‘Railway Board' be reduced by
Rs, 100"

[Need to end the practice of screen-
ing juniors for employment as khals-
sis in the Secunderabad Division of
the South Central Railway (163).]

“That the demand under the head
‘Railway Board’ be reduced by
Rs, 100."

[Continued refusal of employment
to women workers at Shoranur in the
Olavakkot Division of the Southern
Raiiway (164).]

“That the demand wunder the
head ‘Ordinary Working Expenses—
Staff Wellare’ bhe reduced by Rs.
100."

[Need for construcfion of temporary
sheds for accommodation of casual
labour in the Secunderabad Division
of the South Central Railway (165).]

“That the demand undar the
head '‘Ordinary. Working Expenses-
Staff Welfare" be reduced by
Rs. 100.”

[Need for issuing identity cards for
medical aid 40 casual workers on the
railways until such time as they arc
absorbed in pecrmanent posts (166).]

“That the demand under the
head ‘Ordinary, Working Expenses—

Staff Weltare' be reduced by

Rs. 100.”

[Faiiure to set up a public distribu-
tion system of fair price shops in all
railways as conceded during negoti®
tions in May, 1974 with the NCCRS
(187).]

PROF. P. G. MAVALANKAR
(Gendhinagar): I beg to move:

“That the demand under the head

‘Railway Board’ be reduced
Rs, 100."
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[Need to start the construction of
the new Bhavnagar—Tarapur railway
line in ‘Gujarat (106).]

“That the demand under the head
Railway Board" be reduced by
Rs 100."

[Need to expedite the preliminary
surveys and reports with a view to
including the ~Nadiad—Krpadwanj—
Modasa line in the category of con-
struction of new railway lines, so as
to h'!p acce'erate the process of de-
velopment of the economically back-
ward region of Sabarkanthia in Gujarat
(107).]

“That the demand under the head
Railway Board® be reduced by
Rs. 100.”

[Need for irnprn\'mg the Gandhi-
nagar—Ahmedabad line in termg of
better timings. facilities and halting
stations for the commuling pascengers
(1o8) )

“That the demany un-ler the head
Railway Board’ be reduced by
Rs, 100."

[Need for constiructing urgently the
railway foot bridge between Ranip
and Subarmati near Ahmedubad
(109).)

“That the demand under the head
‘Railway Board’ be reduced by
Rs, 100."

[Urgency of conversion of the Delhi
Ahmedabad metre gauge into troad
gauge (110).]

“That the demanq under the head
Railway Board' be reduced by
Rs 100.”

[Neeq for converting the narrow
gauge lines into hroad gauge ones in
the Chhota Udaipur and Baroda re-
Elons of Gujarat (111).]

“That the demand under the head
‘Rallway Board’ be reduced by
Rs 100" 1.
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[Neeq for speeding uvp the express
trains now running on: the tracks alter
the completion of electrification of the
broad gauge between Ahmedabad and
Bombay (112).]

“That the demand under the head
‘Railway Board' be reduced by
Rs. 100."

[Need for constructing more man-
ned gates at scores of railway cross-
ings, particularly in the urban agglo-
merations, so as to prevent repeated
serious and even fatal accidents involv-
ing considerable loss of life and pro-
perty (113).]

“That the demand under the head
‘Railway Board" be reduced by
Rs, 100."

[Need for starting a new express
train between Ahmedabad and
Amritsar (114).]

“That the demand under the head
‘Railway Board’ be reduced by
Rs. 100.”

[Need for speeding up the presently
run Sabarmati Express between
Ahmedabad and Varanasi (115).]

“That the demangq under the head
‘Railway Board" he reduced by
Rs. 100.”

[Need of providing greater and
better educational @nd residential
facilities for the railway employees
and their families living in the various
railway colonies (116).]

“That the demand under the head
‘Railway Board’” be reduced by
Rs. 100.”

[Need for simplifying the present
network of rail lines in Saurashtra
region of Gujarat and the urgent need
of speeding up some of the express
trains in the said region (117).]

“That the demand under the head
Railway Board” be reduced by
Rs. 100."
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[Prof. P. G, Mavalankar)

[Need for still better and more
efficieny arrangements rejarding re-
servation and booking of seats and
berths at all major railway stations
in the country (118).]

“*That the demang under lthe head
Railway Board’ be reduced by
Rs. 100.”

[Neel of thoroughly checking all
railway bridges. particularly on trunk
routes and with busy traffic and
strengthening and repairing the
damaged and weak brirdges expedi-
tiously (119).)

“That the demard under the head
‘Railway Board” be reduced by
Rs. 100.”

[Need for taking etTective. salutary
and even punitive measures for signi-
ficantly reducing corruption st various
levelg in the railways (120).)

“That the demanrg under the head
Railway Board" be ieduced by
Rs. 100.”

[Need for proper ind careful plan-
ning and allotment of wagons so that
industry and commerce throughout
the country are promoted better
(121).]

“That the demand under the head
Railway Board' bhe reduced by
Rs. 100.”

[Need for shifting the Western Rail-
way Headquarters from Bombay to ®
more suitable and serviceable place
in Gujarat (122).]

SHRI P. K. DEO (Kalahandi): I
beg to move:

“That the demand under the head
Rajlway Board be reduced by
Rs. 1007

[Urgency of taking up the Amegura
to Kesinga or Lanjigarh Road line in
South Eastern Railway (127).]

“That the demand under the head
‘Railway Board’ be reduced by
Rs. 100"
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[Desirability of diverting the Kalinga
Express via Raipur, Vizianagram to
Puri from New Delhi (128).)

“That the demand under the head
‘Railway Board' be reduced by
Rs. 100.”

[Necessity of having a road over-
bridge at Kesinga in South Eastern
Railway (129).]

*“That the demand under the head
‘Railway Board" be reduced by
Rs. 100.”

[Necessity of providing a ladies
waiting room at Kesinga (130).]

“That the demand under the head
‘Railway Board" be reduced by
Rs. 100."

[Necessity of making the Railway
Service Commission a statutory body
(131).]

“That the demand under the head
Rajlway Board be reduced by
Rs. 100.”

[Desirability of having the head-
quarter of South Eastern Railway
somewhere in Orissa (132).]

“That the demand under the head
Railway Board" be reduced by
Rs. 100.”

[Desirability of patronising small
scale industries to manufacture and
supply P.C.C. Railway sleepers instead
of the monopoly houses (133).]

“That the demanq under the head
Rajlway Board be reduced by

Rs. 100.”

[Urgency of having an Express train
on the Raipur Vizagapattam section of
South Eastern Railway (134).]

“That the demand under the head
Rajlway Board be reduced by
Rs. 100.”

[Necessity of absorbing the tempo-
rary railway staff in nern;ane?t _eld“
(135).] '
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*“That the demand under the head
‘Railway Board’ be reduced by
Rs. 100.”

[Urgency of early completion of the
Jakpura-Banspari railway line in
South Eastern Railway (138).]

“That the demand under the head
‘Railway Board" be reduced by
Rs. 100.”

[Desirabiiity of improving catering
in the railways (137).]
”
SHRI N. SREEKANTAN NAIR
(Quilon): I beg to move:

“That the demand under the head
‘Construction of New Lines—(apital
and Depreciation Reserve Fund’' be
reduced by Rs. 100.”

[Need of starting the construction
of Ernakulam—Alleppey railway line
in Kerala (140).]

“That the demand under the head
‘Construction of New Lines—Capital
and Depreciation Reserve Fund' be
reduced by Rs. 100.”

[Need f[or taking up the construction
of the coastal railway connecting
Cochin with Bombay (141).]

“That the demand under the heal
‘Construction of New Lines—Capital
and Depreciation Reserve Fund' be
reduced by Rs. 100.”

[Need for taking up the construction
of the Guruvayoor Kattipuram railway
line in Kerala (142).]

“That the demand under the head
‘Construction of New Lines—Capital
and Depreciation Reserve Fund' be
reduced by Rs. 100.”

[Need to electrify the Olavakkot
Trivandrum section of Southern Rail-
way (143).]
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%o | EH I &I U FA % f9C
WY TFA 20,09,98,000 FT ATIIAFAT
grit 1 3 fAadzw § & g@ g
T FTH 937 €A 99 @I & | e
RAFATEAT FTTS TR AL goT & |
ag ¥ fFa7 aqg ¥ qu & g
THFT T FIAT F1fgn AT 39 FIH
F1 A7 § AT QU EET wfgm

THINFTCMIICH A0 146 H AR
FATHL WOZT T TAARTZ HIX AfFawre
F dIw ®EF Ao 3 T Wiafawr =t
sqaeaT gl 18T | TH §rag H
12 AT" 8 EATT &I ATA FT FTR FAT4T
TR OTH 9T F1E FTH AEN gHT &
1976—77 ¥ ¥ 9T 2 AT@ FT FIA
g # qr Farf A 9y oad
% fow 8 wra #1 wifaw war mar &
TH W FY Aot @ qed QU A s
R uudl

1977-78 ¥ I F fasfor, so=
WX I T@IH FT I FTAFT A 1§
IEH WAT H W ggfa & Fadrer
& fAU 65 FUT 62 9TE &I sgaeqT
&1 g § | =9 fantor st & fag
45 FUT 61 7" A 77 fawior w1
F fag 20 7O AT saeaT AT AE )
qe gt fawior #141 & fog 1977-
78 ¥ ST FTF g1 ¥ faq o sy
FIX FT 9@ & IAH g F faw
TE W gA A X1 1976—-77 ¥ WiaE-
HTT fassr &7 FAHT TET 4T 97 61X
80 7ot & fawior A w9 & o€ Wk
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[ vifag wr aw)

16 g1 F7 19 g0 far mar Wi 51
qe1 9T FTH T @7 97 Ffew arae #®
TEWIgA A 1 1977-78% 26 7
gt #7 frwfor &7t et § fomrir afvesy
A ¥ 9 g9 § FfeT shog o
qe o1 A & | TH qTE ¥ &TTer &
FE A UTE FWA A 6T wqAT |qid
& § 1 STERRR, ST, ATy,
ATYT, FizET, WTIT (Fraet), FAA-
¥ Ae x3a® wgT AT H §, A av
Tredfew N ATA QT FH T AT
uafaar gy &, o= A2 o o=t o
ma-fasr a7 wrer-faw 797 &7 g
AT 57 4

fe=ir ¥ ATATHTY WET AF AT
g, TEE TR ATEA § qxA7 ¥ A
I 321 97 WTEZW 106 W FATGT AT
EfE ST 9T 106 FITT FIqT A T |
IAHZ H FAX 10 AT €97 KT HAZA
qT AT §, TH OFTH KT A A AT
w= far J=r iz o

F7TA9 4 WEHITATT W17 GTIaT
¥ dgar % fan < 3= & €T
TfzF | sA AET A AT A N @
HTE-ATAT §—1. AT AT W17 2.
F1 ¥ AY qYaAra #= | gWTT 2a
¥ qrERY, YA, 9rOLT ATEN,
TRz Ed OTF FIHA 00 TUeEs
¥ oY gz #iw &7 § i savEr e 3
ATTAH ¥ WEEATATR W7 STEeRT A
zaT ¥ fAY ww A Iy wwfer

AT 30 ATT qOAr wiw g fw
gafear § giagr @grar TATA
|ATEA FT TI74T N9, T Fa 25 fFat-
H2T ot A7 § foray 3w fa & Ay
®Y aga ATV war §

TRIFTT, AR AL, ITHaT,

+
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aooft, JAwET, WEw F Toawre
TF ¥ WM AX AT w1 ATEAT F
ITHT 979, T ¥ 9 |9 A¢EAS A
JAaHET aF ¥ HZT AT ATRA F7 AT
A% ¥ @zwr g | ofvesy TR H
HIZT A7 ¥ A7 AT ATET ¥ qEAT #7
FTETAT Wi Ao ¥ W9 ¥ R,
a1 w1 W 6T ;v aga w9 §,
tq fad 7 Avs fede =ar= fear s
arfz? | grg oz ot I ¢ fr qrrreET
ezt wrremy wndt o 71 3= s
g W7 Ay v 9 wf=T AW
¥ ¥—=g7 IET AW H AT q@ @@
wa €, Tafan saw iy § a=ear
azg aEdr &

FTTAA A AHATG %7 FIT FAT 3
feadrzT &, o7 n® @gT JTTAT WX
sfag wfgz 31 &7y =31 =
2, afz == AreA &1 HrEATA AF 7S
frar g &1 s w7 €1 @gA g
grfr | T2 F TEET MIT ®WA T 6T
q dw frarazT Y ey ff 7w
FTA3 & fAq A9 FqUT HIW A LA

ZOTY A & mfem § A AV &
AFvT ¥TH § F1-IAT AT AA-5AT
Ffrmamra g, a1 qwra @ f¥
AN AT R & FH9 fEged suTAT
AT WTA, SHA griawt w1 0z Afwwr
A1 ATgar |

WIAT-TTARE- A THNA-REATAT 7
TIFRIZ A 77 ¥T 9 TH 7 50 fae
9T gIT FET & WIT HZATAT qAE
6 I qgof §—ug ey Aff @wra
&1 AT & 1 IAE ATE foewT AT ATAT
F oz wgwararz-fet ¥ 11 AW A
23 faaz a7 faedy § 1 SrEAWAT ¥
feeet & fay &2 ¥rA & fem W
orar-foeet & &¥vr wvTw & fesd wdl
5 w2 qF el § foow & W ad
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fermaddl 8 & qeaT wET E fw
w1 @A glaFrfi w7 57 ave § w18
a2 swawm w1 ww
A F7 qqvA f@ar oAy afed, saw
arfagi w1 aza ghaar griv

BTE FvAT 9T qHT ;T faw=T w7
sggeqr gAT wTfew | faw w7 faset
1 SgeqT §, T 7 W L2 g7 faselr
T e R g AR 10, 118V E
A7 T RAY o1 7 oEy frAz & frood
w&wT 9T a1 faoer «F wmaw gEr
wifgn 1 37% waET a1 f7 OvA &
®T o vmr 2, I7 T HmA-faTT FT
HAT &t g9 ¥R, vAr & " F7

SHRI P. K. DEO (Kalahandi): I
fully appreciate the statement of the
Railway Minister that the role of
railway lines as an infra-structure in
developing the backward areas of the
country cannot be over-emphasized.
While mentioning this, the Minister
hax statedd about the survey of the
Koraput-Farvatipuram railway line as
an alternative route for the ghat
section of Kirandul-Kottavalasa line.
In this regard, in order to avoid one
ghat he is going to another ghat. The
gradient of Lakshmipur Ghat through
which the proposed railway has to
pass through and also the 30—40
tunnels needed on the line are exactly
the same like the Anantagiri gradient
on the Kirandul-Kottavalasa line. It
will hardly open up any populous
tract. In this regard I wrote to the
Railway WMinlster for taking up the
Amagura-Lanjigarh-Kesinga railway
lime which will open up the vast in-
dustrial resources of the Dandaka-
ranya area. If you see the railway
map_ there is a gap south of Raipur-
Visakhapatnam section on the South-
Eastern railway.

The Minister hags mentioned about
the alumina plant which is going to
come up §n Koraput. As a matter of
fact, not one alumina plant but many

JYAISTHA 26, 1898 (SAKA)

1977-78 278

are going to come wup in the area
because the largest bauxite deposits
in the world have been found there.
More than 1000 million tonnes of high
grade bauxite have been found So,
not one but several alumina plants
will come up. But an aluminium plant
will require 250 MW of power and so
it can only be located at Jayapatna
Power House of the Upper Indravati
Project which has a capacity of 600
MW of hyde] power. For producing
every tonne of aluminium we need
16500 units of power. So, the Upper
Indravati Power House at Jayapatna
is the only answer for an agluminium
plant.

The tailwater of the power house
will irrigate 5 lakhs acres of chroni-
cally drought-affected area, 3 lakhs
kharif and 2 lakhs rabi and it will be
a granary of the country and the
density of the population here is 600
per sq. mile whereas the area through
which the proposed Parvatipuram-
Koraput line will pass is sparsely
populated. And there are hardly a
very few Adivasi hamlets.

In reply to my letter the Railway
Minister says that this w.l] be much
shorter and will meet all the traffic
requirements. I beg to differ. It will
not meet all the trafic requirements.
In 1964 the Amagura-Lanjigarh-
Kesinga railway line was surveyed
and it was estimated to cost at that
time Rs. 16 crores and for want of
resources it was not taken up. In
this section there is hardly any ghat.
The gradient is quite good and in view
of the latest developments and the
Indravati project where the Planning
Commission is going to sink Rs. 220
crores which has been cleared now
after the settlement of the Godavari
water dispute and the location of the
aluminium plant at Jayapatna and the
occurrence of highgrade bauxite ores
of nearly 200 million tonnes at Batli-
mali hills nearby the power house. I
beg to submit that in the near future
this urea will be humming with activi-
ties agriculturally anq industrially,
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[Shri P. K, Deol

Several ¢ncillary industrieg; will be
coming up in this area. In view of
the latest development the previous
Railway Minister has already intimat.
ed South Eastern Railway staff to re-
examine the survey made in 1964 and
submit a report, They are on the job
now.

1 most respectifully submit that
before tiking any final decision re-
garding the construction of these tv.o
railway lines, the Railway Minister
must give proper consideration ‘o
the cost and uhlity of these lines and
compare the cost benefit ratio. So
far as 1 understand Amagura Kesinga
or Lanjigarh line will give 20 per
cent return. Priority should be
given to this railway line which will
join Raipur-Vizagapatnam Seciion of
South Eastern Railway and ter-
minate a! Vizag port.

My second submissicn is that for
the moment there are two express
trains which originate from Delhi
and terminate at Puri. One is a
weekly Kalinga Express and other is
tri-weekly Express Utkal Express.
Both run on the same route. Both
expresses hardly touch-Utkal. Only
five districts out of 13 are touched.
Utkal Express zoes from Bilaspur to
Kharagpur upwards and then down to
Puri. At least the Kalinga Express
may be routed—Bilaspur, Raipur,
Vizianagram and then to Puri South
Orissa and Sirikakulam is real
Kalinga. The Kalinga Patnam port
situated on the estuary of the
Vansadhara used to export elephants
to the Roman Courts in ancient times.
Kalinga Express should be routed
through Raipur and Vizianagaram

The Railway Minister mav say that
there is a technical problem. He may
say that there is no turn table at
Vizianagram. The diesel power has
got both phases of operation and there
is no necessity of turn table at all
Only after reversing the powcr the
Power can pull the :rain in the oppo-
site direction. It is a matter of 15
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minutes only. Taking ihis aspect into
consideration, I begz to submit that
Kalinga Express may be routed from
Bilaspur to Raipur and Vizianagram
end thep to Puri and Utkal Express
may be routed through the conten-
tional route via Kharagpur.

Headquarters of S. E. Rly.

So far as South Eastern Railway is
concerned, in Orissa lies the longest
route of the South Eastern Railway.
Only a few bits are in Bengal, Bihar,
Madhya Pradesh and Andhra Pradesh.
Its main hinter-land is Orissa. At the
morment Calcutta has got headquarter
of three Railways—Eastern Railway,
South Eastern Railway and the Metro-
politan Railway. The policy of the
Government is to disperse the location
of the Railway Headquarters. Rightly,
some years back they transferred the
Headquarters of the North Easiem
Railway to Gorakhpur. There was
some hulla gulla, but everything
calmed down. I beg to submit that
he should consider the location of the
Headquarters of the South Eastern
Railway at Bhuvaneshwar or at
Jharsuguda.

Development of Calcutta is a matter
of historical accident. If the saree of
the moghul princess had not caught
fire and it she had not been treated
by the doctor of the East India Com-
pany, the East India Company itself
would not have got those three
villages, Sutanati, Govindpur and Kall-
ghat and Calcutta would not have
developad as a springboard for colonial
and imperial expansion at the cost of
the vast hinterland. I beg to submit
that taking into consideration all these
factors particulerly the backwardness
of Orissa there should be strict
enforcement of the dispersal policy of
the Government to locate h. q. af
different places sg that employment
opportunities are given to local people-
With all humility, I beg to submit that
he should giwe due consideration to
all these points which I have
enumerated.
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1257 hrs,
[MR, DEPUTY-SPEAKER in the Chair]
WMo guiran AvaT(aAtdY): Iareae
WETET, 7 wqu & I w7 A w7 T6TE
a7 Rt § fF griE § fom Sy
sirr ferar qr 3w arfow &3 1 s
w1 arer frar ar A%t afow & faar §
wT IuF Iferm Fwy geamed ®
7fz gt A wagdi & avq oefafagea
& ST ATEAFTA T IA F AWT@TH AT
AU S
Wg AT GO AT A" § I H
e v i ¢, e fraf T &
qFFATy qTAC 43 WY § TH AFI
£ 1 A7 a7 gAY FAT 91 ¥ FHAT
tImAge gawA KW g, WAL H
19 T 74 %7 af 1 F wrow gav g
€ 1 g wrf fawrg oo g qar
Far Ay § 1 fuame & AT 9%
wdY 4% fz7 a2 Wiz 7% oFwA
arefeas gizar gf awl & Faw
W T AT AT & AT v W
FIGTT ARACHI JA T AT R A |
gz gufewdr of fF F1€ ara® af o
IAFT EY AT | TAFT FTOT FAA
vt a1 f oF it FErd a1 fow w1
qoqT £ fafiat zary =ifgd A 7 *¥
aTET ¥ ATY IEA IA FH F1 AQ
fvar Wtz a7 faar faar feq, fam
B2 foa <= T | TR ag Y A &
91T A GF FTH FT IFT A7 1 IEH!
€21 WY feay o o7 Afew q@er wOH
FoETT ¥ § ' fawifon & FTo07 IEEHT
arfae &= o€ v AT fRT IEA AT
foar form ¥ fe T gdergd | w@T aw
amga § f faa wr faar s qanar
T & I afaw feaT T AR IEE
#1719 gW ag oY wrga § fE o T
T v § o8 @M & faeg wAw
Friarg Wr Wy oA wrfge arfs T
ﬂ'!!zmq’ttgﬁurﬂ‘ﬂfi‘mﬂml

sga o mfeai ww dzwr @ E
T auHdr & 1% T €WT T €T
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aFat off a7 F7a7 FTO0r @ R w7 @
T AR AT AR W AT TwEH ge
g1 ) ¥ Y s AT wravaw
2 | TR IF &Y fgare & wfa orowy
arEuTT gAT =@ifga ) ’

FAT § awré w7 fome ¥ a9 weq
£ ITWT avw o faniy =T & &Y
I | B Foma & fesai ®§ oA
€ ATTZH AT AT § ITHT F4T T0T
T @ gEw wrE F@aT €1 @ g )
wE Wl a0t 4 24 Enft & W R
TG QY | W g g A
Fore ¥ wree mfuwaz o g @ f
for % go frard aff 2ar A W
g7 % 9 7Y awa | feayw qga ¢
qa g &, arv afaw AT gra § 1
WAy it AEA T a1 g FEATA §
A% AT gHY 9 wioew fear o
a1 e g1 forw & ag &7 w9 w1
# &™ 7 @ AU AAAW g F WAA
v 7 fgarg a #31 fd@ue, w2 qw
g "%t #1 awe fan g g fear
1A
13 oo hrs,

7T wETRw, TWE AT ¥ Feqror
Fat ¥ aga faaaedta@ &1 Sy
g, 11, 1T ST 9% A W=Y @wE
F giuFrd ¥ W 7 F1a7 § few=edy
AT ¥ I IR A F a1 Iy A
* for 3o gfaud & fom & =g @17
oE #1770 & far dq@e & a9
forger & aw 3o wfasfar & -
farzfea & w1 ore gt am, w12 & fafaedy
J gAY W e dear &7 &9 faar
&Y T FTH WAL CF TE T g qwaAT
ol sgi oW grasar g 1 S99
¥ gt w1 3 fvr &y s anfw ag o
H1E FTHI T =W TEIAFCED | A
s g=9 wias a9 § S grav gfam
& fa W 9, Wy a8 AdfAwer ar
wfegss fm gy | & s ¥ I
& w0 § o feamt § % swferor
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[ wefray ]

T W e fear wrw & e W
gt ag wfemmd wsdt ag & @
wear ¥ form & 99 & wx ¥ W IR
W WX I aga Ted WY frandy |

[ & §o H aga Qg
LI a R g aR WA A Y
AT W1 AT qT9H IT ATAT §, TR
THATAAIE | THFTHYE  soaedy
ot sfgw, wg dodrourso ¥ wity
a1 fody W T ¥ ATETaET €1 ™™
fow & a0 & wwmA A 9 ™ AW
W ITY Ju AR ®1 fHC 7 TwAN
w1 FuX W war e wr @ Frw
¥ AT W A fran § 3y (e A
fodt g & ax s & «fer vk
€ gser A% g Wifer ArfE
wfaew & a1 7 €1 )

7% I A IATA A ArOvVEEn
twm AR T A G oAwdt ) wm
wH A wY qETa g fw oaga Ay
SRWT SraEH sy §, dq A
VYA F1 I AT FET T4,
FAF 5, 109 % AT Tw w7 A%
X[E ARA I FT AE T R
I AT AN F fA@ w¥@T Fomo
TRFT Fguadmrfesams =2m
gra &, afex 3= swAar § At /iy
s mfeAid gvag % -
idF AR sg A owd
w9 faar €@ ® waw &F1 rfea
HTHEHEH T gRT a1 AE T
® AACH A A A ®7 A% TR
arzdl #1 faerT v egw  (Ear aw
S T qF FI A W AG fE
AR wix Ffawe w1 faegw
W g, XF AfFagT ¥ wgHr W
T R A 9T 0 AT A w47 §,
Qx wAwi ¥ arATETY WY qford
Tl ¥@ 1 wfergx fod &
3 QT 1w aga g § wgt O

QrdrEzE AW W §, WAy &
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oreeg # w15 gfaar adr g =
IaT S2W g WM Wy ferar wx
w1 gQadrET gromar § @ % A
gIg ¥ AW WIT % MW &
wrrg, "I EE g AEr faw ¥ ammw
HT |TGT AT €, JT g T/ F=4AT
WY GTW% W g AT WaT Q& &I
g fag= wf A1 A aw ST W
A & FFA 1 ERE TTCO0 AT AN
FT L AFATE T B 1 @i OF
NI A Wgl WA qSET
g fez & qrrama w7t gfaa 33 € wrarrwar
¢ a7 wrs afuwat 397 ¥ S31 AT
QFT A1 T% q1ag @A @A g,
qHT HR AT g |

# aY agt T HEAT ARAT § (% AF
Azvi s WX ATEAT FT FTAAT A«
%1 &, ag & < § % ag agT ITaTdy
&, Afe & st § 6 72 T2 o1 EW
T qT |WTAT &, IAA GEHT WTAITHAT
¢ ool AW T g wgi At A
qg=T{ WA | AGT WIEX AF AT
famigsAge M FA N & @ §
W7 ATEAR 7 o1 21 AL I wF A&
qeaT & 1 wWA o1 AT a9 §44 §,
Iq T ATLA T FMAT WA AT AW
™ gmr #1 glear srw 7 R, a9
wer %1 7g gfaar fa= w& 1 gEt
FHUT & fAg7d rEwa g1 wAT
Q|1 19T § AV AZ AT STA; AT

e faam & W< w3 fawri &
M wemz v g 1 Afew =R A
#e g g7 fradfwew #, waryeled
#, TRIH EIT GEIAA W A€ T
weeraTT & 1 g% Mg 9% WY Rl
* FIAT ®Y WEA AT WA 4§ W
FAFfAA e v 1 TW
WS agA AR § 61T wwH wTH

© qQRETAT VT 1 W orR ¥ wrfwATAl

# gY g & T wT T A § T
T A §, A% OFQ ¥ faemw T
T g 1 R wgw qtww A !
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HFEAC WIC AR A1 sHE fAr gEl
O AN AFNE | W AE X
WeZTaTT ¥ UFA &1 A faviw eqry
&, Q&1 ¥ At wEIT § wv4AT &
AW ¥ goraw F, 7 w@A
WAET §, 9IS 1A § | A FW-
aral &1 gfaardi #1 eded ITTH WA
®) GTAEEAT ¢, aTfd AT I A nfee
afaw X ® wrEegwar g, T3 IWE
®t At &1, AfFa gt o g@d Aufas
afeas sz §, *@  wrwfsAwm
& 51w 97 a#fedw #1 gEAw fe
X7 | gE AET qEI QA @ wg 4
gfaam qg1 € "z ¥, qwr 7 a2rg

AT W FHEr TG FT ATH AgF F.1€ Faay

a9 &, e A femr ST . \HT H SR
1 AT & wETEr g g feeew wr
weare g, fafaw gemm &, dfess
TN WYX 2, IAWT  Haro ST o
/Al § | 930 W4T WEITT § WA
# f& g St a2 it 7g 39 5 foa
qHTT { gEqATA Wife T glaam s
®1 AT AFAT 1 A TARH §, IART
sarzr gfaard Ffar wiw &1 W
frivrFidr Ay rarasar 1 tad
arq Wiy F1 Araf zx afgawr § ITvrace
ST FATECT AA™H) 7 AE favy eqe
g, Qa0 AAY AgEw A wqqT §

forarer & AT 9% AT TRT IR NN
¥ wrrrey &1 gwT &, IS aTei w7
& 1 Tasr Tiwdre A1 gAY Fifgd
g ¥a T TRy A0 THEYT
gfaar WY T A § ot FTEr 7€ wrar
¥ garR gFt F A ®1 s faw
L

for wwt & gz O 2 agi 34
¥ a7F eqva faar S gt sy aur
AW & ' §7 wT & fae faaw
, X7 XY ATA

o wTEE ¥ S-URATgER 4999
A g f wifge, AfeT 9a & arg ww
TR & @Te 7 @99 §Wq I

JYAISTHA 26, 1899 (SAKA)

1977-78 286
IF wawrifAr afge) & AR @
#Fzfen fawrr & s w37 T @
F Prveg ¥ aes fadia sqr faar w7,
arfe 4 gAX i & H1E A 7 B
% |

# gaadr § fv @aw #71 Fefar
ferdile @waw & Wi awT A
@A ¥ fau g owdwA &1 F970
AT WFAT § 1 3 W A fEamn
m,qaﬁhamwwwall

htﬂ#%mmﬁmﬁﬂq
A A R AEATATE | FE IS
FrAMra & dfadwa, arsfer. Al
AT CHT *T T w8 | TR HaT
wgr wA wE wd, @ § 9% fewrs
fFaifrafrateag | o
wTAe utEeH g, fm Y aw e
A feqr @@T AMRT

3% 37 F1 7L w2aql 7T I AR
faae & fRqQ A= ¥ T 97 GFHAT
g\ TR agTgfaar Erawdar g o
famree & & gT 79t oF T@ ¥ dre-
TqTT §——AF WETCH AT FT TAH R |
A7 AUCEHETEE 77 I SEdr JAqr
mfeat agi & qTALAT 1 IET X &
faa @@t Sa=AT SAT AT ROAT E )
A fe7 gt a1 = faaz @1 [Ee
s AT aufgy 1 gEr a%g 9wt
ATfAeATy UFEAR WL qUIHE AL
T FZIqS TEA F) % W osar fzar
AMH | TT-AT WAL W IT I ¥
"HAS #1 TP &9 I F FAq I90AT
ST ESAT & 1 TE YEIT Sfte FHo
WX garer qur wwai # AT AT ¥
qFT ¥ UF ST G IA(A IT GFS & |

ateags *n a3 zfeo owwEw
@ gar & Ffew Svi w2 X W
TATHS ;rafi | H&l ATo Zro WY AY
forz & fAga@rgrasar g |

AT TAAdE § 18 aivor AT
g1 Sg ¥ arg A9« o s
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[r> geraT A
2 1mIIw & Q@ arita g T3 r @
I, A WIE WX FAAA & §S A
foar gat &

# Sdr g f& war wgea 43T
feswedr & ¥ T3 g7 3@ w1 I
@ 9w wr g ¥ ag 77 g7 gurEn
9T &q77 34, fa5 & a1 9qf7 6%
SgTRT AN ¥ 1 oAF W17 qAAT &I
AHSETE  AET FH LT AFE | ¥ 413
¥ sE-FE T IFE A FE fEar 2,
39 & fAu & 37 %1 fov & qarf &
gV & ww & g f5oaw gwrr
OIS ®T I FIA W AAT A6 &

-y

qFT )

SHRI PURNA SINHA (Tezpur:) 1
rise 10 oppose the cut motion moved
by the hon. Member opposite. I con-
gratulate the Railway Minister for
presenting a socialist and practical
budget. Sir, in supporting the budget,
I would like to make some observa-
tions. My  State, Assam, has got
less than 2200 kilometres of railway
route and Nagaland has got only 8
kilometres. The rest of the 7 States
in the North-Eastern region of India,
have no railways at all. There are
24 Members of Parliament who are
representing these States elected to
the Lok Sabha. Sir, I come from a
backward area in the North bark cf
Assam State.

If there was no Chinese aggression
in 1962 we would not have perhaps
got the line from Rangapar to Morkon-
gselek. The maintenace of this line is
so bad that on 30th May nearly 100
persons died. The train also moves
so slowly that by paying Rs. 8.95 for
a second class ticket, one can sleep
the whole night in the train, I think
this is the cheapest mode of transport
and yet during their sleep so many
people died. The hon, Minister has
emphasised the need ‘for developing
backward areas by laying railway
lines. At the same time, there is
scope for improving the lines laid by
the predecessors, the Assam Bengal
railway and the Eastern Bengal Rail
way Companies.
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The rail road coordination that was
envisaged sometime after the Second
World War was given up and railways
have been defeated by the road trans-
-port. The House will appreciate
that tea produced in tea gardens needs
to be transported by rail to markets
in Gauhati, Siliguri and Calcutta and
other places, It now moves directly
by road. The Planterg jn Assam com-
plain that when they offer to send
tea in wagons, they are pot
provided with sufficient covered
accommodation at stations so that
they can unload tea and Store
it in safe place so that it will not be
damaged by raing or other climatic
factors. There is only armchair effort
on the part of the railway officials
such as commercial superinten-
dents and managers. They sit
in their chairs and think how
to get tea planters send their tea by
railways. Thev do not meet the con-
cerned people. It is a commercial
orzanisation as also a public utility
service. They have to go and meet
the people m the industry who are
offering freight to be carried by the
railways and discuss with them how
best to solve their problems so that
the revenue earnings of the railways
would go up. We have met the Gene-
ral Manager of that railway end he
expressed a pious wish that the tea
industry wou'd utilise the wogons of
the railways in order to give them
revenue; but practical approach is nil
In the past there were some efforts on
the part of the private railways te
secure freight from the tea industry.
Timber and other products are also
available in plenty for transportation
to several points in the country. The
price of Assam timber is five-fold in
Calcutta. Except carrying some lum-
ber and logs from the forest to the
nearest saw mills, there is not much
done in this field. At present from
forests, the whole thing is not being
carried by road because of the cost
involved and also lack of rail transport.
Railways carry essential foodstuff at
low cost, even at 3 loss. Here there is
no question of any loss or concessional
rate to the tea industry or timber or
other forest products. These could
be carried at full commercial rates.
I request the hon. Minister of rail-
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ways to consider this possibility.
There are 1200 teg gardens in Assam
and they produce most of the tea
consumed. During the British days
they laid the railways along the tea
gardens, mainly to provide them with
transport. The railways do not have
contact with the peovle in the towns
and villages. Villagers have to go
about 16 or 20 miles to reack the
nearest railway station. There is no
proposal at the moment to lay new
lines in Assam. But I would submit
that Assam needs your attention and
Assam needs also some new lines,
There is the North Eastern Council,
which is an agency of a nature crea-
ted by the centre to stand between
the centre and the states. I under-
stand, however, that this North
Eastern Council has put for-
ward certain proposals for layirg
new lines in the North Eastern re-
gions of India. But then unfortu-
nately I do not find any ment on of
any new line in Assam for the pre-
sent. There was a proposa] for ex-
tending lines from Gauhali to Bara-
pani in order to reach Shillong as
near as rossible. There was a pro-
posal for extemding a line from Jhagi
Road to the interior of Jaintia hills
where there is plenty of demand for
transportation of raw materials to the
paper mills that have beep slarted.
There was the possibility of extending
a railway line from Balipars to Bha-
lokpong in Arunachal, the route by
which the Chinese aggressors were re-
ported to have come in to India. Now
these proposals are not there, There
was also a proposal for construct-
ing a bridge over the Brahma-
putra river from Silghat to Tez-
tur. We want a road-cum-rail bridge
al a cost of Rs. 54 crores in order to
link the gouth and the north banks,
for the benefit of the people living on
the banks of the river for the impro-
Vement of the commercial activities,
for general economic benefit. At the
Same time there Is also a proposal for
locating the capital of Assam at a
Central place i.e. at Silighat on the
South bank of the river. There was
3150 @ proposal by the North Eastern

ouncil for a road bridge at a cost of

§. 27 crores for which the survey has
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been completed. Now at a cost of an-
other Rs. 27 crores we may also have
a road-cum-rail brilge. There is the
possibility of laying a new line from
Jakhlabandha to Baruabanungaon and
linking Jorhat. These are popular
areas of Assam which do not have
any railway service. On the contrary
all proposals put forward by the people
of Assam demanding railway lines
nave to develop into agitations, and
movementis. For accepting necessity of
broadening the line from Bongajgaon
to Gauhati, the peorle had to sgitate
fur 11 years. That is a life-time. Peo-
ple should not be forced to resort to
such actions. I do not blame the pre-
sent Government for that. It is the
result of 30 years of inaction and neg-
lect. The speakers from that side have
expressed their concern at the neglect
on the part of the Central Government
for the aspirations of the people of
Assam.

Now speaking about railways, 1 find
that there are as many as four lines—
branch lines which are owned by pri-
vate companies iz, Chaparmukh-
Silghat, Naginimora-Moranhat, Katak-
hal-Lalaghat and Chaparmukh-Moria-
bari. These four lines were pre-
viously run by private companies.
Their management had been taken
over by the Railway Board. Fifty per-
cent of the profit earnings is to be paid
to them. When we are nationalising
so many things, even a single Km.
of the railway lines should not be
in the hands of private owners.
Why should not these be taken over
by the State?

We should own all the railways in
this country and no railway should
be left in the hands of the private
people. If any money is to be spent
in acquiring these lines, it will be
worth while in the long run, rather
than paying 50 per cent of the profits
to the private people all the time,

From this Vear Book for 1975-76
I find that movement of trains by
steam engines has become slower.
Their speed has rvome down. The
speed of diesel engines has remained
steady. Electrification is not intro-



291 D.G. (Rlys.),

IShri Purna Sinha]
duced in the railway lines in back-
ward areas. If the railways do not
run faster, jt is not possible to get
more and more goads traffic from the

industry in this region. So, the
speed of the trains should be in-
creased.

1 congratulate the minister for an-

nouncing that a judicial enquiry
wou'd be ordered into the Tezpfu
Express accident on 30th May in

which according to him 85 people
died, but my report is that not less
than 91 dead bodies have been col-
lected and the number may even go
up. There should have been greater
vigilance on the part of the officers.
1 do not find any justfication for the
Additional Commissioner of Railway
Safety conducting the enquiry from
Rangia. 70 km away, instead of sitting
at the spot where the accident occur-
red and collecting the facts. There
is an inspection tungalow 1 km away
from that area and he could have
conducted the enquiry from there ra-
ther than sitting at headquarters and
holding enquiries about such accidents
from papers when over a hundred
people died and so much of rolling
stock was damaged. He should have
visited the post alongwith the rail-
way officials and found out the persons
on whom the blame rests, rather
than dismissing it as an act of God.
The House should know that there
wag a conspiraey in the State Govern-
ment. Shri Sarat Sinha unasked for
appointed a magistrate to conduct a
fact-finding enquiry in th, case and
then canvasg cover up from the MLAs
and other supporters in the Congress
Party to make a Press statement that
suddenly there was a huge flush flood
which washed away the bridge. He
has come out with a possibility like
that. Now that a judicial enquiry
has been appointed, T am sure it will
find out the truth.

N Speaking about security, I ind that
uge amounts of money are spent on
the Railway Protection Force, but
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thefts have increased. On that fate-
ful day—30th May—when Tezpur
Express met with the accident. 1 was
travelling to Delhi in the Tinsukla
Mail in first class. There was no light
or fan. So, I had raised the window
panc, There was a lady also travel-
img in the compartment and she was
sleeping. The time-table did not
show that the train would stop at any
place after Tundla. I was also told
by the railway officials at Tundla that
there would be no further halts dur-
ing the night. But when I slept dur-
ing the dark somebody had removed
the vanity bag and a transistor from
the compartment. Perhaps a rod,
with a hook and net a rope was
thrown inside and the articleg weie
stolen away. I have written to the
railways that they should pay the ledy
the cost of the articleg <he had lost.
There was no attendant or conductor.
There was no light or fan. The rail-
ways have no business to run the
trains like this. I have writ-
ten to Compensate me for the
transistor I lost. Tl:at lady had her
personal money und some leitors in her
bag. The letters were addressed to her
children studying somewherre in Rains-
than, They were postad by the thief
no doubt. He was an imaginative and
educated theif, whn strolled on plat-
forms after midnight. T did not have
an idea about my own loss. When I
woke up from the screcams of the lady.
I found with her vanity bag my tran-
sistor also was rtolen. So, the ge~uritv
nearer the cities is the least. [ bope
the Railway Minister wil] look into
this and take firm steps.

Another thing I submit is that there
is a demand for the location of Divi-
sional Office of the Northeast Frontier
Railway at Rangiya for the north fron-
tiers where there are tea grrdens
The Rangiya Divisionu]l Headquarter®
will be able to look after the railway
interests of the area much better
The line on which the accidents took
place can be looked after from
Rangiya. There is scope for better
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development of the railways and bet-
ter earningg if ihe divisional office is
located there, I strongly hold that
Rangiya should be immediately made
the Divisional headquarters.

There should be some eye on the
distribution of contracts. The rail-
way contracts are distributed on per-
centage basis. They are 200 peér cent
above the railway schedule in the
rates quoted. The railway rate sche-
dule and the tendered rates have no
relation to the actual market price
of building materials, The same con-
tractors—I can name them if you
want—always get work at 200

per cent above the railway
scheduled. 1 don't know how
much of that percentage is for

the Distributing officer. In laying new
lines, Mr. Deputy Speaker, they esti-
mate more than Rs. 20 lakhs per one
kilometre. 1 think that is also a big
drain on railway moncy going into
the original works. That also
should be looked into. With these
words I conclude. 1 hope that the
Railway Minister will look into all
these things,

SHRI JANARDHANA POOJARY
(Mangalore): Mr. Deputy Speaker,
Sir, at the veryv outset let me thank
you for having given me an opportu-
nity to address this august body as
my maiden address. A railway Bud-
fet without any increase in fares and
freight is welcome, but we have to
find out the reasons for it and also
we have to find out who are responsi-
ble for these things.

The task of the new Railway Mini-
ster, Prof. Madhu Dandavate, has been
rendered very easy in framing the
Budget for the year 1977-78 by the
spectacular improvement in the finan-
ces of the public undertaking in the
previous year by the previous govern-
ment, He cannot forget that fact.
First of all, I submit that the big in-
crease in the freight and passengers
traffic ag well as the strict control
over the working expenses has enabl-
ed the Rallway Minister to reduce the
indebtedness to the general revenues.
The high level of efficiency attained
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during the past 15 months has been
responsible for the present satisfac-
tory position, and that has to be main-
tained in order to preserve the heal-
thy state of affairs of the railways,
as the bitter and disastrous experi-
ence, of the years 1974--76 is here for
all of us to see.

So far as the demands are concern-
ed, there is planning and an examina-
tion of these demands is proposed to
be made, after an overall decision has
been taken by the Government on all
outstanding issues. This may suggest
a restrained approach to the problem
and an eventual increase in the wage
bill, which may have to be reckoned
with. In this context, one should hope
and the nation hopes that the expert
committee proposed to b, set up by
the Government for a comprehensive
examination of the freight angq fare
structure will not increase the burden
on the railway users op the plea that
additiona] resources are required for
implementing the modernisation pro-
sramme and expansion schemes.
It is true that a considerably high
level of outlay is required for raising
he carrying capacity of the railways,
for the purpose of construction of new
lines and augmentation of rolling stock
eic. For that you should approach
the Planning Commission or raise re-
sources through public borrowing or
loans from the World Bank.

The Railway Ministry has been con._
templating the construction of the
Konkan railway. For over 50 years,
the people of the backward area of
Konkan have been clamouring for
this vital link with the rest of India.
Even though many promises have
been made, no action has been taken
by the authorities except doing a final
location survey. Now that the loca-
tion survey work has been completed,
you have to start the work. Unfortu.
nately, even in para 9 of the speech
of the Railway Minister we do not
find any statement to the effect that
some steps have been taken. I strong-
ly appeal to the Railway Minister to
take up this new railway line so that
he can satisfy the aspirations of the
poor people of this backwarq area.
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[Shri Janardhana Poojary]

Our railways grew in a haphazard
way before the independences because
they were run by private companies
But it is a matter of regret that even
after independence there has been no
systematic plan. If only there had
been a plan which gives priouritieg to
the more pressing lines, I am sure
railways would have definitely given
priority to the Bombay—M ngalore
railway line. Even though this line
has been intluded in the lines to be
taken up, no action has been taken so
far, The present Railway Minister
says that he is keen to take up this
Jine. So, I want to know why he
has not taken any steps in the matter,
If it is a question of lack of resources,
he can raise resourceg either by bor-
rowing from the market or by ap-
proaching the Worlg Bank. If this
line is completed, Kerala and Manga-
lore will become neaver to Delhi.
There will be more of passenger and
goods traffic through Bombay and
Bombay will become nearer to the
paople of not only Kerala but even
of Rameswaram. This is a vital link
that has to be taken up, and 1 sincere-
ly hope that the hon, Railway Minis-
ter will not deny the legitimate rights
of the west coast people. and that they
will be given their due share in the
railway complex of India,

So far a8 the Hassan-Mangalore
line is concerned, jt has been delayed
for many years. The reason hag not
been given, but my enquiries reveal
that the funds allotted for this line
have been diverted to northern India.
T that is so, a fraugd has been com-
mitted by the railway authorities, and
it amounts to cheating, which should
not be there The people of Karna-
taka require this line bhadly and had
been looking forward to its comple-
tion by 1972, but it hag not been com-
pleted though wse are in 1977 now.
So, this must be expedited and com-
pPleted early.

The people of Coorg have not beea
provided with any railway line so far,
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They produce foreign exchange ear-
ners like tea, coffee and forest pro-
ducts, and they want thig line to have
connection with Mangalore port.

Mangalore is progressing rapidly.
Its harbour has been completed, the
Kudremukh iron ore project is com-
ing up and the Hassan-Mangalore
railway line is also going to be com-
pleted. In view of this, I plead
strongly for the expansion of the
Maunzalore railway station as other-
wise the public there would be put
lo great difficulties.

The present Railway Minister had
been fervently pleading for the Kon-
kan railway. Now that he is in a
position to undertake it, I hope he will
take it up and complete it early.

st W &= avan  (F)
# T vt A &1 ¥ AU 7 # fevran
wreT 7 qaA & g dar g
T a9 ¥ Tore &Y GiT o N9 61
T T ag g s g |
fmtaYzT & surar & g a7 feoat
o® w94 ¥% F< faar gar 1 aw 5w
awz ¥1 favr =9 & mrre g o fe6T
Wt T g IEE vy W q oA
7 UF ACEAI &1 feur § 1 56T
WT7A FY WA A AW AT ¥ |
fFa

FAAT T FY AETC FA A&
g ot feaq ¥ @ A q@fa 7 o9
QU WA #Y q@ AT & WX W §
ol X F drEE § A FANTD T
T ATq A6 I F W & A WY
TE ¥ T T F A IR IE
®q ¥ W@ & I o warw feg ®
Wt g fom # o wfedl ag S @
& I e & ag s we § fw XA
& garery ¥ g v /I I Jrav
w7 wrrw s, Saet gfewrd freet |
wh WhEw ¥ g o & afedt W
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famre gfeard 3 & @ w0 ¥
WA A oW e 1 It aret
fesai & oy ofrewre @l § IEw €Y
T A FT AT FE § W | o
FFA FY T HET | THRT qAA FATAS
gaTE 1

& wgm A § fF @w a3
I FAT i T WA FT @ E,
39 aftg o FT @ § TR FTer
4 WA q qRAATT AT AT § WY Tg
THAYTT qZ A WE A AT T @& |

¥ a Ffor granad w3
TRE @i R fvor
TF WA ATH FE % HeeH HATET
g ¥ am ¥ wf 37 § 77 ey
AL HTA ¥ I¥ I § WX 4T &3
JEHT ATW I3 § | T AT § JTRA
qur fear ama Wi fom sfea & @
uF § wiuw a1 fawsr sios fegfa
ToSr § IAET FTEHE g v T
TOT w1 WA FT % fomd St WY
Qe faam | gaTd AAaT T
J qrqom #Y g fF 10 & F FAETD
®1 faer aEd § W A B wgd
& o saTET G AT AR § ) g
Wl 79T A ¥ ET W 9T /e
®) qarar § | AR Aa F qEr A
't § | o & R e &
faFr A AT A TIEEIY W A
FWg A 30 F@ ¥ wr€ g fawm
=R Wt &7 fasrw @Y ar wiifos fawra
AT T B fa ) fedt ag & Swfa
& ¥ qT ¥ earw ) faar maT g
qTAE A F aw wrf o 7 9 A
T ar ¥ aff qdft § 1| W wea 8
fs sitE W s § foay o welt
FR arl & wrg I A T T A ofY
AT FT GRA Tg1 Far, ) A
W AT T fy g Y @Y T A
¥ AT S 9l #Y IR 39T 9
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gH Ao J47 R 2w Aa I T §9
wm faar som O oF aga & fawwr
A AT & W wgr 9 gioee A
qaaa afus Y & | e T da
& AT o7 IYAT FT TE & | W FY
fresT e aifwa s & oy &
FIHT 9T A [T FAT G E, TW@WEE
TR oqAoTHo W A FI @ § A
39 feom ¥ wré gofa g g & 1
% &a & A7 ga 10w § 5 woAr
T W@ & fqa 39w § T yTeal & ST
qEaT § 1 &Y @ wEr o @Y Faedt
faet &t fomer =V oA faar
27 i« #1 fawd IgA Far fF wraar
foz2y @ fasit g1 & 79 o= s
Wz 1 AAga 37w &9 ¥
afm qa ¥ Tt FTAR 257 w1 oy
fagd g ar g .

“IF TF W arsa faem &
grad W FIET A9
feais 11-4-77 ¥
qa 39 |

Y Ay &7 oiw FTEAT 0
&Y% F1 ¥ ATEA ¥ AT
& faq 45 FeefreT
£ aft W g fawr
qgay, foq ax e w
7 U8 & ® AFQ
uraly | X9 gua garaat
A aafas &= § WX
g 9T T Ay
aq7 wdsaaeaT ¥ AgA-
qui @t & far mfws
TS F1 QO FH &
far fr 7ofwr g W=y
THE @ sE AT
frax &7 & f&3F
dgmaAl ¥ feafa gaoy
qF TAAT FET TIAY 4

qwaTHaTH afga, ”
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T N faet famr & ae
q_n:ﬂt i:n‘nﬁﬁmﬁrw
£ 1 Huen weew
%f‘m‘m‘-\ m wrgn g fF waw
I F M W e w1 T2
T "R A g ) Wy wgvew few

i

mqﬁﬂm ¥ ari wtr w"f aw
B R T e
T ¥ At AT W gHa oA e
fasmm 1 _

A FIT W1 AAAT XY ATIA AT
aga fai ¥ miw g7 @ &1 A foe
e § wet ¥ w0 aré g 3w
Tt T Ay e € W
AT FY X1 AT A QA ) oW
A Avsa Y AT Iaw oGS Wi
agt et ST & W2 AT g
TR oqg 9 ¥mer, qEE A7
ATz ¥ T sAfeat §

waqr ¥ Zrer Tafag OF WA
ATET AT & 1 qAZ 50 WA ¥ A
TT 1 AT T FTH @ X AE
*71 g2 fora €1 &0l #Y fafeed
TgT 9T gz W & | ATER w1 w6 |
oAl § 1 ¥ e e o 2wt
I femr w7 Trafer w
faate & faem faar s | wifE o
a7, gar gt § f o avelt e g v
I frwe 7 @iz w¢ O &F wwh S
% Ta 7% § o7 A fawrr wY gy
grn ¢ faexr s @ wfent agi
= A o, afew gEw fee fAaam
F@& ¥ mfedi 1 qHAET ) W
THET IFTT W4T AT AT A ®Y w
o ? feweY ¥ G arq oY ow F 4y
T T W s g £ T ¥ agi o
% &t ok AY wgt A oferrw & Wiy

*
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s g0 | AT faae § e gw e
¥ Q% & w T A W feT o
Wk ofeg WA A, B feelr
as frer feqn o

JTT & warE ATHIGT AT AT AT
Hewa A% ¢, IEEY @ dEA F
TETA T RE 1 gw g foed fel ¥
wiT ¥ @ § | W ¥ g9y €
aTH ¥ ag €T ATXA oY g1 Ay A
w7 § f5 Ziw %1 gw a¥Y WA A
g sre fagr a7 | WA w@ F AA-
AT FY W &1 qfa gei o &
foey 6 awa & fomaYy wim w7 o1
@ g, IAEY oY gfr g1 v

FQYT-HATE ATATGT TE ATEA &T
TET T7AAT AMRY, w@iE 57 79T qE
¥ Tvrf qiTg AT AT ArfAAl w1 agA
wfeare grft § 1 371 Aard ATeTgT W
AT FTAA G A W oy gy fawe
2 | wafaw e ¥ wire o TEE W
qu e T

a7 & gart mramgT oA g
Tt ¥ fAe oF ard 9 Tt wfen o

g7 7 faelt ¥ wgwTar #1
HIZTIA AT ®1 ACHAN & wrag &
wreare fear & 1 AR o g fL e
A FH N T T qu wT e
AT |

| wd % I & wwasi grw 9gi
S ¥ swrfal Fv qwr Wl o
&1 @1 & 1 I Al o frra o A
s wg) ey oyar @ 1 wigw WA
¥ vy wazwww & wx T W
*rf et aff feqr omar ar | AT
frizs § fe w8 www Y a5
amry
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W A A=l & e famwe
F a0% a4 gure fear s =nfgg )
§H 94 WEAL WIA HAGER AW
Y Wl ®T AT §, 97 fF qgw 7 @ 9%
wsg fufews i &7 o 9ot a8 &
FHAT | ATAT T AT wERA DAY
1T/ €Y "wrorF gy § 1w mag
&EIT T &1, AL, & FEA a6 FH
adt fvar, a1 «dr gfvwa g ovwr

T ZiF far s AT a1 W &
T AVST AT, AT gW AW & A0 wod
Ha ¥ AFr AY #fzA @ Arom o gw
AT AT B IT AT L ) I HT H
UM AAITAT TT HHS-ATY A F7
AT T £ | FAR FTAIT A AY TH
axh ™ emA JE frar 1 wa e
FIARAFTAI T I & 1M T oF
OTAT FT I ZAT 4T | AfFA 177 w4
F WIQOT 7 IA AT 9T qUAT FmTH 1
Atad o7 7€ & 1 agt 97 FeRAn 6w
AAFAATAT FT U7 WAEY § 1 Tq &qF
&1 srafagAr 47 afzm, arfs sa+r
wratfas fasra g1 1 i fay &7 frer
da sifgr fear s

To FeHY ATTrAW Q2T (WA -
IYTEAE HETRY, T WY gT OF qHf-aw
T¥Z TFTT £ AT @ FEr E
Faar o @ fF T a9 ®§ gueaq )
AfFT gu AT Ta I ¥ wdew F
g fe I & ot gmAw oA S
AEIAT § &1 | 7@ I {F wAw
AAAIG G A AN WA gwTE @
g foeft & gox Wi I w1 G
W fefy & afwr wrow #  w¢
T @TEi ¥ WO Wqd @Al &
T o ¥ ot gury @ & fedt ¥ v
fF oY wr faeare ¥aar Iwe Wi
gur &, oY frdy 7 farpraa #Y § fv ag
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Zfqor W@ & W AT A F FII
zfaor wrew ® Wi #1 wfuw fasr

AL S

AfFT ag w g v mew w¥w H
Wi fame afigraar g1 @ w7
faere &t dat # gEm Tifer Wi
3T gFLadl wifeamEr ddt ¥ i ™
qEF, AH Heq AN F T TATE A, —
og gEeil W W 47 e §—agi
& frarfaat 3 ot aw W & v o
wifrrg ) afignsgaragf®
gardr Aardafaw gfaar w1 srw 3T
a1 ¥ qg9r € | T qfee & afew g
FTH  FL qC JT AT AT FY FH &
qyeTd § IT T W QU FTEFA E )

AZ % WG G FT7 GV g,
T9q AT ¥ g ¥ A7 Wa afaw
FTHVA & g g ¥ a1 T FY afwA
YT FTH F gra" F WA g J I
7z T Far 1% f¥ WF 4 1 v
ATEq §&qT § g wevdy sy | qfe
¥a TT A FTW AL WA | qE
Fr ot gfwar s T gE @ Fawm W=
q7 IEET A= A g | WU EH [OEw
F gTU X TR UF A=61 aeq AgL
TEi A gg aa fag a sc @a &
e qE A afer W AT gEfaf &
qr Ty W1 AW AT afge ag T
g &% | ofz 9% ¥@ S=ar F @y
W A @afaf § @ w7 ¥ Wt §
it g% ®u| qaT f§ =T a1 &
G ST ¥ W JEHT TIET HEAT FH FIA
F #7E &Y ol ¥ | weagT W W
gt R aE F A w7 w1 Wi W
ATy AT WA A€ & FOT FOan
TE AL gTST & wrE FIHW G QY
qFar 4 78 gfee & wrrlva st oft w0
IS TT AWA T |
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L STo ®eRY A T8

FE A€ wATY qEqrAq) ¥ dAwH
we &, 9 aY wAE geqraay ¥ wafgw
o @ i ¢ Afww ¥ fady a9
qfvers 393 & Toaraa ®T TTF WO
ST WTFE O Argan § | qfeEw
[T w1 qoETeq T A {1 Afew
FJEHT AT W A o § gL €
AU qF, (I AWE A WA TF,
T W wgwTErR A agd fawm
¥ haT gt ¥ 1 Fek gwT T A
qEAT § | WIST & qfX IEET A
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% | 7% gfear w1 7@ ogwrd wf,
WX gz Y oF gfrar or g W
g &t i wv f& 32 WTLA €=
ST KT AT Gr §1 A @ W
auE ¥ A war o5 o g
¥ T WAGFAT TE 9T |

AgT A® qrET gfauT F} A E,
# WNHT & HIEX T &7 gy
gfaura &t aww femmm =wzar g
w®|ifys AT ¥ wRT 1 S A
sfeurd seafaa &t o1 @ § WK
wr @ o @ E, 5 WE, At
Wzt 9 ¥ greEr giaaTHi w1 9o A
wWTE | ATTRA AGHT G FTET QAT
¢ w2 ag TouTET oxwdw @ a1 s
Xqar a1 qEr W wfent g afe
Wrex #w qC TEY ®1§ smaer T
¢ fomd &l @ 7 §wg W I
F A HE | THE "W § W A
¥ grfadi £ TR wyfaar w1 T
FTAT 95T & | §F ATEA 9T FISMIT
y feeett &1 &y AEY FT qAH 2
twE g ¥ Ff "EAw sgE) A
™ ¥ awy wwmr A fEoaw
< ¥w 3 Twrf A gfaemd
aqré 9Td | Ig FTE II@RAT Rl S
TANT A TATH, AOTAT EIHL TSNS
g | CEE IAT Wred W e
qTeE ¥ S F @Y qrE A o1 AreA
Tt IO FHAATE ) WA W &
gou favig fogr amg | qqr WA
TEAT ATEA FT ATEAA § TEHAT A A
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o FAT WrE AT oadt sxawar
afs 37 QU wfwd #1 T7w v
e AT arfagl w1 @ ghrar o
THY SFTC ¥ gl G 9 H 9@
T DA § WIR 9 Fr glear @
grat &1 @ A9 ST T A
¥ ¥ wfewfal &1 am= @y &
g ar 7@, & € %% wFar X ar
T 7 F W afewfal 51 oam
IR ATE AT Y A E 1 WA R
%@ FAH X WY 9= o qer &5t
gfaar 7 grer &1 = SF

AT HTAEE 0

Tad @ @ § oF TA # WK
" St w1 e femmm =w@ar g
agF aF WL T FT qgrIA-miEq) w
ravg  §, FWIE  wfearemi Wy
FOr TE E1 AT ¥ WY TS
Ffoamear §1 #@eT A9 Wik a=Aw
¥ %% a1 A419 T & fesd Iqdew
@ 1T WX & I Wi 9T qI
*T w4 Wrg wre g 9 @ 5 oow
FHT QT [T @A A& g1 96T "/
AT W OF T § FHL AW TG
a% 9§99 ¥ 33 I W AT gWG AW

¥ ®r§ =g AgY 97 sHfET W@Ew
¥ AR omr AR W ST AT
frarier & wfas O X FW@
qdt | ¥ 2w 9 15-20 f@ %
T M F fesw AR 9@ @ & wife
an WA & faq e g T g

@ e W Faf@am e &
TATT FEL ATEAI & IG oY WO I |
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f& ¥5 =i 97 @ gfaar w1
gfe & R & wrzz oo @
AT & TAH FE WL F AYA
q AT ¥ | IW FIEY H ATEN FAFAT
TCEA A WTEAVEEAT &1 ¥W wWEAT
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© wgl av WA JIT ¥ g
8 *€ I ag v IsTar v ww+ R
f& I woqrdy 3WT ¢ TR et
fear s | doma A o AR
FAT ¥ qIAMT FTA & q9f T[9
W & 1 feag wrar o wrE Frolr Y
2 w7 Zw fageq ¥ 9 ax W Tawr
ITA T | W W AR AT oA
qATFT ¥ 5 IT9T =avdy FX &
fao sdaEr &t ar

AT waTrfzat ¥ A1 w7 femrex
g IFT w3 IET wrw feamorw
aet fzgr &, I9F aT 7 =T
dxar feqr s wrfzr 0 & Har
WEIRT 1 =qIA IAA F1 GIT Wl
frarar wrgar g—waarfwi & we
fwa aga I=wzr o vgwar @AT gk
g T@% IT 7 arg F1f fqfwa ary
wfgm

o7 # 977 §F F1-A17 AATHT-
|1 F1 W AIIF( AT ARG FLAT
ARAT § | TAAMR H rIw Wy &
fazars ®1 59w @1, 1@ *FW FgaA
AT I7 781 §, IAF faearT w1 FA
e qu frar s wrfgg aar
g #Y Ffzarzai w1 Wir gw fEar
FraT wfgm

tdr TYg ¥ A9 odr &E0
Ry ¥ fazare Fr 9w § 1 IAE
fazar WY sirem & fear Iy arfe @@
¥ M w1 sgra Arg faw owE )

o mfedi & e ® &4 wA-
Arg =@ A w1 g wwiTa frar
q1, UM # 25 TIT WX 26 W7
mifedi ®1 T W 4 qgi & AT
vt ¥7 Teaew ¥ wow) fease far g
w R it aAdty dfaat & frdgT *°
w¥ ¥ og¥ v et €1 oy
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ax ¥ ax v faur war, afaq
&7 WIfedi w1 agi (e ®Y  sqaedr
LI

et ey qfeww WA

awg ® A1 ™ FHAO
frama Tx @ ITH § @Al w1 OWWI
W g TET W g W 6T @&

gfmmrwﬁ;ﬂ?ﬁwrmr
afz g% 3@ @ ¥ WX ATA I AT
™ WE FEAT0 AW il AT
IAaT Ffearsat o1 gw gt 0 =
FHSO 1 @A @i K1 wwfA F
/AT EO A

WE § gewAw  Wgd &
@ gu & W1 wawrfa & 90
| faar SO T WS FTH 9T
fear 1@ | @1 IF 9T AS g AT
ATHT 4 FT &IAT I qFAT & WL
TA &1 IA9; HATHI FT AW HAA

-

g AFar g

wa # # T§ AT FT ;WEA
¥Tq gu Hal AT T ;T AT /AT
® G g feArw W@ § AT
gair w7 § fF @ o o gfe-
wm ¥ w10 w0 foaew W arafuw
¥ wfas faers & | WA @@
Wik P & @ # gefR e
wentfear fear §, afe w@Er FRT AE
Tyr fegr I A LEE FTH AW
g
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SHRI VAYALAR RAVI (Chirayin-
kil): Mr. Deputy-Speaker, Sir, the
hon. Railway Minister, while replying
to the debate on the budget yesterday
made a claim that the surplus is Rs.
32.50 crores after providing for the
dividend. He tried to create an im-
pression that it wag for the first time
that the Railways are paying the divi-
dend. I am afraig this statement is
not substantiateq by facts. When you
look at the documents supplied to us,
it is vary clear that till last year, the
dividend had been paid to the tune
of Rs. 200 crores, After paying the
dividend, we coulq make a surplus
budget of Rs. 65 crores last year,

Rome was not built in a day. I am
not saying that whatever has been
done in the past thirty years was
right or wrong. The present budget
or the present railway functioning as
also good and bad things in the rail-
ways are the contributions of the pre-
vious Government. Unfortunately,
the hon. Railway Minister, in hjs bud-
get speech as well as his reply to the
budget debate made some jnsinuations.
Nobody was claiming that the whole
performance in the past was good,
but at the same time, I am not pre-
pared to accept that the performance
was bed also. It was improving, that
is a fact. The budget that has been
presented by the hon. Rajlway Minis-
ter is only a projection of the past.
He could not make his own. It is
the same people and the same officers
and it is done in the same way as it

* was done in the previous vears. So

whatever good and bad he has inheri-
ted, he has inherited it from the pre-
vious government and the previous
administration. In this connection,
here in this book of 1975-76 supplied
to us it is clearly stated that the divi-
dend paid is Rs. 180 croreg jn 1875-76.
So, it is not a new thing. Of course,
it might have been a deficit budget

at that time. I hope the Minister will
clarify this point.

The other point he made is gbout in-
crease in the passenger and goods tra-
fllc. Even with the increase jn the
passenger and goods traffic, he can
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make only a surplus of Rs, 32.5 crores,
I hope he will explain this.

Here in the budget speech he made
certain important points about the
Railway Board. 1 was also one who
criticised the Railway Board on many
an occasion. Once I thought that the
Board should be abolished but 1 am
not of that view at present. I think
the railways have to function and at
the same time, I believe the functions
of the Railway Board must be more
decentralised.  Unfortunately, there
is a trend in the Railway Board to
take away more and more POwWers
from the General Managerg and con-
centrate them in the Railway Board.
Even for introducing a diesel engine
in a parlicular section, they have 1o
come to the Railway Board. It was
vrilivised in this House, Then, if my
memory is correct, I received a letter
from the then Railway Minister that
no such power was taken. But many s
time I heard from General Managers
that they have to get the permission
of the Board. I would ask the Minis-
ter that decentralisation of power
should not only be at the Zonal level
but it should penetrate deep down
even to the Divisional Superinten-
dents, The more the decentralisation
the more the powerg they will get.
This is one of the basic things he
should keep in mind while he takes
up restructuring the Railway Board.

He mentioned about some of the
problems. Take the simplification of
the procedure for settlement of claims.
Here in this report for 19875-76 they
say that they received more than 64
lakhs claims in 1975-76 and they were
settled on an average in 60 days. Now
the Minister has promised to settle
them in 6 weeks that is, in 42 days.
It does not make much of a difference.
We know in practice and 1 personally
know the claims dragg on for years
together and people who have borrow-
ed money from banks have to pay in-
terest to the banks because of delay
in settlement of claims, They are put
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to a heavy loss. So this proposal will
not be of much help, The officers who
are responsible for settlement of
claims can always get away and 1
wish more concrete proposals should
be there and it should be inade a point
that they settle it within the time.

Then, about new railway lines 1 do
not want to repeat what my hon.
friends have said. They have deman-
ded Alleppey-Ernakulam railway line.
I do not want to explain the need fer
it but I would only emphasize and
argue voits f» Minister that when he
is going to l'y down norms for more
railway lines, he should alsp lay down
for new lines. What should be the cri.
tcria for new lines and whether they
are economical or not, In that regard
1 may assure the hon. Minister that
the construction of that railway line
from Alleppey to Ernakulam via Kay-
ankulam will be the most economical
line in the country.

The Railway Minister may be a
little shy because in 80 many of his
speecheg he has made on the floor of
this House as @ member he has plea-
ded for the Konkan rallway and now
he may be accused that because he
comes from the Konkan area, he is
introducing that line. No, Sir. We fully
support him in regard to Konkan line.
Konkon Railway is the need of the

people.

If you go from Salem to Bangalore,
there is an un-used Railway line. It
is a metre-gauge line. If it is convert-
ed into a broad-gauge line the Rall-
way wil] save a large amount.

Traing are running from Jalarpet
to Bangalore. These could be routed
to Guntakal and then Guntaka] to
Hyderabad and to Delhi. This route
will be through Deccan Plateau. 1 hope
the hon. Minister will ccnsider it.

I will make an appeal for dieselisa-
tion of Trivandrum Mangalore Train.
While coming to Cochin people arc
standing, There is a terrible rush.
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People have to stand for the whole
night in the train. Earlier, when I was
travelling in Secong Class, I had also
to stand. Now, of course, I travel in
First Class. The relief can be given
by a?tding more bogies and by dieselis_
ing it, '

Some stationg have been construe
. belwegn Quilon ang Trivandrum in nt:g
Constituency, There is a station nameg
Peruguzhi, Southern Railway has not
yet opened this Station,

Shri Suryanara
y yana was speakin
:z:;:tacalenn:. On page 15 of the Ang
eport & Account ad i -
——— s 1875-76, it has

"'.& major achievement in the field
of improvement Lo catering service
was the intronduction of ‘ready-to-
serve’ meals from base kitcheng set
up on important routes under this
system. Foud is propared under
hygicnic econditions in these base
kitchens, picked up in insulated
trolleys and delivered to the pantry
€ar on the trajn where it is stored
in hot cases and served to the pas-
sengers on the run,”

The Railways people may be punished
am‘! prosecuted for spremding con-
tagious diseases. ] had said so in the
House whep Congress was ig power.
I repcat it again. In Tamilnadu Ex-
press too I found that *he fund was
bad. The food is callected from diffe-
rent stations. The quality of food is
worst,

MR, DEPUTY-SPEAKER: I salso
felt like that.

SHRI VAYALAR RAVI. Afier
reaching Delhi, all the memberg of
My family got stomach disease, The
Railway Board claimed that a big
thing had been done, but it is not so.
I wish that the Government should
Jook into all this. .

I repeat my charge which I had
Made earlier goo. Shri Raj Narain
thould prosecute the demagogy for
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spreading this kind of disease and bad
food being served.

The statement given jn the Annual
Reports and Accounts 1975-76 is
wrong.

I want to know the criteria for in-
troducing special trains. Ip Kerala,
recently, two gp=cial trains have been
run within 48 hours, I am not alleg-
ing that there nas been any interven-
tion from the Minister. But there was
political pressura, According to the
statement of the organisers of the
Conference, they took tickets from
different stations and the trains have
been run.

I don't know whether it ig the sys-
tem of the railways to run these sgpe-
cial trains and sell ticke.; at dife-
rent stations. R.S.S, is ¢ precominant
force of the Janta parly and they ge!
all the privileges. The R.E.S. lcacer
came to Cochin, The Olavakot divi-
sion hed to run a special train. I want
to know what are the rulcs or tke
matter. You should look in‘o the mat-
ter and you should see whether stnie-
thing was done without the ru'es.

Then I wish to make certain sugges-
tions regarding job-oriented projects in
Kerala. There is no depot. there is
no marshalling yard in Kerala. This
has been represented several times
and Government has not done any-
thing. This should be immadiately

attended to.

Regarding inventories, Rs. 50 crores.
of stocks are lying in stores,

This is given in their report 1
would request the Minister to look
into it. He should look into the in-
ventories of stocks lying at the various
depots and stores. Nothing shou'd be
purchased if it is already in the siock.
There is no point in purchasing the
same thing once again and piling up
the stocks. There must be some
modern technique which ghould be in-
troduced in the management in res-
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pect of utilisation of materials and
machinery. Better utilisation of mate-
rials and machinery should be ersured,

About labour relations, I am happy
that the Minister hag introducad good
labour relations through cooperation ot
the workers. I think Mr. Gecrge
Fernandes, the forme labour leader,
may think that the previous govern-
ment had confrontation with labour.
It is not so.

THE MINISTER OF COMMUNICA-
TIONs (SHRI GEORGE FERNAN.
DES): Confrontation through con-
spiracy.

SHRI VAYALAR RAVI: No. We
always sought the cooperation of the
workers and not controntation. Now
you are a Minister and you may kind-
1y go through the files in the Railways
and you will be convinced about what
I am saying. I certainly coneratulate
the Minis‘er in that he has lirought
about good labour relations through
the cooperation of the workers. T can
assure him that he will get all our
suoport in this regard. We will be nne
with you. Personally I feel that
labour relations cannot be improved
through forced discipline. 1 wish to
say that if not all the demands, the
genuine demands of the workers
should be acceded to. To that extent.
our cooperation will always he with
you. In this connection. 1 appeal to
¥ouy that in dealing with trade uniong
you should not make any political dis-
crimination against trade unions and
you should give equal protectlon to
everybody,

With these words I conclude my
speech.

Y wget Ao Amae (&TEY) -
I A AFYET, T HAY wE T A WA
AR qEEET A0 TH ¥ qA¥E F
Terw # gwya A § Iawr § oama
Lacult A
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W™ wal d ¥ wwx wrew ¥
wieiaTdt WX wwToardr e A
T A A¥eq fear & vaer ot &
T AT g WX Taw  fan o
UATE RATE | gW ST XA Ig
R s @ e anw ¥ Y WY «®
I § IAFT TrFrAFLOr AT =0 [y
AT TN OF AR A X LT T[T
wT A } o Sfew dagarg . i
T Ngr7on T8 av® A & arfe gAgQ
#1 fga €11 oot aF A1 gHA wigwT-
feqi 1 swag TWT R ag NAAT &I
fer o7 Xar ara w1 A @ R
g g f5 wgr =3 ¥ wmEEr
&1 7% FFAT ¥ WY SAIET A OFATRT
fer €1, w7 # AAT T Wy g
¥Faa wiwT qATET waTA0 @ gferwm
T @1, afex T arx «fas 71 )

W1 7T T3 qfgwrr § W7 @
%12 FHAT § IAF A7 W17 glaurar
% &t weAr 3 sswr faoen wafew
%Y g7 77 I & fqq ow frarw
TR §7 JFT | W F WA IATH
# o asfiafr wREl 1 owiew FT
7% § 3A% fAY =ad o AN AW
FT A6AT § afz W WIX A ¥A-
Tifral aqr wAAT F1 wArg ® xfee-
F7T § ¥ T

qEAAIT "LEGl T WA pEI-
Tdl ®Y AE sarT wiwfea fFar @
I pae & AEr 7oAt IEwr AT
o ordr 8 Afew f wgw § 7
izard 7 g gwE faq w0
IqT R TE Wi Wt e q
arfgm | w1 ft w7 widofr T A
ax § o 3% wrawl qx wad § A
wiarfai w1 Q@ wRw 7 wifed
fr @ forax of R wdwrd @ W
E m o @ oy @, ®
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ezt ar 9w fAdew gr, s
YT 9T MR FT LHWEA T FL |
AT TAEy &Y £6 s ot gy
wifer | gGifs wfaww =T smar @
f& 79 & mrev sdwT @ A 97
wIdY ggd dam A T ¥ fwaa
TAZ {4 39ATE g1 AT § | wTE A
FH FIA ArAT TII 97 AWT A
Ll

SqY WEsgr § WY "ugdl &
HEATT 7 FT A7 FET AE 92 FAA
w1 A=TAA W17 sTEeQT HOEr 4 El,
= Tq # A1 wArer Far } e
A IAX fg7 Y v §, 3AH 7 oW
IAFT AT TIAT AMEm AT TH-
aif@t & gemme @A | 9T A1 §A9
T %1 ez 7 & v frgr 9T B
Ffra w3 At B wEw gem fw
RATE H OWr ww feeAaT § AT am
wivr fgaT A7 fmmETET B osm
T |

997 Ay & grfETl ®T HAF
gfra faadr # Afex zadr S
arifai Fray - wfzard v § (arwrs
iy 7 R Aor fr=d & =z Y 97T
wfgamdi wi7 F591 FT 70 [HET 2N
I &
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# € I @y § 5 T T
AT §, w3 g ger § | gafeg
§ g § fF gx @ W ww
FHATA &1 Q@ 4@ @ & W &
fag gy =ifgw oY 7z ¥ fF o=
mE w5 garfer &1 oW
wrf foera & a1 @@ IF g FL |

g1, ST TTETST gAAET wAl-
F1 =7 fazar &%

# mar g f5 € s Sy ow@Er
e @y § A N 3w femg &



319 D.G. (Rlys),

[ s @it R ww A ]

RN AN T (g w

§ w3 aw wgw B g A
TATE AV &, A1 AATHT AT AT grw
I X -ATETA AXT TTEW ) QAT &
¥ IUTT WY WA, ATH KT AT AT
WY AT W7 IEE YEE FT W wEET
grm

& mgm § & Fa=r o dx gt
T WG AT F1 o fawr ger-§
TE W P WL, wgi faege

STR-ATAR T ATTA T gRATAGL
=i 91T gEE A4 & 7 ¥ &=
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SHRI P. K. KODIYAN (Adoor):
Mr. Deputy Speaker, Sir, I want to
speak only on a few cut motions which
1 have moved. ] am very glad that
the Hon'ble Minister for Rail-
ways is showing keen interest on pro-
viding more amenities for the Second
Class pascengers, especially in the
long distance trains. He has proposed
to introduce. in future, some classless
trains also. But here I warit to point
out certain things which ure necessary
for the passengers travellng in the
Second Class. Sir, you are concen-
trating on the facilities to be provided
for the Second Class passengers in the
long distance trains. But you are
neglecting the requirements of the
second class passengers at the railway
station itself. If you visit the Lailway
stations, barring a few major stations.
in the country, you will find that the
arrangements for the second :lass pas-
sengers with regard to waiting-room
facilities, lavatory facilities, even
sitting arrangements in the trains, etc,
are totally unsatisfactory. The lava-
tories and the bath-rooms are kept in
such a way that no human being will
bhe able to go near them. It is kepl in
such unclean and unhygienic condi-
tions. Therefore, while paying atten-
tion to the requirements of the second
class passengers in the trains, 1he
Hon'ble Minisier should also ray his
attention to the requirements of pas-
sengers at the various railway stations
in regard to the provision of comforis.
ete.

1443 hrs.

[Miss AsxHA MarT: in the Chair]

Now, in this connection, [ would
also point out another anomaly. You
say that you are ftrying to reduce
the distinction between the various
Classes in the traing and iniroduce
only one single Class. Here I would
like to make my observations in re-
gard to First Class air-conditioned
compartments. Whenever T have tra-
velled in the long-distance trains. 1
have found most of these air-conditio-
hed First Class compartments almost
emoty and only the attendant is sit-
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ting in these empty compartments to
look after them. That is the position.

Take for instance the Tamilnadu
Express. I am told that the fare for
first class air conditioned berth from
Madras to Delhi is almost equal to
the air fare, Rs. 600 or so. It is a
sheer waste. Instead of that it would
be better to provide more air condi-
tioned sleeper berths so that people
can travel comfortably. Those who
are not, physically, in a position to
travel in the ordinary compartments
or those who get bronchial orasthmatic
trouble if they do &0, can avail of that
facility, especia'ly during the summer
time. In the northern parts the pro-
vision of air conditioned sleeper is
very essential,

Many of my friends from Kerala
have spoken. The hon. Minister may
wonder why every Member who has
spoken from Kerala is repeating the
Alleppey-Ernakulam line. Not that we
want to mention it for the sake of
mentioning it. For us it is a very
vital line; for the railways too it is
economical and gives a reasonable re-
turn. The Ernakulam-Travandrum
section which was metre-gauge was
converted into broadgauge. After the
conversion, within six months, ac-
cording to my information it yielded
an additional revenue of Rs. 50 lakhs.
Similarly the Ernakulam-Alleppey
line will serve the industrial belt and
also connect the industrial be't of
Cochin-Alwaye to the Alleppey indus-
trial belt. The whole industrial belt
of Keraia will be served by th's
facility. I am glad that the
Railway Minister has approved the
proposal and forwarded it to the
Planning Commission. Merely waiting
for the Planning Commission's ap-
proval may not help. Since this is
going to be an economic line, a very
vital line for Kerala I earnestly appeal
to him, in the context of the largescale
industrialisafion scheme which the
state government has taken up with
the help and cooperation of the central
government, to exert his influence
with the Planning Commission and
get it sanctioned as early ps posible,
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There are one or two minor points.
On the metregauge section from Quilon
upto to the border of Kerala, there
is a station near £henkottah In that
Quilon to Shenkottah line there is a
problem. There is a very important
railway station wiz.,, Punalur and
there is a problem. It has been there
in existence for the last 15 to 20 years.
That is why though it appears to be
a small problem, I am trying to bring
it to the notice of the House and also
to the hon. Minister. That is, the
topography of this area where this
Punalur is situated is such that the
people on the other side of the rail-
way station have no access except
walking across the railway Tine to
reach their destination. So they have
been demanding thut the railways
should construct a small road on their
own land. It may not go even to
half-a-mile. Then people can go to
the other side quite easily. But due
to lack of such a road, what happens
is people are forced to walk across the
railway track. Many times people are
fined. Naturally it is a wrong practice.
It is dangerous for their own safety.
But since they have no other way
they have been walking across the
tracks and many of them are fined.
Some people in this area always carry
a sum of Rs. 10/- with them as a
measure of safety. Sometimes they
are fined 20, 30, even upto Rs. T007-.
Even the small kids going to the
schools are also using the same track
for the purpose. Therefone I would
request the hon. Minister to give a
direction to the Southern Railway to
examine this problem and construct
a small road along the railway track
so that the problem of the Punalur
people, which had been there in ex-
istence for the last 15 to 20 years, can
be solved.

Then there is another problem. On
the same railway line from PunSlur
to Shenkotta there is considerable
railway land on either side of the
rallway track, which have been under
cultivation by the peasants. The Rail-
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ways had given these lands to the
peasants to cultivate on lease basis.
It was originally given for a few years.
Now the peasants have been cultivat-
ing these lands for the last 15 years
or more. But since these lands have
not been regularised, there is g lot of
harassment by the railway officials
Sometimes even the standing crops
are destroyed. So there is no security
so far as these peasants are concern-
ed. These are lines which are not
uded by the railways, which are not
very essential for the railways. The
Railways have marked these lands as
category ‘B’ and ‘C’ according to the
importance and nature of the land.
What I want to impress upon the hon.
Minister is to examing this problem
of peasants who are cultivating the
railway land. 1 think this problem
is there not only in Kerala but in
several other parts of the country
also. If there is railway land which
is not essential for the railways, such
lands can be given to the tenant on
specific terms and once such lands
are surveyed and given to the
pesasants and regularised and terms
are specified, then there is no question
of the frequent harassment by the
railway officials.

Therefore, this problem has been
agitating the peasants in this area
on the Quilon-Shencottai line in two
panchayats—Tenmala and Areancau.
When we, the people’s representatives
go there, we have to face these poor
peasants. For the last 15 years we
have been pleading with the minis-
ters and railway officials. Still the
harassment continues. When I went
there last time, several peasants com-
plained that their standing crops have
been destroyed and they have nothing
to fall back upon. I request the min-
ister to pay attention to these prob-
lems,

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur); Madam Chairman. |
rise to support the Railway Demand?
for 1977-78. The hon. minister has an-
nounced that he will take special in-
terest in the construction of new lin€
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in backward areas. You are aware
that both Bankura and Purulia are
backward districts in West Bengal, In
Bankura district, large deposits of coa]
have been discovered at Mejia Thana.
Government has already announced
that Haldia port will be developed as
the main coal-handling port. So, I re-
quest the minister to construct a new
line from Raniganj to Mejia and also
construct one road-cum rail bridge over
Damodar river. 1 also request him to
construct a new line from Raniganj to
‘Haldia via Bankura so that coal from
Dhanbad, Raniganj and Mejia areas
may be carried to Haldia in the shorl-
est possihle time and at lesser cost. If
this line is constructed, new small and
medium scale industries will come up
in both Bankura and Purulia districis
and thousands of people will get em-
rloyment,

Durgapur and Asansol are import-
ant industrial belts. For want of suffi-
cient accommodation at Durgapur,
thousands of workers have to come
from both sides—Burdwan and Asan-
[sol—to Durgapur every day to at-
tend to their shift duties. So. the
number of trains from Burdwan to
Asansol and rice versn should be
increased so that the workers may
reach Durgapur in time. Both the
employees angd the different cham.
bers of commerce and the manage-
ment of industries in Durgapur are
pressing that the Burdwan-Assansol
section should he declared as a sub-
urban section of the Eastern Rail-
way. This demand should be con-
ceded at the earliest.

15.09 hrs.

Madam, another point I want to
mention Js that Howrah station
one of the busiest stations of our
country and terminal facilities
should be improved so that connec-
tion to the Howrah city from differ-
ent parts of our country will be im-
proved. So, the termial facilities
at Howrah station should be im-
proved and remodelling of Howrah
station is urgently necessary.

I also want to mention that though
the Minister announced that the
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maintenance of the trains will be im-
proved, the maintenance, specially of
suburban coaches and other jocal
trains is very poor and the facilities
are not up to the mark. So attention
should be paid to the improvement
of amenities specially to the local
and suburban trains.

With these words, I support the
Demands for grants for railways.

ot wEETE wREY (W)
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7€ faeeT a% 79 W1 2W AF TGI AT |
18y a¥r gfawt gt WR grTa 44T
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™ Wi % "rq ¥ o7 9w
HiT &1 94T FLAT E |

SHRI T. BALAKRISHNIAH (Tiru-
pathi): The task of the new Railw-_y
Minister in framing the budget esti-
mates for 1977-78 this national under-
taking, the railways, has been ren-
dered very easy because the revenue
from passenger traffic is bound to in-
crease and is increasing, since there
are more passengers travelling now-
adays. Even the additional trains
that were introduceq are not proving
to be sufficient.

The railways, however, are getting
their revenue mostly from the second
class passengers. But the amenities
provided to the second class passen-
gers are far from satisfactory. Many
of my {riends in this House have
stressed the need for providing more
amenities such as lavatory facilities,
waiting rooms, water tap facilities and
water to the second class passengers.

Another important and essential
thing in the Railway is the high level
of efficiency that was attained in the
past 15 months. In order to preserve
this healthy tradition it is necessary
that the Railways must take gll the
precautions to save the Railways from
disaster. The efficiency that had been
attained in the past 15 months is now
deteriorating. There is now anxiety
in the minds of the travelling public
whether they will reach the destina-
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tion safely or not, due to the following
accidents:

1. West Coast Expreas at Kat-
padi when nearly 10 person
died.

2. Trivandrum Mail accident kil-
ling three persons.

3. Tezpur Express fell into river
and 22 persons were dead.

4. GT Express derailed near War-
dha in which 2 persons were
killed ang 15 were imjured.

5. Ganga-Kaveri accident at Al-
lur Road where four bogies
derailed,

6. Howrah suburban Section de-
railed.

The Railway Minister made a sweet
speech but he has not uttered 3 word
of regret for all these colossal acci-
dents that have taken place, during
these two months. I want to know
from him whether it is due to some
mechanical fault or due to negligence
of the staff. This should be enquired
into because many important people
travel by the Railways after the in-
troduction of express trains and their
lives are precious. Will the Minister
give a guarantee that the trains win
reach safely? The Minister must see
that these accidents are prevented in
future.

Coming to my constituency, 1 repre-
sent Tirupati constituency in Andhra
Pradesh. Most of the Members and
also the Railway staff know about
Tirupati and its importance. Tiru-
pati is an important all India pil-
grim centre. A number of pilgrims
from al] over the country wisit this
holy place but they are not provided
with proper rallway amenities. When
Mr. Hanumanthaiya was the Railway
Minister, 1 had pressed for construc-
tion of 3 platform for all broadguage
trains. The work was taken up but
it was mot completed. The whole
South India was ignored in regard to
the provision for proper express
trains. I say that the people of
South India fee] that they are neg-
lected because it takes 48 hours to
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reach the capital city of Delhi from
Madras. The previous Railway Min-
ister hag introduced Tamil Nadu Ex-
press. [ congratulate the former Mi-
nister, Shri Tripathi for introducing
a number of express trains from
South India to North India. During
his regime, there was also no acci-
dent. It shows that his ‘rasi’ is good
for Railway Portfolio.

Tirupathi is an important town. Al
pilgrims go there and they want to
catch the plane or the train at Reni-
gunta. There is a railway crossing
which is always closed. There js al-
ways a traffic jam. How to overcome
it? There should be an over-bridge
over the road connecting Tirupathi
town to the rest of the place. The
Railway Department sanctioned Rs. 21
lakhs for the construction of an over
bridge. Bulso far it hasnot notteen
implemented. I want to know the
reason why thig is still pending. Ig it
due to the delay on the part of the State
Government in giving their share oris
it due to the delay on the part of the
Railway Department. The Railway
Department is spending momey on
the construction of over-bridges and
underbridges in places where these
are not necessary. But where it is
absolutely necessary, they are not
taking up the project. I want that
the Railway Department should exa-
mine this mniter and take wup the
construction of the over-bridge over
the road connecting Tirupathi town to
Renigunta and Tiruchanur.

Another thing that I want to sub-
mit is that during the recent floods,
a number of rivers over-flowed and
breached the railway track near Sul
lurpet and Naidupet ang all these
p'aces. Not only they damaged the
railway track but that has causea
damage to the crop and the vast area
of cultivable land. The people com-
plained that it was because there
were no proper bridges. Because the
bridges are not thereon the railway
track, the bunds were formed
which stored ‘water causing damage
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to the cultivable lands. I do not
know whether the Southern Rail-
way has taken note of it and given
proper relief to the people of that
area,

In the Budget speech, there are so
many proposals for converting metre-
gauge line into broad-gauge line.
They are also introducing new lines in
certain places. I do not know what
are the criteria to be taken imto ac-
count for introducing new lines. ]
have not seen any such proposal with
regard to the backward areas of the
country. Rayalaseema is a very
backward area in Andhra Pradesh.
There are some important lines from
Renigunta to Gumtakal, from Gunta-
kul o Secunderabad and from Se-
cunderabad to Bangalore. But this
line has not been taken up for con-
version from metre-gauge into broad-
gauge. Since Tirupathi is an import-
ant pilgrimage centre which is visited
by a large number of pilgrims all
over the country, it should be con-
nected by an electric train from
Madras to Tirupathi and from Gudur
to Tirupathi. Already, there is a pro-
posal to extend the electric train
from Madras to Vijyawada and from
Madras to Arkonam. If it is extend-
ed further up by a few kilometres
connecting Tirupath! to Gudur, it will
go a long way to serve the people of
Tirupathi and also the pilgrims who
visit Tirupathi which is a holy place.

Another submission 1s that there is
one Balaji Express from Madras to
Tirupathi. This is a local train. The
distance is about 90 km. from Mad-
ras to Tirupathi. But this train stops
only in Arkonam and then Tirupathi.
It does not stop at other place which
is the taluk headquarters and a com-~
mercial centre. And then it sfops at
Tirupathi. What is the purpose that
it is going to serve? There is no
justification to stop it at Tiruttani. Tt
is going to serve a large number of
students who go to Tirupathi for a
study. I want that this aspect should
also be examined and necessary ins-
tructions should be given to the Ge-



335 D.G. (Rlys.),

[Shri T. Balakrishniah]

neral Manager, Southern Railway to
examine this matter. It i a very
convenient train. It leaves Tirupathi
at 8-30 AM. and reaches Puttur at 6
O’clock. The student community is
particularly agitated about it. They
want that this facility should be
given to them and that they should
go by train in the morning and also
return by train in the evening.

1 represented this matter several
times to the General Manager. I also
personally met and told him about
this thing. But. in spite of all that,
no action has been taken. It is very
regretable to note that so far nothing
has been done about it.

Then there is a proposal for intro-
duction of class-lesg trains. It is a
good feature. But I want to suggest
that there should be only two classes:
one is second-class AC in long run-
ning trains and the second one is the
second-class. It will help the staff
who is issuing the tickets and it will
save a lot of time. Now in one train,
there are different classes: (1) First-
Clads, (2) First-Class AC, (3) Se-
cond-Class AC, (4) Second-Classg slee-
per, (5) ordinary sleeper and (6) an
ordinary class. Whenever we go and
purchase fickets, they take a lot of
time to verify time tahle and then
issue the tickets. Instead of all thése
classes, it is better if you introduce
mmly two classes—Second-Class AC
sleeper and Second-Class Ordinary
sleeper. It will be very convenient
for the travelling public. Then it

should not be very congested as it is
now,

As far as the personal luggage is
concerned, it should also be restrict-
ed. Now I find that so many passen-
gers are carrying lorry-load luggage
with them, particularly those who are
travelling by First-Class and the Se-
cond-Class AC and it goes uncheck-
ad. It enuses a lot of inconvenience
to the #vllow-passengers. ~
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Another submission is that the bu-
reaucracy is there to act provided
they are given certain framework.
Even the policy and the pattern
should not be changed frequently,
because some committees meet now
and then and they say that if you
want that this thing should be fol-
lowed, then the order should be issu-
ed accordingly. The policy should be
fixed once for all and it should not
be changed frequently. It should be
given to the bureaucrats and they
must be asked to act within the
framework of that policy.

Last time, when 1 was travelling by
Tamil Nadu Express, the running
staff was complaining about the re-
tiring rooms. They were coming to
Delhi in this Express Tram. As far
as the running staff in the Kerala
Express, Andhra Express and Tamil
Nadu Express is concerned, they do
not have retiring rooms in De!lhi
ther running staff is provided with
retiring rooms in Delhi. But, unfer-
tunately, the running staff in the
Southern Railway do not have retir-
ing rooms. They are supposed to
sleep in the First-Class Compartment
or in the Second Class compartment,
Why can't you take note of this thing
and see that they are also provided
these retiring rooms. Afler all, they
have to travel sbout 1-1/2 days and
then they come here. After coming
here, they must have some rest, You
must see that they should be provid-
ed retiring rooms to take rest.

Mo Ty fag  (wrmRge)
wege WERAT, W AT A WA vz
Frag N g fen § g &
gag ¥ ¥ wwrr ¥ Hwr-feopefr gt
21 IR AN g8 v oft gz
feg § 97 % waw ¥ o drerd gk R
I & &7 H, A aq 7 &
wiR # afg 7 Fx *, feedr v awt
¥ AT OF TATTANT WIGUT ¥ AT IHW
1 ot snEwAT g€ 1 o I e
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Wt 2T wrgar § |\

™ weT A wfaw €1 ayeET ¥
FIAFE Y | T HA FT IR F A9GT
g9t ¥ fawz &1 97 "ty graw § )
& wgm Wa § 9= & I_AA
#T few ¥ =7 * gfag=i #1 W1 wg@w
faar s ofge 1+ 3 aF wfgwsr
fFaaT gvraTa T G% 9 gE AV T T AEN
ara g, ¥ 3 ¥ arw ® 39 7 FgO0
arEAT | Afew F @ AGT w1 AR
wrerw A % quTa ¥ wmear g R
fom axg & ¥ g g fawm §
I ag ¥ A ¥ oY g2 faa faare-
=z graT wfge afs o & aw afewd
T B A B FHIATA, Jg 9T W
WRTATT ¥Y [AAW g1 qg0 9 T A
TTATH FI &% |

A T weETA IHEA ¥
areg ¥ & gg wgAT g v werre
¥ Wl I ¥ A=A R 1 qF aE AW
fow a@ ¥ weE T § IR
T ¥ T W v fgn ) A
® WA Fover #Y gwfa AEwe 7
A W FT FFA F—I FWT WY
mr-ﬁﬁt | wafeg IR &
€1 ¥ g, & 5 8 av T & wiw-

S

% wfafom or o o sgar
qEAT 1 T AE Y gAiwn, 9A9-
iz & g ¥ wwi ww off @ W7
cefafre fexr fromd  wfom Y
vegfadi Y ggrE S om @y 31 &
FAWAT § TH @49 ¥ I w5 g5 ufaw
A A FTH FL | Iq WA T&HT &
< fawam & fau ooy dwwT g @
for 397 a1 & 1w ¥ oF S
oferdz, fedz g =Y wrawmsar
@ e & = are & wfawta
TwEar & T A Wk qRE A FE@T
g Afew o wafadwe femeae
w1 ga? feurdde wo wow Awsgl
o1 wwifear g1 &= § At foT W
W I warerw PO aUT A4 @nfEa
frar w7 Tefae A aaa Iwmwd
ITT ATEE FIH o A WY T
A § IHET FIE WIT JAWT g 9T
oYA [ATHY W1 gAfEA T | ¥@E
& FwwAT § SOTET WIW ENT ) EEd
I T A 9T WA g ¢ Wi W
fafaeay mT to@ ¥ & vt § ag WY
FuTE grit |l "wt o w7 g

15.39 hrs.
[MR. SPEAKER in the Chair]

& ga grg @ o Wy wgAT
AFPM—-TE wart 7greg quaw §
I AT ¥ wA €, g oy wfewy &
feafawam 1 aOw wiw far ¢ Wit
AT wTEIT ®1 W wE wuwfar
* amew Furewr 8 Afew oW
TR He wgIRE & weo ¥ 9l faaen
gE) T A ww Ed WS s
arga & wuq § fewww o g ofr - forer
aroger few & ara o wEWaT gar
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q7 #4139 & q% I@ GRS & 919
AN aErd A7 7€ I§ T Io@ wAw
grr afgd a1 e dgd 39 aww
S oot FATE S |TET F @19 g 9,
N ¥ w7 I glaad @
1 7 v, ¥ awwan § 6 ag omar a1
& gfa, swar qdf & wfa e
g sffar iy A femr g &
qYeT agw & %, Sy ool o wfs-
areat g1 3%, 1 gfaad T =anfzg,
arfs g =3 i & ggg &1 o
%, 994 f27 gu a9 7 e F HS
O I *Y WTEHET Wi w A F TS |
v & wifasfw £1 w gfawf a-
FTQ T F IT—IW F qfa g7 -
T TEAT M |

a7 ¥ w9 A FT TS SET-BET
AHEWI & WY WM HT A=
WHFT FTAT AGATE L qrAge
Ha & Oran §, WE 89S s warE
AT GIVTE §§% AW 4 | gHIL &ia
¥ AN QU H A F FE" W
foe a9 a8t & == Tw W@ &
fagrz & qFmT 9T WA gF AT RHT
g FEE ATE wTEET W WA QW
FIAT g1 g—Afew v W w1 o
T g F fred g gu
st = Yoo ATTT A TW WA
99 ®7 @ &1 Fza faaEws =
faarar——fF ggqs w=EIR R T AT
HET R 1 g (T F w<w
wa as &% faoug a4 gwr 1 @@l
WA fawmr & o1 taasw &3 gU §,
IF g WIEH EWT ATMET & wrTAgY
& gy & fad, wx @W7
R Ffegr ard ar A FX
175 W@ 9T o W wTEEr
& FT 200 WA AT FOT1 WY
e aifed—agi X g AT RN
#as 20 Mo AT TFT—ag fEEy
W g wfaer ¥ gfeww
oY gfg e W WG @ s
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ATFAST  HRT T, gH AT IS
WA A@ W §W ae-faae # 93 @
f& oz @ q¥< & @ a1 e
g & agadt wewr g fFoww
r & T, & semar

g AF AW W & WREYT W
®TeET # 19 T OF T4 §—Fgenna,
for & fof oo & fagsAT 3 w70
e agiax A T wset §,
atgx v fwe g sy " -

facge fae8c & ag & arfeal
N O A @ AW WX WA ®
arsre € St | CwH W aga
T[’WW WH | Tt X QF AT
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[!'I’o TR AT WE]

WA Jaar g & T & g /ug
Iq WTERE AT W GEFT XA
¥ foq o fearar w@rg  gamo
wead wgew, & w9 & AsAw ¥
A wawg q faawg améar w&70
fes1sfa & wax Iw Fr  fagd
W AM@, FEY AT AET 9T qAM@
Y QET " AT W IF F ITAT A/
fgor = gy Zz Sraar

¥ uw qr@ W qq T FEAT AEAT
g | feama @3 wat ft F9T areao
frg A vaag fRay T qAT AT Q@
¥, A FEET H OF FATH AW H Wy
ezt a1 fF wee fgm =@ Arew w71 2w-
WX q% F A | AfeT AT F AT ag
UIHETAT @ &4 ®7 g W@ T |
# g § fr 3T W fow g
arazT frar g1 afeT o Imy W &
WTRETHA T T4 AT A TARTT T
el wgrsg A ag w7 g fw A fgw
I =0T ¥ AQAG 97 IF A ACH |
grag wgh fe 7 ag @ ¢ fr f5aA
fiddsaqusti 1 @am g &
& o% qETa g fF A fgem & guw
THT AMAATA % THq Are &1 s
fear s | tE@ g @ fE HaE
g w1 o freer g @A §, g
ot Y A § oE Arwm A AT gAY
ag WY &9 g | THiAC ST FFHT
A & WF gar iy ¥ fraga s=w fw
TWIAR M AT |

tF A IA S g AT & I H
FAT ATEATE | TAT qA ¥ CF AA
afaq=ar gz} 5 w= & TTgeEAr
a5 fafra s § o fra & sarage
WA i § W IEET AT ATHIA
Taar § 1 It mfeat o x@r 9%
ATATT ®Y AR WXy oy § o A
g N ¢ s e FF g wrar
WX mfgat wre ¥z g ol § 1 A QA
GYT qeiwE N o wewd § wg
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waAd & ax uF fam o fraa wwg
a3 A ark | Tar A ¢ e & xw & fag
TAAHT FT arE wIAT § | @AY & |07
¥ gumaa W1 WuTEq AgY g,
ag AY wrAE v g AfeT F ag g
f& s= qdr aa &1 99 fafra ame
%1 TAR] ATIA A Fa¢ ¥ f2gr AT
Hifs Ta aF IAF! A A ACA F Afy
FTAT ATAT, T qF WICET 7 T
A &Fr WX AT gwre fasew ¥
mfeat ardr @

% &id QY<, %09 HA179, ¥ 99w
AR IFAT T AT & qFAY § FgAT
qTEAT | qE I OF  AE TN
fewmfoen w=rd € § 1 fewwforan
WHAEYL &1 nF qfad war @ 0
g ¢ faanos igmfrasm o
wi | feaafwar owrda o qoAqed
feey #1 wrAr &, & =3 ¥ zfezaiw
¥ Fg 7 E, A AE @TET G Ty
21 odr SAF1 w7 gC 3B @ fz=
gu g g zad gfF xg ofx & <=
W W g avn ¢ frge fA)
iT7 "IY ¥TIF ®1 I F7AT 9%
zafaa ¥ gRTa ag ¢ f& wnEge
¥ feest &Y wawr qar Iawr frmay
¥ FrATT wWrgT g g w< fxar
ara, &t qR g0 faew & f& Ay
wfa qut & It W Ag AT Ae-
87 gRIT | TAT A A OF AE W
¥ ¥ JT AW WX FHRO ATE
freelt TroaTEy & AR | EF AT
ot M woTg 7 A faw wadr R
Ja®! g ¥ & few v fean g,
al aga |AWNT Frm oo

% WA $% AR WX wrArEATAY
% a9z og g g § 5 =
#aT ot 7 oY qIz qw fear § W%
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FATHATE WIT AEHTATE FT AA® T
fasr, fex Wt Sud wfawi & ufa
gazm & o swar w7 FfeArday ¥
sfa ¥t @3z &1 wwfme 98 qu
favarg & f& oo g6 aw@ ¥ &
Oy ¥R &AFIA AGA AT WAA G
T gETQ IFE IAC gOT, AZ O
FTAT F1 IR IHZ ZrN W IA AWA
a% guTe ¥ma War S 4y AEY
s &G fF W1 O &1 6T ST
g @A wvr ar ugeEfead g,
TEE FH § W1 4T qwTT g WA
& @9 w7 = g1 nr §, Ffew ww
¥ T 7 A3 ASfogi mmra @
waar | WA F7 faedr ® oaw W
dar zu & 1| zAfAC AAE @@IA €9
¥ gfrm =y =7zt sz dw g
f& &%= T 7 glaumi w1 agmr
st Afza dfornr gure gEr
=ifgd mff gw Aq w=Ot a@ & &
qT4 @ wF, OF ARG A G WY
UT @4 R A% |
Freecd daged AFATE MANH |
SHRI P. A. SANGMA (Tura): Mr.
Speaker, Sir, the hon. Railway Minis-
ter has rightly observed the role of
the railway lines as infra-structure in
developing backward areas of the
country. He has further expressed
his keenness to take up construction
of new lines, But it is our
misfortuna that most of the back-
ward areas of the country—the
State like Meghalaya or for that matter
the entire North Easern Region—
could not find a place in the Railway
Minister's map of backward areas.

The State of Meghalaya, particularly
the Garo hills which I represent is
perhaps the most backward area in the
country, For centuries past, many
places mre there where there are no
road communications. People in that
part of the country have been isolated.
They have been completely cut off
from the rest of the country. Though
it is a backward district, yet it is very
rich in mineral resources and forest

JYAISTHA 26, 1899 (SAKA)

1977-78 346

products. These mineral resources
could not be exploited because of lack
of communication. Establishment of
railway link is the only way to open
up the potentialities of exploiting its
mineral resources. I suggest that a
new Railway line from Bongaigoan to
Moheskola in Garo hills via Phulbari
Mohendragunj and Baghmara may be-
laid. This will also cower the south
bank of the State of Assam. People are
backward there only because they have
not been given the opportunity and
because theére are no facilities. They
are backward in all respects, edu--
cationally, socially and economically..
Unless special attention and special
assistance js given by the Central Gov-
ernment, the area cannot be-
developed. Besides being a backward’
area the State of Meghalaya and
especially the district of Garo hills is
very strategic from the point of view
of defence. The State iz hordering
Bangladesh. So from defence point of
view also it should have a direct link
with the rest of thie country.

In our district. many cash and food
crops like oranges, pine-apples, gin-
ger and so on are produced and these
articles do not get market because of
lack of rail link, because they cannot
go out of the district. That is why I
urge upon the Raijlway Minister to.
take up a new railway line from Bon-
gaigaon to Moheskola via Phulbari,
Mohendragunj and Baghmara which
will cover the south bank of Assam.
This line should be taken up in this
current year's budget.

gart afdw T @
(¥gwTan) weaer wEET, ¥ WEr ARy
ad & W F aix F wgeT  =ATEar
g1 w7 W w1 aF g ok §, S
frsd Tz SuTer MUR S WO O |
gz Far won @ fe oA wfgensy &
fao Td wMe 9Ty @ wrfa}
¥ vy w1 TEET AdT A
grawr} fF g7 s aw § feg
TR ¥ @ N K FTHE G
Frear § o s T== ¥ foy g9
slavahal BT § @Y &g o AR

W
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iwardr afwiw asqawrk w24
faer avar @ 1 9w } vawar § aw
I T o1 Agt faear § 0 gwr
wrefee & Wt W W g fw
dfsz Fow ® wfgemdi & AW

3

aqf & faAT 4 T AT fasfaat
Ne ¥ =T R & *FTOU JU, FT
qrat g7 wAT ¢ faaa ad awE
gifa i 1 grET ¥ 1 1W ATEA AT
w97 91 ¥ g1 %7 "9 F@T w1
ga fagr am=m =Trfza w7 @ 92
Za #1 wwg W HFELE FL Q)

v A1 fedY WY grea ® 3A &
OF ¥ Ty ARt gy wfgg =
& 37 & wru dr & JmAT i
A ® FENIT ¥ AT LA AT W
forwra <Y ot & AT aw ¥ T
g f& war ara ® w94 TA grfadd
®Y AEATE T €T AT 9 AT wrfEm
garit @ifa mu fAe &1 2 &
gawAr § f& g7 w woa fedr o
goa § A & I A ey
wifgd 1| WX qqET AT W17 A
‘w4 9 34 wWfaq T amr §
afe s agt 7 waa ¥ A% )

16.00 hrs.

aox frawe w5 A fromgerr #
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TXQAT TTEr fa=t s 9% ©F Sar
¢t W amr S Al woAr amEm
¥ srgmiaa § wa fiw agr =+
HEHTH AEY & 1| AT ¥ A qwarEy
e &1 wiw faargda aT w7
fear I1@ ? wqu W fadew w-
TAX & FX ATET &Y afx ;gy ww
& wrar  vafwg wser & gfx faan-
AT T WA w1 2Py w7 fa@m
C i

A w3 a9 fear @ f& wifedw
&1 fedezArTswT g1 ar 7 ug #
fezd WA & wfeas &1 asag &
gITFT WEATAR, AGATT T § AT
w1fgd 1| & wAA § & T rawT
aey faty F@ w=ifs Ia&1 awag
FET A WwT gEErEE i Ad)
zaT ¥ fawl, gz s34 ¥ fga o
gfiz & awAd TE ¥ 91 It &
WIFT WEAZTATZ 4 §  FAM[  T(EF |
aife FAT ® 1 ©IZ w12 F¥HI & fAQ
WY ae=€ orAT AT 3 A1 fE dEA
=a w1 wifasT ©2ag ¥ | tafag giear
* a7 arw & wsaiwg fiar Tfge o
a% fAu adtarr oY agEErare ®
gfaar A awdr §

UG CFAAT WE A ¥ X
A & weAw w1 evv frr o g,
@TEdeT g WY awg A IAy
aq WM =AY g3 § W unY
ax Mo WY wX T E AT QET were
Y gfaar oifaal 1 o o ot &
Wiz fazdt ot w=T wrft § 1 vAfEC
Igk Wt HE A TT € ovENT
fadiq g AT Wy | AAwR &
O ACC GTHTA X €7 wAT B
qT weweT A AEY §, g 2w
qy HEHH 9T IAT HT WE B
XX § W qrely W X7 AT WHIA
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¥ ®T w¢ arx § forawr &¥s ¥ @
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Ta@ f& Fa1 &1 @@ g W 4T
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AT MEA F A F FP O, T
qIg ¥ Agaw o T &€ ®ATT FY
G AT, gE@AIFer #§ HE™ a%
FIGT «@TA XY AT AT KT OATE
FF AT T {1 AIHT qg7 €99 ATHT
agrm wrfgd (% fwadr §x @z awdl
2wt w7 ad afw A
¥ Fgr & W1 A7 FAACET 7A@
& I fawwat w1 awfea o
ITHT T A K wifww wfHt

W owgaE et @ (F19F) -
VRO Weaw #WERd, § HEAw
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W & OE | wEE W Wiigaw
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aFd § wroE aW, Wy AT &
9% AAE W ¥H § | TEW
qgT  wEET FT | TEE  WAT
AT FA gom, aFE wWr
fadar wix & Wt fadd 1 qga
®EIT ZEM | AY qr@ A WiHE
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SUSE L |

uw 9w qEr ¢ & s wfaw
FI4 &F aqragE W, §F SrEmwew
fad o & qrao Wt owdEEw
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T $g1 & tHfAe ¥ oaw
et & fr I9d var YT A9 T
W WA H O eewd 9%F R
=1 w7 “Fxw” w7 frmmowd

FFT AT AL WIA ST W AAA
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a7t & Q4T Qo dle FT EXMET
g 2 st AmsammAam ¥
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v Fmadar
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warY g

SHRI K. B. CHOUDHARI (Bijapur):
Sir, while speaking on the Demands
for Grants for the Railways, I would
like to make some observations. At the
very outset, I would like to bring to
your kind notice that although several
kilometres of metre-gauge railway
lines are converteq into broad-gauge,
adequate priorities have not been given
for the conversion of metre-gauge rail-
way line between Guntakal and Ban-
galore. Of course, conversion of rail-
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way lines betwepn these two stations is
going on. But it is being done very
very slowly, as a result of which move-
wment of essential commodities and
other goods is delayed inordinately. I
would therefore request the Railway
Minister to complete this conversion
work at a very early date.

Now, take the Gadag-Sholapur rail-
way line. It is a very very backward
area and this area has been neglected
for all these years. There is a metre-
gauge railway line between these two
stations. There arg some slow moving
trains running between these two sta-
tions. Here I would like to bring to
your kind notice that Gadag, Badami,
Bijapur and Sholapur are trading cen-
tres. Bijapur and Gadag are well
known as cotton trading centres.
Badami and Bijapur are also well
known for oil-seeds trading cantres.
But transportation of these commodi-
ties is done by lorries and trucks. They
are not transported by railways. It is
because of inadequate transportation
facilities available in the railway sys-
tem in this area. So, I would request
the hon. Minister to take immediate
action for the conwersion of the metre-
gauge line into broad-gauge line bet-
ween Sholapur and Gadag so that
quicker movement of essential goods
can be ensured.

In addition, Bijapur end Badami
are tourist attractions. All of us know
that Golkumb is one of the wonders of
the world. Badamj caves are renown-
ed for their sculptures. Many tourists
desire to visit these places but because
of the lack of train and other facilities
they complain of their inability to go
to these places of tourist attraction.
Many persons have brouvght this to the
notice of the Central Government; yet
no efforts have been made. I earnestly
appeal that it is essential to convert
the metregauge into broadguage. 1
hope that the hon. Railway Minister
will take keen interest in this conver-
sion.

The Hyderabad-Bangalore line is
also metregauge.
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SHRI M. RAM GOPAL REDDY: It
Eoes vig Anantapu.r.

SHRI K. B. CHOUDHARI: If it is
converted into broadgauge, Bangalore
passengers will be in a position to reach
Delhi conveniently within the stipu-
lated time, All the passengers from
Karnataka and Hyderabad will be
benefited by this conversion and so I
request hon. Minister to consider this
suggestion.

SHRI AMRIT NAHATA (Pali): 1
want to draw the attention of the hon.
Railway Minister to one very specific
problem which is acutely felt by the
villagers. He should remember that
bullock cart is still the primary and
chief means of transport in our country
and our railway transport is causing
great hardship to the bullock carts in
the countryside. I am refer-
ring to the unmanned level cross-
ings. Most of these unmanned level
crossings have been shut down by the
railways to prevent apprehended acci-
dents. | know of a village whe.e the
fields are situated on one side of the
railway track and the village is situat_
ed on the other side of. the track.
There is a regular road constructed by
the state government criss-crossing the
railway line. The distance between
the village and the fields is hardly a
furlong. There was a level crossing
and that has been closed and the bul-
lock carts have to make a detour of
three miles this side and again three
miles on the other side.

So going is now six miles and com~
ing back is six miles. When they start
in the morning for sowing and when
they reach in the evening they find
that the whole thing has been delayed.
During sowing season and the harvest
season because of this their costs go
up, their hardships increase and they
find it impossible to reach their fields
and come back to their homes in time.
In almost all villages, there are such
closed crossings over the railway
tracks. This is throughout the country.
I am drawing the attention of
the Minister to this particular pro-
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blem which is a :very live pro-
blem all over the country. Now
some policy has to be evolved
about it. The railways say ‘Well, let
the State Government appoint some
persons and pay their salaries and man
these things." They won't man them.
There are certain level crossings which
are near the stations and people have
to walk long distances to fetch the key
to open the gate if there is a gate.
Otherwise the gate remains closed.
There are cortain lewel crossings, in
the heart of cities, Bikaner in Rajas-
than for example, where it is so much
congested that it is impossible to cons-
truct an over-bridge or under-bridge
unless the railway track js removed
entirely. There are certain level cros-
sings within the signals. They create
another problem. The level crossings
outside the c=ignals have been closed.
Now something has to be done about
it. I would only request the hon.
Minister to convene a meeting, invite
interested Members of Parliament and
evolve a policy about it so that these
hardshirs can be avoided.

Now wherever there is a level cros-
sing, there is signal or warning 1o the
road traffic. No signal or warning is
there for a railway train or locomotive
driver. Tf he is warned that g level
crossing is ahead and if he hoots, then
probably many of the accidents could
be accidents. 1 am not aware of Aany
major accidents involving bullock-
carts and trains. It is an imaginary
fear. But the hardships that are
caused to the people because of this
imaginary fear is real. I would only
request the hon, Minister to irnvite
some of us and the railway authorities,
we wi]] sit together evolve some policy
s0 that this hardship is removed and
the problem of level crossing is solved
and a policy is determined for all times
to come.

W wwr arw vy (faeefy 77T) -
weow wEYeY,

"€ YR AEl gAEa aedy ¥
F=r A9 a% ggl ifew € "awen
79 P oAt Y @ mEr &t W
TEF § I dfad o @ S
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AN qFaT § | WA RN ¥ Tk
arx faedt wA arer grfagy s o fw
FIH dsTTH gvar FX §, gfear faer
§6aT & | zufeg & waYr AgEw ¥
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A ®T sgxedar FT |

WfAq "I w1 T=RIT=HE AR
Az & fAu W7 eqrw FAT Wrfgm )

# AT AT T STA TF JM@ BT
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QRAATH qgA AT T A ® fAg
faars &7 STE T AT O Afww
eaFST § Thxar w1 T ;AT FI
£ wE w7 faarr w1 N T 9T
THTH f0T AT AT | THET TFORTL
T= FT | ORIAAT A qEw A¥
fawer 25-30 | ¥ TITAT TiAATT
w1 gzdt mwrA v T Ady fear
arar qr | & FeAvs wear § e et
AN TH W g RO

ME F w=T FHR fawea
THT WTHEIA) AT @SN ¥ 1 IEY
ST T[AR ATRA ¥ WIAIE T
FETT FT ITAW F& W WX w7
qrarAT TP AT qAHAT T | T AF
1 w§ " X gura fear § 0 &
W ag AW AT wga § f wEw
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=7 fag 97 T Amw M7 5|\
T WEAT § IET IFIT A LTI KT AT
AT a1 1 =T | IF  FEew w0
TF AT ¥ST WY § WIT qG H TN
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TR W ea fegr ST =rfEm
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F7T TAATA FL@T B |

WY wEaS A% (AANET) . G-
AT grEw #3 TW@T T F1 O= &7 Al
7 §« ¥ a¥) wradr I aa ¥ gt fF
TEH  TAAiET WX FEEAMT WE
T8 & faU g wATeHe § g7 e
wefaaa & T =Tfge o, sadT A Y
& 7€ 1| TaT Araw g g & gerfar
waYAT F A 1 TE ferddw &
A I AIAT F7 AT Tt @ |
& wrataw fafaezr & qarfom 3=
fr @ =R F1eT F a9 977 ¥ gEE
T T S & faw ow 8t feEaiET
) F47 Y I WX FEUEE F wETH
oA AT ¥ qAThEG ® fag 75 fae-
WreT %1 w47 g srgedy 1| w"/F v
Ferater foer & 3w W adwm | AeraveT
aF dFa€ ¥O0HT & | qg dvaE forew
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dsmAT oW FTY 1 ;T ATISA
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WAL 4g I ATEA AALAHE gl aQ
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qg AT s gFar § o TnEr ¥ =EY
FH1 & | CHT "TAH g1 § 5 g St
gz T FHEA T wEAw fala=gi
F AAT ALY 98 Gi ¢ | F T T
& ar?y ¥ o9e 999 § TAQT o7 CACE |
TH ANATET HIT AT WTET F1 77
1960 § SEHT 1970 TF AT FT
W7 7 WA, 1974 FT gEwT AfAATT
TET AL | I THT qgl W AfAET
wrgs Wik wrew fufaeet awa W
T OF AT 9| IF I9T HAT g /AqTAT
mar a7 fF TH AT FY AT AT &
w27, Freeie F¥ fagr smaa | ag STy
78 TF HIIZ g1 AT ATRT 47 |
afew 77 & fafest a% w1 o7 & araoz
oY qg TS QO S & WIH qUE AGV
uf & | it ax 20 fEerdieT &
g TAwve ged HE | BUT g
T TR § 9949 af I G FYC
F) TENT Y W FH T G A,
I TIATT ¥ 4 TS 50 HTA 7 Wy [Ir
A F W7 ¥ g | 59 ag ¥ qAT
@ gl g fears a4 3 & fow
g fror WI wr sfema W9 &
wfae 6T T 97 9w T=9 T® TN
% faq o% vz w@T AT 91 fAwy T
(W] TET FT @O ® g o |
W %9 ¥ ag a7 Wi % W A &y



363 D.G. (Rlys.),

[« =z wdlTER]

faera & 7 W wd & T | AT
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¥ wgi e gf | IF TFT ¥ W
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R OgAMAT AT A A am g ¢ fw
IR gg WTHNFT JATA AGT AT TH AEA
*t axfopa A ax TamA ¥ fow 22
FOT €97 FT w=TAT 97 | Afwa
IA T AATAT TAT AT @T X, A7 AN
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w7 gg SIiR 22 FOC X I FT
42 FUT AF 9T 4T § | HR AAN
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fraz 1 & @g 9T @1 AW qfAErs TAv
a7 & WX IW 97 TS FIH gur & Afew
Fomr gAAT AT frar ¥ IW a7
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qT97 ww fear A1 wTT 9w AT AT
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wsEFR e Aft femr omm &
TaR =g & FVAT § wrgEr &7 AT A
w5 ¥ & oar 779 #T7 & fv faw
svara & w97 g i vy Ay
* IHA mar AAT W K AT
fraT AAT 2 1 39 AWM & a2 AW
77 g1 § A o g o= W
# wrir ¥ g A1 vt dav g T
# WAn w9 w1 gEwr dQ1 g oW
T G o wifgg 1 ag o dvad
TATHI ) AL & S AT Ay TN
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*sft g WOT WE  (ATeATE)
(%) = T a9z ¥ ¥o WS Al
&1 guraw gut § oY fr wfwaza sx
grg §, S sey gfeai Y S mfgad
warE WEAY IAH wrE v qofy Ay
@ | N wfas i w1 wdw, @@
™ & fe=i # wrowg giaasi v
weas aqr <rw fowe ¥ fra F
N w7 T e § o AfwA
for WY a8 ™= awz € agaA fag
T g

(1) wrefrg A &1 FEAIT
IAT AVYE AATAT 2 | TH AT€ F HEEQ
qre gIT | Tg AFAFY ATARIC 4T
faqrew srex T | 97 AR WA
IAF-TAF AT AT GHIY 9T AT
FaTAT EYAY § 1 F1 TH I F Foya Hgay
& | ag qUAY WIT HA 1905 & TAATATT
o o1 @Y & AT fF Awa F wqET
TEY 1 'l #Y fasward Ffaae
Rdr amfes o Jafeas 7@ &
wife A arg *7 fasrard amfes
g & WrC IAH KAy WY angTiaE ai
gt wmaifed 78 & 1 zafad TG+
™a &1 qFFT wyA faawr &1 T
2 ‘T FE A qATE AEY FL AHAT
g qcdl 9T 9% 74T € 1| weaAdF faam
¥ fada  ax argfgs ==t " fro
A& g WX T fAomy r foreaardy
WY ¥a ard 9T AEY g 1 9T §
ST & QT 9T I 7T ar arfearazd
s W qfeomasrw fRag=a @
aft ¥%i gafag WT A€ A &
HZGT B[ WIAT ST BT GAT § |
Iq g {vdEr &1 fageaor a8 & | 38
W& HNE T AT AMEY  THRI
gETH aAT  {AF qET 9T W1 X
wAWAT wIEW ANAA FIT AT {IAT
aqr =fraty &g fag arfes amr T

——— L S —
*The Original speech was delivered In Marathi.
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TIT qZET TAT IAHTA 16 AT T2
¥ frq & 1 =% gwEra 97 T w9
& fasre fapar s wfge 1 gw A H
e guT afafa w1 go wfaw w3
wfawifat #1 3 wnfge we za% I
H E% gF0 ITgaT A A AT AFT Y )

HTAFA & qHG 7Y T€LT *1 414
H @A T FAATH IS &€ HT qETA
FH UF TaA MG A famew %
®|Ea §™MT 9y w4 § faumwr ®
AT ATT | TAFT FTAMETT  SATATT
TYT IATT G741 & =0 AcA 1 T /AT A
W@ % ag famm qifearsded € %
gfs So@E@t @ i safAam & @ @
qriwraTie TwTae, sgrard, feam, Iemr-
of, fawaw, @ FH=TQ 9T TATH
¥aw g wrfge | g« farw F a@wedt
FT d&4T 15 § 20 a® AT AT |

Ty | 2 aforar & 1 qgeT 7 gE)
areaT ¥ AT FT FEA AT FA Y
dradr Aot €Y & 1 @ AT FgA wv
TAE IA AAAT WY HgAT AMgd |
wagE I Hal =t oo uFo fawy F
TEFT AT WA FIT fogr X Faar
F miEl ¥ g #Er | @ e S
& a1 A%y 9 e IEE glawd
Y 93y S9N QAT IO TG W |
zan fas o7 &1 wiwsT  gor w7 &
AT fear agr SHar St &)

Yaw Jot § FamEa fesay #r
4% @ T & 1 IR ¥ wfeETe ¥ =R
FY B &1 ¥ FT W7 T AL gAT
2 1 Wi AT geafawfat & fag
& waw it T FEw fea §
Ig W1 a0 HETE FTH FT HTAEAT
A7 foaq 961 FY a99 F& qTAGTHTT
FrAaT ¥ fog v F =1 awy 9 0 Wi
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g1 =l T & w7 HEeagol
TR 9T ATX O AR FT WTOW ¥ 9
HAHA AATACN T AZA AT WTAVGHAT
¥ 1 9T q wHH WY SETET wrEAvaEAT TAay
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qr g oY gfrad qaT F XA
#1§ THATH AL 1 T IS A AN WY
@Y g8 SWaRYT UTH & WIEA ¥ agAY
TS ¥ FTIO AGA ALY €Y 9T @Y R 1

IET AT T Og 9I@T ov fw
T AT & gre-fero § el gEY avey
% aer ot 7@ g€, woifs won ofvagw
H AFT TE HEAT 9X T § W7 AR W@
Tira wAaT ¥ wrias fafa & aew 4
T & 1 TafeC g £ fewea
wEna ¥ 25 Ffam F+T2H A
AT gF  wdE T gure S S )

o ¥ fyes o Uy "Amay 7 IO
gy A war vgrm dWIT dTA @ W
I® AT FTAAT AGT AT | TH AT |
T Al & fa=rs w18 w¥ TR
ZWT THT 9T a% AT 7Y | 39% fawdray
Ty af g 7 Tre g o fafar @i
q7 JQTAT {ATA a7 7T AT & *TO
¥ I@T ga &\ EfAT wE-Ew
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% fao e afafr o frgfer gF0
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g & 1 oY w7 oy & fr Yo wrEwer
wrE Ta fesdvw v # azE oo
wifs aga & Nfoar wamaw, sy,
femelY oY g5t Wiy xT SFvAi qv Y @Y
2 ) T AT AT IETEYw } 1 Y
& saadt 7 afuw? ag awwa §
f& saeT 7 £TF TFIRTY w71 IAWT
wfas7 &1 ey & w¢ wrramgy
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T AT ¥ qaTx § fAg
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= ot & fesat & awre a1 1Y
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®EAAEY FHATA AT AfEFET F A
¥gewm T fasi g1l

aifas foer & =T I=a =iy

(1) arrare wrEis € aEr( 2)
WA A9T, g, AW ( 3) AifEw
93 F=ATE T A ATER HEFAQW € |
faarz w1 a8 § 1 T s wifzame
faqmr oY & 1 srrfared faamr 5 gwfa
g1 e

SHRI TULSIDAS DASAPPA
(Mysore): I must, first of all, congra-
tulate the Minister for Railways for
having made an honest attempt to in-
clude in his proposals certain schemes
whereby there could be workers' parti-
cipation in the management of the
Railway undertaking. He has also
tried to suggest that there should be
a real attempt to decentralise the ad-
ministrative set up in the Railways and
streamline the Railway Board. I must
also acknowledge the sincerity of the
Minister of Railways in trying to
rationalise many of the =anomalies
which have been there in the Railways
in the past such as stagnation of pro-
motional opportunities for Class IV
staff etc. These proposals which have
been put forward by the Minister is &
thing of great welcome to al!l of us.

One thing about the Minister of
Railways. He has given an assurance
that all those who were victimised
during the last couple of years will be
reinstated or whatever injustice has
been caused would be compensated.
This proposal is all right if it is res-
tricted to those who had participated
in the legal strikes and where the
punichment was given purely on the
grounds of political reasons. But
where the workers were involved in
criminal acts and had caused damage
to railway property,—there I expect
that the Minister for Railways will be
able to use his discretion and spare
nothing which would pamper those
who are guilty.

With regard to the proposal regard-
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ing catering, the Railway Minister has
said that, as far as possible, the co-
operatives should be encouraged. But
with the experience that he must have
already got—he must be knowing that
this is nothing new—They have tried
this experiment earlier also. Somehow
that did not function successfully.
Now we look with interest as to how
the Railway Board will deal with this
principle being applied in future.

I would also like to make a few
suggestions with regard to some of the
works that are being taken up in my
State of Karnataka. There have been
longstanding demands in certain areas
which somehow or other have escaped
the benevolent consideration of the
Railway Minister. One is about the
Chamarajnagar-satyamangala rail link
in the south. There are loop-ends from
both sides. It is of 28—30 miles dis-
tance only. This was planed even as
far back as when there was the
Mysore State Railways. Somehow,
after the integration, this particular rail
link has beep ignored. I do not know
how many times the surveying and re-
surveying was done. [ learn even ams
late as two or three years ago, there
was some sort of re-surveying again.
I do not know where the position of
this particular rail link stands at the
moment.

There is one more rail link which is
absol'utely necessary. That has also
sowehow escaped the attention of the
Railway Board. That is about Kottur-
Harihar rail link. "It is of a very
small distance of about 18 miles or so.
It is a very important railway link. I
would request the Railway Minister to
consider it. That also will go a long
way in augmenting the economy of the
State of Karnataka.

Then. there is the Railway Work-
shoo in Mysore city. Tt is a story of a
very great tragedy. This Workshop
was at one time really a very famous
Workshop in the whole of south., It
was known for ite craftsmanship. Most "
of the luxury coaches, saloons and new
types of coaches were being manufac-
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tured in this particular Workshop. I
must say that Mysore craftsmen and
carpenters are very highly gifted
people. But unfortunately, these days,
the Workshop is being neglected. No
particular work is being entrusted to
this Workshop. Ten years ago, Lhe
strength of the Workshop was about
3,000 workers. Today, the strength of
the Workshop has dwindled to
about 1800 workers or even less.
The Steam locomotives used to come
for repairs. Even these things are
apportioned between different work-
shops. The Mysore Workshop is being
neglected to that extent. I would urge
upon the Railway Minister to keep this
in mind and try to approve any scheme
for expansion which might be pending
there. If any scheme has been schelv-
ed, I would request him to come for-
ward with new schemes for the ex-
pansion of this Workshop which has
immense capacity for development. It
is also situated in a backward district
industrialy.

There has been a proposal on which
the Government of Karnataka and the
Railway Board have both been able to
exercise their mind for quite a long
time with regard to the conversion of
Mysore-Bangalore railway line.

Mysore-Pangalore railway has been
an ol railway and about 30 years ago,
there was a proposal lo electrify this
line. At the moment, I would not
plead for its electrification, but T
would certainly request for its conver-
sion at least.

Now the Karnataka Government has
offcred sleepers, land and other facili-
ties which may be necessary in this
regard and has also given an under-
taking that they would be prepared to
meet any overational loss which might
incur after its conversion. So, I do not
know why this particular conversion
is being shelved again and again.

Lastly, 1 want to say a word about
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efficiency in the railways. Now, as has
been observed by quite a good num-
ber of Members in recent months, there
have been quite a good number of rail-
way accidents. It may be construed
as being due to human error, act of
of God or perhaps sheer inefficiency or
laxity on the part of the administra-
tion. All these points will have to be
examined and we must see that these
sorts of accidents and irregular running
of the trains should be avoided as far
as possible. We have to see that the
railways must maintain their past
reputation which is fairly high as com-
pared to the railways in the rest of the
world.

Onc thing more which came to my
notice is that these inspectors who try
to examine the running staff are some-
times warned and threatened by the
railway drivers and other running
staff. One of the disciplines is that the
person who drives a particular train
has to be examined as to whether he
is quite all right and fit to drive; whe-
ther his health is all right and whether
he has not taken any drink and things
like that. But, somehow, in certain
areas, it has: come to our notice that
those drivers vho came to drive when
they were examined by these Inspec-
tors, they tried to beat these Inspectors.
This sort of internal indiscipline in the
railwnavs will e~danger efMciency ir the
railways and will put the traveiling
public and the railways themselves
into risk and will get a bad
reputation for the railways. This
is a thing which perhaps the railways
will have to look into immediately,
and I am sure with the help of the
application of his past experiencc
and with the help of his able colleagues,
he will be able to keep up the repu-
tation of the Indian Railwayvs. With
these words, Mr, Chairman, I wish the
Minister God speed in his attempt to
streamline the railways. But the Rail-
way Minister is not here; It is only
Shri George Fernandes, who is there
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and who is taking notes of all those
suggestions that we have made!

SHRI SAKTI KUMAR SARKAR
(Joynagar): I rise to support the
budget presented by the hon. Railway
Minister Prof. Madhu Dandavate. The
budget is encouraging as well as dis-
couraging. But, of course, it cannot be
denied that this is the first time that
he has tried to present it from a diffe-
rent angle, particularly in the interest
of the Second-Class passengers. As far
as the Second-Class passengers are
concerned, he had to increase the
amenities for them. He has tried to
restore the services of all those em-
ployees who had been retrenched due
to many reasons unnecessarily. He
has also assured the House that Class
IV staff would get promotion and
promotion channels are there for them.
He has also tried to reduce the price
of the platform ticket from 50 paise to
30 paise. He has given the explana-
tion that that will, to some extent,
eradicate corruption. !/

17.00 hrs.

I fully agree with his views in this
respect, but at the same time I want
to point out that it is discouraging to
find that the Second Class railway fare
is abnormally high. He has not touch-
eq the problem of Second Class
passenger fare. You will be astonish-
ed 1o hear how the railway fare has
been increased. From my consti-
tuency to Calcutta, the Second Class
railway fare is Rs. 1.85 whereas the
bus fare is only 95 paise. When this
is the position, how do you expect the
people to travel by train without
taking the opportuntiy to travel by
bus? If we do not touch this problem,
whatever we may say about janata
about common man, that will be mere-
ly a false thing. I do not know
whether ‘false’ is an unparliamentary
word or not. I may be excused for
using this word.

No convincing attempt has been
shown to increase the efficiency of 1the
officers. He has said that some reduc-
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tion is going to be made in the Rail-
way Board. Merely reduction in the
Ra:lyvay Board will not increase the
efficiency. There are many things
that stang in the way and which im-
Pair the efficiency. If you c¢o not
touch this problem, it will be merely

a word in the budgetary speech
nothing more. S SEREE

The Minister has not touched leak-
age, wastage, pilferage and other cor-
ruptions. In Eastern Railway, the
wastage, leakage, pilferage, etc., cost
about Rs. 10 crores annually. What
is the remedy” There is the Railway
Protection Force but this is not enough
Some stream lining should be made-
to see.mat the Railway Protection
Force is properly put into action.
I am only bringing to his notice the
problems. I do not want to Fuggest
the remedies. It is for him to consider.

As regard catering, the catering
service, in spite of the request for the
last several years. has not at &1l im-
proved. In the catering servize by
vendors and contractors, corruption is
rampant; you find discrimination and
favouritism going on. If the Minister
wants. I can give him some instances;
he can examine them.

The most discouraging thing is late
running of trains which has alieady
stated. ] do not want to support the
Emergency, but at the same time 1
should say that the trains were not
running late then. Now:, late-running
has starled. I do not know what
could be the remedy. This is a great
problem, a great headache. The Mini-
ster should take a serious note of it
and take appropriate action. WNobody
should say that Emergency was gooda
for us.

We speak so much about the m-
terests and welfare of the employees
belonging to the Scheduled Castes and
Scheduled Tribes. But I find that
they are being harassed; the harase-
ment hag increased. If the hon. Mini-
ster wants. I can give him instances.

Lastly, 1 come to opening of new
lines. In my constituency, there is an.
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area called Sunderban; it is one of the
most inaccessible areas of the State as
well as of the country. This area
comprises of hundreds of islands. It
has no road connection. There are
many places where no pucca road is
there. To develop this backward area.
a railway line is essential. He said
the otaer day that development of ihe
area did not mean industrial -develop-
ment; it meant agricultural cdevelop-
ment also. If that is so, I do not knhow
why my area, why this particula
region calied Sunderban, is veing
negiected. A few lines were suggested
by the Government of West Bengal; I
have suggested one line and Mr.
Jyotirmoy Bosu suggested one line.
But I am astonished that while Mr.
Kamalapathi Tripathi had written a
letter wherein he stated that the
technical survey has been comnpieted
and it has been sent to the Pianning
Commission for allocation of money,
in the last Session, in answer to o
question, it was stated that these linea
are not remunerative. Ig that the
criterion for the development of a
region? If development is our aim,
then the under-development of an area
should be the criterion for o:ecning
new lines and not the remunerativeness
of a line. So, in this respect, 1 would
request the Railway Minister to look
into the matter again.

And what about the Calcutta under-
ground railway? How long will it
take? Nobody knows the allocation
of money for it. Everyhody knnws
how congested the Calcutta traffic is
and unless you create an underground
railway immediately, there is no hope
of improving the position which is
deteriorating fast. But the work
which we see being done in Calcutta
every day is very discouraging and
there seems to be no hope of its coming
to life during our life-span.

B0, 1 would once again request the
Hon. Minister to keep in mind the
points I have raised just now and, with
these words, 1 conclude.
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A AT AT g W A gl 9%
& wr @ faar Smar 0 TEE
qATAT §S LWA1 T ATES F1 sqFqT
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TR 9% WA & | TA g4 4|l ®
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ZIAT WY FY AR AT qA FAA AE
A1 w7 aga glaa gry o fafgor &
art ¥ & & AT 9T gg @ v T
qAMEAT § FifE oraT WEL O% ATH
2 9T mren wET RO AT 1 dEe-are
99 fa% crew ¥ J1Ear g, wET &
191 AT FT AE ATEAT R | WAL TEWY
GiEr F=r agr @ I ar grfaat w1
wgA gfaer gl oI = w1 W san
Tl A FEAT qwAT

SHRI J. RAMESHWARA 2 RAO
{Mahboobnagar): Mr. Chairman, Sir.
I am happy that the hon. Minister fou
for Railways ig here and I hope that 1
will be able to persuade him to conai
der some of the suggestions that we
would like to make.

Yesterday, when the hon. Min;stet
was replying to the decision on the rail-
way budget, he gave us very interest-
ing and very satisfying assurances that
backward areas would be taken care
of. that the new railway lines that are
going to be proposed will be for the
development of those areas which do
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not have facilities, which will en-
courage industrial growth and which
will encourage not only industrial
growth but also provide facilities for
the development of agriculture in that
nrea.

Yesterday, I interrupted him and
asked him as to why the provision
made lor the Bibnagar-Nadikud rail-
way line which was only Rs. 30 likhs.
He did not take note of my interrup-
tion. This line hag been sanctioned
many years ago and work on this line
has started. I would like him to
consider how long it will take to com-
plete this project if he provides only
Rs. 30 lakhs a year. It will takejloo
years !

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): It
is just a beginning.

SHRI J RAMESHWARA RAQ: You
rightly pointed out that you must
take a few projects, complete them so
that returns from these projects start
coming in. What is the point of
spreading ourselves thin and the re-
turns do not start coming in. We do
not see the fruition of these projects
in our life-time. We do not see the
development process taking off.

Mr. Chairman, Sir, one could have
saig when the previous government
was in power that they were tired
men; they had been "in power too
long and they could not bring a fresh
look to the functioning of the Minis-
try. Here we have a brand new gov-
ernment with extremely competent
and able ministers who can bring to
.bear a fresh look. Where is the fresh
look? I went through the whole list
of new lines that are being proposed
or are under construction or sanction-
ed or work has begun. T find that
these are the same old lines that the
Previous Railway Minister had ap-
proved. T do not think that Prof.
Madhu Dandavate has suggesteq even
one new line, At least he could sug-
Eest one new line for the sake of a

fresh look.

e ok [ v—
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PROF, MADHU DANDAVATE: To
have a fresh look we cannot cancel an
old line.

SHRI J. RAMESHWARA RAO:; 1
am trying to draw you attention to
the concept of ‘fresh look', You pro-
mised us an interesting new budget.
Alright you did not increase the fares.
Very good. But in the actual jimple-
mentation of projects, could we not
think of priorities? Could we not gay
that these are important for ‘develop-
ment, whether it is agriculture, whether
itis industry whether it is mining or
any other particular field? But give
importance to certain lines and see
that they are completed. I tell you,
Mr. Chairman, I hold no brief for my
party. We made the mistake of
spreading ourselves too thin on too
many projects and development all
around slowed down. Not only gid
we make this mistake in Railways
but we made the same mistake in
power, We made the mistake in steel
and industrial develoment, in fact, in
every field, with the result that pro-
jects could not come to fruition
earlier. All I would like to ap-
peal to the Railway Ministar through
vou, Mr. Chairman is ‘don’t repeat
our mistakes, but learn from our mis-
takes’. Here I would like to quote
an English Writer who said “They
are great men who can learn from
other people’s mistakes and take on.
themselveg the unfelt experiences of
life’. Therefore, please learn. . from..
our mistakes and draw up a list of
priorities. This particular railway
line serves the entire Nagarjuna Sagar
voroject area. The Nagarjuna Sagar
proiect is going to irrigate about three
million acres and the agricultural
nroduce that js going to come gut of
these areas has no means of being
transported or of reaching the market
centres. Roaq communications in thig
area are not well developed. This
railway line is going to serve this
whole arza and I know right from
1957, we have been emphasising the
need for completing this project.
Finally it was sanctioned after a great
deal of discussion anqd after more than
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one survey had been completed and
we have now this amount of Rs. 30.0
lakhs for its construction. I do not
know what we are going to do with
this small amount. I think it will
take a hundred years to complete
this project. If I were the Railway
Minister I woulqd take 4 or 5 limes and
give them top priority and get them
completed. I wil] give one more ex-
ample of a case in my own State. I
can only give example from my own
State because I know my State. I am
not parochial. I gave examples of other
States in other spheres. Some years
ago taking on irrigation and power, 1
drew the attention of the Irrigation
Minister, in this honourable House, to
the importance of the hydro-electric
power project in Bihar. Please don't
think I am parochial because the
second example also happens to be of
my own State. The second line which
I am referring to is the Nizamabad-
Ramagundam line via Karimnagar.
This area is a very backward area
and it would be advantageous for the
Pochampad project command area
which is goi1® to be developed soon.
‘This project is going to irrigate one
million acres. Its produce has to
be marketed. But how will it be
marketed without an adequate com-
munication system? Ramagundam can
become an industrial centre. It is the
major coal produéing centre in the
South. You can have an industrial
complex there. So, this Nizamabad-
Ramagundam line via Karimnagar is
going to benefit both agriculture and
industry. Take up 5, 6, 7 or 8 projects
whichever the Minister or the Ministry
likes, and go ahead with them and
complete all these projects in flve
years. You cannot complete all the
175 projects listed in flve years. It
will take a hundred years to complete
the 175 projects listed. Take up 5 or
6 projects and complete them and then
go to the next lot of six or seven pro-
jects. Have some list of priorities and
the list of priority that may make is
entirely a matter of your choice based
on the requirements of the develop-
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ment of agriculture and industry or
mines. While on this subject, I would
like to draw the minister's attention
to one other fact which I had the
honour to draw the attention of this
House some 15 years ago, when diesel
traction was first being introduced in
this country, I cautioned the then Gov-
ernmeni and the Minister from the
Government benches that we did not
have adequate oil producing capacity
in this country. I said that I did not
forsee the possibility of this country
ever becoming self.sufficient in oil
1 said: for heaven's sake, do nol go
in for dieselisation; we will be totally
dependent on imported oil, we cannot
afford our transport network to be-
come dependent on imported oil. From
the defence point of view, it was
dangerous; from our own internal
communication point of view, it is
dangerous. I pleaded with the then
Railway Minister: Instead of going in
for dieselisation, please go in for
electric traction. I also said that elec-
tric power generation did not mean
hydro electric power. You can put up
thermal plants at pit heads and link
the country with an electric network
or grid and have electric traction on
the railways. and not diesel traction.
I was laughed at by my own colleagues
in the party and in the government,
because dieselisation was the fashion
then. It onlv means that we did not
have the foresight to see that in 15
years time the world would be faced
with the oil crisis and in 20 years
time there would be shortage of oil
in the world, and so Mr. Chairman, let
us plan from now, Instead of increas-
ing dieselisation, let us go on to elec-
tric traction. It will not be very ex-
pensive if you work out the economies
of it. But somebody has to apply his
mind and say: no dieselisation here-
after; we will not import oil for die-
selisation of railways; we will do with
internal resources. The Janata Party
has been talking of Gandhiji and
Gandhism. What are the basic tenets
of Gandhism—Ilocal materials, local
labour and local requirements and not
to depend wupon foreign, imported
items. Gandhism does not mean only _
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khaddar. Gandhi has to be interpreted
and understood in the context of today.
To me dieselisation is anti-Gandhian;
electric traction is Gandhian. Apply
Gandhian teachings objectively and
constructively and let us get results.
I hope that next year when the rail-
way Minister presents his budget he
would give me some answer to this
after having gone into the economics
of it. The hon. Minister of Parlia-
mentary Affairs has a right to laugh;
he and I used to agree on a great deal
of things in those days when he and
1 worked together; I have no objec-
tion if he wants to pull my leg.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): 1 am enjoying
the speech of the hon. Member; he is
making belter speeches from that side.

SHRI J. RAMESHWARA RAO: He
should know that 1 have always made
better speeches when 1 am critical;
even when he and I were together in
the same party, 1 was critical of the
party....

SHRI RAVINDRA VARMA: It seems
he enjoys open opposition more than
internal opposition.

SHRI J. RAMESHWARA RAO:
There is no difference between open
opposition and intermal opposition; I
enjoy both.

The hon. Railway Minister seems to
be quite pleased with himself yester-
day when he said: last year there
were 164 accidents and this year there
were 164 accidents, .., (Interruptions).
I thought that a new government with
a new zest should do better. You could
réadily find fault with us and say: the
morale of the employees was low; they
were heing pressurised; discipline was
being imposed from the top; so they
neglected their work and there were
164 accidents, But today there is free-
dom; the employees are enthused io
work with greater zest. There should
be less accidents; you cannot say that
there are the same number of acci-
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dents; you should have certainly come
forward and said that there must be
less accidents.

PROF. MADHU DANDAVATE:
Precisely, these are the very words in
which 1 said yesterday: though the
number of accidents remain the same,
I am most unhappy; it must come-
down to rock bottom.

SHRI J. RAMESHWARA RAO: 1 am
not talking flippant. I am only trying
to reply to you at the same level that
you were tlalking yesterday. 1 can
understand you saying that the Assam
accident was an act of God and no-
body could have prevented it.

PROF. MADHU DANDAVATE: If it
was an act of God, I would not have
appointed a judicial enquiry.

SHRI J. RAMESHWARA RAO: I
read in the newspapers a statement of
yours that it was an act of God.

PROF. MADHU DANDAVATE: Let
it be corrected. 1 stated it in the
House also. It was a statement made
by the Additional Commissioner of
Railway Safety and when I guoted
him, I have to gquote him as he said
and not as I want. I never bring in
God into any discussion.

SHRI J. RAMESHWARA RAO; 1
stand corrected. 'This is what I read
in a newspaper and I was not here
when you made the statement in the
House,

But in any case I am glad that acci-
dents will go down. But one thing
worries me and I am sure it worries
the Railway Minister also. I am glad
to see that the Law Minister is also
here. There has been a large number
of crimes on the railways recently and
some attention is to be paid to it as
to why this is happening. Railway
travel is becoming insecure. And I
do not think we can allow crime on
railways to grow. What steps are to
be taken is for the Law Minister and
the Railway Minister to think together
and find a way out.
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I think, Mr. Chairman, I have broad-
iy covered the main points tha t I
wanted to make and I do hope that
the : Railway Minister will give some
consideration to these points. I do
not expect him to give me a reply
today. As 1 said, next year when he
presents the next budget, and I do
hope he will present the next Railway
budget, I hope he will give some
thought to these suggestions.
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The House sands adjourned till -
11 A.M. tomorrow.

18.00 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, June
17, 1877/Jyaistha 27, 1899 (Saka).



